
LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. February 22, 19931Phalguna 3, 1914 (Saka) , 

No. 170 ~. 
W" 12-50 P.M. 

1. Natwnal Anthem 
The National Anthem was played. 

2. President's Addreu 

Secretary-General laid on the TabIc a copy of the president's 
Address to both Houses of Parliament assembled together on the 
22nd February. 1993. 

3. Obituary References 
The Speakcr made references to the passing away of Dr. Mono 

Mohan Das. a Member' of Constituent Assembly. Provisional 
Parliament. First. Second and Third Lok Sabha; Shri Shrad-
dhakar Supa"ar. a Member of SeconQ and Fourth Lok Sabha; 
Shli Annasaheb P. SItinde. a Member of Third. Fourtlt, Fifth and 
Sixth Lok Sabha; Shri Raghavendrarao Srinivasrao Dlwln. a 
Membcr of First Lok Sabha; Shri Vaijltnath Mahodaya; a 
Member of First ~ok Sabha; Shri Bindellhwari Dubey. a member 
of Seventh Lok Sabha; and Shri Qiren Roy, a MemPcr of S~~"d 
LQ~ Sabha. 

Thereafief t Meillbefli Stood. in ,.lence f8[1I. ·lIhoo while 8$ a 
m"fk of respect to the decca5Cd. . 
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4. Introduction of Ministers 

The Prime Minister introduced fourteen Members of the Union 
Council of Ministers. 

1.07 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 23rd February, 
1993) 

MGIP(PlU)MRN0-358L8-22-G2'93, 

C.K. JAIN, 
Secretary-General. 



... 

LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Tuesday. February 23. 1993lPhalguna 4. 1914 (Saka) 

No. 171 

11.01 A.M. 
1. QUESTIONS 

Due to interruptions in the House. Starred Questions could not be 
called for oral answer. SQ. Nos. 1-20 put down in the Order Paper 
for the day were. therefore. treated as Unstarrcd and their answen 
together with the answers to the Unstarrcd Question Nos. 1-10, 12-
23. 25-211. 213-220 will be printed in the Official Report for the day. 
(Lok SoMa adjourned III 11.16 A.M. Ilnd re-a.ssembled Ilt 12 noon) 

2. PAPERS'LAID ON THE TABLE 
The following papers were laid on the Table: 

(1) A copy each of the following statements (Hindi and English 
versions) under rule 71(2) of the Rules of Procedure and 
Conduct of Business in Lok Sabha:-
(i) An explanatory statement giving reasons for immediate 

legislation by the Indian Medical Council (Amendment) 
Ordinance, 1993 . 

(ii) An explanatory statement giving reasons for immediate 
legislation by the Dentists (Amendment) Ordinance, 1993. 

(2) A copy of the 'Economic Survey. 1992-93' (Hindi and English 
versions). 

(3) An explanatory statement (Hindi and English versions) giving 
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reasons for immediate legislation by the Delhi Municipal 
Corporation (Amendment) Ordinance. 1993 under rule 71(2) of 
the Rules of Procedures and Conduct of Business in Lok 
Sabha. 

(4) An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Essential Commodities 
(Special Provisions) Amendment Ordinance, 1993, under rule 
71(2) of the Rules of Procedure and Conduct of Business in 
Lok Sabha. 

(5) An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the National Thermal. 
Power Corporation Limited. the National Hydroelectric Power 
Corporation Limited and the North-Eastern Electric Power 
Corporation Limitcd (Acquisition and Transfcr of Power 
Transmission Systems) Ordinance. 1993. under rule 71(2) of 
the Rules of Procedure and Conduct of Business in Lok Sabha. 

(6) An explanatory l'itatement (Hindi and English versions) giving 
reasons for immediate legislation by the Wild Life (Protection) 
Amendment Ordinance. 1993 under rule 71(2) of the Rules of 
Proccdure and Conduct of Business in Lok Sabha. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Plywood Industries Research and 
Training Institute. Bangalore. for the year 1991-92 along-
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Plywood 
Industries Research and Training Institute. Bangalore. 
for the year 1991-92. 4 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Industrial Finance 
Corporation (Transfer of Undertaking and Repeal) Ordinance. 
1993 under rule 71(2) of the Rules of Procedure and Conduct of 
Business in Lok Sabha. 



(IO) A copy of the Annual Report (Hindi and English versions) of 
the National Oi1secds and Vegetable Oils Development 
Board. Gurgaon, for the year 1991·92 alongwith Audited 
Accounts. 

(11) A statement (Hiudi and English versions) showing reasons for 
delay in layinb the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Agricultural Exten-
sion Management. Hyderabad. for the year 1991·92 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Agricultural Extension Management, Hyderabad, for 
the year 1991·92. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) . A copy of the Railway Passengers (Cancellation of Tickets 
and Refund of Fares) Amendment Rules. 1992 (Hindi and 
English versions) published in Notification No. G.S.R. 914(E) 
in Gazette of India dated the 7th December. 1992 under 
section 199 of the Railways Act. 1989. 

(15) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the 

Container Corporation of India Limited for the year 
1991-92. 

(ii) Annual Report of the Container Corporation of India 
Limited for the year 1991-92 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Railway Information Systems 
for the year 1990-91 alongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Centre for 
Railway Information Systems for the year 199().91. 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Interest on Delayed 
Payments to Small Scale and Ancillary Industrial Undertak-
ings Ordinance, 1993 under rule 71(2) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 

(19) A copy each of the following Ordinances (Hindi and English( 
versions) under article 123(2)(a) of tbe Constitution:-

(i) The Rajasthan Municipalities (Amendment) Ordinance. 
1992 (No. 21 of 1992) promulgated by the President on the 
28th December. 1992. 

(ii) The Essential Commodities (Special Provisions) Amend-
ment Ordinance. 1993 (No.1 of 1993) promulgated by the 
President on the 2nd January. 1993. 

(iii) The Indian Medical Council (Amendment) Ordinance. 1993 
(No. 2 of 1993) promulgated by the president on the 
2nd January. 1993. 

(iv) The Dentists (Amendment) Ordinance. 1993 (No. 3 of 
19(3) promulgated by the President on the 2nd January, 
1993. 

(v) The Interest on Delayed Payments to Sm~1I Scale and 
Ancillary Industrial Undertakings. Ordinance, 1993 (No. 4 
of 1993) promulgated by the President on the 2nd January.~ 
1993. 

(vi) The Industrial Finance Corporation (Transfer of Undertak-
ings and Repeal) Ordinance. 1993 (No.5 of 1993) promul-
gated by the President on the 2nd January. 1993. 

(vii) The Multimodal Transportation of Goods Ordinance. 1993 
(No.6 of 1993) promulgated by the President on the 2nd 
January. 1993. 



s 

(viii) The Wild Life (Protection) Amendment Ordinance. 1993 
(No. 7 of 1993) promulgated by the President on the 
2nd January. 1993. 

(ix) The Acquisition of Certain Area at Ayodhya Ordinance. 
1993 (No. 8 of 1993) promulgated by the President on 
the 7th January, 1993. 

(x) The Foreign Exchange Regulation (Amendment) Ordi-
nance. 1993 (No. 9 of 1993) promulgated by the Presi-
dent on the 8th January. 1993. 

(xi) The National Thermal Power Corporation Limited. the 
National Hydroelectric Power Corporation Limited and 
the North-Eastern Electric Power Corporation Limited 
(Acquisition and the Transfer of Power Transmission 
Systems) Ordinance. 1993 (No. 10 of 1993) promulgated 
by the President on the 8th January. 1993. 

(xii) The Uttar Pradesh Krishi Utpadan Mandi Samitis 
(Alpakalik Vyawastha) Amendment Ordinance. 1993 
(No. 11 of 1993) promulgated by the President on the 
16th January. 1993. 

(xiii) The Uttar Pradesh Co-operative Societies (Amendment) 
Ordinance. 1993 (No. 12 of 1993) promulgated by the 
President on the 16th January. 1993. 

(xiv) The Uttar Pradesh Subordinate Services Selection Com-
mission (Amendment) Ordinance. 1993 (No. 13 of 1993) 
promulgated by the President on the 16th January. 
1993. 

(xv) The Motor Vehicles (Uttar Pradesh Amendment) Ordi-
nance. 1993 (No. 14 of 1993) promulgated by the Presi-
dent on the 16th January. 1993. 

(xvi) The Himachal Pradesh Electricity (Duty) Amendment 
Ordinance. 1993 (No. 15 of 1993) promulgated by the 
President on the 25th January. 1993. 

(xvii) The Himachal Pradesh Tax on Luxuries (in Hotels and 
Lodging Houses) Amendment Ordinance. 1993 (No. Iti 
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of 1993) promulgated by the President on the 25th January. 
19cp. 

(xviii) The Madhya Pradesh Lottery Pratibandh Ordinance. 1993 
(No. 17 of 1993) promulgated by the President on the 25th 
January. 1993. 

(xix) The Madhya Pradesh Adhyaksha Tatha Upadhyaksha Tatha 
Neta Pratipaksha (Vetan Tatha Bhatta) Laws (Amendment) 
Ordinance. 1993 (No. 8 of 1993) promulgated by the 
President on the 25th January. 1993. 

(xx) The Oilfields (Regulation and Development) Amendment ... 
Ordinance. 1993 (No. 19 of 1993) promulgated by theW 
President on the 30th January. 1993. 

(xxi) The Madhya Pradesh Motoryan Karadhan (Amendment) 
Ordinance. 1993 (No. 20 of 1993) promulgated by the 
President on the 30th January. 1993. 

(xxii) The Delhi Municipal Corporation (Amendment) Ordinance. 
1993 (No. 21 of 1(93) promulgated by the President on the 
30th January. 1993. 

(xxiii) The Gold Bonds (Immunities and Exemptions) Ordinance. 
1993 (No. 22 of 1(93) promulgated by the President on the 
31st January. 1993. 

(xxiv) The National Commission for Backward Classes Ordinance. 
1993 (No. 23 of 1(93) promulgated by the President on the 
1st February. 1993. 

(20) A copy of the Officers of Parliament (Advances for Motor-
Cars) Amendment Rules. 1992 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 935(E) in Gazette of India dated 
the 18th December. 1992 under sub-section (2) of section 11 of the 
Salaries and Allowances of Officers of Parliament Act. 1953 together 
with a corrigendum there to published in Notification No. G.S.R. 
69(E) dated the 15th February. 1993. 

(21) An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Multimodal Transponation 
of Goods Ordinance. 1993 under rule 71(2) of the Rules of Procedure 
and Conduct of Business in Lok Sabha. . 

• 
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(22) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Tibetan Schools Administration. New Delhi. 
for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Tibetan Schools Administration. 
New Delhi. for the year 1991-92 alongwith Audited 
Accounts. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Central 
Tibetan Schools Administration. New Delhi. for the year 
1991-92. 

(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indira Gandhi National Open University. 
Ncw Delhi. for the year 1991-92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indira Gandhi 
National Open University. New Delhi. for the year 
1991-92 . 

• (25) A copy of the Proclamation (Hindi and English versions) 
daled the 22nd February. 1993 issued by the President under clause 
(2) of article 356 of the Constitution revoking the Proclamation issued 
by him on the 2nd April. 1992 in relation to the State of Nagaland. 
puhlished in Notification No. G.S.R.79(E) in Gazette of India dated 
the 22nd February. 1993. under article 356(3) of the Constitution. 

3. ASSENT TO BILLS 

to Secretary-General laid on the Table the following two Dills 
passed by the Houses of Parliament during the last session and 
assented to by the President:-

(1) The National Highways (Amendment) Bill. 1992 
(2) The Appropriation (No.5) Bill. 1992 

- L~id 01 5.50 P.M. 
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(II) Secretary-General also laid on the Table copies. duly authenti-
cated by the Secretary-General of Rajya Sabha. of the following six 
Bills passed by the Houses of Parliament during the last session and 
assented to by the President:-

(1) The Constitution (Seventy-second Amendment) Bill. 1992 
(2) The Representation of the People (Amendment) Bill. 1992 
(3) The Citizenship (Amendment) Bill. 1992 
(4) The Central Agricultural University Bill. 1992 
(5) The Infant Milk Substitutes. Feeding Bottles and Infant Foods 

(Regulations of Production. Supply and Distribution) Bill., 
1992 --

(I'l) The Salary. Allowances and Pension of Members of Parlia-
ment (Amendment) Bill. 1992 

4. PANEL OF CHAIRMEN 
The Speaker announced that he had nominated the following 

Members on the Panel of Chairmen:-
(1) Shri Sharad Dighe 
(2) Prof. Malini Bhattacharya 
(3) Shri Tara Singh 
(4) Shri Nitish Kumar 
(5) Shri Ram Naik 
(6) Shri Peter G. Marbaniang 

5. REPORT OF tHE RAIL WA Y CONVENTION COMMIlTEE 
Shri M. Buga Reddy presented Third Report (Hindi and English 

versions) of the RaUway Convention Committee on 'Rate of J 
Dividend for 1993-94 and other ancillary matters'. 
6. GOVERNMENT BILLS - WITHDRAWN 

(1) The Essential Commodities (Special provisions) Amendment 
Bill. 1992 

(2) The Interest on Delayed payments to Small Scale and Ancil-
lary Industrial Undertakings Bill. 1992 . 
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(3) The Industrial Finance Corporation (Transfer of Undertaking 
and Repeal) Bill. 1992. 

7. GOVERNMENT BILLS - MOTIONS RE: WITHDRAWAL 
ADOPTED 

(1) Shri B. Shankaranand moved the following motion: 
"That this House recommends to Rajya Sabha that Rajya 
Sabha do agree to leave being granted by this House to 
withdraw the Indian Medical Council (Amendment) Bill. 
1992 which was passed by the Rajya Sabha on tbe 22nd 
December. 1992 and laid on the Table of this House on the 
23rd December. 1992." 

The motion was adopted. 

(2) Shri B. Shankaranand moved the following motion:-
"That this House recommends to Rajya Sabha that Rajya 
Sabha do agree to leave being granted by this House to 
withdraw the Dentists (Amendment) Bill. 1992 which was 
passed by the Rajya Sabh8 on the 22nd December. 1992 
and laid on the Table of this House on the 23rd December. 
1992. " 

The motion was adopted. 

8. GOVERNMENT BILLS - INTRODUCED 

(1) The Essential Commodities (Special Provisions) Amendment 
Bill. 1993. 

(2) The Gold Bonds (Immunities and Exemptions) Bill. 1993. 

9. STATEMENT REGARDING ORDINANCE - LAID ON THE 
TABLE 

An Explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Gold Bond (Immunities and 
Exemptions) Ordinance. 1993 was laid on the Table. 

10. GOVERNMENT BILL - INTRODUCED 

The Interest on Dcla)lllPayments to Small Scale and Ancillary 
Industrial Undertakings Bill. 1993. 
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11. INTRODUCTION OF MINISTERS 
The Minister of Parliamentar1. Affain introduced Sa~ashri A.K. 

Antony· and Salman Khursheed ., Members of the 'Union Council of 
Ministers. 
12. DISCUSSIONS UNDER RULE 193 

Time permissible : 2 Hrs. 
Time Taken : 4 Hrs. 15 Mts. 

(i) Shri Lal Krishna Advani raised a discussion regarding ban 
imposed by Government on the political rallies at Boat Club. 

The following members took pan in the dcbate:-
(1) Shri Somnath Chatterjee 

(Lok Subha adjourned at ].34 P.M. and re-assembled at 2.34 P.M.) 
(2) Shri JlIgdish Tytler 

~ (3) Shri Indrlljit Gupta 
(4) Shri' Nitish Kumar 

xeS) Dr. Abrar Ahmed 
(6) Shri Atal Bihari Vajpai 
(7) Shri Chandra Sckhar 
(8) Shri Mohan Rawale 
(9) Shri Sobhanadreeswara Rao Vaddr 

)(10) Shri Rajesh Pilot 
(11) Shri Suraj Mandai 

Shri S.B. Chavan replied to the discussion. 
The discussion was concluded. 

Time permissible : 2 Hrs. 
Time taken: 22 Mts. 
Balance : 1 Hr. 38 Mts. 

(ii) Shri Amal Datta raised a discussion relarding rise in adminis-
tered prices of Coal, Steel etc., and issue prices of Wheat. Rice and 
Sugar and introduction of policy of dual pricing system for LPG and 
Kcrosene on the eve of the Budget Session. 

The discussion was not concluded . 

• AI 12.01 P.M . 
•• AI 2.34 P.M. 
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13. MA TIERS UNDER RULE 377 
(1) Dr. Parshuram Ganpar railed a matter reprdin, need to 

include displaced Ben,alis from erstwhile Eut Pakistan settled in 
different· parts of the country in the lilt of Scheduled Cutes. 

(2) Shri Chhedi Paswan raised a matter reprdin, need to allocate 
adequate funds for early completion of Duraavati Rcacrvoir Project 
in Rohtas district, Bihar. 

(3) Shri Jitendra Nath Das raised a matter regardin, need to set up 
5K electronic telephone exchange at Jalpaiguri, WOIt Bengal. 

(4) Shri Ramashray Prasad Singh railed a matter re,arding need 
for electroal reforms in the country. 

The House was adjourned for want of quorum. 
6.25 P.M. 
(Lok 5abha adjourn,d liIIll A.M. on W,dn".y, th,24th F,brUilry. 
1993) 

C.K. JAIN. 
S,~tllry·G'neral. 

MGIP(PLU)MRN~LS-23-2-93. 



LOK SABRA 

BULLETIN~PART I 
[Brief Record of Proceedings] 

Wednesday. February 24. 1993IPhalguna 5. 1914 (Saka) 

No. 172 

11 A.M. 

1. Questions 

Due to interruptions in the House. Starred Questions could not be 
called for oral answer. SQ. Nos. 21-40 put down in the Order Paper 
for the day were. therefore. treated as Unstarred and their an!lwers 
together with the answers to the Unstarred Question Nos. 221-372 
and 374-404 will be printed in the Official Report for the day. 
(Lok Sabha adjourned at 11.04 A.M. and re-assembled at H.30 A.M.) 
(Lok Sabha adjourned at 11.33 A.M. and re-assembled at 12 Noon) 
(Lok Sabha adjourned at 12.03 P.M. and re-assembled at 2 P.M.) 

2. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com' 
panies Act. 1956:-

(i) Review by the Government on the working of the Hindus-
tan Prefab Limited. New Delhi. for the year 1991-92. 

(ii) Annual Report of the Hindustan Prefab Limited. New 
Delhi. for the year 1991-92 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 
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(2) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Urban Affairs. New Delhi. for the 
year 1991-92 alongwith Audited Accounts. 

(3) A copy of the Annual Plan for the year 1992-93 (Hindi and 
English versions) of Planning Commission. 

(4) A copy of the Central Silk Board (Amendment) Rules, 1992 
(Hindi and English versions) published in Notification No. 
G.S.R. 29 in Gazette of India dated the 23rd December. 1997 
under sub-section (3) of section 13 of the Central Silk Boarrl 
Act. 1948. 

(5) A copy of the Notification No. G.S.R. 817(E) (Hindi and 
English versions) published in Gazette of India dated the 21st 
October. 1992 delegating all powers under the Bhopal Gas 
Leak Disaster (Processing of Claims) Act, 1985 (except its 
powers under Sections 3, 4. 6 and 9) to the Commissioner for 
the Welfare of the victims of the Bhopal Gas Leak Disaster 
issued under section 7 of the Act. 

(6) A copy of the Bhopal Gas Leak Disaster (Registration and 
Processing of Claims) Second Amendment Scheme. 1992 
(Hindi and English versions) published in Notification No. 
G.S.R. 910(E) in Gazette of India dated the 4th December, 
1992 under sub-section (3) of section I} of the Bhopal Gas 
Leak Disaster (Processing of Claims) Act. 1985. 

(7) A copy each of the following papers (Hindi and Englis" 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Rashtriya Chemicals and Fertilizers Limited. Bombay. 
for the year 1991-92. 

(ii) Annual Report of the Rashtriya Chemicals and Ferti· 
lizers Limited, Bombay. for the year 1991-92 aJongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 
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(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Design. 
Ahmedabad. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working 0' the 
National Institute of Design. Ahmedabad, for the year 
1991-92. 

(9) A copy of the Annual Report (Hindi and English versions) of 
the Controller General of Patents, Design and Trade Marks 
for the year 1991-92 under section 126 of the Trade and 
Merchandise Marks Act, 1958. 

(10) A eopy of the Annual Report (Hindi and English versions) of 
the Controller General of Patents, Design and Trade Marks 
for the year 1991-92 under section 155 of the Patents Act. 
1970. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Automotive Research Association of 
India, Pune, for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Automotive Research Association of India. Punc. for the , 
year 1991-92. 

(12) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Statement regarding Review by the Government on the 
working of the Andaman and Nicobar Islands Integrated 
Development Corporation Limited, Port Blair, for the 
year 1991-92. 

(ii) Annual Report of the Andaman and Nieobar Islands 
Integrated Development Corporation Limited. Port Blair. 
for the year. 1991-92 aloDgwith Audited Accounts and 
comments of the ComptroUer and Auditor General 
thereon. 
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(13) A copy of the Half-yearly-Report (Hindi and English ver-
sions) of the Coir Board. Kochi, for the period from the 1st 
April. 1992 to the 30th September. 1992 under section 19 of 
the Coir Industry Act. 1953. 

(14) A copy of the Notification No. G.S.R. 919(E) (Hindi and 
English versions) published in Gazette of India dated the 
Bth December. 1992 reconstituting the Joint Cadre Authority 
for the Joint Indian Administrative Service and Indian Police 
Service Cadres of Arunachal Pradesh-Goa-Mizoram-Union 
Territories as mentioned in the Notification issued under( 
section 3 of the All India Services Act. 1951. 

(15) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The Indian Administrative Servicc (Recruitment) 
Amendment Rules. 1992 published in Notificati(m No. 
G .S.R. 920(E) in Gazette of India dated thc 
11th December. 1992. 

(ii) The Indian Police Service (Recruitment) Amcndment 
Rules. 1992 published in Notification No. O.S.R. 921(E) 
in Gazette of India dated the 11th December. 1992. 

(iii) The Indian Forest Service (Recruitment) Amendment 
Rules. 1992 published in Notification No. G.S.R. 922(E) 
in Gazette of India dated the 11th December. 1992. 

(16) A copy of the Uttar Pradesh Subordinate Service Selection 
Commission (Amendment) (Third) Ordinance. 1992 (No.2\, 
of 1992) (Hindi and English versions) promulgated by the 
Govemo! on the 29th November. 1992 under article 213(2)(a) 
of the Constitution read with clause (c)(iv) of the Proclama-
tion dated the 6th December. 1992 issued by the President in 
relation to the State of Uttar Pradesh. 

(17) (i) A copy of the Annual Report (Hindi and· English 
versions) of the Society for Applied Microwave Elec-
tronics Engineering and Research. Bombay. for the year 
1990-91. 
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(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Society for Applied Microwave Elec-
tronics Engineering and Research. Bombay. for thc year 
1990-91 alongwith Audited Accounts. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Society 
for Applied Microwave Electronics Engineering and 
Research. Bombay. for the year 1990-9l. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre. Calcutta. for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Regional Computer Centre. Calcutta. for the year 
1991-92. 

(20) A statement (Hindi and English versions) showing the reasons 
for delay in laying the papers mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Centre for Softwarc 
Technology. Bombay. for the year 1991-92 alongwith 
Audited A c.c. ....... b. 

(ii) A statement (Hindi and English versions) rcgarding 
Review by the Government on the working of the 
National Centre for Software Technology. Bombay. for 
the year 1991-92. 

(22) A statement (Hindi and English versions) showing thc reasons 
for delay in laying the papers mentioned at "(21) abovc. 

(23) A copy of the White Paper on Ayodhya (Hindi and English 
versions). 

3. Report of the Committee on Private Members' Bills and 
Resolutions 

SHRI S. MALLIKARJUNAIAH presented the Fourteenth Rcport 
(Hindi and English versions) of the Committee on Private Members' 
Bill, and Resolutions. 
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4. Reports ad Minutes of the Committee on Apiculture 
SHRI J. CHOKKA RAO presented the Sixth and Seventh Report 

(Hindi and English versions) of the Committee on Agriculture on 
"Budgetary Trends"-Ministry of Agriculture (Deptt. of Agriculture 
& Cooperation) and "The Role of Bio-Technology in Agriculture in 
India"- Ministry of Science and Technology (Deptt. of Bio-Techno-
logy) and Minutes of the Sittings of the Committee relating thereto. 
5. The Budlel (Rallways)-I993-94 

Shri C.K. Jaffer Sharief presented a statement of the estimated 
receipt and expenditure of thc Government of India for the year 
1993-94 in respect of Railways. 
3.17 P.M. 
(Lak Sabha adjourned tiJI 11 A.M. on Thursday, the 25th February, 

1993) 

C. K. JAIN. 
Secretary-General. 

MGIp(PLU)MAN[)-..<I7SLS-24-2-93. 



10K SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday. February 25. 1993/Phalguna 6. 1914 (Saka) 

No. 173 
11 A.M. 
1. Starftd QUHtions 

Starred Question Nos. 42-44 were orally answered. Rcplies to 
Starred Question Nos. 41 and 4~ were laid on the Table. 
2. Unstarred QUestloDl 

Replies to Unstarrcd Qucstion Nos. 405-472 an-d 474-622 were 
laid on the Tablc_ 
3. Papers Laid on the Table 

The following papers wcre laid on thc Tablc:-

(1) A copy of the Governors (Allowances and Privilcges) Amend-
ment Rules. 1992 (Hindi and English versions) published in 
Notification No. G.S.R. 949(E) in Gazettc of India datcd thc 
28th Dccember. 1992 under sub-section (3) of section 13 of the 
Goverhors (Emoluments. Allowances and Privilcges) Ac.'t. 
1982. 

(2) A copy of the Twenty-Ninth Report (Hindi and English 
version!l) of the Commis.~ioner for Lingui!ltic Minorities in India 
for the period from July. 1988 to June. 1989. 

(3) An explanatory Note (Hindi and English vCl'5ions) regarding 
delay in laying the above Report. 

(4) A copy each of the following Notifications (Hindi and EngliAh 



2 

versions) under sub-section (6) of section 3 of the E!l~ntial Com-
modities Act, 1955:-

(i) S.O. 393(E) published in Gazette of India dated the 
4th June. 1992 making certain amendments to the Notifica-
tion No. S.O. 2464 dated the 24th July, 1967. 

(ii) G.S.R. 637(E) published in Gazette of India dated the 
25th June. 1992 making certain amendment5 to Colliery 
Control Order, 1945. 

(iii) S.O. 466(E) published in Gazette of India dated the 
25th June. 1992 specifying the Coal Controller with the 
Government of India to be the authority competent to 
allot quota of coal to any person or cla5s of peBOn!l. 

(5) A copy each of the following papers (Hindi and Engli!lh 
versions) under !lub-section (1) of section 619A of the Com-
panie! Act. 1956:-

(a) (i) Review by the Government on tne working of the 
Bharat Petroleum Corporation Limited. Bombay. for 
the year 1991-92. 

(ii) Annual Report of the Bharat Petroleum Corporation 
Limited. Bombay. for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b)(i) Review by the Government on the working of the 
Hindu!ltan Petroleum Corporation Limited, Bombay. 
for the year 1991-92. 

(ii) Annual Report of the Hindustan Petroleum Corpora-
tion Limited, Bombay, for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c)(i) Review by the Government on the working of the 
Indian Oil Corporation Limited. Bombay. for the 
year 1991-92. 

(ii) Annual Report of the Indian Oil Corporation 
Limited. Bombay. for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor Genenl thereon. 
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(d)(i) Review by the Government on the workina of the 
BODlaipOD Refinery and Petrochemicals Limited, 
BODlailaon, for the year 1991-92. 

(li) Annual Report of tbe Bongaigaon Refinery and 
Petrocbemicals Umited, Bon,aigaon, for tbe year 
1991-92 alonpitb Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(6) Four statements (Hindi and English versions) showing reuoDl 
for delay in laying tbe papers mentioned at (5) above. 

4. Mes... from RaJya Sabba 

Secretary-General reported a message from Rajya Sabba tbat at its 
sitting beld on the 23rd February, 1993, Rajya Sabba passed witb 
amendments the Passports (Amendment) Bill, 1992, which bad been 
passed by Lot Sabha on tbe 1st December, 1992, and returned the 
BiD with the request that the concurrence of the Lot Sabba to the 
amendments be communicated to Rajya Sabba. 

s. Bm, as amended by RaJya Sabha-Lald on the Table 

Secretary-General laid on the Table the Passports (Amendment) 
BiD,1992, which has been returned by Rajya Sabba with amendments. 

6. Government BIll-Motion Re. Withdrawal-Adopted 

Shri Jagdisb Tytler moved the following motion:.-

"That this House recommends to Rajya Sabba tbat Rajya Sabha do 
agree to leave being granted by this House to withdraw the 
Multimodal Transportation of Goods Bill, 1992 which was 
passed by the Rajya Sabha on tbe 22nd December, 1992 and 
laid on the Table of this House on the 23rd December, 
1992." 

The motion was adopted. 

7. Matten Under Rule 377 

(1) Sbri Gopinath Gajapathi raised a matter regarding need for 
restoration of Vayudoot services 'in Bbubanesbwar-Jeyporc-
Vizag and Bhubaaeabwar-Rourkela-Calcutta sectors. 



4 

(2) Dr. Krupasindhu Bhoi raised a matter regarding- need to 
provide more Radio and Doordarshan facilities at SambaJpur. 
Orissa. 

(3) Shri Anand Ahirwar raised a matter regarding need for 
improving the lot of bidi workers in Madhya Pradesh. 

(4) Shri Lal Babu Rai raised a matter regarding need (or construc-
tion of a railway bridge on river Ganga at Digha Pahlcjaghat. 
Bihar. 

(5) Shri Sobhanadreeswara Rao Vadde raised a matter regarding 
need to fix statutory minimum price for sugarcane at Rs. 39 per 
quintal. 

(6) Shri Shravan Kumar Patel raised a matter regarding need to 
provide adequate (unds to Madhya Pradesh Government for 
early completion o( underground drainage scheme at Jabalpur. 

8. Statutory Resolution-Adopted 
Time recommended by Govt. 1 hr. 30 mts. Time taken 3 hrs. 27 

mts. 

Shri S.B. Chavan moved the followil'lg Rcsolution:-

"That this House approves the continuance in force of the 
Proclamation dated the 18th July. 1990 in respect of Jammu and 
Kashmir. issued under article 356 of the Constitution by the Presi-
dent. for a further period of six months with effect from the 3rd 
March. 1993." 

The following members took part in the debate:-

(1) Shri Inder Jit 
(2) Shri George Fernandes 

(Lok Sabha adjournt!d at 1.01 P.M. and rt!-a.fSt!mblt!d at 2.05 P.M.) 

(3) Shri Saifuddin Choudhury 
(4) Shri Sriballav Panigrahi 
(5) Shri Indrajit Gupta 
(6) Shri E. Ahamed 



s 
(7) Shri Surya Narain Vadav 
(8) Shri Ramashray Pra.c;ad Singh 
(9) Shri S.M. Lal Jan Basha 

(10) Shri Ayub Khan 
(11) Shri Srikant Jena 
(12) Shri Yaima Singh Yumnam 
(13) Shri Bhogendra Jha 

Shri S.B. Chavan replied to the debate. 

The Resolution wa!l adopted. 

9. Intimation Relardlne Arrest or Memben 
• (i) The Chairpcr!!on informed the House that the Speaker had 

received the following teleprinter message dated 25 Febru-
ary. 1993. from the Deputy Commissioner of Policc. Poliec 
Control Room. today:-

"The following Members of Parliament have been arre!lted 
today i.t. 25 Fcbruary. 1993 in Dclhi:-

1. Shri Atal Bihari Vajpai. from I.T.O. 
2. Shri B.L. Sharma Premo from I.T.O. 
3. Shri Ram Nagina Mishra. from Rajindra Prasad 

Road." 

·"(ii) The Chairman informed the House that the Speakcr had 
received the following wirelcss message dated 25 February. 
1993 from the Deputy Commissioner of Police. Police 
Control Room. today:-

"The following member!! of Parliament havc been 
arrested today. i.t. 25.2.1993 in Dclhi:-

1. Shri Lal Krishna Advani, from Prasad Nagar. 
2. Shri Madan Lal Khurana, from Prasad Nagar. 
3. Shrimati Vijaya Rajc Scindia. from Prasad Nagar. 
4. Shri Kalka Das. from Shankar Road." 

• AI 3.25 P.M . 
•• AI 4.09 P.M. 
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••• (iii) The Chairman informed the HoUle that the Speaker had 
received the followin. wireless messa.e dated 25 February. 
1993 from the Additional Commillion<:r of Police. Head 
Quarter. New Delhi, today:-

'"Today. at 12.55 bOlIn, 200-250 .JJP workers. includ-
ina 10-12 ladies, were detained at Rail Bhawan for 
viola tin. the police directions and brought to Police 
Station. Parliament Street. These include the following 
members of Lok Sabha:-

1. Shri Phoolehand Verma 
2. Shri Satyanarayan Jatiya 
3. Shri Rameshwar Patidar 
4. Sltri bmltriahna KUlmaria 
S. Shri Sartaj Sinah Chhatwal 
6. Shri Dau Dayal Joshi 
7. Shri Rampal Sin.h 
8. Shri Ram Na,ina Mishra 
9. Shri Man.al Ram Prcmi 

10. Shri Harin Pathak 
11. Shri Kubiram Rana 
12. Shri Mahesh Kumar Kanodia 
13. Shri Samabbai Patel 
14. Shri Pandurana Pundlik Fundkar 
15. Shri Ra... Kapee 
16. Dr. Gunawant Rambhau Sarode 
17. Shri Anna Joshi 
18. Ghri Guman Mal Lodha 
19. Dr. Sabbiji Maharaj Swami 
20. Shri Sbyam Lal Kamal 
21. Shri Lalit Oraon 
22. Sbri ViaIl.a Nath Shastri." 

Some other persol1l have been sent to Ram Manohar Lohia 
Hospital. Intimation about them will be sent later on . 

••• At 5.02 P.M. 



10. Dlseuulon Under Rule 193 
Time permissible 
Time taken 
Balance 
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2 hn. 
1 hr. 19 mts. 
41 mts. 

Further discu!i!iion regarding ri!iC in admini!ltcrcd price!! of coal, 
steel etc. and is!iue prices of wheat, rice and au,ar and introduction of 
policy of dual pricing sY!ltem for LPG and Kef05Cne on the eve of the 
Budget Session. railled by Shri Amal"Datta on the 23rd February, 
1993. continued. 

The following members took part in the dcbate:-
(1) Shri Prithviraj D. Chav~n 
(2) Shri Mohan Sin,h 
(3) Prof. Malini Bhattacharya 
The discu!i!iion wa!! not concluded. 

6.01 P.M. 
(Lok Sabha adjourned till IJ A.M. 0,. FridllY, the 26th F~bruary, 

1993) 

MGIP(PLU)MAND-552LS--25.2.1113 

C.K. JAIN, 
Sec"tary.Gr"~ral. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday. February 26. 1993lPhalguna 7. 1914 (Saka) 

No. 174 
11 A.M. 

1. Obituary R~reren('es 

The Speaker made references to the pas..o;ing away of Shri 
Baldev Singh Arya. a Member of Provisional Parliament, Shri 
Raj Mangal Mishra. a Memher of Ninth Lok Sahha and Shri 
Bhagwat Dayal Sharma, 8 Member of Sixth Lok Sabha. 

Thereafter. Members stood in silence for 8 short while as a 
mark of respect to the deceased. 

2. Questions 

Due to interruptions in the House. Starred Questions could not be 
called for oral answer. SQ. Nos. 61--s<l put down in the Order Paper 
for the day were. therefore. treated as Unstarred and their answers 
together with the answers to the Unstarred Question Nos. 623---631. 
633-643.64:-046.648-661. 663-707. 709-760 and 762-824 will 
be printed in the Official Report for the day. 
(Lok Sobho odjnun"d til 11.33 A..M. .IId n .. s"",bl,d til 11 noon) 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Rubber Board. Kottayam. for the year 
1991-92. 

1 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Rubber Board. 
Kottayam. for the year 1991-92. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Agricultural and Proce~o;ed Food Pro-
ducts Export Development Authority for the year 1991-
92 together with Accounts. 

(ii) A copy of the Revirw (Hindi and English versions) by 
the Government on the working of the Agrkultural and 
Processed Food Products Export Development Authority 
for the year 1991-92. 

(3) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Engineering Export Promotion Council. 
Calcutta. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Engineering 
Export Promotion Council. Calcutta. for the year 1991-
92. 

(5) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (4) above. 

(6) A copy of the Roads Wing (Subordinate. Technical Staff) 
Recruitment Rules. 1992 (llindi and English versions) pub-
lished in Notification No. G.S.R. 9(E) in Gazette of India 
dated the 8th January. 1993 is.o;ued under proviso to article 
309 of the Constitution. 

(7) A copy of the Annual Report (Hindi and English versions) 
on the working of the Industrial and Commercial Undertak-
ings of the Central Government (Public Enterprises Survey) 
for the year 1991-92 (Volumes I to III). 
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(8) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act. 
1962:-

(i) G.S.R. 917(E) published in Gazette of India dated the 
11th December. 1992 together with an explanatory 
memorandum making certain amendments to the Notifi-
cation No. 20JI9O-Cus .• dated the 21st June. 1990. 

(ii) G.S.R. 944(E) and G.S.R 945(E) published in Gazctte 
of India dated the 24th December, 1992 together with 
an explanatory memorandum seeking to provide for 
concessional rate of basic cU5toms duty on the import of 
aeroplanes imported on, "Wet Lealie" basis and also to 
exempt from the auxiliary duty of customs subject to 
fulfilment of certain conditions mentioned in the Notifi-
cation. 

(iii) G.S.R. 946(E) published in Gazette of India dated the. 
28th December. 1992 together with an explanatory 
memorandum making certain amendments to NotifICa-
tion No. 160/92-Cus.. dated the 20th April. 1992 
relating to concessional rates of customs duty on capital 
goods imported under the Export Promotion Capital 
Goods Schemes. 

(iv) G.S.R. 947(E) and G.S.R. 948(E) published in Gazette 
of India dated the 28th December. 1992 together with 
an exptanatory memoranduM regarding exemption to 
goods specified in the Notification from so much of the 
duty of Customs leviable thereon and whole of the 
Additional and Auxiliary duties of Customs leviable 
thereon. 

(v) G.S.R. 33(E) and G.S.R. 34(E) published in Gazette of 
India dated the 27th January, 1993 together with an 
explanatory memorandum providing duty free transit of 
imports and exports not only by the Royal Government 
of Bhutan but' also by the Private parties of Bhutan and 
also to exempt the auxiliary duty of customs leviable 
thereon. 
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(vi) G.S.R." 52(E) and G.S.R. S3(E) published in Gazette of 
India dated the 8th Febru~ry. 1993 together with an 
explanatory memorandum regarding exemption to silver 
when imported into India by a pas.'1enger of Indian 
origin or a passenger holding a valid passport under the 
Passports Act. 1967. all baggage. from the basic customs 
duty in exces.II of Rs. 5001- per kilogram and whole of 
the auxiliary duty of customs. 

(vii) The Baggage (Amendment) Rules. 1993 published in 
Notification No. G.S.R. 54(E) in Gazette of India dated 
the 8th February. 1993. together with an explanatory 
memorandum. 

(viii) The Transfer of Residence (Amendment) Rules. 1993 
published in Notification No. G.S.R. 55(E) in Gazettc 
of India dated the 8th February. 1993 together with an 
explanatory memorandum. 

(ix) G.S.R. 56(E) publishcd in Gazette of India dated the 
9th February. 1993 together with an explanatory memo-
randum ~eking to prescribe a concessional rate of duty 
of 105 percent Qd-l'al(Jr~m on 35 specified items 
imported by incoming pas!lcngers as Baggage. 

(9) A copy of the Income-tax (first Amendment) Rules. 199) 
(Hindi and English versions) published in Notification No. S.D. 
27(E) in Gazettc of India dated the 5th January. 1993 under 
section 296 of the Income-tax Act. 1961. 

(IO) A copy of the Notification No. G.S.R. 902(E) (Hindi and 
English versions) published in Gazette of India dated the 30th 
November. 1992 making certain amendments in the Notifica-
tion No. 2M167-CE. dated the 28th November. 1967 under 
sub-section (2) of section 38 of the Central Exci~s and Salt 
Act. 1944. 

(11) A copy of the Twenty-Second Valuation Report (Hindi and 
English versions) of the Life Insurance Corporation of India 
as at 31st March. 1992 under section 29 of the Life Insurance 
Corporation Act. 1956. 
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(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Investment Centre. New Delhi. 
for the year 1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Indian 
Investment Centre. New Delhi. for the year 1991-92. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Life Insurance Corporation of India for 
the year ending March. 1992 alongwith Audited Accounts 
under section 29 of the Life Insurance Corporation Act, 
1956. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Life 
Insurance Corporation of India for the year ending the 
31st March. 1992. 

(14) A copy of the Gold Bonds Scheme, 1993 (Hindi and English 
versions) pubilshed in Notification No. G.S.R. 76(E) in 
Gazette of India dated the 18th February, 1993 under sub-
section (2) of section 3 of the Gold Bonds (Immunities and 
Exemptions) Ordinance. 1993. 

(15) A copy of the Notification No. G.S.R. 77(E) (Hindi and 
English versions) published in Gazette of India dated the 18th 
February, 1993 specifying the form of Government Security 
for the purposes of the Puhlic Debt Act, 1944 (Inscribed 
Stock of the Gold Bond-I998) issued under clause (b) of rule 
4 of the Public Debt Rules, 1946. 

(16) A copy each of the following statements (Hindi and English 
versions) showing action taken by the Government on various 
assurances. promises and undertakings given by the Ministers 
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during the various sessions of Eighth. Ninth and Tenth Lok 
Sabhas: 

(i) Statement No. XXXI -Eighth Session 
(Part II). 1987. 

(ii) Statement No. XXXI -Tenth Session. 1988 
(iii) Statement No. XXVII-Eleventh Session. 1988 
(iv) Statement No. XXIV-Twelfth Session. 1988 
(v) Stnh'ment No. XXV -Thirteenth Session. 198Q 
;vi) ~1.ltl·ment No. XX -Fourteenth Session. 1989 
(vii) Statrment No. XVII -First Session. 1989 j 
(viii) Statl'ment No. XIX -Second Session. 1990 
(ix) Statement No. XV -Third Session. 1990 • 

(x) Statement No. XIJI -Sixth Session. 1990 
(xi) Statement No. XII -Seventh Session. 1991 
(xii) Statement No. XI -First Session. 1991 J 
(xiii) Statement No. VIII -Second Session. 1991 
(xiv) Statement No. VI --Third Session. 1992 
(xv) Statement No. IV -Fourth Session. 1992 
(xvi) Statement No. I -Fifth Session. 1992 

Eighth 
LoL: Sahha 

Ninth 
Lok Sahha 

Tenth 
Lok Snhhll 

(Lok SUb/III adjollrned at J 2.02 P. M. ,/lid rt'-a.w'mhh·d at 2.0/ P. M.) 

(Lok Sub/Ill arljnllrnl'rl af 2.02 P. M. and rl'-assl'mblt'rl at 3.33 P. M.) 

4. Message from Raj~'a SlIbha 

Secretary-General reported a message from Rlljya Sahha that at it~ 
sitting held on the 23rd February. 1993. Rajya Sabha passed the 
Puhlic Records Bill; 1993. 

5. Bill passed by RaJya Sabha - Laid on tM Table 
The Public RKOrdS Bill, 1993 

6. :\fotlon regarding fourteenth report of the committee on prh'ate 
members' Bills and Resolutions 

SlIRI P.C. TIIOMAS moved the following motion:-

"That this House do agree with the Fourteenth Report of the 
Committee on Private Members' Bitts and Resolutions pre-
sented to the House on the 24th February, 1993." 

The motion was adopted. 
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7. Private Members' Bills - Introduced 

(1) The Muslim Personal Law (Shariat) Application (Amendment) 
Bill, 1992 (AmcnSIMllt of section 2), by Shri Syc" Shahabuddin. 

".... :, 
(2) The High Court of Manipur Bill, 1992, by Shri Y. Yaima 

Singh. 

(3) The Special Educational Facilities (For Children of Parents 
Living Below Poverty Line) Bill, 1992, by Shri Dilccpbhai Sanghani. 

(4) The Public Fmp!nym('nt (Field of Selection, Domicile Require-
ment and Transfcral1ility) Bill, 1992, by Shri Syed Shahabuddin. 

(5) The Reservation for Economically Weaker Sections of the 
People (Higher Education and Public Employment) Bill, 1992, by 
Shri Syed Shahabuddin. 

(6) The Muslim Women (Protection of Rights on Divorce) Amend-
ment Bill, 1992 (Substitution of new long title for the existing long 
ririe, etc.). by ·Shri Sycd Shahabuddin. 

(7) The Constitution (Amendment) Bill, 1992 (Amendment of 
artic/c 3lJ) by Shri B. Akbar Pasha. 

(8) The Indian Penal ('(I(k (Amendment) Bill, 1992 (Amendment 
of sections 302 and 396). hy Shri Mohan Singh. 

(9) The Criminal Law amendment (Anh'nding) Bill. 1992 (Omi.~-
sion of section 7 etc.). by Shri Mohan Singh. 

(10) Thc University of Allahabad Bill, 1992, by Shri Mohan Singh. 

(11) The Mercy Killing Bill. 1992. by Dr. Vasant Pawar. 

(12) The Constitution (Amendment) Bill. 1992 (Amendment of 
article 174), by Shri Mohan Singh. 

(13) The Constitution (Amendment) Bill. 1992 (Amendment uf 
Eighth Schedule), by Prof. Rasa Singh Rawat. 

(14) The Cinematograph (Amendment) Bill. 1993 (Amendment of 
section 5B), by Shri Harin Pathak. 

(15) The Indian Medicine Central Council (Amendment) Bill. 1993 
(Amendment of section 2 etc.) by Shri ShaTad Dighc. 
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-(16) The Tranlifer of Property (Amendment) Bill. 1993 (Amcnd· 
mcnt of section 2. ,,'e.). by Shrimati Sumitra Mllha,i,tn. 

-(17) The Code of Criminal Procedure (A~('nt) Bill. 1992 
(Amcndmcnl of .~cction!i 125 and 127). by Shrimati Sumitra Mahajan. 

-(18) The Indian Penal Code (Amendment) Bill. 1992 (nm; .. ;~;on of 
.~ection 479. etc.). by Shrimati Sumilra Mahajan. 

8. Private Member's Bill - llnd"r Con!lldl'rlltlon 

The Railway Prntection Force (Amendment) Bill. 1991 (Suh~t;tu· 

Ijon of new long tjtk for long title, etc.). by Shri Baliudeb Aeharia. 

Shri Basudeb Acharia concluded hili speech on the motion for 
eonliideration of the Bill moved by him on the 27th NovemtlCr. 1993. 

The following memherli took part in the dehate:-
(1) Shri Pawan Kumar Bllnsal 
(2) Prof. Rllsa Singh Rawat 
(3) Shri Mohan Singh 
(4) Shri Ramesh Chennithala 
(5) Shri BhogendJIlJha 
(6) Dr. Kartikeswar Patra 
(7) Shri P.e. Thomas 
(8) Shri Somnath Chatterjee 
(9) Prof. K. V. Thomas 

(10) Shri Vircndn Singh 
(11) Shri George Fernandes 
(12) Shri Srihallav Panigrahi (Speech unfinilihcd) 

The discussion was not concluded. 
6 P.M. 

(Lok Sahha IIdjourn~ till 5 P.M. on SaturdllY, the 27th February, 
1993) 

C.K. JAIN. 
S(·('r(!tQr)··G~ncral. 

'Fron\ ~511 10 f.. P.M. 

MGIP(PLU)MRND-581 L5-26.2.1993. 



LOI[ SABRA 

BULLETIN-PART I 
[Brief Record of Proc:ecdinp) 

Saturday. February 27, 1991/Phalguna 8, 1914 (Saka) 

No. 175 
(Lok Sabba .... 1 5 P.M.) 

1. THE BUDGET (GENERAL)-I993-94 
Dr. Manmohan Singh presented a statement of the estimated 

receipt and expenditure of the Government of India for the year 
1993-94. 
2. GOVERNMENT BILL-INTRODUCED 

)be FInance BDI, 1993 
6.38 P.M. 
(Lok Sabha adjou",~d liIIll A.M. on Monda,., Ih~ /SI March. /993) 

, 

C.K. JAIN, 
S~cnIQr)'·Gl'''t'rQI. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March. 1, 19931Phalguna 10. 1914 (Saka) 

No.I76 
11. A.M. 
1. Starred Questions 

Starred Question Nos. 84-85. 90 and 92 were orally answered. 
Replies to Starred Question Nos.81-83. 86-89,91 and 93-100 were 
laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos.825-865and 867-1055 were 
laid on the Table. 
(Lok Sabha adjourned at 12.35 P.M. and re-assembled at 2.01 P.M.) 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (4) of section 37 of the International 
Airports Authority Act. 1971:-

(i) The International Airports Authority of India (Gratuity) 
Amendment Regulations. 1992 published in Notification 
No. PERSlIRl1115/118VVoi. V1I6560 in Gazette of 
India dated the 23rd May. 1992. together with an 
explanatory Note. 

(ii) The International AirpoJ"tf Authority of India (Leave) 
Amendment Regulations. 1992 published in Notification 
No. PERSlSC/I2173-Vol. IV in Gazette of India dated 
the 28th October. 1992 together with an Explanatory 
Note. 
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(iii) The International Airport Authority of India (Medical 
Attendance and Treatment) Amendment Regulations. 
1992 published in Notification No. Sectt. 122176-Misc. in 
Gazette of India dated the 2nd November. 1992 together 
with an Explanatory Note. 

(2) A copy of the Central Electricity Authority (Terms and 
Conditions of Service of Chairman and other Members) Amendment 
Rules. 1992 (Hindi and English versions) published in Notification 
No. G.S.R. 598 in Gazette of India dated the 26th December. 1992 
under sub-section (3) of section 4B of the Electricity (Supply) Act, 
1948. 

(3)(i) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Mass Communication. New Delhi. for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of thc Indian Institute of Mass 
Communication. New Delhi. for the year 1991-92. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A statement (Hindi and English versions) explaining the 
reasons for not laying the Annual Report and Audited Accounts of 
the Mahanagar Telephone Nigam Limited. New Delhi, for the year 
1991-92 within the stipulated period of nine months after the close of 
the Accounting year. 

(6) A copy of the Notification No. S.O. 648(E) (Hindi and English 
versions) published in Gazette of India dated the 27th September. 
1991 authorising the police officers of and above the rank of Sub-
Inspector of Police of the Union Territory Administration of the 
Andaman and Nicobar Islands to exercise all powers under sub-
section (1) of section 9 of the Maritime Zones of India (Regulation of 
Fishing by Foreign Vessels) Act. 1981 for the purpose of ascertaining 
whether or not the requirements of the said Act have been complied 
with and also to exercise the powers of authorised officer ander sub-
section (1) of section 19 of the Act issued under sub-section (1) of 
section 9 of the said Act. 

,J 

\ 
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4. Mes .... from ~ya Sabba 
Secretary-General reported the following messages from Rajya 

Sabha:-
(l)That at its sittin, held on the 25th February. 1993. Rajya Sabha 

concurred in the recommendation of the Lok Sabha and agreed 
to leave being granted by the Lok Sabha to withdraw the Indian 
Medical Council Bill. 1992. which was passed by the Rajya 
Sabha on the 22nd December. 1992 and laid on the Table of the 
Lok Sabha on the 23rd December. 1992. 

(2)That at its sitting held on the 25th February. 1993. Rajya Sabha 
concurred in the recommendation of the Lok Sabha and agreed 
to leave being granted by the Lok Sabha to withdraw the 
Dentists (Amendment) Bill. 1992. which was passed by the 
Rajya Sabha on the 22nd December. 1992 and laid on the Table 
of the Lok Sabha on the 23rd December. 1992. 

5. Report of the Business Advisory Committee 
SHRI MUKUL W ASNIK presented the Twenty-fifth Report of the 

Business Advisory Committee. 
6. Reports and minutes of the Committee on Alriculture 

SHRI J. CHOKKA RAO presented the Eighth and Ninth Reports 
(Hindi and English versions) of the Committee on Agriculture on 
Analysis of Budget and Annual Report of Indian Council of 
Agriculture Research - Ministry of Agriculture (Department of 
Agriculture Research and Education) and Analysis of the Annual 
Report of the Department of Animal Husbandry and Dairying (1991. 
92)-Ministry of Agricultpre (Department of Animal Husbandry) and 
Minutes of the sitting of the Committee relating thereto. 
7. Motiol15 for Elections to Committees-Adopted 

(1) SHRI PRANAB MUKHERJEE moved the following mo-
tion:-
"That in pursuance of Section 3(3)(b) of the Spices Board Act. 

1986. read with rules 4(1)(b) and 5(1) of the Spices 
Board Rules. 1987. the members of this House do 
proceed to elect. in such manner as the Speaker may 
direct. two members from among themselves to serve 
as members of the Spices Board. subject to other 
provisions of the said Act and the Rules made 
thereundec .:. 

The motion was adopted. 
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(2) SHRI PRANAB MUKHERJEE moved the following motion: 
"That in pursuance of Section 4(3)(f) of the Tea Act, 1953, 

read with rule 4(l)(b) of the Tea Rules, 1954, the 
members of this House do proceed to elect, in such 
manner as the Speaker may direct, two members from 
among themselves to serve as members of the Tea 
Board. subjcct to other provisions of the said Act and 
the' Rules made thereunder." 

The motion was adopted. 
(3) SHRI JAGDISH TYTLER moved the following motion: 0 

"That in pursuance of Section 4(2)(a) of the Merchant Shipping 
Act. 1958. the members of this House do proceed to 
elect. in such manner as the Speaker may direct, four 
members from among themselves, to serve as members 
of the National Shipping Board. subject to other 
provisions of the said Act." 

The motion was adopted. 
8. Government Bills-Withdrawn 

(1) The Wild Life (Protection) Amendment Bill. 1992 
(2) The Indian Medical Council (Amendment) Bill. 1992 
(3) The Dentists (Amendment) Bill. 1992 

9. Government Bills-Introduced 
(1) The Wild Life (Protection) Amendment Bill. 1993 
(2) The Indian Medical Council (Amendment) Bill. 1993 
(3) The Dentists (Amendment) Bill. 1993 
(4) The Oilfields (Regulation and Development) Amendment Bill. 

1993 
The Motion for leave to introduce the Bill at (4) above moved by I) 

Captain Satish Kumar Sharma was opposed. The motion was adopted 
and the Bill was introduced. • 
10. Statement Regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) glvmg 
reasons for immediate legislation by the Oilficlds (Regulation and 
Development) Amendment Ordinance. 1993. was laid on the Table. 
11. Malters under Rule 377 

(1) Kum. Frida Topno raised a matter regarding need to establish a 
Sponge Iron factory at BonaL Orissa. 
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(2) Shri Probin Deka raised a matter regarding· need to ban killing 
of rhinos in the country. 

(3) Dr. Kartikeswar Patra raised a matter regarding ne\!d to protect 
Government land belonging to India Government Text Book Press at 
Bhubane5war, Orissa from encroachment. 

(4) Shri Mohan Lal Jhikram raised a matter regarding need to 
provide central assistance to drought affected people of Mandala and 
Siwani districts, Madhya Pradesh. 

(5) Shri Rajvir Singh raised a matter regarding need to allocate 
funds from Central Road Fund to Uttar Pradesh Government. 

(6) Shri Ram Tahal Choudhary raised a matter regarding need for 
Central aid to H.E.C. Dhurua, Ranehi. Bihar. 

(7) Shri T.J. Anjalose raised a matter regarding need for early 
implementation of Kayamkulam Super Thermal Power Project. 
Kerala. 
~ 

·12. Intimation regarding arrest of member 

The Chairman informed the House that the Speaker had received 
the following communication dated 28 February. 1993 from the 
Station House Officer. Parliament Street, New Delhi. today:-

"At about 2.20 P.M .• the Deputy Superintendent of Police. 
Faizabad. Uttar Pradesh, handed over a letter to the Duty 
Officer. Police Station, Parliament Street, New Delhi that he was 
taking Shri Vinay Katiyar. M.P.. to Central Jail. Naini. 
Allahabad. Uttar Pradesh. after arresting him under section 3(2) 
of the National Security Act. He has taken away Shri Vinay 
Katiyar with him after arresting him. 

This for your information." 

OAr 4.45 P.M. 
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13. Motioa of The.ks on the President', AdcInI, 
Time recommended 12 Hrs. 
by Government 
Time taken 
Balance 

3 Hrs. 11 Mts. 
8 Hrs. 49 Mts. 

Shri Digvijay Singh moved the following motion:-
"That an Address be presented to the President in the following 
terrns:-

'That the Members of Lok Sabha assembled in this Session are 0 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament assem-
bled together on the 22nd February, 1993'." 

Shri Mani Shankar Aiyar Seconded the motion. 
Three hundred and twenty amendments (Nos. 1-10, 19. 38-49. 
80-89. 91-98, 115-123. 166-175. 183-184. 192-206. 
208--211. 225-233. 246-277. 295-300. 373-388. 399-403. 
411-447. 455-476. 490--505. 510. 533-537. 592--604. 628. 
629. 686-718. 757-772. 795-807. 888, 889 and 900-910) were 
moved. 

The following members took part in the debate:-
(1) Shri Chandrajcet Yadav 
(2) Shri Ram Vilas Paswan 
(3) Shri Lokanath Choudhury 
The discussion was not concluded. 

14. Statement by Minister 
The Minister of Home Affairs made a statement regarding Tripura. 

6.03 P.M. ) 
(Lok Sabha adjourned. till 11 A.M. on Tuesday, the 2nd March, /993) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLtJ)~LS-1.3.93. 



LOK SABRA 

BULLETIN·PART I 
[Bricf Record of Proceedings] 

Tuesday. March 2. 1993IPhaiguna 11. 1914 (Saka) 

No. 177 
11 A.M. 
1. Starred Questions 

Starred Qucstion Nos. 101-103 were orally answered. Replie!i to 
Starred Question Nos. 104-120 were laid on the Table. 
2. Unstarred Questions 

Replics to Unstarred Question Nos. 1056-1264 were laid on the 
Table. 
(Lak Sabha adjourned at 12.40 P.M. alfd re-assembled at 2.02 P.M.) 
3. Papers Laid on the Table 

The following papers were laid on the Tablc:-
(1)(i) A copy of the Annual Report (Hindi and English 

versions) of the Food Corporation of India for the year 
1991·92 alongwith Audited Accounts under sub·section 
(2) of section 35 of the Food Corporation Act. 1964. 

(ii) A copy of the Review (Hindi and English versions) by 
the Govern'ment on the working of the Food Corporation 
of India for the year 1991·92. 

(2) A statement (Hindi and English versions) showing re8!iOnS 
for delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Forest Management. 
Bhopal. for the year 1989-90 alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute of 
Forest Management. Bhopal. for the year 1989-90. 
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(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Salim Ali Centre for Ornithology and 
Natural History. Coimbatore. for the year 1991-92 along-
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Salim Ali Centre 
for Ornithology and Natural History. Coimbatore. for the 
year 1991-92. 

(6) A statement (Hindi and English versions) showing reasons fOf 
delay in laying the papers mentioned at (5) above. 

(7) A copy of the Environment (Protection) Eighth Amendment 
Rules. 1992 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 884(E) in Gazette of India dated the 20th 
Novcmber. 1992 undcr scction 26 of the Environment (Protcc-
tion) Act. 1986. 

(8) A copy of the Indian Railways (Open Lines) General Amend-
ment Rulcs. 1991 (Hindi and English versions) published in 
Notification No. G.S.R. 245 in Gazette of India dated the 23rd 
May. 1992 under section 199 of the Railways Act. 1989. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the National" Open School. Delhi. for the 
year 1990-91 together with Accounts. 

(ii) A statemcnt (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Open School. Delhi. for the 'year 1990-91. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers' Training Institute. 
Chandigarh. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Englisb versions) by 
the Government on the working of the Technical 
Teachers' Training Institute. Chandigam. for the year 
1991-92. 
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(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Maulana Azad College of Technology. 
Bhopal. for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Maulana Azad College of Technology. 
Bhopal. for the year 1990·91 together with Audit Report 

"thereon. . 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Maulana Azad 
College of Technology. Bhopal. for the year 1990-91. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

, 
(15) (i) A copy of the Annual Report (Hindi and English 

versions) of the Malaviya Regional Engineering College. 
Jaipur. for the year 1990·91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Malaviya Regional Engineering College. 
Jaipur. for the year 1990-91 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Malaviya Reg-
ional Engineering College. Jaipur. for the year 1990-91. 

(16) A statement (Hindi and English versions) showing reasons for 
.. delay in laying the papers mentioned at (15) above. 

4. MessaKe From Rajya Sahha 

Seeretary·General reported a message from Rajya Sabha that at its 
sitting held on the 1st March. 1993. Rajya Sabha concurred in the 
recommendation of the Lok Sabha and agreed to leave being granted 
by the Lok Sabha to withdraw the Multimodal transportation of 
Goods Bill. 1992 which was passed by the Rajya Sabha on the 22nd 
December. 1992 and laid on the Table of the Lok Sabha on the 23rd 
December. 1992. 
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5. Statement of Estimates Committee 

Shri Manorajan Bhakta laid on the Table a statement (Hindi and 
English versions) showing action taken by Government on the 
recommendations contained in Chapter I and final replies in respect 
of Chapter V of the following Reports:-

(1) Fourth Report of the Estimates Committee (Ninth Lok Sabha) 
regarding action taken by Government on their Seventieth 
Report (Eighth Lok Sabha) on Ministry of Home Affairs 
(Rehabilitation Division) - Rehabilitation of Migrants from • 
East Bengal. 

(2) Eleventh Report of the Estimates Committee (Tenth Lok 
Sabha) regarding action taken by Government on their 
Eleventh Report (Ninth Lok Sabha) on Ministry of Finance. 
Department of Economic Affairs (Banking Division) - Man-
power requirements in Nationalised Banks. 

6. Report of The Committee on Subordinate Lellslation 

Shri Somnath Chatterjee presented the Seventh Report (Hindi and 
English versions) of the Committee on Subordinate Legislation. 

7. Presentation of Petition 

Shri Ram Naik presented a petition signed by Shri G.J. Sathe. 
Joint Convenor. Bank of Karad Depositors' Forum. Bombay. regard-
ing sale of assets of the Bank of Karad Limited' (under liquidation) to 
any other Bank. 

8. Motion reKarding Twenty-Fifth Report of Business Advisory Com-
mittee 

Shri Mukul Wasnik moved the following motions:-

"That this House do agree with the Twenty-fifth Report of the 
Business Advisory Committee presented to the House on 
the 1st March. 1993." 

The motion was adopted. 

9. Government Bill-Introduced 

The Industrial Finance Corporation (Transfer of Undertaking and 
Repeal) Bill. 1993. 
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10. Matters Under Rule 377 
(1) Shri Prithviraj D. Chavan raised a matter regarding need to 

bring out low cost translations of entire works of Mahatma 
Jotibaphule. social reformer of Maharashtra in Hindi and English. 

(2) Shri Sriballav Panigrahi raised a matter regarding need for 
implementation of agreements for dearness allowance for thc workers 
of Ccntral Public Sector Undertakings. 

(3) Shri K.D. Sultanpuri raised a matter regarding need to provide 
support price for applc and other fruits in Himachal Pradesh. 

(4) Dr. Lal Bahadur Rawal raised a matter regarding not to levy 
Income-tax on instalments of Additional Dearness Allowance depo-
sited in G.P.F. of the employees. 

(5) Shri Anna Joshi raised a matter regarding need to restore 
earlier pattern of Central Contrihution to Sugar Development Fund 

'in respect of Maharasht ra. 

(6) Dr. (Smt.) K.S. Soundaram raised a matter regarding need to 
lift ban on export of Sandalwood. 

(7) Shri R. Jeevarathinam raised a matter regarding need to expedite 
the construction work of Railway overbridge at Arakkonum. Tamil 
Nadu. 

11. Motion ot Thanks on the President's Address 

Timc recommended by BAC: I:! Hrs. 
Time tuken: 6 HI'S. 37 Mts. 
Balance: 5 Hrs. 23 Mts. 

Discussion on the following motion moved by Shri Digvijay Singh 
and seconded hy Shri Mani Shankar Aiyar and the amendment~ 
thereto moved on the 1st March. 1993. continued:-

"That an Address be presented to the President in the following 
terms:-

"That the Memhers of Lok Sabha assemhled in thi~ Sc~~i(lll arlO 
deeply grateful to the President for :he Addres~ whid} he 
has been pleased to ddivcr to hoth HOI/SO (If Parliament 
assemhled together (In t 11l' :!:!1Il1 Fehrllar\,. I ()tn ... 
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The following members took part in the dcbate:-
(1) Shri Atal Bihari Vajpai 
(2) Dr. Girija Vyas 
(3) Prof. Malini Bhattacharya 
(4) Shri Sobhanadrccswara Rao Vaddc 
(5) Shri Kadambur M.R. Janardhanan 
(6) Shri Kalka Das 
(7) Kum. Mamata Banerjee 
(8) Shri Sycd Shahabuddin 
(9) Prof. K. Vcnkatagiri Gowda (Speech unfinished) 

The discussion W(lS nof concluded. 
6.02 P.M. 
(Lok Sabha adjourned fill 11 A.M. on Wednesday, the 3rd March, 

1993) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLl:I)MRND--676LS-02.03.93 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceeding~] 

Wedncsday, March 3. 1993lPhalguna 12. 1914 (Saka) 

No. 178 
11 A.M. 
1. Starred QUHtions 

Starred Question Nos. 121-125 were orally answered.' Replies to 
Starred Question Nos. 1~140 were laid on the Table. 
2, Unltarred QUHtions 

" 

Replies to Unstarred Que5tion NOlI. 1265-1362. 1~1368. 
1371-1394. 1396-1428. 1430-1451 and 145~1468 were laid on the 
Table. 
3. Papers Laid on the Table 

Thc following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and Englis~ 

vcrsions) under !lub-5ection (1) of section 619A of the Com· 
panics Act. 1956:-
(i) Statcment regarding Review by the Government on the 

working of the Indian Rare Earths Limited. Bombay. for 
the year 1991·92. 

(ii) Annual Report of the Indian Rare Earths Limited. 
Bombay, for the year 1991·92 alongwith Auditcd 
Accounts and commcnts of the Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and Englisfl versions) showing rcasons for 
dclay in laying 'the 'papers mentioned at (1) above. 

1 



(3) (i) 

2 

A copy of the Annual Report (Hindi and English 
versions) of the Tata Institute of Fundam~ntal Research. 
Bombay. for the year 1991·92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English ver!'ions) regarding 
Review hy the Government on the working of the Tata 
Institute of Fundamental Research. Bomhay. for the year 
1991·92. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the pape" mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tata Memorial Centre. Bflmoay. for the 
year 1991·92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Tata Memorial Centre. Bombay. for the 
year 1991·92 together with Audit Rcport thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Tata 
Memorial Centre. Bombav. for the year 1991·92. 

(6) A statement (Hindi and English versions) showing r~asons for 
delay in laying the papers mentioned at (5) ahove. 

(7) (i) A copy of the Annual Report (Ilindi and English 
versions) of the Institute of Mathematical Sciences. 
Madral'. for the year 1991·92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute of Mathematical Sciences. Madras. for the year 
1991·92. 

(8) A statement (Hindi and English versions) showing r~asons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
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ver!iion!i) of the Institute of Physics. Bhubaneswar. for the 
year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
ver!iion!i) of the Institute of Physics. Bhubaneswar. for the 
year 1991-92 together with Audit Report thereon. 

(iii) A statement (Hindi and English vel'1lions) regarding 
Review by the Government on the working of the Institute 
of PhY!iic!i. Bhubane!iwar. for the year 1991-92. 

(10) A statement (Hindi and English version!;) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com· 
panics Act. 1956:-
(i) Review by the Government on the working of the 

Hindu!itan Antibiotics Limited. Pune. for the year 1991-92. 
(ii) Annual Report of the Hindu!itan Antibiotic!i Limited. 

Pune. for the year 1991-92 alongwilh Audited Account!; 
and comments of the Comptroller and Auditor General 
thereon. 

(12) A statement (Hindi and Engli!ih version!i) showing rea!ions for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the High Court Judges (Amendment) Rules, 1992 
(Hindi and English version!i) publi!ihed in Notification No. 
G.S.R. 698(E) in Gazette of India dated the 3bt July. 1992 
under !iub-!iCction (3) of section 24 of the High Courl Judges 
(Condition!i of Service) Act. 1954. 

(14) A copy of the. Tractor Cess Rules. 1992 (Hindi and English 
version!i) published in Notification No. S.O. 55(E) in Gazelle of 
India dated the 19th January. 1993 under sub-!iCetion (4) of 
section 30 of the Industries (Development of Regulation) Act. 
1951. 

(15) A copy each of the followjng papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
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(a) (i) Statement regarding Review by the Government on the 
working of the Tyre Corporation of India Limited. 
Calcutta. for the year 1991-92. 

(ii) Annual Report of the Tyre Corporation of India Limited. 
Calcutta. for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Statement regarding Review by the Government on the 
working of the National Industrial Development Corpora-
tion Limited. New Delhi. for the year 1991-92. 

(ii) Annual Report of the National Industrial Development 
Corporation Limited. New Delhi. for the year 1991-92 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Statement regarding Review by the Government on the 
working of the Bharat Heavy Elcetrieals Limited. New 
Delhi. for the year 1991-92. 

(ii) Annual Report of the Bharat Heavy Electricals Limited. 
New Delhi. for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
Gen.1 thereon. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Cement and Build-
ing Materials New Delhi. for the year 1991-92 alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the ,~ 

National Council for Cement and Building Materials. 
New Delhi. for the year 1991-92. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Machine Tool Institute. Banga-
lore. for the year 1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) rcgarding 
Review by the Government on the working of the 
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Central Machine Tools Institute. Bangalore. for the year 
1991-92. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tool Room and Training Centre. Delhi. 
for the year 1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Tool 
Room and Training Centre. Delhi. for the year 1991-92. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Inlltitute of Small Indulltry 
Extenllion Training. Hyde,bad. for the year 1990-91 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Inlltitute of Small Industry Extension Training. 
Hyderahad. for the year 1990-91. 

(20) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (19) ahove. 

(21) A copy each of the following Notification (Hindi and English 
versions) under sub-section (2) of section ~ of the All India 
Services Act. 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Thirteenth Amendment Regulations. 1992 pub-
lished in Notification No. G.S.R. 479 in Gazette of India 
dated the 31st Octoher. 1992. 

(ii) The Indian Administrative Service (Pay) Twclveth 
Amendment Rules. 1992 published in Notification No. 
G.S.R. 480 in Gazette of India dated the ~lst October. 
1992. 

(iii) The Indian Adminilltrative Service (Fixation of Cadre 
Strength) Fourteenth Amendment Regulations. 1992 pub-
lished in Notification No. G.S.R. 526 in Gazette of India 
dated the 28th November. 1992. 

(iv) The Indian Administrative Service (Pay) Thirteenth 
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Amendment Rules. 1992 published in NotiflC8tion No. 
G .S.R. 527 in Gazette of India dated the 28th 
November. 1992. 

(v) The Indian Forest Serviee (Pay) First Amendment 
Rules. 1992 published in Notification No. G.S.R. 22 in 
Gazettc of India dated the 9th January. 1993. 

(vi) The Indian Administrative Service (Pay) Fourtecnth 
Amendment Rules. 1992 published in Notification No. 
21 in Gazette of India dated the 9th January. 1993. 

(vii) The Indian Police Service (Pay) Fifth Amendmcnt 
Rules. 1992 published in Notification No. G.S.R. 23 in 
Gazette of India datcd the 9th January. 1993. 

(viii) The Indian Administrative Servicc (Fixation of Cadre 
Strength) Fifteenth Amendment Regulations. 1992 pub-
Iishcd in Notification No. G.S.R. 33 in Gazettc of 
India dated the 16th January. 1993. 

(ix) G.S.R. 588 Published in Gazette of India dated the 
26th December. 1992 containing corrigendum to Notifi-
cation No. G.S.R. 726 published in Gazette of India 
datcd thc 8th December. 1990. 

(x) The Indian Administrative Service (Cadre) Amendment 
Rules. 1993 published in Notification No. G.S.R. 
15(E) in Gazette of India dated the 13th January. 
1993. 

(xi) The Indian Police Service (Cadre) Amendment Rules. 
1993 published in Notification No. G.S.R. 16(E) in 
Gazette of India dated the 13th January. 1993. 

(xii) The Indian Forest Service (Cadre) Amendment Rules. 
1993 published in Notification No. G.S.R. 17(E) in 
Gazctte of India dated the 13th January. 1993. 

(22) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of. sedion 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the 
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National Research Development Corporation. New 
Delhi. for the year 199i·92. 

(ii) Annual Report of the National Research: Development 
Corporation. New Delhi. for the year 1991·92 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

4. Report or the CommlttH on Private MemherOs! BlIl5and Resolullons 
SHRI SHY AM BIHARI MISRA presented the Fifteenth Report 

(Hindi and English versions) of the Committee on Private Members' 
Bills and Resolutions. 

5. Report or Puhlk Accounts CommlttH 
SHRI AT AL BIHARI VAJPAI presented the Forty Second 

Report (Hindi and English versions) of the Public Accounts Commit-
tee on action taken on 155th Report of Public Accounts Committee 
(8th Lok Sabhn) on Union Excise Duties-Taking irregular credit of 
duty of Rs. 1.17 crores on base yam and its utilisation for payment of 
duty on textured yam. 
6. Report of the Committee on Government Assurances 

Dr. LAXMINARAIN PANDEY Presented the Ninth Report 
(Hindi and English versions) of the Committee on Government 
Assurances. 
7. Government Bill-Withdrawn 

The Multimodul Tran.tportation of Goods Bill, 1992. 
(Lok Sabha adjourned Dt 1.24 P.M. and re-D.tumbled Dt 2.32 P.M.) 
8. Matters under Rule 377 

(1) Shri Anantrao Deshmukh raised a matter regarding need to 
drop the proposal of shifting/closing of Central Food Technological 
Research Institute. Nagpur. 

(2) Shri Ya.'ihwantrao Patil raised a matter regarding need to attach 
an additional bogie to Jhelam Express for transporting fruit Ooxes 
from Pune and Ahmednagar. 

(3) Shri K.M. Mathew raised a matter regarding need to take steps 
for raising the price of Pepper. 

(4) Shri Jagat Vir Singh Drona raised a matter regarding need to 
provide more facilities at Kanpur airport. Uttar Pradesh. 
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(5) Dr. K.D. Jeswani raiscd a matter regarding need to implement 
the recommendations of Fourth Central Pay Commission regarding 
pensionary benefits in rcspect of employees of Port trusts and Dock 
Labour Boards. 

(6) Shri Surya Narain Yadav raised a matter regarding need to set 
up a high power T.V. transmitter in Saharsa district and also to open 
a relay kendra in Supaul district. Bihar. 

(7) Shri Sanat Kumar Mandai raised a matter regarding need to 
ensure early release of some fishermen held hostage by high sea 
pirates in Sunderbans. West Bengal. 

9. Motion or Thanks on th~ President's Address 

Time allntled 
Time taken 
Balanc~ 

12 Un. 
7 Hrs. 55 Mis. 
4 IIrs. 05 Mis. 

Discussion on the following motion moved hy Shri Digvijay Singh 
and seconded by Shri Mani Shankar Aiyar and the amendments 
thereto moved on the 1st Mareh. 1993. eontinued:-

"That an Address be presented to the President in the following 
tcrms:-

'That the Members of Lok Sahha assemhled in this Session 
are deeply grateful to the President for the Address which 
he has heen pleased to deliver to both Houses of Parlia-
ment assembled together on the 22nd February. 1993.'" 

The following members took part in the dehate:-

(1) Prof. K. Venkatagiri Gowda 
(2) Prof. K.V. Thomas 
(3) Shri Indrajit Gupta 
(4) Shri Mohan Rawalc (Spt't'ch IInJini.flu·d) 

The discussion was not concluded. 

ft, , 



10. Statement hy Minister 
The Minister of Home Affairs made a statement regarding 

Tripura. 
(Lok SaMa adjournl'd at 4.24 P. M. and rl'-aurmIJ/rc/ at 5 P. M.) 
5.30 P.M. 
(Lok SaMa adjourned till II A.M. on Thursday, the 4th March, 

/993) 

C. K. JAIN. 
Sl'crt'tary-Gl'nrml. 

MGIP(PLU)MRND--696lS-03-Q3-93. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 4, 1993lPhalguna 13, 1914 (Saka) 

No. 179 

11 A.M. 
1. Starred QuestJoDi 

Starred Question Nos. 141, 143, 144 and 146-148 were orally 
answered. Replies to Starred Question Nos. 142, 145 and 149-160 
we" laid on the Table. 
2. Unslarrecl Questions 

Replies to Unstarred Question NOlI. 1469-1520 and 1522-1639 
were laid on the Table. 
3. Papen laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Report (Hindi and English versions) of the 

Comptroller and Auditor General of India-Union Govern· 
ment-(Commercial) (No.7 of 1992}-Mazagon Dock Limited 
under article 151(1) of the Constitution. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com· 
panics Act, 1956:-
(a> (i) Review by the Government on the working of the 

Singareni CoUieries Company Limited, Khammam, for 
the year 1991-92. 

1 
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(ii) Annual Report of the Singareni Collierics Company 
Limited, Khammam, for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the Coal 
India Limited, Calcutta, and its subsidiary companics 
for the year 1991-92 (Volumes I and 11). 

(ii) Annual Report of the Coal India Limitcd. Calcutta, and 
its subsidiary Companies, for the year 1991-92 (Volumes 
I and II) alongwith Audited Accounts and comments of • 
the Comptroller and Auditor General thereon. 

(3) Two statements (Hindi and English versions) showing rea.'ions 
for delay in laying the papers mentioned at (2) above. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Copper Limited. Calcutta. for the year 1991-
92. 

(ii) Annual Report of the Hindustan Coppcr Limited. 
Calcutta. for the year 1991-92 alongwith Audited 
Accounts and comments of thc Comptrollcr and 
Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Metal 1':· 
Scrap Trade Corporation Limited. Calcutta. for the year 
1991-92. 

(ii) Annual Report of the Metal Scrap Tradc Corporation 
Limited, Calcutta. for the y~ar 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(7) A statement (Hindi and EnSlish versions) showing rea!;Ons for 
delay in laying the papers mentioned at (6) above. 
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(8) A copy each of the following papers (Hindi and Engli5h 
versions) under sub-section (1) of .eetion 619A of the Com-
panies Act. 19S6:--
(a) (i) Review by the Government on the working of the 

Lubrizol India Limited, Bombay, for the year 1991-92. 
(ii) Annual Report of the Lubrizol India Limited. Bombay. 

for the year 1991-92 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the 
Engineers India Limited. New Delhi. for the year 1991-
92. 

(ii) Annual Report (Hindi and English versions) of the 
Engineers India Limited, New Delhi. for the year 1991-
92 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(9) Two statements (Hindi and English version,,) showing reL~on5 
for dela)' in laying the papers mentioned at (8) above. 

(10) A statement (Hindi and Engli"h version!l) (i) correcting the 
reply given on the 17th December. 1992 to Un5tarred Oues-
tion No. 4153 by Shri Manjay Lal regarding purchase of 
pipeline for Kandla-Bhatinda pipeline and (ii) giving reasons 
for delay in correcting the reply. 

4. Reports or Public Accounts Coml11lttee 
SHRI ATAL BIHARI VAJPAI presented the following Reports 

(Hindi and English veT!lions) of the Public Accounts Committee: 

(1) Forty-fint Report on action taken on 136th Report (8th Lok 
Sabha) on Income escaping a5se~~ment. 

(2) Forty-third Report on action taken on 169th Report (8th Lok 
Sabha) on Heavy Water Plant. Tuticorin. 

(Lok Sabha adjourn~d at 1.19 P.M. and r~-a.u~mb/~d at 2.24 P.M.) 

5. Matters Under Rule 377 

(1) Shri Gopi Nath Gajapathi raised a matter regarding need to 
take steps for protecting flowering plant 5pccie!l u!lcd in 
Ayurvooie medicines from extinction. 
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(2) Shri Chhitubhai Gamit raised a matter regarding need for 
doubling of railway line between Surat and Bhullawal. 

(3) Shri Prabhu Dayal Kall"ria raiscd a matter regarding need for 
construction of an overbridge at railway C1'O!IlIing. Shikohabad. 
Uttar Pradesh 

(4) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri railled a matter 
regarding - need for indulltrialillation of Pauri and Chamoli 
districts. Uttar Pradesh. 

(5) Shri M. Ramanna Rai railled a matter regarding need to ask .' 
State Government of Kerala to procure raw callhewnut from 
the farmers. 

(6) Shri E. Ahamed raised a matter regarding need to take 
immediate steps to provide satellite links to Thiruvanan-
thapuram Telcvillion Station (Kcrala). 

(7) Kumari Mamata Banerjee railled a matter regarding need for 
improving the working of Board for Indulltrial and Financial 
Reconstruction (BIFR). 

(8) Shri Ram Prasad Singh raised a matter regarding need to set 
up Central Schdls and Navodaya Vidyalayas in Rohtlls. 
Bhabhua and BUlCur districts of Bihar. 

6. Motion of Thanks on tbe President's Address 

Time allottcd 
Time taken 
Balance 

1J, Hrs. 
11 IIrs. 24 Mts. 
36 Mts. 

Discussion on thc following motion moved by Shri Digvijay Singh 'i.~ 
and seconded by Shri Mani Shankar Aiyar and the amendments 
thereto moved on the ht March. 199:\. continued:-

"That an Addre!15 be presented to the President in thc following 
terms:-

'That the Members of Lok Sabha assembled in this Sc!llion 
are deeply grateful to the President for the Addrc!l!i which 
be hu been pleased to deliver to both Houses of Parlia-
meat assembled together on the 22nd FebJiary. 1993.' .. 
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The following members took part in tile dcbatc:-
(1) Shri Mohan Rawalc 
(2) Shri Pawan Kumar Bansal 
(3) Shri Somnath Chatterjee 
(4) Shri Satya Deo Singh 
(5) Shri Chiranji Lal Sharma 
(6) Smt. Vijaya Raje Scindia 
(7) Shri Anadi Chua t\.. Das 

The discussion was not concluded. 
6.05 P.M. 
(Lok Sabha adjourned fi/l 1l A.M. on Fridoy. tht 5th Morch. 1993) 

C.K. JAIN. 
Srcrrfary-Gmrral. 

MGIP(PlU)MAN~731 L.S--+~1883. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. March 5. 1993lPhalguna 14. 1914 (Soka) 

No. 180 
11 A.M. 
1. Obituary Reference 

The Speaker made a reference to the pa!l!ling away of Shri 
Bahadurbhai Kunthabhai Patel. who wa!l a mcmber of the First 
Lok Sabha. 

Thereafter. Member!l !ltood in silence for a short while 05 a mark 
of rC!lpeet to the decea5cd. 

2. Starred QUl'!itlons 
Starred Quc!ltion NO!l. 161. 164. 165. 168 and 169 wcrc orally 

an5wered. Rcplies to Starred Que5tion5 NO!!. 162. 163. 1M. 167 and 
17~180 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 164~1688 and 169~1809 
were laid on the Table. 
4. Papers laid on the Table 

The following papers wcrc laid on the Table:-
(I) A copy of the Annual Admini!ltration Reports (Hindi nnd 

English vcrsions) of Cantonment Boards for the yenr 1991·92. 
(2) A eopy of the Notification JIio. G.S.R. 549 (Hindi and English 

versions) puh1i!lhcd in Gazette of India dated the Sth 
December. 1992 containing Corrigendum to Notifiention No. 
G.S.R 358 dated the 30th May. 1991. i!l5ued under section 25 
of the Rubber Act. 1947. 

1 
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(3) A copy each of the following Notifications (Hindi and .English 
versions) under sub-section (3) of seetian ~ of the Coffee Act. 
1942:-
(i) The Coffee (Second Amendment) Rules. 1992 published in 

Notification No. G.S.R 865(E) in Gazette of India dated the 
13th November. 1992. 

(ii) The Coffee (Third Amendment) Rules. 1992 published in 
Notification No. G.S.R. 6 in Gazette of India dated the 2nd 
January. 1993. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Packaging. Bombay. for the year 
1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Institute of 
Packaging. Bombay. for the year 1991-92. 

(5) A statement (Hindi and English versions) showing reasons· for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Plastics and Linoleums Export Promotion Council. 
Bombay. for the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the. Plastics and Linoleums 
Export Promotion Council. Bombay. for the year 1991-92. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English versions) 
of the Basic Chemicals. Pharmaceuticals and Cosmetics 
Export Promotion Council. Bombay. for the year 1991-92 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English vcrsiom.) by the 
Government on the working of the Basic Chemicals. 
Pharmaceuticals and Cosmetics Export Promotion Council. 
Bombay. for the year 1991-92. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 



(10) (i) A copy of the Annual Report (Hindi and English versions) 
of the Chemicals and Allied Products Export Promotion 
Council. Calcutta, for the year 1991-92 alonpith Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and EnaliM! versions) by the 
Government on the working of the Chemicals and Allied 
Products Export Promotion Council, Calcutta, for the year 
1991-92. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) A copy of the Annual Accounts (Hindi and English versions) 
of the Rubber Board, Kottayam, for the year 1991-92 togcther 
with Audit Report thereon. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) A copy of the Notification No. S.O. 2961 (Hindi and English 
versions) published in Gazette of India dated the 28th 
November. 1992 specifying certain subject fields as designated 
trades. for Technician (Vocational) Apprentices. for the 
purposes of the Apprentices Act, 1961 issued under section 2 
of the said Act. 

(15) A copy of the Employees' Family Pension (Second Amend-
ment) Scheme, 1992 (Hindi and English versions) publishcd in 
Notification No. G.S.R. 535 in Gazette of India dated the 
28th November, 1992 under sub-section (2) of section 7 of the 
Employees' Provident Funds and Miscellaneous Provisions 
Act, 1952. 

(16) A statement (Hindi and En,lish versions) on action taken or 
proposed to be taken on Convention No. 163 and Recommen-
dation No. 173 adopted at the International Labour Confe-
rence at its 74th Session (Maritime}-Geneva (September-
October. 1987) alnnpith the text of the Convention and 
Recommendation. 
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(17) A statement (Hindi and English venions) on action taken or 
proposed to be taken on Convention No. 164 adopted at the 
International Labour Conference at its 74th Session 
(Maritime)-Geneva (September-October, 1987), alongwith 
the text of the Convention. 

(18) A statement (Hindi and English versions) on action taken or 
proposed to be taken on Convention No. 165 concerning 
Social Security for Seafarers (Revised) adopted by the 74th 
(Maritime) Session of the International Labour Conference 
(1987). alongwith the text of the Convention. 

(19) A statement (Hindi and English versions) on action taken or 
proposed to be taken on the Convention No. 166 and the 
Recommendation No. 174 adopted by the 74th (Maritime) 
Session of the General Conference of the International 
Labour Organisation (September-October. 1987) alongwith 
the text of the Convention and Recommendation. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 124 of the Major 
Port Trusts Act. 1963:-

(i) G.S.R. 807(E). published in Gazette of India dated the 
13th October, 1992 approving the Corrigendum to the 
Paradip Port Trust (Heads of Departments) Regulations. 
1991. 

(ii) G.S.R. 837(E). published in Gazette of India dated the 
30th October, 1992 approving the Mormugao Port 
Employees Superannuation and age of Retirement. (First 
Amendment) Regulations. 1991. 

(iii) G.S.R. 879(E). published in Gazette of India dated the 
17th November. 1992 approving the New Mangatore Port 
Trust Employees (Contributory Outdoor and Indoor Medi-
cal Benefit After Retirement) Regulations. 1991.· 

(21) (i) A copy of the Annual Report (Hindi and English versions) 
of the Bombay Dock Labour Board. for the year 1991-92 
alonJtwith Audited Accounts. 
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(ii) A eopy of the Review (Hindi and English versions) by the 
Government on the working .of the Bombay Dock Labour 
Board. for the year 1991-92. 

(22) A statement (Hindi and English venions) showing reasons for 
delay in laying the papers mentioned at (21) above. 

(23) (i) A copy of the Annual Administration Report (Hindi and 
English vers.ions) of the Calcutta Dock Labour Board, for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English venions) by the 
Government on the working of the Calcutta Dock Labour 
Board. for the year 1991-92. 

(24) A statement (Hindi apd English versions) showing reasons for 
delay in laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Port Management. Madras. for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Revic.w (Hindi and English versions) by the 
Government on the working of the National Institute of 
Port Management. Madras. for the year 1991-92. 

(26) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (25) above. 

(27) (i) A copy of the Annual Report (Hindi and English versions) 
of the Delhi Transport Corporation, New Delhi, for the 
year 1991-92. under sub-section (3) of section 35 of the 
Road Transport Corporation Act. 1950. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Delhi Transport 
Corporation. New Delhi. for the year 1991-92. 

(28). A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (27) above. 

(29) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Transport Corporation. New Delhi. 
for the year 1991-92 together with Audit Report thereon 
under sub-section (4) of section 33 of the Road Transport 
Corporation Act. 1950. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government on the Audited Accounts of the Delhi Trans-
port Corporation, New Delhi, for the year 1991-92. 

(30) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major 
Port Trusts Act, 1963:-
(i) Annual Accounts of the New Mangalorc Port Trust for the 

year 1991-92 together with Audit Report thereon. 

(ii) Review by the Government on the working of the New 
Mansalore Port Trust for the year 1991-92. 

(32) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (31) above. 

(33) A copy of the National Mineral Policy, 1993 (for non-fuel and 
non-atomic minerals) (Hindi and English versions). 

(34) A copy of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-
(i) S.0.930(E) published in Gazette of India 'dated the 28th 

December, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency 0"( vice-versa 
for the purpose of exports. 

(ii) S.O .. 931(E) published in Gazette of India dated the 28th 
December, 1992 together with an explanatory memoran-
dum regarding revised rates of exchanle for conversion of I' 
certain foreign currencies into Indian currency or vice-versa 
for the purpose of imports. 

(Iii) G.S.R. 941(E) and G.S.R. 942(E) published in Gazette of 
India dated the 24th December, 1992 together with an 
explanatory memorandum re,arding e",emption to 
Ammonia and Cyelohexane. when imported into india for 
the manufacture of Caprolactum from the basic customs 
duty in excess of 40 percent ad valo~m and whole of the 
auxiliary duty of Customs. 
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(iv) G.S.R.43(E) published in Gazette of India dated the 2nd 
February. 1993 together with an explanatory memorandum 
seeking to impose provisional anti-dumping. -duty on 
specified grades of Polyvinyl Chloride Resin originating 
from Argentina, Brazil, Mexico. Republic of' Korea or 
United States of America, when imported into India at the 
rates specified in the notification. 

(v) S.O. 53 (E) published in Gazette of India dated the 18th 
January, 1993 together with an explanatory memorandum 
regarding revised rates of conversion of Italian Lire into 
Indian currency or vice-versa. 

(vi) S.O. 83(E) published In Gazette of India dated the 29th 
January. 1993 togethcr with an explanatory memorandum 
rcgarding revised rates of exchange for conversion of 
certain forcign currencies into Indian currency or vice-I'ersa 
for the purpose of imports. 

(vii) S.O. 84(E) published in Gazette of India dated the 29th 
January. 1993 together with an explanatory memorandum 
rcgarding revised rates of exchange for conversion of 
ccrtain foreign currencies into Indian currency or vice-versa 
for thc purpose of exports. 

(viii) G.S.R.71(E) published in Gazctte of India dated the 17th 
February. 1993 together with an explanatory memorandum 
making certain amendments to Notification No. 137/90-
Cus .. dated the 20th March. 1990. 

(ix) The Baggage (Second Amendment) Rules. 1993 published 
in Notification No. G.S.R.72(E) in Gazette of India dated 
the 17th February, 1993 together with an explanatory 
memorandum. 

(x) The Tourist Baggage (Amendment) Rules. 1993 published 
in Notification No. G.S.R.73(E) in Gazette of India dated 
the 17th February. 1993 together with an explanatory 
memorandum. 

(xi) The Transfer of Residence (Second Amcndment) Rulcs, 
1993 published in Notification No. G.S.R. 74(E) in 
Gazette of India dated the 17th February. 1993 together 
with an explanatory memorandum. . 
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(35) A eopy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 15 of the Govern-
ment Savings Banks Act. 1873-:-

(i) The Post Office Recurring Deposit (Amendment) Rules. 
1992 published in Notification No. G.S.R. 918(E) in 
Gazettc of India dated the 11th Decembcr, 1992. 

(ii) The Post Office Recurring Deposit (Amendment) Rules, 
1993 published in Notification No. G.S.R.42(E) in Gazette 
of India dated the 1st February. 1993. 

(36) A copy each of the following Notifications (Hindi and English 
versions) under section 31 of the Securities and Exchange 
Board of India Act. 1992:-

(i) Thc Securities and Exchange Board of India (Merchant 
Bankcrs) Rules. 1992 published in Notification No. G.S.R. 
937(E) in Gazette of India dated the 22nd December, 
1992. 

(ii) The Securities and Exchange Board of India (Portfolio 
Managers) Rules, 1993 published in Notification No. 
G.S.R. 4(E) in Gazette of India dated the 7th January, 
1993. 

(iii) The Securities and Exchange Board of India (Mutual 
Funds) Regulations. 1993 published in Notification No. 
F.No.LElSEBIIIVI93 in Gazette of India dated the 20th 
January. 1993. 

(37) A copy of the Wealth-tax (Amendment) Rules. 1993 (Hindi 
and English versions) published in Notification No. S.O. 
94(E) in Gazette of India dated the 8th February. 1993 under 
sub-section (4) of section 46 of the Wealth-Tax Act. 1957. 

5. ftatement By Minister 

The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government Business for the week 
commencing the 9th March. 1993. 

(Lok Sobha adjourned at 12.41 P.M. and re-as.fembled at 2.04 P.M.) 
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6. Motion Reaardl ... Jolat Committee to Enquire Inlo Irreaularltles la 
Securities and Banking Tranllctlon. 

Shri Ram Niwas Mirdha moved the following mOlion:-

"That this House do appoint Sarvashri M.O.H. Farook and 
A. Charles to the Joint Committee to enquire into irregularities 
in Securities and Bankinl Transactions in the vacancies caused 
by the resignation of Shrimati Basava Rajeswari and Shri P.M. 
Sayeed." 

The Motion was adopted. 

7. Motion of Thanks on The Presltk-nt's Address 
Time allotted: 12 Hrs. 
Time taken: 12 Hrs. 14 Mts. 

Disclission on the following motion moved by Shri Digvijay Singh 
and seconded by Shri Mani Shankar Aiyar and the amendments 
thereto moved on the lst March. 1993. continued:-

"That an Address be presented to the President in the following 
tcrms:-

'That the Members of Lok Sabha assembled in this Session arc 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament assembled 
together on the 22nd February. 1993.' " 

The following members took part in the debate:-

(1) Shri Kirip Chaliha 
(2) Shri Manbendra Shah 
(3) Shri Jagmeet Singh Brar (Sptt'ch IInfi"ish~d) 

The discussion was not concluded. 

8. Motion Reprdinl Flfteeath Report or tbe CommlUee on Private 
Membtan' Bills and R_utloas 

Shri Shyam Bihari Misra moved ttle following motion:-

"That this House do agree with the Fifteenth Report of the 
Committee on Private Members' Bills and Resolutions presented 
to the House on the 3rd March. 1993. 

The motion waf> adopted. 
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9. Private Member's Resolution-Negatived 

The following Resolution moved by Shri Rupehand Pal on the 17th 
July. 1992. was put to vote:-

"This House calls upon the Government to immediately under-
take a comprehensive review of the disinvestment policy of the 
Government in respect of Public Sector Undertakings." 

On the Resolution the House divided: Ayes -21; Noes -72. 
Accordingly. the Resolution was negatived. 

10. Private Member's Resolution-Under Consideration 

Shri Jagnt Vir Singh Drona moved the following Resolution:-

"This House recommends to the Government that in order to 
remove the backwardness of the States of Uttar Pradesh and 
Bihar. two new separate States to be called Uttaranchnl. com-
prising hilly regions of Uttar Pradesh. and Vananchal. comprising 
Chhota Nagpur and Santhal Paragana regions of Bihar. be 
created." 

An amendment was moved by Maj. Gen. (Retd.) Bhuwnn Chandra 
Khanduri 

The following members took part in the debate:-

(1) Shri Bhogendra Jha 
(2) Shri Ramesh Chennithala 
(:\) Shri Pratap Singh 
(4) Shri Surnj MandaI 
(5) Shri Atal Bihari Vajpai 
(6) Prof. K.V. Thomas 
(7) Shri Ram Vilas Paswan 
(8) Shri Surya Narain Yadav 
(9) Shri Sriballav Panigrahi (Sp~(>ch Unfinished) 

The discussion was not concluded. 

-Siilij?ct7o correction. 
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"11. Announcement by Deputy Speaker 
The Deputy Speaker informed that ·a'l decided in the meeting of 

the Speaker with him, Members of Panel of Chairmen. Busine5.'1 
Advi!iOry Committee and the Chief WhipslWhips held that day, the 
sitting of the House fixed for Tuesday, 9 March. 1993 had been 
cancelled. 
6.02 P.M. 
(Lok Sabha adjourned tiD 11 A.M. on Wednesday, the 10th March, 
1993) 

C.K. JAIN. 
Secretary-General. 

00 A' ~.3~ P.M. 

MGIP(PLU)MRN[)-:"772~.03.93 



LOK SABnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 10, 1993/Phalguna 19, 1914 (Saka) 

No. 181 
) 11 A.M. 

1. Starred Questions 
Starred Question Nos. 202, 203, 205 and 206 were orally answered. 

Replies to Starred Question Nos. 201, 204 and 207-220 were laid on 
the Table. 

Replies to Starred Question No. 181-200 listed for 9 March, 1993 
were also laid on the Table as the sitting fixed for that day was 
cancelled. 
2. UDstarred QuestioDS 

Replies to Unstarred Question Nos. 2021-2023, 2026-2057, 2059-
2100, 2102-2132, 2134-2154, 2156-2167, 2169-2200, 2202-2248, 2250 
and 2251 were laid on the Table. 

Replies to Unstarred Question Nos. 1810-1946. 1948. 1950-2014 
and 2016-2020 listed for 9 March, 1993 were also laid on the Table. 
3. Papen laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy each of the following Papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Birds 
Jute and Exports Limited, Calcutta. for the year 1991-92. 

(ii) Annual Report of the Birds Jute and Exports Limited. 
Calcutta, for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereo~. 

1 
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(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi' and English 
versions) of the Wool Research Association, Thane. for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Wool Research 
Association. Thane. for the year 1991-92. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Companies (Amendment) Regulations, 1992 
(Hindi and English versions) published in Notification No. 
G.S.R. 924(E) in Gazette of India dated the 14th December, 
1992 under sub-section (3) of Section 641 of the Companies 
Act, 1956. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Law Institute, New Dclhi. for the 
year 1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Indian 
Law Institute. New Delhi. for the year 1991-92. 

(7) A statement (Hindi and English versions) showing the reasons 
for delay in laying the papers mentioned at (6) above. 

(8) A copy of the Cost Accounting Records (Vanaspati) Amend-
ment Rulcs. 1992 (Hindi and English versions) published in 
Notification No. G.S.R. 287 in Gazette of India dated the 20th 
June, 1992 under sub-section (3) of section 642 of the Com- e 
panies Act, 1956. 

(9) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India-Union Govern-
ment (No. 11 of 1992) (Commercial)-Cement Corporation of 
India Limited under article 151(1) of the Constitution. 

(10) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
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(a)(i) Statement regarding Review by the Government on the 
working of the Hindustan Salts Limited. Jaipur, for the 
year 1991-92. 

(ii) Annual Report of the Hindustan Salts Limited, Jaipur. 
for the year 1991-92 alongwith Audited Accounts and 
comments of the Comptroller and Auditor ·General 
thereon. 

(b)(i) Statement regarding Review by the Government on the 
working of the Sambhar Salts Limited, Jaipur, for the 
year 1991-92. 

(ii) Annual Report of the Sambhar Salts Limited, Jaipur, for 
the year 1991-92 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(c)(i) Statement regarding Review by the Government on the 
working of the Tannery and Footwear Corporation of 
India Limited, Kanpur, for the year 1991-92. 

(ii) Annual Report of the Tannery and Footwear Corpora-
tion of India Limited. Kanpur, for the year 1991-92 
alongwith Audited Accounts and comments. of the Comp-
troller and Auditor General thereon. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (c) of item No. (to) 
above. 

(12) A copy of the Central Administrative Tribunal (Salaries and 
Allowances and Conditions of Service of Chairman, Vice-
Chairman and Members) Amendment Rules, 1993 (Hindi and 
English versions) published in Notification No. G.S.R. 41(E) 
in Gazette of India dated the 1st February, 1993 under sub-
section (1) of section 37 of the Administrative Tribunals Act, 
1985. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre. Chandigarh. 
for the year 1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Regional Computer Centre, Chandigarh. for the year 
1991-92. 
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(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentionQd ,t (13) above. 

4. Government Bill-Introduced 
The Foreign Exchange Regulation (Amendment) Bill, 1993 

5, Statement rqardilll Ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) giving 

reasons for immediate legislation by the Foreign Exchange Regula-
tion (Amendment) Ordinance, 1993, was laid on the Table. 
(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 1.04 P.M.) 
6. Matten Under Rule 377 

(1) Prof. Rasa Singh Rawat raised a matter regarding need to 
connect Ajmer in Rajasthan by air. 

(2) Shri Rajvir Singh raised a matter regarding need to declare 
certain state roads in Uttar Pradesh as National Highways. 

(3) Shri Lal Babu Rai raised a matter regarding need for a Central 
survey to solve the problem of accumulation of water in Chapra 
Parliamentary constituency, Bihar. 

(4) Shri Uddhab Barman raised a matter regarding need to convert 
B. Barooah Cancer Institute, Guwahati, into a Central Cancer 
Research and Treatment Institute. 

(5) Shy;' Birsingh Mahato raised a matter regarding need to provide 
financial assistance to flood-affected people of district Plirulia, West 
Benga\. 

(6) Dr. Krupasindhu Bhoi raised a matter regarding need to set up 
an Agricultural University at Sambalpur, Orissa. 0 

(7) Shri Gopi Nath Gajapathi raised a matter regarding need to 
enhance allocation of Wheat and Kerosene to Orissa. 
7. Motion of Thanks on the President's Address 

Time allotted: 12 Hrs. 
Time taken: 15 Hrs. 56. Mts. 

Discussion on the following motion moved by Shri Digvijay Singh 
and seconded by Shri Mani Shankar Aiyar and the amendments 
thereto moved on the Ut March, 1993, continued:-
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"That an Address be presented to the President in the following 
terms:-
'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses 'Of Parliament assembled 
together on the 22nd February, 1993.' " 

The following members took part in the debate:-
(1) Shri Jagmeet Singh Brar 
(2) Shri Birsingh Mahato 
(3) Shri Ayub Khan 
(4) Shri Sultan Salahuddin Owaisi 
(5) Shri Satyanarayan Jatiya 
(6) Shri Chun Chun Prasad yadav 
(7) Shri K.D. Sultanpuri 
(8) Shri Sanat Kumar Mandai 
(9) Smt. Santosh Chowdary 

(10) Shri Dileepbhai Sanghani 
(11) Prof. (Smt.) Savithiri Lakshmanan 
(12) Shri H.D. Devegowda 
(13) Shri Chhitubhai Gamit 
(14) Shri Anna Joshi (Speech unfinished) 

The discussion was not concluded. 
6.10 P.M. 
(Lok Sabha adjourned till lJ A.M. on Thursday, the lJth 

March, 1(93) 

MGIP(PlU)MRN~10.3.93 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 11, 19931Phalguna 20, 1914 (Saka) 

No. 182 
11 A.M. 

1. Starred Questions 

Starred Question Nos. 221-225 were orally answered. Replies to 
Starred Question Nos. 22&-240 were laid on the Table. 

2. U nstarred Questions 

Replies to. Unstarred Question Nos. 2252-2467 were laid on the 
Table. 

3. Papen laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the government on the working of the National 
Scheduled Castes and Scheduled Tribes Finance and 
Development Corporation for the year 1991-92. 

(ii) Annual Report of the National Scheduled Castes and 
Scheduled Tribes Finance and Development Corporation for 
the year 1991-92 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers. mentioned at (1) above. 

1 
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4. Report of tbe Committee on Private Members' Bills and 
Resolutions 

Shri Shyam Bihari Misra presented the Sixteenth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
and Resolutions. 

5. Report of Estimates Committee 

Shri Manoranjan Bhakta presented the Twenty-third Report (Hindi 
and Enlgish versions) on Action Taken by Government on the 
recommendations contained in the Sixteenth Report of Estimates 
Committee (Ninth Lok Sabha) on the Ministry of Urban Develop-
ment-Hostel Accommodation for M.Ps. in Delhi. 

6. Matters Under Rule 377 

(1) Shri Anantrao Deshmukh raised a matter regarding need for 
immediate clearance of BUTP II project to improve Sub-urban 
railway system in Bombay. 

(2) Shri Bheru Lal Mccna raised a matter rcga.rding necd to 
implement the decisions arrived at the meeting in tripartite committee 
on 3 July, 1992 with regard to dearness allowance, family pension 
etc., of the workers. 

(3) Shri Ankushrao Raosaheb Tope raised a matter regarding need 
to lay proposed Khamgaon-Jalna Railway line connecting Vidarbha 
and Marathwada. 

(4) Shri Rajendra Agnihotri raised a matter regarding need for 
early functioning of Akashvani Kendra at Jhansi, Uttar Pradesh. 

(5) Smt. Sumitra Mahajan raised a matter regarding need to 
provide centre at Indore, Madhya Pradesh for examinations con-
ducted by UPSC and S.S.c. 

(6) Shri Shiva Sharan Sinha raised a matter regarding need to 
provide central assistanc,to Government of Bihar f('r providing rclief 
to the people affected by drought. 

(7) Prof. (Dr,) S.P. Yadav raised a matter regarding necQ to 
provide suitable compensation to the farmers whos~: land has becn 
acquired by Tata Fertilizcr factory in Sambhal Parliamcntary Consti-
tuency, Uttar Pradesh. 



3 

(8) Shri V.S. Vijayaraghavan raised a matter regarding need to 
retain the facility for renewing passport at Indian Embassy in Dubai 
and in other Gulf countries. 
(Lok Sabha adjourned at 2.05 P.M. and re-a.uembled at 2.38 P.M.) 
7. Motion of Thanks on the President's Address 

Time allotted: 12 Hrs. 
Time taken: 18 Hrs. 03 Mts. 

Discussion on the following motion moved by Shri Digvijay Singh 
and seconded by Shri Mani Shankar Aiyar and the amendments 
thereto moved on the 1st March. 1993. continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament assembled 
together on the 22nd February. 1993.''' 

The following members took part in the debate:-
(1) Shri Anna Joshi 
(2) Dr. Vasant Pawar 
(3) Md. Ali Ashraf Fatmi 
(4) Shri P.c. Thomas 
(5) Shri E. Ahamed 
(~) Shri Ramashray Prasad Singh 
(7) Shri Mohiram Saikia 

Shri P.V. Narasimha Rao replied to the debate. All the amend-
ments moved were negatived. The motion was adopted . 
• S Statutory Resolution - Under Consideration 

Time allotted: 2 hrs. 
Time taken: 1 Hr. 15 Mts. 
Balance: - Hr. 45 Mts. 

Shrj Nitish Kumar moved the following Resolution:-
"That this House disapproves of the National Thermal Power 
Corporation Limited. the National Hydro-electric Power Corpo-

-------_. __ . __ .... 
-, Discussed together. 
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ration Limited and the North-Eastern Electric Power Corpora-
tion Limited (Acquisition and Transfer of Power Transmission 
Systems) Ordinance, 1993 (Ordinance No. 10 of 1993) promul-
gated by the President on the 8th January, 1993." 

·9. Government BIU - Under Consideration 
The National Thermal Power Corporation Limited, the National 
Hydro-electric Power Corporation Limited and the North-Eastern 
Electric Power Corporation Limited (Acquisition and Transfer of 
Power Transmission Systems) Bill, 1993 

The motion for consideration of the Bill was moved by Shri N.K.P. 
Salve. 

Three amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon were moved by Prof. Rasa Singh Rawat, 
Sarvashri Anil Basu and Rajendra Agnihotri. 

Thc following members took part in the combined debate on the 
Resolution (vide para 8 above) and the motion for consideration of 
the BilI:-

(1) Shri Sriballav Panigrahi 
(2) Dr. Laxminarain Pandey (Speech unfinished) 

The discussion was not concluded. 
6. P.M. 
(Lok Sabha adjourned 'iIIll A.M. on Friday, the 12th March, 1993) 

• Discussed logelher. 

MGIP(PLU)MRND-67OLS-l1.3.1993. 

C. K. JAIN, 
Secretary-General . 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 12. 19931Phalguna 21. 1914 (Saka) 

No. 183 

11 A.M. 
1. Starred Questions 

Starred Question Nos. 241-244 were orally answered. Replies to 
Starred Question Nos. 245-260 were laid on the Table. 
2. Unstarred Questions 

Replies 10 Unstarred Question Nos. 2468-2486. 2488-2565 and 
2567-2639 were laid on the Table. 
J. President's Message 

The Spcakcr informed the House that he had received the 
following message dated the 11th March. 1993 from the President:-

"I have received with great satisfaction the expression of Thanks 
by the Members of the Lok Sabha for the Address 'which I 
delivered to both Houses of Parliament asscmbled together on 
the 22nd February, 1993." 

4. Papers laid on the Table 
The following papers were laid on the Table:-
(1 )(i) A copy of the Annual Report (Hindi and English versions) 

of the Coffee Board for the year 1991·92. 
~ii) A copy of the Review (Hindi and English versions) by the 

Government on the working of the Coffee Board for the 
year 1991·92. 
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(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Notification No. S.O. 34(E) (Hindi and··English 
versions) published in Gazette of India dated the 7th January, 
1993 directing that with effect from the day following the 
expiration of thirty days from the 7th January. 1993. Light-dues 
shall be payable at all ports in India in respect of all Foreign 
Going Vessels, Home Trade Vessels and Sailing Vessels 
described in the Notification under sub-section (4) of section 10 
of the Lighthouse Act. 1927. 

(4)(i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Mormugao Port Trust for the year 
1991-92 together with accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Mormugao Port Trust 
for the year 1991-92. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act. 1963:-

(i) The Export of Frozen Fish and Fishery Products (Quali\j 
Control and Inspection) Amendment Rules. 1992 published 
in Notification No. S.O. 2760 in Gazette of India dated the 
31st October. 1992. 

(ii) The Export of Canned Fish and Fishery Products (Quality 
Control and Inspection) Amendment Rules. 1992 published 
in Notification No. S.O. 2761 in Gazette of India dated the 
31st October. 1992. 

(iii) Thc Export of Dried Fish Inspection (Amendment) Rules, 
}992 published in Notification No. S.O. 2989 in Gazette of 
India dated the 5th December. 1992. 

(iv) S.O. 2990 published in Gazette of India dated the 5th 
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December. 1992 repealing the Export of Fish Meal (lnspec. 
tion) Rules. 1980. 

(7) A copy each of the following Notifications (Hindi and English 
versIons) under section 159 of the Customs Act. 1962:-

(i) G.S.R 19(E) published in Gazette of India dated the 15th 
January. 1993 together with an explanatory memorandum 
rescinding the Baggage (Conditions of Exemption) Rules. 
1975. 

(ii) G.S.R 20(E) published in Gazette of· India dated the 15th 
January. 1993 together with an explanatory memorandum 
making certain amendments to Notification No. 137/90-
Cus.. dated the 20th March, 1990. 

(iii) G .S.R 21(E) published in Gazette of India dated the 15th 
January. 1993 together with an explanatory memorandum 
making certain amendments to Notification No. 204184-
Cus .• dated the 20th July. 1984. 

(iv) G.S.R 22(E) published in Gazette of India dated the 15th 
January. 1993 together with an explanatory memorandum 
reSCinding the Notification No. 205184-Cus .. dated the 20th 
July. 1984. 

• (v) G.S.R 57(E) published in Gazette of India dated the 9th 
February. 1993 together with an explanatory memorandum 
making certain amendments to certain Notifications men-
tioned in the table annexed with the Notification. 

(vi) G.S.R 78(E) published in Gazette of India dated the 18th 
February. 1993 together with an explanatory memorandum 
making certain amendments to Notification No. 203192-
Cus .. dated the 19th May, 1992. 

(vii) G.S.R 88(E) to G.S.R. 172(E) published in Gazette of 
India dated the 28th February, 1993 together with an 
explanatory memorandum regarding Customs duty changes 
and exemption in the context of Budget proposals pertaining 
to Indirect Taxes announced by the Finance Minister in Lok 
Sabha on the 27th February. '1993. 

(8) A copy each of the Notification Nos. G.S.R. 173(E) to G.S.R. 
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248(E) (Hindi and English versions) published in Gazette of 
India dated the 28th February. 1993 together with an explana-
tory memorandum regarding Central Excise duty· changes and 
exemption in the context of Budget proposals pertaining to 
Indirect Taxes announced by the Finance Minister in Lok 
Sabha on the 27th February. 1993 under sub-section (2) of 
section 38 of the Central Excises and Salt Act. 1944. 

(9) A copy of the Annual Report (Hindi and English versions) of 
the National Housing Bank for the period from the lst July. 
1991 to the 30th June. 1992 alongwith Audited Accounts under ~ 
sub-section (5) of section 40 of the National Housing Bank 
Act. 1987. 

(10) A copy of the Review· (Hindi and English versions) by the 
Government on the working of the Deposit Insurance and 
Credit Guarantee Corporation. Bombay. for the year 1991-92. 

(11) A copy of the Notification No. S.R.O. 229 (Hindi and English 
versions) published in Gazette of India dated the 24th 
October. 1992 declaring service in Andaman and Nicobar 
Islands as active service for a period of five years from the 6th 
January. 1993 issued under section 3 of the Navy Act. 1957 . 

•• (12) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 11th March. 1993 issued by the President under 
article 356 of the Constitution in relation to the State of 
Tripura published in Notification No. G.S.R. 273(E) in 
Gazette of India dated the 11th March. 1993. under article 
356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 11th March. 1993 made by the President in pursuance I_l. 
of sub-clause (i) of clause (c) of the above Proclamation 
published in Notification No. 274(E) in Gazette of India 
dated the 11th March. 1993 . 

•• (13) A copy of the Report dated the 10th March. 1991 of the 

• The Annual Report WIS Ilid on the Table on the 311t July. 1992. 
•• Laid I' !i.lO P. M. 
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Governor of Tripura to the President (Hindi and English 
versions). 

5. Statements by Ministen 

(1) The Minister of Parliamentary Affairs made a statement 
regarding Government Business for the week commencing 
the 15th March. 1993. 

*(2) The Minister of State in the Ministry of Home Affairs made a 
statement regarding bomb blasts in Bombay. 

6. Supplementary Demands for Grants (Railways)-1991-93 

Shri C.K. Jaffer Sharief presented a statement (Hindi and English 
versions) showing the Supplementary Demands for Grants in respect 
of the Budget (Railways) for 1992-93. 

7. Supplementary Demands for Grants (Jammu and Kashmir)-
1992-93 

Shri M. V. Chandrashekhar Murthy presented a statement (Hindi 
and English versions) showing the Supplementary Demands for 
Grants in respect of the State of Jammu and Kashmir for 1992-93. 

8. The Jammu and Kashmir Budget-1993.94 

Shri. M.V. Chandrashekhar Murthy presented a statement of 
estimated receipts and expenditure of the State of Jammu and 
Kashmir for the year 1993-94. 

9. Supplementary Demands for Grants (Uttar Pradesh)-1992-93 

Shri M.V. Chandrashekhar Murthy presented a statement (Hindi 
and English versions) sholVing the Supplementary Demands for 
Grants in respect of the State of Uttar Pradesh for 1992·93. 

10. The Uttar Pradesh Budget-1993-94 

Shri M.V. Chandrashekhar Murthy presented a statement of 
estimated receipts and expenditure of the State of Uttar Pradesh for 
the ycar 1993-94. 

fI AI 5.57 P.M. 
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11. Supplementary Demands for Grants (Madhya Pndesb)-1991-93 
Shri M.V. Chandrashekhar Murthy presented a statement (Hindi 

~nd English versions) showing the Supplementary Demands for 
Grants in respect of the State of Madhya Pradesh for 1992-93. 
12. The Madhya ·Pradesh Budaet-l993-94 

Shri M. V. Chandrashekhar Murthy presented a statement of 
estimated receipts and expenditure of the State of Madhya Pradesh 
for the year 1993-94. 
13. Supplementary Demands for Grants (Raja.tban)-1991-93 

Shri M. V. Chandrashekhar Murthy presented a statement (Hindi 
and English versions) showing the Supplementary Demands for 
Grants in respect of the State of Rajasthan for 1992-93. 
14. The Rajasthan Budlet-1993-94 

Shri M. V. Chandrashekhar Murthy presented a statement of 
estimated receipts and expenditure of the State of Rajasthan for the 
year 1993-94. 

15. Supplementary Demands for Grants (Himachal Pradesh~1991-93 
Shri M. V. Chandrashekhar Murthy presented a statement (Hindi 

and English versions) showing the Supplementary Demands for 
Grants in respect of the State of Himachal Pradesh for 1992-93. 
16. The Himachal Pradesh Budlet-l993-94 

SHRI M. V. Chandrashekhar Murthy presented a statement of 
estimated receipts and expenditure of the State of Himachal Pradesh 
for the year 1993-94 .. 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.08 P.M.) 
-17. Statutory Resolution-Under Consideration (\ 

Time allotted 2 Hrs. 
Time taken 2 Hrs. 06 Mts. 

Discussion on the following Resolution moved by Shri Nitish 
Kumar on the 11th March. 1993. continued:-

"That this House disapproves of the National Thermal Power 

"Discussed 'Olether. 
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Corporation Limited. the National Hydro-electric Power Cor-
poration Limited. and North-Eastern Electric Power Corpora-
tion Limited (Acquisition and Transfer of Power Transmission 
Systems) Ordinance. 1993 (Ordinance No. 10 of 1993) promul-
gated by the President on the 8th January. 1993." 

°18. Government Bill-Under Consideration 
The National Thermal Power Corporation Limited, the National 
Hydro-electric Power Corporation Limited and the North-Eastern 
Electric Power Corporation Limited (Acquisition and Transfer of 
Power Transmission Systems) Bill, /993 
Combined discussion on the motion for consideration of the Bill 

moved by Shri N.K.P. Salve and the amendments thereto moved on 
the 11th March. 1993 and the Resolution (vide para 17 above) 
continued. 

The following members took part in the debate:-
(1) Dr. Laxminarain Pandey 
(2) Prof. K.V. Thomas 
(3) Shri Anil Basu (Speech unfinished) 

The discussion was not concluded. 
19. Motion Reasrdina Sixteenth Report of Private Members' Bills and 

Resolutions 
Shri Shyam Bihari Mishra moved the following motion:-

"ThaI Ihis House do agree with the Sixteenth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 1lth March. 1993." 

The motion was adopted. 

20. Private Members' Bills-Introduced 
(1) The Constitution (Amendment) Bill. 1992 (Amendment of 

Preamble, etc.), by Shri Chitta Basu. 
(2) The Constitution (Amendment) Bill. 1992 (/nurt;on of nt'w 

urtides 75A and J64A), by Shri Chitta Basu. 
-------_ .. - ---------------------
DI~ussed together. 



(3) The Constitution (Amendment) Bill. 1992 (Insertion of new 
article 156A). by Shri Chitta Basu. 

(4) The Employees' Provident Funds and Miscellaneous Provisions 
(Amendment) Bill. 1992 (Insertion of new section HA). by Shri 
Tarit Baran Topdar. 

(5) The Acquired Immuno Deficiency Syndrome (AIDS) Preven-
tion Bill. 1993 by Shri Ramashray Prasad Singh. 

21. Printe Member's BIU-Wlthdrawn 

The Payment of Gratuity (Amendment) Bill. 1991 (Amendment of 
Section /, etc.) by Shri Sharad Dighe. 

22. Private Member's Bill-Debate Adjourned 

The Railway Protection Force (Amendment) Bill, /991 (Substitution 
of new Long Title for Long Title, etc.) by Shri Basudeb Achuria. 

Shri Mukul Wasnik moved the following motion:-

"That the debate on the Railway Protection Force (Amend-
ment) Bill. 1991 (Substitution of new Long Title for Long Title, 
ete.) by Shri Basudeb Acharia be adjourned to the next day 
allotted for Private MembeMl Bills." 

The motion was adopted. 

• 23. Motion under Rule 388 

Shri Mukul Wasnik moved the following motion:-

"That provision of sub-rule (1) of Rule 30 and the proviso to 
rule 29 of the Rules of Procedure and Conduct of Business in 
Lok Sabha in their application to the debate on the Railway 
Protection Force (Amendment) Bill. 1991 (Substitution of new 
Long Title for Long Title, elc.) by Shri Basudeb Acharia. which 
has been adjourned today to the nexl day allotted for Private '0.1 
Members' Bills. be suspended to enable the Bill to be set down 
in the List of Business without Ballot as the first item therein." 

The motion was adopted . 

• AI 3.47 PM 
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24. Privale Memberts Bill-Under Consideration 

Th~ Agricultural Workers (Minimum Wages and Welfar~) Bill. 
1992. by Shri Chandubhai Deshmukh 

The motion for consideration of the Bill was moved by Shri 
Chandubhai Deshmukh. 

The following members took part in the debate:-

(1) Shri Hannan Mollah 
(2) Shri Ramesh Chennithala 
(3) Shri Syed Shahabuddin 
(4) Shri Chitta Basu 
(5) Shri Rajvir Singh 
{6) Shri Kirip Chaliha 
(7) Shri Ramashray Prasad Singh 
(8) Shri Surya Narain Yadav 
(9) Shri Sriballav Panigrahi (Speech Unfinished) 

The discussion wa!) not concluded. 

25. Half-an-hour Discussion 

Shri Upendra Nath Verma raised a discussion on the points arising 
out of the answer given by the Minister of Welfare on February 25. 
1993 to Starred Question No. 43 regarding Mandai Commission 
Report. 

Shri Sitaram Kcsari replied to the discussion. 

n.D P.M. 

(Lok Subhu udjourned till JJ A.M. on Monday. the 15th March. 1993) 

C.K. JAIN. 
Secretary-G~neral. 

MGIP(PlU)MRND-961 LS-12-03-93. 



LOK SABBA 

BULLETIN-PART I 
[Brief Record of Procecdinpl 

Monday, March IS, 199J1Phalguna 24, 1914 (Saka) 

No. 184 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 261, 262 and 264 were orally answered. 
Replies to Starred Question Nos. 263, 26>-280 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarrcd Question Nos. 2640-2707 and 2709-2870 
were laid on the Table. 
-3. Statement by Minister 

The Minister of Home Affairs made a statement on Bomb 
Explosions in Bombay on the 12th March, 1993. 
4. Adjournment Motion 

Time permissible : 2 Hrs. 30 Mts. 
Time taken : 5 Hrs. 07 Mts. 

The Speaker gave his consent to the movins of adjournment 
motion regarding situation arisins out of bomb explosions which 
occurred on 12 March, 1992 in Bombay resultins in larse scale 

'

killings and loss of property, given notice of by Sarvashri Guman Mal 
Lodha, Hannan Mollah, Somnath Chatterjee, Ram Naik, Anna Joshi, 
George Fernandes and Basudeb Acharia. 

OAt 12.22 P.M. 

1 
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Shri Somnath Chatterjee wh~ had seeured the first position. in the 
ballot thereafter asked for leave of the House to the moving of the 
motion. As no objection was taken. the Speaker informed that the 
leave was granted and directed that the motion be taken up 
immediately. . 

*Shri Somnatb Chatterjee moved the following motion:-
"That the House do now adjourn." 

The following members took part in the debate:-
(1) Shri Sunil Dutt 

(Lak Subha adjourned al 1.02 P.M. and re-assembled al 2.04 P.M.) 
(2) Shri Jaswant Singh 
(3) Shri Sharad Dighe 
(4) Shri Ocorge Fernandes 
(5) Smt. Pratibha Devisingh Patil-
(6) Shri Vijay Kumar Yadav 
(7) Shri M.R. Kadambur Janardhanan 
(8) Shrj P.C. Chacko 
(9) Shri Ram Naik 

(10) Shri Sobhanadreeswara Rao Vadde 
(11) Shri Rajnath Sonker Shastri 
(12) Shri Mohan Rawale 
(13) Shri Piu5 Tirkey 
(14) Shri Amar Roy Pradhan 
(15) Shri Anna Joshi 
(16) Shri Prithviraj D. Chavan 
(17) Shri Hannan Mollah 
(18) Shri S.B. Chavan 

Shrj Somnath Chatterjee replied to the debate. 
On the mOlion. the House divided: Ayes "106; Noes --140. 
Accordingly. the motion was negatived. 

S. Report of Business Advisory Committee 
Shri Saifuddin Choudhury presented the Twenty-sixth Report of 

the Business Advisory Committee. 

"'AI 12.21 P.M. 
··Subject to correction. 
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6. Papen laid OD the Table-
The following papers wcre laid on the Ta*--
(1) A copy of the Aircraft (First Amen<llDcnO R~C5. 1993 (Hindi 

and English versions) published in Notijication No. G.S.R.. 
8O(E) in Gazette of India datcd the 22Dd february. 1993 under 
section 14A of the Aircraft Act. 1934togcther with an 
Explanatory Note. 

(2) A copy of the Annual Report (Hindi alld English vcrsions) of 
the Commission of Railway Safety for the year 1991·92 under 
section 10 of the Railway Act. '1989. ,t. 

(3) A copy each of the foIlowin, papers ~(H;adi and Ena!ish 
versions) under sub·scction (1) of scctiod 6i9A of the Com· 
panics Act. 1956:- .. 

(a) (i) Revicw by the Government on the workina of the Tehri 
Hydro Devclopment Corporation UmltCct. Tehri Garh· 
wal, for the year 1991·92. 

(ii) Annual Report of the Tehri Hydro j)e~c:lopment Corpo· 
ration Limited. Tehri Garhwal. fM the )'ear 1991·92 
alongwith Audited Accounts and coauncntl of the Com· 
ptroIler and Auditor General thertIQQ.. 

(b) (i) Review by the Government onebe. 'lVorkina of the 
Nathpa lhakri Power Corporation liiniied. Shimla. for 
the year 1991·92. 

(ii) Annual Report of the Natbpa JbakrI Power Corporation 
Limited. Shimla. for the )'car 1991-92 alQnawith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of the Power 
Finance Corporation Limited. New Delhi. for the year 
1991·92. 

(ii) Annual Report of the Power Finance Corporation 
Limited. New Delhi. for the year 1991·92 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(4) Three Statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (3) above. 
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(i) A copy of the Annual Report (Hindi and English 
versions) of the Central Power Reacarch Institute, Banga-
lore, for the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Power 
Research Institute, Bangalore, for the year 1991-92: 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1991-92 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Film and Televi-
sion Institute of India, Pune, for the year 1991-92. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Annual Report (Hindi and English versions) of 
the Press Council of India for the year 1991-92 alongwith 
Audited Accounts. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy of the Indian Telegraph (First Amendment) Rules, 
1993 (Hindi and English versions) published in Notification 
No. G.S.R. 80 in Gazette of India dated the 6th February, 
1993 under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885. 

(12) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
paniea Act. 1956:-
(i) Review by the Government on the working of the 

Mahan.,ar Tcl~phonc Ni,am Limited, New Delhi, for 
the year 1991-92. 
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(ii) Annual Report of the Mahanaaar Telephone Ni,am 
Limited. New Delhi. for the year 1991·92 alon,with 
Audited Accounts and comments of the Comptrotler and 
Auditor General thereon. 

(13) A copy each of the following papers (Hindi and En,lish 
versions) under sub·section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Statement regarding Review by the Government on the 

workin, of the Water and Power Consultancy Services 
(India) Limited. New Delhi. for the year 1991·92. 

(ii) Annual Report of the Water and Power Consultancy 
Services (India) Limited, New Delhi. for the year 1991·92 
alon,with Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(14) A statement (Hindi and English versions) showin, reasons for 
delay in layin, the papers mentioned at (13) above. 

(15) A copy of the Annual Report (Hindi and En,lish versions) of 
the Narmada Control Authority for the year 1991·92 along-
with Audited Accounts. 

(16) A statement (Hindi and English versions) showing reasons for 
delay in lay in, the papers mentioned at (15) above. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Damodar Valley Corporation. Calcutta. 
for the year 1990·91 alongwith Audited Accounts under 
sub-section (5) of section 45 of the Damodar Valley 
Corporation Act. 1948. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the working of the Damodar Valley 
Corporation. Calcutta. for the year 1990-91. 

(18) A statement (Hindi and Enalish versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

7. Presentation of Petition 
Shri Anna Joshi presented a petition signed by Shri V.D. Karjat· 

kar. Advocate. President. Pune Bar .Association. Pune and other 
members of the Association and others for establishment of a Hiab 
Court Bench in Pune for Western Maharashtra. 
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8. Government 8W - Introduced 
The Acquisition of Certain Area at Ayodhya Bill. 1993. 

9. Statement Reaardlq Ordinance - Laid on tbe Table 
An explanatory statement (Hindi and English versions) glvlna 

reasons for immediate legislation by the Acquisition of certain area at 
Ayodhya Ordinance. 1993. was laid on the Table. 
10. Matten Under Rule 377 

(1) Shri Somjibhai Damor raised a matter regarding need to 
allocate Tapti gas for power generation at Pipavav in Saurashtra 
region of Gujarat. 

(2) Prof. Prem Dhumal raised a matter relardina need to look into 
the anomolies creatcd by one time increase in Pension scheme in 
respect of ex-soliders. 

(3) Shri Gabhaji Mangaji Thakore raised a mattcr regarding need 
for early completion of Kapadwanj-Modas broad gauge railway line in 
Gujarat. 

(4) Prof. Susanta Chakraborty raised a matter reaarding need to 
hand over railway land used by Burn Standard Company. Howrah to 
West Bengal Government for construction of a link road between 
Howarah station and Shalimar complex. 

(5) Shri P.C. Thomas raised a matter regarding need to set up high 
power transmittcrs at T.V. stations in Kerala. 

(6) Shri N. Dennis raised a matter reaarding need to sanction funds 
and loans to the flood affcctcd people of Kanyakumari. Tamil Nadu. 

(7) Shri P.e. Chacko raised a mattcr reaarding need to accord 
early sanction to Guruvayoor-Kuttipuram railway line in Kerala. 
6.49 P.M. 
(Lok Sabha adjourn~d tillll A.M. on Tu~sday. the 16th March. 1993) 

C. K. JAIN. 
S~cr~tary~mtral. 

MGIP(PLU)MRND-1 01 SlLS-1 5.3. 1 SISI3. 



LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinp] 

Tuesday, March 16, 1993/Phalguna 25, 1914 (Sao) 

No. 185 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 281-283 were orally answered. Replies to 
Starred Question Nos. 284-300 were laid on the Table. 
2. Unstarred QuestioDs 

Replies to Unstarred Question Nos. 2871, 2872, 2874-3024 and 
3026-3060 were laid on the Table. 
3 .Papen Laid on the Table 

The following papcrs were laid on the Table:-
(1) A copy of the Central Warehousing Corporation (Amendment) 

Rules, 1993 (Hindi end English versions) published in Notifica-
tion No. G.S.R. 257(E) in Gazette of India dated the 4tb 
March, 1993 under sub-section (3) of section 41 of the 
Warehousing Corporations Act, 1962. 

(2) A copy each of the followina Noriticatioas (Hindi and EnaJish 
versions) under sub-section (6) of section 3 of the Essential 

.... Commodities Act, 1955:-
(i) S.O. 893(E) published in Gazette of India datccl tbe 7th 

December, 1992 containinl order desipatin, Assistant 
Commissioner-I and Assistant Commissioner-II in tbe 
Dairy Division of the DepartlMDt of Animal Husbandry 
and Dairying to discharle the faecIioas of reJi.teria, 
authority. 

1 
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(ii) S.O. 895(E) published in Gazette of India dated the 7th 
December. 1992 containing order designating the Joint 
Secretary. in charge of Dairy Development in the 
Department of Animal Husbandry and· Dairying, to 
perform the functions of Controller. 

(iii) The Delhi (Milk and Milk Product) Control Order, 1993 
published in Notification No. S.O. 3(E) in Gazette of 
India dated the lst January. 1993. 

(iv) The Milk and Milk Product (Amendment) Order. 1993 
published in Notification No. S.O. 32(E) in Gazette of 
India dated the 7th January. 1993. 

(v) S. O. 110(E) published in Gazette of India dated the 17th 
February. 1993 containing order designating Dairy 
Engineer and Assistant Commissioner-I in the Dairy 
Division of the Department of Animal Husbandry and 
Dairying to discharge the functions of registering au-
thority. 

(vi) The t-1ilk and Milk Product (Second Amendment) order. 
1993 published in Notification No. S.O. 111(E) in 
Gazette of India dated the 17th February. 1993. 

(vii) S.O. 112(E) published in Gazette of India dated the 17th 
February. 1993 constituting the Milk and Milk Product 
Advisory Board consisting of 12 members. 

(viii) S.O. 119(E) published in Gazette of India dated the 23rd 
February. 1993 appointing the Inspectors of fertiliser for 
the purpose of the Fertiliser (Control) Order. 1985 from 
thc Central Fertiliser Quality Control and Training Insti-
tute. Faridabad and its Regional Offices at Bombay, 
Calcutta and Madras. 

(3) A copy each of the following papers (liindi and English 
vcrsions) under section 619A of the Companies Act •. 1956:-

(a)(i) Rcvicw by the Government on the working of the 
Madhya Pradesh State Agro Industries Development 
Corporation Limited. Bhopal. for the year 1986-87. 
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(ii) Annual Report of the Madhya Pradesh State Aaro 
Industries Development Corporation Umited, Bhopal, 
for the year 1986-87 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b)(i) Revi~w by the Government on the working of the Tamil 
Nadu Agro Industries Corporation Limited, Madras, for 
the year 1990-91. 

(ii) Annual Report of the Tamil Nadu Agro Industries 
Corporation Limited, Madras. for the year 1990-91 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(4) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Development Cor-
poration. New Delhi, for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Development Cor-
poration. New Delhi, for the year 1991-92 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Cooperative Development Corporation, New Delhi, for 
the year 1991-92. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (J)above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Agricultural Cooperative Mar-
keting Federation of Indi~ Limited. New Delhi. for the 
year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Agricul-
tural Cooperative Marketing Federation of India Limited, 
New Delhi. for the year 1991-92. 
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(8) A statement (Hindi and EnaJish versions) showin, reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the University of Hyderabad, Hyderabad, for 
the year 1991-92. 

(ii) A copy of the Review (Hindi and En,lish versions) .by 
the Government on the workin, of the University of 
Hyderabad, Hyderabad, for the year 1991-92. 

(10) A statement (Hindi and English versions) showing reasons for 
dclay in layin, the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the Victoria Memorial, Calcutta. for the year 
1989-90 alonpith Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the working of the Victoria Memo-
rial. Calcutta, for the year 1989-90. 

(12) A statement (Hindi and EnaJish versions) showing reasons for 
dclay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and En,lish versions) 
of the Nehru Memorial Museum and Library, New Delhi, 
for the year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Nehru Memorial 
Museum and Library. New Delhi. for the year 199O-9l. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in layina the papers mentioned at (13) above. 

(15) A copy of the Notification No. S.O. 768(E) (Hindi and 
En,lish versions) published in Gazette of India dated the 13th 
October, 1992 containing Order regardin: amendments in the 
International Copyri,ht Order, 1991 issued under section 40 
of the Copyright Act. 1957. 

(16) (i) A copy of the Annual Report (Hindi and Enalish vemons) 
of the Mahill SamakhYI Society. Gujarlt. Ahmedabad. (or 
the year 1989-90. alonpith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English venions) by 

the Government on the working of the Mahila Samakbya 
Society. Gujarat. Ahmedabad. for the year 1989·90. 

(17) A statement (Hindi and English venions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English versions) 
of the Mahila Samakhy.a Society. Kamataka. Ban,alore. for 
the year 1989·90 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of the Mahila Samakhya 
Socicty. Karnataka, Bangalore. for the year 1989·90. 

(19) A statement (Hindi and EnaJish versions) showin, reasons for 
dclay in layina the papers mentioned at (18) above. 

(20) (i) A copy of the Annual Report (Hindi and English versions) 
of the Mahila Samakhya Society. Kamataka. Bangalore. for 
the year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mahila Samakhya 
Society. Karnataka. Bangalore. for the year 1990·91. 

(21) A statement (Hindi and Enalish versions) showing reasons for 
dclay in laying the papen mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mahila Samakhya Society (Karnataka), 
Bangalore. for the year 1991·92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mahila Samakhya 
Society (Karnataka). Bangalore. for the year 1991·92. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mahila Samakhya Society. Gujarat. for 
the year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Goverment on the working of the Mahila Samakhya 
Society. Gujarat, for the year 1990-91. 

(24) A statement (Hindi and English versions) ~howing reasons for 
delay in laying the papers mentioned at (23) above. 
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4. Motion rqarcUlII Twenty-8lxth Report of Basi ..... Advisory Com-
mittee 

Shri Mukul Wasnik moved the following motion:-
"That this House do agree with the Twenty-sixth Report of the 
Business Advisory Committee presented to the House on the 
15th March. 1993." 

Two amendments moved by Sarvashri Ram Naik and George 
Fernandes were withdrawn by leave of the House. 

The motion was adopted. 
(Lok Sabha adjourned at 1.25 P.M. and re-tJlsembled at 2.28 P.M.) 
5. Intimation rellrdlnl Detention of Member 

The Chairman informed the House that the Speaker had received 
the following wireless message dated 16 March, 1993 from the Station 
House Officer. Chanakyapuri. New Delhi. today:-

"Shri Guman Mal Lodha. Member of Parliament has been 
dctaincd at 11.25 hours today i.e. 16 March. 1993 under section 
65 of the Delhi Police Act at 162, South Avenue. New Delhi." 

6. Matters Under Rule 371 
(1) Prof. (Smt.) Savithri Lakshmanan raised a matter regarding 

nced to open a branch of Union Bank of India at Moonnupeedika. 
district Trichur. Kerala. 

(2) Shri Anand Ahirwar raised a matter regarding need to set up 
oil rcfinery in Sagar district, Madhya Pradesh. 

(3) Shri Rama Krishna Konathala raised a matter regarding need to 
control gastro-enterities in Visakhapatnam. 

(4) Shri Anna Joshi raised a matter regarding need to remove 
anomalies left by Third Pay Commission in respect of SSA's and 
Foremen. 

(5) Shri Shyam Bihari Mishra raised a matter reaardina need to 
take steps for protecting the Ganges from pollution in Kanpur and to 
solve acute drinkina water problem in villages alonaside the bank of 
the river. 

(6) Shri Chhedi Paswan raised a matter reaardina need for ·proper 
con!OCrvation of the forts in Sasaram Parliamentary Constituency, 
Bihar. 
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(7) Shri Anil Basu raised a matter regardin, need to fix minimum 
suppprt price for agricultural produce.nd ensure adequate purchuea 
by Government agencies. 

·7. Statements by Mlnlsten 

(1) The Minister of State for Labour made a statement regarding 
Government's decision about revision of rate of Industrial Dearness 
Allowance with retrospective effect from 1 January, 1989, pidelincs 
for wage negotiations in Central Public Sector Undertakin,s and 
introduction of a Pension Scheme for subscribers of Employees' 
Provident Fund. 

• ·(2) The Minister of Welfare made a statement regarding Socio-
Economic Criteria for exclusion of "Creamy Layer" from "Otber 
Backward Classes". 

He also laid a copy of the Report of the Expert Committee 
(English version) for specifying the criteria for identification of 
Socially Advanced persons among the Socially and Educationally 
Backward Classes. 

'--8. Statutory Resolution - NeptJved 
Time allotted : 2 Hrs. 
Time taken : 5 Hrs. 54 Mts. 

Discussion on the following Resolution moved by Shri Nitish 
Kumar on the 11th March, 1993, continued:-

"That this House disapproves of the National Thermal 
Power Corporation Limited, the National Hydro-electric Power 
Corporation Limited and the North-Eastern Electric Power 
Corporation Limited (Acquisition and Transfer of Power Trans-
mission Systems) Ordinance, 1993 (Ordinance No. 10 of 1993) 
promulgated by the President on the 8th January, 1993." 

After discussion as indicated in para 9 below, the Resolution was 
negatived . 

• AI HIS P.M. 
··AI 5.57 P.M 
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9. Government Bill - Passed 
The National Thermal Power Corporation Limittd. the Nationl" 
Hydro-electric Power Corporation Limited and the North-ElUlem 
Electric Power Corporation Limited (Acquisition and Transfer of 

Power Transmission Systems) Bill. 1993. 
Combined discussion on the motion for consideration of the Bill 

moved by Shri N.K.P. Salve and the amendments thereto moved on 
the 11th March. 1993 and the Resolution (vide para 8 above) 
continued. 

The following members took part in the debate:-
(1) Shri Anil Basu 
(2) Shri Gopi Nath Gajapathi 
(3) Shri V. Dhananjaya Kumar 
(4) Shri George Fernandes 
(5) Shri K.M. Mathew 
(6) Shri R. Naidu Ramasamy 
(7) Shri Chitta Basu 
(8) Prof. Prem Dhumal 
(9) Shri Bhogendra Jha 

(10) Shri Sobhanadreeswara Rao Vadde 
Shri N.K.P. Salve replied to the debate. 
Shri Nitish Kumar spoke (by way of reply to his Statutory 

Resolution). 
Three amendments for circulation of Bill for the purpose of 

eliciting opinion thereon. were negatived. 
The motion fQr consideration was adopted and Clause-by-Clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 4 was adopted. as amended. 
Cluuses 5 and 6 were adopted. 
Cluuse 7 was adopted. as amended. 
Cluus(' 8 \0 16 were adopted. 
New Amendment No. 7 for insertion of new Clause 17 was 
adopted. 
Clause 17 was also adopted. 
The Schedule was adopted. 
Clause J.. and the Enac.ting Formula were adopted. as amended. 
The Long Title was also adopted. 
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The motion that the Bill. as amended. be passed was moved by 
Shri N. P. Salve. 

The motion was adopted and the Bill. as amended. was passed. 
@10. Intimation Regardin. Release or Member 
The Speaker informed the House that he had received the 

following wireless message dated 16 March. 1993 from the Station 
• H~use Officer, Tughlak Road, New Delhi:-

"Shri Guman Mal Lodha. Member of Parliament has been released 
at 14.00 hours today i.e. 16 March. 1993." 

@@ll. Intimation Regarding Detention and Release or Member 
The Speaker informed the House that he had received the 

following teleprinter messages dated IS March, 1993 from the District 
Magistrate. Jamshedpur and the Superintendent. Jail. Jamshedpur 
respcctivcl.y. today:-

(i) 
"On 15 March. 1993. at around 1.30 P.M. Shri Shailcndra 
Mahto. Member of Parliament. has been detained." 

(ii) 
"Shri Shailcndra Mahto. Member of Parliament. has been 
remanded to this jail today in connection with case number 2881 
l)3 under section 107/11611131151 Code of Criminal Procedure 
by the order of the Sub-Divisional Magistrate. Jamshedpur." 

6.38 P.M. 
(Lok Subhu udjourned till JJ A.M. on Wednesday, the 17th March, 

J9~ • 

@, 6.37 P.M. 
@@o (1.311 P.M. 
MGIP(PLU)MRND-1053LS-16-3-1993 

C. K. JAIN. 
Secretary-General. 



LOX: SABRA 

BULLETIN - PART I 
[Brief Record of Proceedinp) 

Wednesday. March 17. 1993lPhalguna 26, 1914 (Saka) 

No. 186 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 301, 303, 305 and 306 were orally answered. 
Rcplicd to Starred Question Nos. 302. 304. 307-320 were laid on the 
Tablc. 
2. Unstarred QUestiOIlS 

Rcplics to Unstarrcd Question Nos. 3061-3096, 3098-3102, 
3104-3146, 3148-3158. 3160-3219. 3221-3227 and 3229-3259 
were laid on the Table. 
3. Special Mention 

Hon'ble Speakcr pcrmittcd Shri Lal Krishna Advani. Kum. 
Mamata Banerjee. Shri Saifuddin Choudhury, Smt. Geeta Mukher-
jee, Sarvashri Rabi Ray. Atal Behari Vajpai, Ebrahim Sulaiman Sait 
and Chitta Basu to raise Ithe matter regarding recent Bomb blast in 
Calcutta. 

The Minister of Home Affairs made a statement in regard thereto. 
4. Papers laid on tbe Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and Enalish 

versions) of the Indian Statistical Institute, Calcutta. for 
thc year 1991-92 a10nawith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of the Indian Statistical 
Institute. Calcutta. for the year 1991·92. 

1 
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(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a)(i) Review by the Government on the working of the North 
Eastern Handicrafts and Handlooms Development Cor-
poration Limited. Shillong, for the year 1991-92. 

(ii) Annual Report of the North Eastern Handicrafts and 
Handlooms Development Corporation Limited, Shillong, 
for the year 1991-92 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b)(i) Review by the Government on the working of the 
Central Cottage Industries Corporation of India Limited, 
New Delhi. for the year 1991-92. 

(ii) Annual Report of the Central Cottage Industries Corpo-
ration of India Limited. New Delhi, for the year 1991-92 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(e)(i) Review by the Government on the working of the 
Handicrafts and Handlooms Exports Corporation of India 
Limited, New Delhi. for the year 1991-92. 

(ii) Annual Report of the Handicrafts and Handlooms 
Exports Corporation of India Limited, New Delhi, for 
the year 1991-92 alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Statement regarding Review by the Government on the 
working of the Electronics Corporat;on of India Limited, 
Hyderabad. for the year 1991-92. 

(ii) Annual Report of the Electronics Corporation of India 
Limited. Hyderabad, for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(5) A statement (Hindi and English versions) showing reason. for 
delay in laying the papers mentioned at (4) above. 

(6) (i).A copy of the Annual Report (Hindi and EnaIisb 
versions) of the Saha Institute of Nuclear Pbysics, Cal-
cutta, for the year 1991-92 alonpitb Audited Acc:ounts. 

(ii) A statement (Hindi and Enllish versions) relarciinl 
Review by the Government on the working of the Saba 
Institute of Nuclear Physics, Calcutta, for the year 1991-
92. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following papers (Hindi and Enatish 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Insecticides Limited, New Delhi, for the year 
1991-92. 

(ii) Annual Report of the Hindustan Insecticides Limited, 
New Delhi. for the year 1991-92 alollgwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(9) A statement (Hindi and English versions) showing reuons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Pesticide Formulation Tech-
nology. Gurgaon, for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute of 
Pesticide Formulation Technology, Oprgaon, for the year 
1991-92. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers ",entioned at (10) above. 

(12) A copy of the Income-tax (Appellate Tribunal) Rules, 1963 
(Hindi and English versions) published in Notification 
No. I-AT 163 in Gazette of India dated the 18th May, 1963 
issued under sub-section (5) of section 255 of the Income Tu 
Act. 1961. 



4 

(13) A copy of the Supreme Court Judges (Second Amendment) 
Rules. 1992 (Hindi and English ver.sio{lS) published ia Notifi-
cation No. G.S.R. 779(E) in Gazette of India dated ihe 25th 
September, 1992 under sub-section (3) of section 24 of the 
Supreme Court Judges (Conditions of Service) Act, 1958. 

(14) A copy each of the following papers (Hindi and E~alilh 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Statement regarding review by the Government on the 
working of the Bharat Bhari Udyog Nigam Limited and 
its subsidiaries. Calcutta, for the year 1991-92. 

(ii) Annual Report of the Bharat Bhari Udyog Nigam 
Limited and its subsidiaries, Calcutta, for the year 1991-
92 alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India-Union Govern-
ment (No.5 of 1992) (Commercial)-Burn Standard Company 
Limited under article 151(1) of the Constitution. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of sectioJ1 3 of the All India 
Services Act. 1951 :-
(i) O.S.R. 581 published in Gazette of India dated the 26th 

December. 1992 containing corrigendum to the Notifica-
tion No. O.S.R. 116 dated the 1st December, 1990. 

(ii) G.S.R. 19 published in Gazette of India dated the 9th 
January. 1993 containing corrigendum to the Notification 
No. G.S.R. 198 dated the 9th May, 1992. 

(iii) G.S.R. 20 published in Gazette of India dated the 9th 
January. 1993 containing corrigendum to the. Notification 
No. G.S.R. 199 dated the 9th May, 1992. 

(18) A copy each of the following Notifications (Hindi and English 
versions) under article 320(5) of the Constitution read with 
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the clause (c) (iv) of the proclamation dated the 6th 
December. 1992 issued by the President in relation to the 
State of Uttar Pradesh:-

(i) The Uttar Pradesh Public Service Commission (Limita-
tion of Functions) (Tenth Amendment) Relulations, 1990 
published in Notification No. 131219O·Karmik·1 in Uttar 
Pradesh Gazette dated the 5th May, 1992. 

(ii) The Uttar Pradesh Publie Service Commission (Limita-
tion of Functions) (Eleventh Amendment) Regulations. 
1992 published in Notification No. 13/19191/KA-I-1992 
in Uttar Pradesh Gazette dated the 22nd July. 1992. 

(iii) The Uttar Pradesh Public Service Commission (Limita-
tion of Functions) (Twelfth Amendment) Regulations, 
1992 published in Notification No. 131219O-Karmik-1 in 
Uttar Pradesh Gazette dated the 22nd July, 1992. 

5. REPORT OF THE COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

SHRI SHY AM BIHARI MISRA presented the Seventeenth 
Report (Hindi and English versions) of the Committee on Private 
Members' Bills and Resolutions. 

6. MOTIONS FOR ELECTIONS TO COMMITTEES 
(1) SHRI MANORANJAN BHAKTA moved the following 

motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rule (1) of Rule 311 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha. thirty members from among themselves to 
serve as members of the Committee on Estimates for 
the term bcginning on the lst May. 1993 and ending 
on the 30th April. 1994." 

The motion was adopted. 



(2) SHRI K. PRADHANI moved the followin, motion:-
"That the members of this House do proceed to elcct in the 

manner required by sub-rule (1) of Rule 331B of the 
Rules of Procedure and Conduct of Busincu in Lot 
Sabha. twenty members from amon, themselves to serve 
as members of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes for the term 
beginning on the lst May. 1993 and ending on the 30th 
April. 1994." 

The motion was adopted. 
(3) SHRI K. PRADHANI moved the following motion:-

"That this House .do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate ten members from Rajya 
Sabha to associate with the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes of the House 
for the term beginning on the 1st May, 1993 and ending 
on the 30th April. 1994 and do communicate to this 
House the names of the members so nominated by 
Rajya Sabha." 

The motion was adopted. 
(4) SHRI BASUDEB ACHARIA moved the following motion:-

"That the members of this House do proceed to elcct in the 
manner required by sub-rule (1) of Rule 312B of the 
Rules of Procedure and Conduct of Business in Lok 
Sahba. fifteen members from among themselves to serve 
as members of the Committee on P"blic Undertakings 
for the term beginning on the 1st May. 1993 and ending 
on the 30th April. --1994." 

The motion was adopted. 
(5) SHRI BASUDEB ACHARIA moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate seven members from Rajya 
Sabha to associate with the Committee on Public Under-
takings of the House for the term beginning on the 1st 
May. 1993 and ending on the 30th April, 1994 and do 
communicate to this House the names of the members 
so nominated by Rnjya Sabha." 

The motion was adopted. 
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(6) SHRI NIRMAL KANTI CHATIERJEE moved the followin, 
motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rule(1) of Rule 309 of the Rules 
of Procedure and Conduct of Business in Lot Sabha, 
fifteen members from amon, themselvcs to serve as 
members of the Committee on Public Account for the 
term beginning on the 1st May, 1993 and ending on the 
30th April, 1994." 

The motion was adopted. 

(7) SHRI NIRMAL KANTI CHA ITERJEE moved the followin, 
motion:-
"That this House do recommend to Rajya Sabha that Rajya 

Sabha do agree to nominate members from Rajya 
Sabha to associate with the Committee on Public 
Accounts of the House for the term beginnina on the lit 
May, 1993 and ending on the 30th April, 1994 and do 
communicate to this House the namcs of the members 
so nominated by Rajya Sabha." 

The motion was adopled. 

7. MATTERS UNDER RULE 377 

(1) Shri V.S. Vijayaraghavan raised a matter regarding need 10 
provide satellite link to Palakkad, Cannore, Kaserkode, Vayaoad 
areas of Kerala. 

(2) Dr. Kartikeswar Patra raised a matter regarding need to 
provide assistance to farmers of Orissa by realising agricultural loans 
on instalment basis. 

(3) Shri P.P. Kaliaperumal raised a matter regarding need to set up 
a Committee to investigate into the incidents of explosion in Neyveli 
Lignite Corporation, Tamil Nadu. 

(4) Shri Manphool Singh raised a matter regarding need to retain 
land ncar Hanumangarh Tehsil in Rajasthan for sugar factory. 

(5) Dr. Parshuram Gangwar raised a matter regarding need to set 
up an electronic telephone exchange at Pilibhit, Uttar Pradesh. 
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(6) Prof. Ram Kapse raised a matter regarding need to shift Mis. 
Indian Lead Private Limited (Thane) immediately to a remote place. 

(7) Shri Ramashray Prasad Singh raised a matter regarding need to 
provide more funds to Bihar Government to overcome acute drinking 
water problem in Jahanabad parliamentary constituency, Bihar. 

(Lok Subha adjourned at 1.25 P.M. and re-assembled at 2.29 P.M.) 
·8. Statutory Resolution - Nelatlved 

Time alloted: 3 Hrs. 
Time taken: 4 Hrs. 10 Mts. 

Shri Nitish Kumar moved the following Resolution:-
"That this House disapproves of the Essential Commodities 
(Special Provisions) Amendment Ordinance, 1993 (No. 1 of 
1993) promulgated by the President on the 2nd January, 1993." 

After discussion as indicated in para 9 below, the Resolution was 
negatived. 

·9. Government Bill - Passed 
The Essential Commodities (Special Provisions) Amendment Bill, 
1993 

The motion for consideration of the Bill was moved by Shri A.K. 
Antony. 

Four amendments for circulation of Bill for the purpose of eliciting 
opinion thereon were moved by Sarvashri Girdhari Lal Bhargava, 
Mohan Singh. D,au Dayal Joshi and Rajendra Agnihotri. 

The following members took part in the combined debate on the 
Resolution (vide para 8 above) and the motion for consideration of 
the Bil1:-

(1) Shri Sharad Dighc 
(2) Shri Shyam Bihari Misra 
(3) Prof. Susanta Chakroborty 
(4) Shri Pawan Kumar Bansal 
(5) ShriRamashray Prasad Singh 
(6) Shri Mohan Singh 

• Discussed together, 
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(7) Shri A. Venkata Reddy 
(8) Shri Guman Mal Lodha 
(9) Shri A. Asokaraj 

(10) Shri Venkateswarlu Ummareddy 
(11) Shri Sarat Chandra Pattanayak 
(12) Shri Surya Narain Yadav 
(13) Shri Syed Masudal Hossain. 
(14) Shri Tej Narayan SinSh 
(15) Shri Datta Raghobaji Meghe 
(16) Shri Tara Chand Khandelwal 
(17) Shri Ankushrao Raosaheb Tope 
(18) Shri Girdhari Lal Bhargava 

Shri A.K. Antony replied to the debate. 
Shri Nitish Kumar spoke (by way of reply to his Statutory 

Resolution). 
Amendments for circulation of Bill for the purpose of elicitins 

opinion thereon. were negatived. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up . ....... 
Clauses 2 to 5,( adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri A,K, 

Antony. 
The motion was adopted and the Bill was passed. 
10. Half-an-Hour Discussion 
Dr. Laxminarayan Pandey raised a discussion on the points arisinS 

out of the answer given by the Minister of Power on March 1. 1993 
to Starred Question No. 90 regarding foreisn investment in power 
sector. 

Shri N.K.P. Salve replied to the discussion, 
7.40 P.M. 

(Lak Sabha adjourned rill'lJ A.M. on Thursdlly. the 18th March. 1993) 

C.K. JAIN. 
Secretary-General. 

MGIP(PlU)MRND-1091l&-17.3.93. 



LOK SARHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. March 18. 1993/Phalguna 27, 1914 (Saka) 

No. 187 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 321. 322. 324 and 325 were orally answered. 
Replies to Starred Question Nos. 323 and 32~340 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 3260. 3261. 3263-3404. 
3406-3449 and 3451-3465 were laid on the Table. 
3. Statement by Minister 

The Minister of State for Home Affairs made a statement 
regarding bomb explosion at Calcutta on 16 March. 1993. 
4. Pape" laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the Ncyvcli 

Lignite Corporation Limited. Neyveli. f~r the year 1991-92. 
(ii) Annual Report of the Neyveli Lignite Corporation 

Limited. Neyveli. for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(2) A statement (Hindi and English versions) showing rcasons for 
delay in laying the papers mentioned at (1) above. 

1 
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(3) A copy of the Mineral Concession (Amendment) Rules, 1993 
(Hindi and English versions) published in Notification No. 
G.S.R. 6(E) in Gazette of India dated the 7th January, 1993 
under sub-section (1) of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 

(4) A copy each of the following papers (Hindi and English 
versions) unucr sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Bharat 
Aluminium Company Limited, New Delhi, for the year 
1991-92. 

(ii) Annual Report of the Bharat Aluminium Company 
Limited. New Delhi. for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a)(i) Review by the Government on the working of the Gas 
Authority of India Limited, New Delhi, for the year 
1QC;I1-92. 

Oi) Annual Report uf the Gas Authority of India Limited, 
New D~lhi. for the year 1991-92 alongwith Audited 
AI,;~OUlllS and comments of the Comptroller and 
Auditor General thereon. 

(b)(i) Review by the Government on the work.ing of the IBP 
Company Limited and its subsidiary Balmer Lawrie 
and Company Limited, Calcutta. for the year 1991-92. 

(ii) Annual Report of the IBP Company Limited and its 
!iubsidiary Balmer Lawrie and Company Limited. 
Calcutta; for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor G\!.ncral thereon. 



3 

(c)(i) Review by the Government on the working of the Oil 
India Limited. Duliajan. for the year 1991-92. 

(ii) Annual Report of the Oil India Limited. Dutiajan. for 
the year 1991-92 alongwith Audited Accounts and 
comments of the Comptroller and IAuditor General 
thereon. 

(7) Three statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (6) above. 

(J) A copy of the Indian Red Cross SoCfiAy (Constitution of Managing 
Body) Rules. 1992 (Hindi and English versions) published in Notifica-
tion No. 261ADM192 in Gazette of India datec! the 31st October. 
1992 under sub-section (2) of section 5 of the Indian Red Cross 
Society Act. 1920. 
5. Messalell from Rajya Sabh. 

The Secretary-General reported the following messages from Rajya 
Sabha:-

(1) That at its sitting held on the 16th March. 1993 Rajya Sabha 
passed the Uttar Pradesh State Legislature (Delegation of 
Powers) Bill. 1993. 

(2) That at its sitting held on the 16th March 1993. Rajya Sabha 
passed the Madhya Pradesh State Legislature (Delegation of 
Powers) Bill. 1993. 

(3) That at its sitting held on the 16th March 1993, Rajya Sabha 
passed the Rajasthan State Legislature (Delegation of Powers) 
Bill. 1993. 

(4) That at its sitting held on the 16th March 1993. Rajya Sabha 
passed the Himachal Pradesh State Legislature (Delegation of 
Powers) Bill, 1993. 

6. Bills paued by Rajya Sabha - Laid on tbe Table 
(1) The Uttar Pradesh State legiSlature (Delegation of Powers) 

Bill. 1993. 
(2) The Madhya Pradesh State Legislature (Delegation of Powers) 

Bill. 1993. 
(3) The Rajasthan State Legislature (Delegation of Powers) BiJI. 

1993. 
(4) The Himachal Pradesh State Legislature (Delegation of Pow-

ers) Bill. 1993. 



4 

7. Report of the Committee on Petitions 
Shri P.G. Narayanan ,presented the Fourth Report (Hindi and 

English versions) of the 'Committee on Petitions. 

8. Motion reaardinK Joint Committee on Otnces or Proftt 
Shri Chiranji Lal Sharma moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do elect one member of Rajya Sabha according to the 
principle of proportional representation by means of the single 
transferable vote to the Joint Committee on Offices of Profit in 
the vacancy caused by the resignation of Shri Som Pal from the 
membership of the Committee and do communicate to this 
House the name of the member so appointed by Rajya Sabha to 
the Joint Committee." 

The motion was adopted. 

9. Matters under Rule 377 

(1) Shri R. Dhanuskodi Athithan raised a matter regarding need to 
take immediate steps to set up Sea Solar project at 
Kulasekarapatanam. district Chidambaranar. Tamil Nadu. 

(2) Shri Vishveshwar Bhagat raised a matter regarding need to set 
up mineral based industries in Balaghat district, Madhya Pradesh. 

(3) Shri Gopi Nath Gajapathi raised a matter regarding n:cd to set 
up an engineering college and an lIT at Berhampur. district Ganjam. 
Orissa. 

(4) Shri A. Venkata Reddy raised a matter regarding need to fix 
remunerative price for groundnut at Rs. 1000/- per quintal in Andhra 
Pradesh. 

(5) Shri Guman Mal Lodha raised a matter regarding need to 
conduct a survey to provide Yamuna-Ganga water to Pali district of 
Rajasthan. 

(6) Dr. S.P. Yadav raised a matter regarding need ·to set up 
cooking gas outlets in different towns of Sambhal Parliamentary 
constituency. Uttar Pradesh. 

(7) Shri Bandaru Dattatraya raised a matter regarding need to fix 
remunerative prices for agricultural products in Andhra Pradesh. 
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(8) Shri G.M.C. Balayogi raised a matter regarding need to set up 
gas based 375 MW Power Project at Amalapuram. East Godavari 
district. Andhra Pradesh. 
(Lok Sabha adjourned at 1.19 P.M. and rt-llSStmbled tit 2.25 P.M) 
-10. Statutory Resolution - Negatived 

Time allotted: 2 Hrs. 
Time taken : 3 Hrs. 15 Mts. 

Shri Girdhari Lal Bhargava moved the following Resolution:-
"That this House disapproved of the Interest on Delayed 

Payments to Small Scale and Ancillary Industrial Undertak-
ings Ordinance. 1993 (Ordinance No.4 of 1993) promulgated 
by the President on the 2nd January. 1993." 

After discussion as indicated in Para 11 below. the Resolution was 
negatived. 
-II. Government Bill - Passed 

The Interest on Delayed Payments to Small Scale and Ancillary 
Industrial Undertakings Bill, 1993 

The motion for consideration of the Bill was moved by Shri M. 
Arunachalam. 

Three amendments for circulation of Bills for the purpose of 
eliciting opinion thereon were moved by Shri Girdhari Lal Bhargava, 
Prof. Rasa Singh Rawat and Shri Dau Dayal Joshi. 

The following members took part in the combined debate on the 
Resolution (~'ide para 10 above) and the motion for consideration of 
the Bill:-

(1) Shri Prithviraj D. Chavan 
(2) Shri Bhagwan Shankar Rawat 
(3) Shri Mumtaz Ansari 
(4) Shri A. Charles 
(5) Shri Sobhanadreeswara Rao Vadde 
(6) Shri Ajoy Mukhopadhyay 
(7) Shri Sriballav Panigrahi 
(8) Dr. Laxminarain Pandey 

°Discuaed tOJether 
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(9) Shri Ramesh Chennithala 
(10) Shri Ramashray Prasad. Singh 
(11) Shri Manjay Lal 
(12) Shri Virendra Singh 
(13) Shri Surya Narain Singh 
(1~) Shri A. Asokaraj 
'(IS) Shri Dau Daya1 Joshi 

.• ,~I6)·":Shri Tej Nara,an Singh 
~ (17lShri Ramnihote Rai 
{~} Shri T.J. Arijalose 

.. -.... , .. 
stlti M. Arunachalam replied to the debate. 

Shri Girdhari Lal Bhargava spoke (by way of reply to his Statutory 
Resolution). 

The amendments moved by Shri Girdhari Lal Bhargava and Prof. 
Rasa Singh Rawat were negatived. 

The amendment moved by Shri Dau Dayal Joshi was withdrawn by 
leave of the House. 

The motion for consideration was adopted and c1ause-by-c1ause 
consideration of the Bill was taken up. 

Clauses 2 to 11 were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adotped. 

The motion that the Bill be passed was moved by Shri. M. 
Arunachalam. 

The motion was adopted and the Bill was passed. 

12. Statutory Resolution-Under Consideration 

Time allotted: 2 Hrs. 
Time taken: 1 Hrs. 33 Mts. 
Balance: 0 Hr. 27 Mts. 

Shri Girdhari Lal Bhargava moved the following Resolution:-

"That this House disapproves of the Gold Bonds (Immunities 
and Exemptions) Ordinance. 1993 (Ordinance No. 22 of 1993) 
promulgated by the President on the 31st January. 1993." 
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13. 'Government Bill - Under Consideration 
The Gold Bonds (Immunities and Exemptions) Bill, 1993 

The motion for consideration of the Bill was moved by Shri M. V. 
Chandrashekhar Murthy. 

Three amendments for circulation of Bill for purpose of elic'ting 
opinion thereon were moved by Shri Girdhari Lal Bhargava, 
Prof. Rasa Singh Rawat and Shri Dau Dayal Joshi. 

The following mem~ers took part in the combined debate on 
Resolution (~'ide para 12 above) and the motion for consideration of 
the BiII:-

(1) Shri Sharad Dighc 
(2) Prof. Prem Dhumal 
(3) Prof. Malini Bhattacharya 
(4) Shri S.S.R. Rajendrakumar 
(5) Smt. Sumitra Mahajan 
(6) Shri P.C. Chacko 
(7) Shri BoHa Bulli Ramaiah 
(8) Shri Vishwa Nath Shastri 
(9) Shri Syed Masudal Hossain 

(10) Shri Ramesh Chcnnithala 
Thc discussion was not concluded. 

7.16 P.M. 
(Lok Sahba adjourned till 11 A. M. on Friday, the 19th March, 

1993) 

COItRIGt:NDt 1M 

In Bulletin Part I dated 17 March. 1993:-
Page 7, Sub-item (7), line "' -
fur "en mC"mbrrs' re-lld 'seven memhen' 

MGIP(PlU)MRND-1137lS-18.3.1993. 

C.K. JAIN, 
Secretury-Gent'ral. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceedInpJ 

Friday, March 19, 1993/PbalJUD8 28, 1914 (Saka) 

No. 188 

1. S* Questions 
Starred Question Nos. 341-343 and 345 were orally answered. 

Replies to Starred Question Nos. 344. 3~360 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 346&-3583 and 3585-3616 
were laid on the Table. 
3. Papen Laid on the Table 

The following papers ware laid on the Table:-
(1) A copy of the Tea (Amendment) Rules. 1992 (Hindi and 

English versions) published in Notification No. G .S.R. 
932(E) in Gazette of India dated the 16th December. 1992 
under sub-section (3) of section 49 of the Tea Act. 1953. 

(2) A copy ellch of the following Ordinances (Hindi and English 
versions) under article 213(2)(a) of the Constitution read with 
clause (c)(iv) of the proclamation dated the 15th December. 
1992 issued by the President in relation to the State of 
Himachal Pradesh:-

(i) The Himachal Pradesh Industrial Establishments 
(National and Festival Holidays and Casual and Sick 
Leave) (Amendment) Ordinance. 1992 (No.3 of 1992) 
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promulgated by the Governor of Himachal Pradesh on 
the 15th September, 1992. 

(ii) The Himachal Pradesh Shops and Commercial 
Establishment (Amendment) Ordinance, 1992 (No. 4 of 
1992) promulgated by the Governor of Himachal Pradesh 
on the 15th September, 1992. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of Section 124 of the Major 
Ports Act, 1963:-

(i) G.S.R. 429(E) published in Gazette of India dated the 
21st April, 1992,approving the Vtskhapatnam Port Trust 
Employees (Leave) Regulations, 1992. 

(ii) G.S.R.7S4(E) published in Gazette of India dated the 4th 
September, 1992--1 approving the Calcutta Port Trust 
Employees' (other than Haldia Dock Complex) 
(Recruitment. Seniority and Promotion) Eighth 
Amendment Regulations, 1992. 

(iii) G .S.R. 760(E) published in Gazette of India dated the 
Sth September, 1992/approving the Kandla Port Trust 
(Recruitment of Heads of Department) Amendment 
Regulations, 1992. 

(iv) G.S.R.S91(E) published in Gazette of India dated the 
24th November, 1992/ approving the Kandla Port 
Employees (Grant of Advance for Building Houses) 
Amendment Regulations, 1992. 

(v) G.S.R.23(E) published in Gazette of India dated the 15th 
January, 1993, approving the new Mangalore Port Trust 
(Recruitment. Seniority and Promotion) Seventh 
Amendment Regulations, 1993. 

(4) A eopy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major Port 
Trusts Act, 1963:-

(a)(i) Annual Accounts of the Paradip Pon Trust for the year 
1991-92/ogether with Audit Repon thereon. 
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(ii) .Review by the Government on the Audited Accounts of 
the Paradip Port Trust for the year 1991-92. 

(b)(i) Annual Accounts of the Visakhapatnam Port Trust. 
Visakhapatnam. for the year 1991-92 together with Audit 
Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Visakhapatnam Port Trust, Visakhapatnam, for the 
yeiu 1991-92. 

(5) Two statements (Hindi and English versions) sbowing reasons 
for delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Visakhapatnam Port Trust, 
Visakhapatnam, for the year 1991-92 together with 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Visakhapatnam 
Port Trust. Visakhapatnam. for the year 1991·92. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6)' above. 

(i) (i) A copy of the Annual Report (Hindi and English 
versions) of the Inland Waterways Authority of India. 
Noida. for the year 1991·9~longwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Inland Waterways 
Authority of India. Noida. for tbe year 1991·92. 

(9) A stat~ment (Hindi and English versions) showing reasons for 
dele),. in laying the papers mentioned at (8) above. 

(10) A copy each of the following papers. (Hindi and English 
versions) under su b·section (1) of section 619 A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the 
Central Inland Water Transport Corporation Limited. 
Calcutta, for the year 1991-92. 
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(ii) Annual Report of the Central Inland Water Transport 
Corporation Limited. Calcutta. for the year 1991-92 
alongwith Audited Accounts and comments. of the 
Comptroller and Auditor General thereon. 

(11) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (10) above. 

(12) A copy of the Annual Report (Hindi and English versions) 
of the Tobacco Board. Guntur. for the year 1991-92 
alongwith Audited Accounts. 

(13) A copy of the Review (Hindi and English versions) by thc 
Government on the working of the Tobacco Board. Guntur. 
for the year 1991-92. 

(14) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act. 
1962:-

(i) S.O. 116(E) published in Gazette of India dated the 
19th February. 1993/ together with an explanatory 
memorandum regarding revised rate of exchange for 
conversion of Japanese Yen into Indian Currency or 
vice-versa. 

(ii) S.O. 127(E) published in Gazette of India dated the 
26th February. 1993) to&ether with an explanatory 
memorandum regarding revised rates' of exch"nge for 
conversion of certain foreign currencies into Indian 
currency or vice-versa for the purpose of assessment 
of Imports. 

(iii) S.O. 128(E) published in Gazette of India dated the 
26th February. 1993.1 together with an explanatory 
memorandum regardmg revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vice-versa for purpose of assessment of 
Exports. 

(iv) S.O. 144(E) published in Gazette of India dated the 
2nd March. 1993, together with an explanatory 
memorandum regarding revised rates of exchange -for 
conversion of certain foreign currencies into Indian 
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currency or vice-versa for purpose of assessment of 
Exports. 

(v) S.O. 145(E) published in Gazette of India dated the 
2nd March, 1993 together with an explanatory 
memorandum regarding revised rates of exchimge for 
conversion of certain foreign currencies into Indian 
currency or vice-versa for purpose of assessment of 
Import. 

(15) A copy of the Consolidated Report (Hindi and English 
versions) on the working of Public Sector Banks for the year 
ended the 31st March. 1992. 

(16) A copy each of the following Annual Reports and Accounts 
of the Regional Rural Banks for the year 1991-92 together 
with auditor's Report thereon:-

(i) Bhilwara Ajmer Kshetriya Gramin Bank. Bhilwara 
(Rajasthan) 

(ii) Kapurthala Firozpur Kshetriya Gramin Bank. 
Kapurthala (Punjab). 

(iii) Balasore Grami" Bank, Balasore (Orissa). 
(iv) Howrah Gramin Bank. Howrah (West Bengal). 
(v) Cuttack Gramm Bank. Cuttack (Orissa). 

(vi) Tripura Gramin Bank. Agartala. 
(vii) Fatehpur Kshetriya Gramin Bank. Fctehpur (U .P.) 

(viii) Allahabad Kshetriya Gramin Bank. Allahabad (U.P.). 
(ix) Subansiri Gaonlia Bank. North Lakhimpur (Assam). 
(x) Jaipur Nagpur Aanchalik Gramin Bank. Jaipur 

(Rajasthan) . 
(xi) Tulsi Gramin Bank, Banda (U.P.). 

(xii) Pratapgarh Kshetriya Gramin Bank. Pratapgarh 
(U.P.). 

(xiii) Malwa Gramin Bank. Sangrur (Punjab). 
(xiv) Jammu Rural Bank. Jammu (J & K). 
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(xv) Marudhar Kshetriya Gramin Bank, Churu 
(Rajasthan) . 

(xvi) Rayalaseema Grameena Bank, Cuddapah (A.P.). 
(xvii) Mizoram Rural Bank. Aizawl 

(xviii) Mewar Aanchalik Gramin Bank. Udaipur (Rajasthan). 
(xix) Cachar Gramin Bank. Silchar (Assam). 
(xx) Pandyan Grama Bank. Sattur (T.N.). 
(xxi) Netravati Grameena Bank. Mangalore (Karnataka). 

(xxii) Kanpur Kshetriya Gramin Bank. Kanpur (U.P.). 
(xxiii) Shekhawati Gramin Bank. Sikar (Rajasthan). 
(xxiv) Chhatrasal Gramin Bank, Orai, Distt. Jalaun (U.P.). 
(xxv) Aurangabad Jalna Gramin Bank. Aurangabad 

(Maharashtra). 
(xxvi) Hadoti Kshetriya Gramin Bank, Kota (Rajasthan). 
(xxvii) Saran Kshetriya Gramin Bank, Chapra (Bihar). 

(xxviii) Santhal Parganas Gramin Bank. Dumka (Bihar). 
(xxix) Monghyr Kshetriya Gramin Bank, Monghyr (Bihar). 
(xxx) Bundelkhand Kshetriya Gramin Bank. Tikamgarh 

(M.P.) 
(xxxi) Mo.tyc:\jkshi Gramin Bank, Suri, Dirbhum (West 

Bengal). 
(xxxii) Cauvery Grameena Bank. Mysore (Kamataka). 

(xxxiii) Ratnagiri Sindhudurg Gramin Bank. Ratnagiri 
(Maharashtra). 

(xxxiv) Parvatiya Gramin Bank, Chamba (H.P.). 
(xxxv) Vaishali Kshetriya Gramin Bank, Muzaffarpur (Bihar). 

(xxxvi) Uttarbanga Kshetriya Grarmn Bank, Coochbehar 
(West Bengal). 

(xxxvii) Palamau Kshetriya Gramin Bank. Daltonganj (Bihar). 
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(xxxviii) Samastipur Kshetriya Gramin Bank. Samastipur 
(Bihar). 

(xxxix) Pinkaini Grameena Bank. Nellore (A.P.). 
(xl) Ka Bank Nongkyndong Ri Khasi Jaintia. Shillong. 

(xli) Giridih Kshetriya Gramin Bank. Giridih (Bihar). 
(xlii) Dewas Shajapur Kshetriya Gramin Bank. Dcwas 

(M.P.). 
(17) A copy of the Notification No. S.R.O.l(Hindi and English 

versions) published in Gazette of India dated the 23rd 
January. 1993 specifying the corps/departments of the regular 
Army in which the women shall be eligible for enrolement or 
employment issued under section 12 of the Army Act. 1950. 

4. Message from Rajya Sabba 
Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 17th March. 1993. r ajya Sabha passed the 
Multimodal Transportation of Goods Bill, 1993. 

5. Bill passed by Rajya Sabba-Laid on tbe Table 
The Multimodal Transportation of Goods Bill. 1993. 

6. Report of Rules Committee 
Shri Sharad Dighc laid on the Table. under sub-rule (1) of Rule 

331 of the Rules of Procedure and Conduct of l'~usiness in Lok 
Sabha. the Second Report (Hindi and English versIOns) of the Rules 
Committee. 
7. Minuts of Rules Committee 

Shri Sharad Dighe laid on the Table the Minutes (Hindi and 
English versions) relating to the Second Report of the Rules 
Committee. 

8. Report of Committee on absence of Memben from the Sitting of the 
House 

Shri Bolla Bulli Ramaiah presented the Fourth Report (Hindi and 
English versions) of the Committee on Absence of Members from the 
Sittings of the House. 
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9. Statement by Minister 
The Minister of Parliamentary Affairs made a statement regarding 

Government Business for the period 22 March to 31 March. 1993. 
(Lok Sabha adjourned at 1.14 P.M. and re-assembled at 2.23 P.M.) 
-10. Statutory Resolution-Negatived 

Time allotterd : 2 Hrs. 
Timc taken : 2 Hrs. 28 Mts. 

Discussion on the following Resolution moved by Shri Girdhari Lal 
Bhargava on the 18th March. 1993. continued. 

"That this House disapproved of the Gold Bonds (Immunities and 
Exemptions) Ordinance. 1993 (Ordinance No. 22 of 1993) 
prom ulgated by the President on the 31st January. 1993." 

After discussion as indicated in para 11 below. the Resolution was 
negatived. 
-II. Government Bill-Passed 

The Gold Bonds (Immunities and Exemptions) Bill. 1993 
Combined disc\15sion on the motion for consideration of the Bill 

moved by Shri M. V. Chandrashekhar Murthy and the amendments 
thereto moved on the 18th March. 1993 and Resolution (Vide para 10 
above) continued. 

The following members took part in the debate:-
(1) Shri Atal Behari Vajpai 
(2) Shri H.D. pevegowda 
Shri M.V. Chandrashekhar Murthy replied to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to the debate 

on his Statutory Resolution). 
Three amendments moved for circulation of the Bill for the 

purpose of eliciting opinion thereon. were negatived. 
The motion for consideration was adopterl and Clause-by-Clause 

consideration of ·the Bill was taken up. 
Clauses 2 to 6 were adopted. 

• Discussed together. 
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Clause 1. the Enacting Formula. the Preat:nble and the Long Title 
were also adopted. 

The motion that the Bill be passed was moved by Shri M. V. 
Chandrashekhar Murthy. 

The motion was adopted and the Bill was passed. 
12. Motion Regarding Seventeenth Report of the Committee on Private 
Members 8lUs and Resolutions 

Shri Shy am Bihari Misra moved the following motion:-
"That this House do agree with the Seventeenth Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 17th March. 1993." 

The motion was ado~ted. 
13. Private Members' Resolution-Under Consideration 

Further discussion on the following Resolution moved by Shri Jaaat 
Vir Singh Orona and an amendment thereto moved on the 5th 
March, 1993. eontinued:-

"This House r~commends to the Government that in order to 
remove the backwardness of the states of Uttar Pradesh and 
Bihar. two new separate states to be called Uttaranchal. 
comprising hilly regions of Uttar Pradesh and Vanachal. 
comprising Chhotta Nagpur and San thai Paragana regions of 
Bihar. be created." 

The following members took part in the debate:-
(1) Shri Sriballav Panigrahi 
(2) Shri Manabendra Shah 
(3) Shri Nitish Kumar 
(4) Shri Chitta Basu 
(5) Shri Inder Jit 
(6) Shri Ramashray Prasad Singh 
(7) Shri Balraj Pasi 
(8) Shri Syed Shahabuddin 
(9) Shri A. Charles 

(10) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri 
(Speech unfinished) 

The discussion was not concluded. 
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14. Statutory Resolution-Negatived 
Time allotted: 2 Hrs. 
Time taken : 18 Mts. 

Shri Girdhari Lal Bhargava moved the following Resolution:-

"That this Hosue disapproves of the Wild Life (Protection) 
Amendment Ordinance, 1993 (Ordinance No. 7 of 1993) 
promulgated by the President on the 2nd January, 1993." 

After discussion as indicated in para 15 below the Resolution was 
negatived. 

15. Government Bill-Passed 

The Wild Life (Protection) Amendment Bill, 1993 

The motion for consideratin of the Bill was moved by Shri Kamal 
Nath. 

Two amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon were moved by Sarvashri Girdhari Lal 
Bhargava and Ramesh Chand Tomar. 

Combined discussion on the Resolution (vide para 14 above) and 
the motion for consideration of the Bill was taken up. 

Shri Girdhari Lal Bhargava spoke (by way of reply to the debate 
on his Statutory Resolution). 

Both the amendments moved by Sarvashri Girdhari Lal Bhargava 
and Ramesh Chand Tomar, were negatived. 

The motion for consideration was adopted and Clause-by-Clause 
cOl'lsideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Kamal 
Nath. 

The motion was adopted and the Bill was passed. 
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6.31 P.M. 
(Lok S(lbha adjourned till 11 A.M. on Monday, the 22nd March, 
1993) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRND-1175LS-20-Q3-93. 
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LOB: SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 22, 19931Chaitra I, 1915 (Saka) 

No. 189 

1. Starred QuatloDi 
Starred Question Nos. 361-365 were orally answered. Replies to 

Starred Question Nos. 3~380 were laid on the Table. 

2. Unltarr'ed QuestloDi 
Replies to Unstarred Question Nos. 3617. 3618 I\,Itd 3620-3846 

were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the National 

Hydroelectric Power Corporation Limited. New Delhi. for 
the year 1991-92. 

(ii) Annual Report of the National Hydroefectric Power Corpo-
ration Limited. New Delhi, for the year 1991-92 along witb 
Audited Accounts and comments of the ComptrolIcr and. 
Auditor General thercon. 

(2) A statement (Hindi and English versions) showing reasons fo1' 
delay in laying the papers mentioned at (1) above. 

1 



4. Le."e 01 A_nee 
The following members were granted leave of absence from the 

sittings of the House for the period mentiQned against each'l-
(1) Shri Yashwantrao Gadakh Patil- 19 July to 20 August, 1992 
(2) Shri Vilasrao Nagnath Rao- 24 November to 9 

Gundewar December, 1992 
(3) Shri Krishna Marandi - 24 November to 9 

December, 1992 and 16 to 
23 December, 1992 

(4) Shri Prakash Narain Tripathi - 24 November to 9 

(5) Shri K. Murleedharan 

5. Matters Under Rule 377 

December, 1992 and 16 to 
23 December, 1992 

- 22 February to 12 March, 
1993 

(1) Shri Prithviraj D. Chavan raised a ",alter regarding need to 
allot a telephone connection on priority basis to member of Zila 
Parishad in Maharashtra. 

(2) Shri Anand Ahirwar raised a matter regarding need to take 
steps for checking increasing incidents of AIDS in Sagar district, 
Madhya Pradesh. 

(3) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raised a matter 
regarding need to provide Central aid to Uttar Pradesh Government 
for overcoming acute drinking water problem in hilly areas particu-
larly Pauri and Chamoli Districts. 

(4) Dr. K.D. leswani raised a matter regarding need to ensure that 
MBBS degree holders of Shree Pramukhswani Medical College, 
Karamsad. Gujarat were eligible for post-graduate studies. 

(5) Shri Govind Chandra Munda raised a matter rClarding need to 
set up a branch office of Regional Providcnt Fund at Keonjhargarh, 
Orissa. 

(6) Shri litendra Nath Das raised a matter regarding need to 
connect Balurghat district, West Bengal by rail. 
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(7) Dr. (Mrs.) K.S. Soundaram raised a matter reprdin, need for 
allocation of more funds to Beach-Luz rapid transport system, 
Madras and other railway projects in Tamil Nadu. 

(8) -Shri Rajvir Singh raised a matter relardinl need:to set up an 
electronic telephone cxchanle at Bareilly, Uttar Pradesh. 

' . 
. " (Lok Sablul adjoumed at 1.03 P.M. anti rt-assembl.d at 2.07 P.M.) 
; , 6. Statemeau by M ..... ~ 

*(1) The Minister of Urban Development made a statement 
regarding demolition of Jhuggies in Villale Mithapur and M.B. 
Road, Delhi. 

**(2) The Minister of State for Environment. Forest made a 
statement re,arding the accidental deaths in Shahad, Kalyan near 
Bombay due to toxic release from MIs. Century Rayon Ltd . 
• ,. Statutory Resolutlon-Neptlved 

Time allotted: 2 HR. 
Time taken : 2 Hrs. 48 Mts. 

Shri Girdhari Lal Bhargava moved the followin, RClOlution:-
"That this House disapproves of the IndUitrial Finance Corpora-
tion (Transfer of Undertaking and Repeal) Ordinance, 1993 
(Ordinance No. S of 1993) promulgated by the President on the 
2nd January, 1993." 

After discullion u indicated in para 8 below on the Resolu-
tion, the House divided: Ayes .. ·48; Noes ···96. The RClOlu-
tion wu accordinJly Delalived . 

••• Govel"Dllleat BUl-Puied 
The Indllltl'Ml FiIMllCe Corporation (TrumT of Undemkin, ud 

Repell) Bill, 1993 
The motion for conside,.tion of the Bill was moved by 

Dr. Abrar Ahmed. 

"At 4.02 P.M. 
"" At 4.19 P.M . 
• [)*'-d toFther 
... Subject to CDllecIioa 
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An amendment for circulation of Bill for the purpose of eliciting 
opinion thereon was moved by Shri Girdhari Lal Bhargava. 

The following members took part in the combined debate on the 
Resolution (vide para 7 above) and the motion for consideration r 
the Bill:-

(1) Shri Sudhir Giri 
(2) Shri Santosh Kumar Gangwar 
(3) Shri P .C. Chacko 
(4) Shri Syed Shahabuddin 
(5) Dr. Laxminarain Pandey 
(6) Shri Bolla Bulli Ramaiah 
(7) Shri Mumtaz Ansari 
(8) Shri Rajnath Sonker Shastri 
(9) Shri Bhogendra Jha 

(10) Shri Satyapal Singh Yadav 
(11)' Shri Ramashray Prasad Singh 
(12) Shri Basudeb Acharia 
(13) Prof. Susanta Chakraborty 
(14) Shri Anil Buu 
(15) Smt. Geeta Mukherjee 

Dr. Abrar Ahmed replied to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to the debate 

on his Statutory Resolution). 

The amendment moved for circulation of the Bill for the purpose 
of elicitinl opinion thereon. wu nelatived. 

The motion for consideration was adopted and OaUIC-by-ClaUIC 
consideration of the Bill was taken up. 

ClaUICs 2 to 12 were adopted. 

ClaUIC 1, the Enactinl Formula and the Lon, ritle were aIao 
adopted. 

The motion tbat the Bill be pused wu moved by Dr. Abrar 
Ahmed. 

The motion was adopted and the Bill wu pUled. 



5 

• .,. Statutory Resolutloa-N.atlved 
Time allotted : 3 Hrs. 
Time taken : 2 Hrs. 

Shri Girdhari Lal Bhargava moved the following Resolution:-
"That this House disapproves of the Indian Medical Council 
(Amendment) Ordinance, 1993 (Ordinance No. 2 of 1993) 
promulgated by the President on the 2nd January, 1993." 

After discussion as indicated in para 11 (1) below, the Resolution 
was neaatived. 
··10. Statutory ReIOlutloa-Neptived 

Shri Girdhari Lat Bhargava moved the following Resolution:-
"That this House disapproves of the Dentists (Amendment) 
Ordinance, 1993 (Ordinance No.3 of 1993) promulgated by the 
President on the 2nd January, 1993." 

(After discussion as indicated in para 11(2) below. the Resolution was 
negatived. 
11. Government BUla-Paued 

·-(1) The Indian Medical Council (Amendment) Bill, 1993 
--(2) The Dentists (Amendment) Bill, 1993 
The motions for consideration of the Bills viz. (i) the Indian 

Medical Council (Amendment) Bill. 1993 and the Dentists (Amend-
ment) Bill, 1993, were moved by Shri Paban Sinah Ghatowar. 

Four amendments for circulation of the Indian Medical Council 
(Amendment) Bill for the purpose of eliciting opinion thereon were 
moved by Sarvuhri Girdhari Lal Bhar.ava, Bhapan Shankar 
Rawat, Prof. Rasa Singh, Rawat and Shri Dau Dayal Joshi. 

Four amendments for the circulation of the Dentists (Amendment) 
Bill for the purpoIC of elicitina opinion were moved by Sarvuhri 
Oirdhari Lal Bharpva, Bhapan Shankar Rawat, Prof. Rua Sinlh 
Rawat and Shri Dau Dayal JOIhi. 

The following members took part in the combined debate on the 
Resolutions (vide paru 9 and 10 above) and the motion. for 
consideration of the above Bills: 

(1) Shri N. Dennis 
(2) Dr. K. D. Jeswani 
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(3) Shri Nawal Kishore Rai 
(4) Shri Sharad Dighe ~ 
(5) Prof. K. Venkatagiri GowMa 
(6) Shri Ramchandra Dome """ 
(7) Prof. K.V. Thomas 
(8) Shri Vijay Kumar Yadav 
(9) Dr. G.L. Kanaujia 

(10) Shri Satyapal Singh Yadav 

(1) Shri Girdhari La] Bharaava spoke (by way of reply to the 
debate on his Statutory Resolution) on the Indian Medical Council 
(Amendment) Bill, 1993. 

Four amendments moved for the C LJ cuIation of the Bill for the 
purpose of eliciting opinion thereon were negatived. 

The motion for consideration of the Bill was adopted and Clause-
by-Clause consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1, the Enactlna Formula and the Long Title were also 
adopted. 

The motion that the Bill be pused was moved by Shri Paban Singh 
Ghatowar. 

The motion was adopted and the Bill was passed. (2) Shri Girdhari 
Lal Bhargava spoke (by way of reply to the debate on his Statutory 
Resolution) on the Dentists (Amendment) Bill, 1993. 

Four amendments moved for the purpose of eliciting opinion 
thereon were negatived. 

The motion for consjderation of tbe Bill was adopted and C1ause-
by-Clause consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Lona Title' were also 

adopted. 
The motion that the Bill be passed was moved by Shri Paban Singh 

Ghatowar. 
The motion was adopted and the Bill was pused. 
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-12. Statutory Resolution-N •• dved 
Shri Girdhari L.I Bhargava moved ·th~ following Resolution:-

"That this House disapproves of the Oilfields (Regulation and 
Development) Amendment Ordinance, 1993 (Ordinance No. 19 
of 1993) promulgated by the President on the 30th January, 
1993." 

After discussion as indicated in para 13 below, the Resolution was 
negatived. 
-13. Government BUI-Puled 

The Oilfields (Regulation and Development) Amendment Bill, 
1993 

The motion for consideration of the Bill was moved by Captain 
Satish Kumar Sharma. 

Combined discussion-Ion the Resolution (v;d~ para 12 above) and 
the motion for consideration of the Bill was taken up. 

Shri Girdhari Lal Bhargava sp<'ke (by way of reply to the debate 
on his Statutory Resolution). 

The motion for consideration of the Bill was adoptcd and Clause-
by-Clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Cia usc 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Captain Satish 

Kumar Sharma. 
The motion was adopted and the Bill was passed. 

7.20 P.M. 
(Lok Sabha adjourn~d till 1/ A.M. on Tu~.fday, the 23rd March, 
1993) 

C. K. JAIN. 
Secretary-General. 

°DilCuned toacther. 

MGIP(PWlMRN0-1225L5-22.3.83. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 23, 19911Chaitra 2, 1915 (Saka) 

No. 190 

1. Starred QuestiODI 
Starred Question Nos. 381-383 were orally answered. Replies to 

Starred Question Nos. 384-400 were laid on the Table. 
2. Un.tarred Questions 

Replies to Unstarred Question Nos. 3847-4014 and 4016-4040 
were laid on the Table. 
3. Papen LaId on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Sugar (Price Determinatiop for 1992-93 Production) 
Order, 1992, published in Notification No. G.S.R. 943(E) 
in Gazette of Ibdia dated the 24th December, 1992. 

OJ) The Sugar (Price Determination for 1992-93 Production) 
Amendment Order, 1993, published in Notification No. 
G.S.R. 251(E) in Gazette of India dated the lst March, 
1993. 

(2) A copy of the Bureau of Indian Standards (Advisory Commit-
tees) Amendment Regulations, 1992, (Hindi and English ver-
sions) published in NotifICation No. G.S.R. 818 (E) in Gazetle 
of India dated the 21st October, 1992 under section 39 of the 
Bureau of Indian Standards Act, 1986. 

1 
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(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bureau of Indian Standards. New Delhi. 
for the year 1991-92. alongwith Audited Accounts under 
section 23 of the Bureau of Indian Standards Act. 1986. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Bureau of Indian 
Standards. New Delhi. for the year 1991-92. 

(4) A copy each of the following papers (Hindi and English 
versions) under clause (c)(iv) of the Proclamation dated the 
18th July, 1990, issued by the President in relation to the State 
of Jammu and Kashmir:-

(i) Finance Accounts of the Government of Jammu and 
Kashmir for the year 1987-88. 

(ii) Appropriation Accounts of the Government of Jammu 
and Kashmir for the year 1987-88. 

(5) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India (Government of 
Jammu and Kashmir) for the year en!ied the 31st March, 1988, 
under article 151(2) of the Constitution read with clause (c)(iv) 
of the Proclamation dated the 18th July, 1990, issued by the 
President in relation to the State of Jammu and Kashmir. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bal Bhavan Society (India) New Delhi, 
for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Bal Bhavan Society (India) New Delhi. 
for the year 1990-91. together with Audit Report 
thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Bal 
Bhavan Society (India) New Delhi. for the year 1990-91. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Jamia Millia Islamia. New Delhi. for the 
year 1990-91. 
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lii) A copy of the Review (Hindi and Enpsh vcrsions) .by 
thc Govcrnmcnt on the working of thc Jamia Millia 
Islamia, Ncw Dclhi, for the ycar 1990-91. 

(9) A statcment (Hindi and English vcrsions) showing reasons for 
dclay in laying the papers mcntioned at (8) abovc. 

4. Meuqe from RaJya Sabba 
Secrctary-Gcncral reported a mcssage from Rajya Sabha that at its 

sitting held on thc 22nd March, 1993, Rajya Sabha passed the 
National Commission for Backward Oasses Bill, 1993. 
5. 8U1 Passed by RaJya Sabba - Laid on the Table 

The National Commission for Backward Classes Bill, 1993. 
6. Supplementary Demands for Grants (General) - 1991-93 

SHRI M.V. CHANDRASEKHAR MURTHY prcscnted a state-
ment (Hindi and English vcrsions) showing the Supplcmentary 
Dcmands for Grants in respect of Budget (General) for 1992-93. 
(Lok Sabha adjourned at 1.05 P.M. and re-assemblNJ at 2.09 P.M.) 
7. Matters under Rule 377 

(1) Shri K. Muralccdharan railed a mattcr regarding need for 
construction of a road connecting Calicut via Koduvally and 
Thusharagiri to Tbalapuzha to mitigate the suffcrings of the people of 
Wayanad district, Kerala during monsoon season. 

(2) Shri Birbal raised a mattcr rcgarding necd to look into the 
excess billing of tclephone in Hanumangarh town, Sriganganagar 
district, Rajasthan. 

(3) S~ri c.P. Mudalagiriyappa raised a matter regarding need for 
conversion of Hospet-Hassan-Mangalore metre gauge rail line into 
broad gauge. 

(4) Kumari Pushpa Devi Singh raised a matter regarding need to 
set up forcst, agro and mineral based industrics in Raigarh district, 
Madhya Pradesh. 

(5) Shri Santosh Kumar Gaftgwar raised a matter regarding need to 
issue letter of intent for setting up of Sugar mills at Nawabganj and 
Mirganj in Bareilly district, Uttar Pradesh. 

(6) Shri Bhagwao Shankar Rawat raised a matter regarding ne~d to 
ensure that old tradition of worship is not disturbed in the precancts 
of Taj Mahal, A,ra. 



('7) Shri Braja Kishore Tripathi raised a matter regarding need to 
enhance the quota of essential commodities to Oriasa. 

(8) Shri H.D. Devegowda raised a matter reprding need to 
reimburse the amount taken by the farmers as loan from Cooperative 
Banks. 

(9) Smt. ~ndra Kaur (Deepa) raised a matter regarding need 
to sanction Chambal Project for providing drinking water in Bharat-
pur and Dholpur districts, Rajasthan. 
*S. Statutory Resolution-Withdrawn 

Time aOotted : Nil 
Time taken : 31 Mts. 

Shri Girdhari Lal Bharaava moved the following Resolution:-
"That this House disapproves of the Multimodal Transportation of 

Goods Ordinance, 1993 (Ordinance No. 6 of 1993) promul-
gated by the President on the 2nd January, 1993." 

After discussion as indicated in para 9 below, the Resolution was 
withdrawn by leave of the House. 
*9. Government Bill-Paued 

The Multimodal Transportation of Goods Bill, 1993, as passed by 
Rajya Sabha 

The motion for consideration of the Bill was moved by Shri Jagdish 
Tytler. 

Shri Bolla Bulli Ramaiah took part in the combined debate on the 
Resolution (vide para 8 above) and the motion for consideration of 
the Bill. 

Shri Jagdish Tytler replied to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to the debate 

on his Statutory Resolution). 
The motion for consideration of the Bill was adopted and Clause-

by-Clause consideration of the Bill was taken up. 
Clauses 2 to 32 were adopted. 
The Schedule was. adopted. 

*Dilcuued together. 
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Clause I, the Enacting Formula and the Long Title were a110 
adopted. 

The motion that the Bill be puacd was moved by Shri Jagdish 
Tytler. 

The motion wu adopted and the BiD was passed. 
"10. Statutory ReIOIutloa-Neptiyed 

Time a1lo+d: Nil 
TIme taken : 2 Hrs. 09 Mts. 

Shri Nitish Kumar moved the following RClOlution:-
"That this House disapproves of the Foreign Exchange Regula-
tion (Amendment) Ordinance, 1993 (Ordinance No. 9 of 1993) 
promulgated by the President on the 8th January, 1993." 

After discussion on the Resolution as indicated in para 11 below, 
the House divided: Ayes @76; Noes @104. The Resolution was, 
accordingly, negatived. 
- -II. Government BID-PUled 

The Foreign Exchange ReguiDtion (Amendment) Bill, 1993 
The motion for the consideration of the Bill was moved by 

Dr. Abrar Ahmed. 
Four amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Sarvashri Santosh Kumar 
Gangwar, Girdhari Lal Bhargava, Prof. Rasa Singh Rawat and 
Shri Asht Bhuja Prasad Shukla. 

The following members took part in the combined debate on the 
Resolution (vide para 10 above) and the motion for consideration of 
the BilI:-

(1) Shri Guman Mal Lodha 
(2) Shri Naval Kishore Rai 
(3) Prof. Rasa Singh Rawat 
(4) Prof. Susanta Chakraborty 
(5) Shri Bhogendra lha 
(6) Shri P.G. Narayanan 

OODiscuued toaether.. 
<i'Subject to corrections. 



(7) Shri Chitta Buu 
(8) Shri P.C. Thomas 

6 

(9) Shri Satyapal Singh Yadav 
Dr. Abrar Ahmed ,replied to the debate. 
Shri Nitish Kumar spoke (by way of reply to the debate on his 

Statutory Resolution). 
Four amendments moved for the circulation of the Bill for the 

purpo&e of eliciting opinion thereon. were negatived. 
The motion for consideration of the Bill was adopted and Clause-

by-aause consideration of the Bill was taken up. 
Clauses 2 to 39 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Dr. Abrar 

Ahmed. 
The motion was adopted and the Bill was passed. 

£12. Statutory RelOlutlon-uoder CODilderation 
Time allotted : 5 Hrs. 
Time taken : 0 Hrs. 48 Mts. 
Balance : 4 Hrs. 12 Mts. 

Shri Girdhari La) Bhargava moved the following Resolution:-
"That this House disapproves of the Acquisition of Certain 
Area at Ayodhya Ordinance, 1993 (Ordinance No.8 of 1993) 
promulgated by the President on the 7th January, 1993." 

£13. Government BW-under Coulderatlon 
The Acquisition of Certain Area at Ayodhya Bill, 1993 
The motion for consideration of the Bill was moved by Shri S.B. 

Chavan. 
Three amendments for circulation of the Bill for the purpose. of 

eliciting opinion thereon were moved by Sarvashri: Girdhari La) 
Bhargava, Dau Dayal Joshi and Tara Chand Khandelwal. 

lDilCUaed toaelber. 
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The following members took part in the combined debate on the 
Resolution (vide para 12 above) and the motion for consideration of 
the Bill:-

(1) Shri Chinmaya Nand Swami 
(2) Shri A. Charles 
The discussion was not concluded. 

6AN1 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th March, 

1993) 

MGIP(PLU)MRND-12!5OLS-23.3.1983. 

C.K. JAIN, 
Secretary-General. 



LOB: SABRA 

BULLETIN-PART I 
(Brief Rccord of Proceediop) 

Wednesday, March 24. 19931Oaaib'l 3, 1915 (Saka) 

No. 191 
11 A.M. 
1. Starred Quesdoas 

Starred Question Nos. 401-405 were orally .... wered. JlepIiea to 
Starred Question Nos. 406-420 were laid on the Table. 
2. Unstarred QaatIoaI 

Replies to UDltan'ed Question NOI. 4041--4082. 4084-4138, 
41~144. 4146-4167, 4169-4211 were laid on the Table. 

A statement by the Minister of Slate for Urban Development 
correctin, tbe reply liven OD 17 December. 1992 to Uastarred 
Question No. 4088 r;prdin, Rajiv Gaodbi Anniversary wu allo 
laid on the Table. 
3. Papers laid ontbe Table 

The followin, papers were laid on the Tablc:-
(1) (i) A copy of the Annual Accounts (Hindi aDd Enph 

versions) of the Delhi Development Authority for the 
year 1990-91. to,ether with Audit Report thereon under 
section (4) of section 25 of the Delhi Development Act, 
1957. 

(ii) A copy of tbe "Review (Hindi aDd Enllish versions) by 
the Government on the Audited Accounts of the Delhi 
Development Authority for the year 1990-91. 



2 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Annual Administration Report (Hindi and 
English versions) of the Delhi Development Authority for the 
year 1991-92 under section 26 of the Delhi Development Act. 
1957. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Biecco 
Lawrie Limited. Calcutta. for the year 1991-92. 

(ii) Annual Report of the Bieeeo Lawrie Limited. Calcutta. for 
the year 1991-92. alongwith Audited Accounts and com-
mcnts of the Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
. dclay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Apparel Export Promotion Council. New Delhi. for 
the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Governmcnt on the working of the Apparel Export Prom-
otion Council. New Delhi. for the year 1991-92. 

(7) A statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English versions) 
of the Carpet Export Promotion Council, Ghaziabad, for 
the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versio~s) by the 
Government on the working of the Carpet Export Promo-
tion Council. Ghaziabad. for the year 1991-92. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8). above. 

(10) A eopy each of the following papers (Hindi and English 
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versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the British 

India Corporation Limited, Kanpur, for the year 1991-92. ,~ 
i 

.. ~ (ii) Annual Report of the British India Corporation Limited, 

.~ Kanpur, for the year 1991-92, alongwith Audited Accounts I :;:re~~~inents of the Comptroller and Auditor General 

.~ (11) A statement (Hindi and English versions) showing reasons for 
. delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Fashion Technology, New 
Delhi, for the year 1991-92, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute of 
Fashion Technology, New Delhi, for the year 1991-92. 

(13) A statement (Hindi and English versions) showing reasons 
for dclay in laying the papers mentioned at (lZ) above. 

Cl4} A copy each of the following papers (Hindi and English 
vcrsions):-

(i) Detailed Demands for Grants of the Department of 
Atomic Energy for the year 1993-94. 

(ii) Detailed Demands for Grants of the Department of Space 
for the year 1993-94. 

(15) (i) A copy pf the Annual Report (Hindi and English versions) 
of the Petrofils Co-operative Limited. Vadodara, for the 
year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Petro fils Co-operative 

."~ Limited. Vadodara. for the y¢ar 1991-92. 
~ , 
;~ (16) A statement (Hindi and English versions) showing reasons for 
'y delay in laying the papers mentioned at (15) above. ,f (17) (i) A copy of the Annual Report (Hindi and English versions) 
l~ 

·lia 
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of the Central Institute of Plastics Engineering and Tech-
nology, Madras, for the year 1991-92, alonpith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Inatitute of 
Plastics Engineering and Technology, Madras, for the year 
1991-92. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) A copy of the Notification No. O.N. 108 (E) (Hindi and 
English versions) published in Gazette of India, dated the 
13th November, 1992 making certain amendments in Schedule 
XXV of the Delimitation of Parliamentary and Assembly 
Constituencies Order, 1976, issued under sub-section (1) of 
section 9 of the Representation of the People Act, 1950 
together with a corrigendum thereto. 

(20) A copy of the Notification No. S.O. 125(E) (Hindi and 
English versions) published in Gazelle of India dated the 24th 
February, 1993, regarding levy and collection of Cess on 
Cement issued under sub-section (1) of section 9 of the 
Industries (Development and Regulation) Act, 1951. 

(21) A copy of the Draft Cement Cess Rules, 1993 (Hindi and 
English versions) published in Notification No. S.O. 126 (E) 
in Gazette of India, dated the 24th February, 19')3 issued 
under section 30 of the Industries (Development and Regula-
tion) Act, 1951. 

(22) A copy of the Electrical Wires, Cables, Appliances and 
Accessories (Quality Control) Order, 1993 (Hindi and English 
versions) published in Notification No. G.S.R. 83(E) in 
Gazette of India, dated the 24th February, 1993, under sub-
section (6) of section 3 of the Essential Commodities Act, 
1955. 

(23) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Statement regarding Review by the Government on the 
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workin, of the Rehabilitation Industries Corporatioa 
Limited, Calcutta, for the year 1991-92. 

(ii) Annual Report of the Rehabilitation Industries Corpon-
tion Limited, Calcutta, for the year 1991-92, alongwitb 
Audited Accourm and comments of the Comptroller and 
Auditor General thercon. 

(24) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Central Pulp and Paper Research Institute. 
Saharanpur, for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Pulp and 
Paper Research Institute, Saharanpur, (or the year 1991-
92. 

(26) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (25) above. 

(27) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Statement regarding Review by the Government on the 

working of the Delhi State Industrial Development Cor-
poration Limited, New Delhi, for the year 1991-92. 

(ii) Annual Report of the Delhi State Industrial Development 
Corporation Limited, Ncw Delhi, for the year 1991-92 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(28) 0) A copy of the Annual Report (Hindi and English veT-
sions) of the National Institute for Entrepreneurship and 
Small Business Development, New Delhi. for the year 
1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
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National Institute for Entrepreneunhip and Small Busi-
ness Development, New Delhi, for the year 1991-92. 

4. Report of the Committee on Private Members' BW. and Resolu-
tions 

SHRI S. MALLIKARJUNAIAH presented the Eighteenth 
Report (Hindi and English venions) of the Committee on Private 
Members' Bills and Resolutions. 

s. Report or the Committee on Petltlons 
SHRI P.O. NARAYANAN presented the Fifth Report (Hindi 

and English versions) of the Committee on Petitions. 

6. Statements by Ministers 

• (1) The Minister of External Affairs made a statement regard-
ing investigations abroad of the suspeets in the Bombay bomb 
blasts . 

•• (2) The Minister of State for Information and Broadcasting 
made a statement regarding introduction of new satellite based 
TV channel in India. 

7. Mailers under Rule 377 

(1) Shri Sriballav Panigrahi raised a malter regarding need to 
take steps for removal of the anomalies in the gradation of coal 
and revision of lOyalty particularly in respect of Orissa State. 

(2) Shri Khelanram Jangde raised a matter regarding need to 
ensure that the programmes of All India Radio, Bilaspur, Madhya 
Pradesh arc audible in ordinary radio sets. 

(3) Shri Mohanlal Jhikram raised a mailer regardina need to set 
up a F.M. Radio Station at Mandala, Madhya Pradesh. 

(4) Shri Rum Pal Singh raised a matter regarding need for 
construction of bridges on certain rivers in Sidhartha Nagar dis-
trict, Uttar Pradesh. 

(5) Dr. Ramesh Chandra Tomar raised a matter regardin, need 

• At I P.M . 
•• At 4.()I) P.M. 
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to ensure regular payment of salaries to teachers and other 
employees of degree colleges of Uttar Pradesh. 

(6) Shri Simon Marandi raised a matter regarding need to take 
concrete steps for setting up of a separate Jharkhand State. 

(7) Shri Gopinath Gajapathi raised a matter regarding need to 
set up an Agricultural University at Parlakhemundi, Orissa. 
(Lok Sabha adjourned al 1.28 P.M. and re-assembled al 
2.33 P.M.) 
·8. Statutory Resolution-Nee_lived 

Time allotted 
Time taken 

: 5 Hrs. 
: 5 Hrs. 53 Mts. 

Discussion on the following Resolution moved by Shri Girdhari 
Lal Bhargava on the 23rd March. 1993, continued:-

"That this House disapproves of the Acquisitbn of Certain Area 
at Ayodhya Ordinance. 1993 (Ordinance No. 8 of 1993) 
promulgated by thc President on the 7th January, 1993." 

After discussion as indicated in para 9 below, the Resolution 
was negatived. 
·9. Government Bill-Passed 

Tile Acquisilion of Cerlain Area al Ayodhya Bill, 1993 
Combined discussion on the motion for consideration of the Bill 

moved by Shri S.B. Chavan and the amendments thereto moved 
on thc 23rd March, 1993 and the Resolution (vide para 8 
above), continued:-

Thc following members took part in the debate:-
(1) Dr. Sudhir Ray 
(2) Dr. Kartikeswar Patra 
(3) Shri Syed Shahabuddin 
(4) Shri P.R. Kumaramangalam 
(5) Shri Shrish Chandra Dikshit 
(6) Shri Vishwa Nath Shastri 

• DiscuS!led together. 
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(7) Shri C. Sreenivasan 
(8) Shri Satyapal Singh :VadaY 
(9) Shri Sriballay Panigrahi 

(10) Sbri Bolla BuUi Ramaiah 
(11) Shri Yaima Singh Yumnam 
(12) Sbri Chhcdi Pawan 
(13) Kumari Uma Bharati 
(14) Shri Tej Narayan Singh 
(1S) Kumari Vimla Verma 
Shri S.B. Chayan replied to the debate. 
Three amendments moved for the circulation of the Bill for the 

purpose of eliciting opinion thereon were negatived. 
The motion for consideration was adopted and Clause-by-aause 

consideration of the Bill was taken up. 
Clauses 2 to 13 were adopted. 
The Schedule was adopted. 
Clause 1. the Enacting Formula. the Preamble and the Lon, Title 

were .also adopted. 
The motion that the Bill be passed was moved by Shri S.B. 

Chavan. 
The motion was adopted and the Bill was passed. 

10. Government Bills-Under Consideration 
Time taken 04 mts . 

•• (1) The Uttar Pradesh State Legislature (Delegation of Powers) 
Bill, 1993, as passed by Rajya Sabha . 

•• (2) The Madhya Pradesh State Legislature (Delegation of Powers) 
Bill, 1993, as passed by Rajya Sabha . 

•• (3) The Rajasthan State Legislature (Delegation of Powers) Bill, 
1993, as passed by Rajya Sabha. 

··(4) The Himachal Pradesh Stale Legisloture (Delegation of 
Powers) Bill, 1993, as passed by Rajya Sabha. 

•• Taken up together. 



The motions for consideration of above four Bills were moved by 
Shri S.B. Chavan. 

The discussion was not concluded. 

11. Government BDl-Under CODllderatlon 

TIme allotted 
Time taken 
Balance 

: 3 Hrs. 
: 0 Hrs. 7 Mts. 
: 2 Hrs. 53 Mts. 

The National Commission lor Backward Classes BiU, 1993, as 
passed by >Rajya Sabha 

The motion for consideration of the BiJI was moved by Shri K.V. 
Thangka Balu. 

Shri K.D. Sultanpuri took part in the debate. 

The discussion was not concluded. 

8 P.M. 

(Lok Sabha adjourned till 11 A..M. on Friday, the 26th March, 1993) 

C.K. JAIN, 
Secretary-General 

MGIP(PLU)MRN~1288l..S-24-03-1. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. March 26. 1993/Chaitra 5. 1915 (Saka) 

No. 192V' 

1. Starred Questions 
Starred Question Nos. 421~24 were orally answered. Replies to 

Starred Question Nos. 425~40 were laid on the Table. 
2. Unstllrrcd Questions 

Replies to Unstarred Question Nos. 4212~317 and 4319-4367 
were hlid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Tablc:-
(1) A eopy of the Audit Report (Hindi and English versions) on 

the Pool Fund Accounts of the Coffee Board. Bangalorc. for 
the year 1989-90. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in 'laying the papers mentioned at (1) above. 

(3) A eopy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Commerce for the year 
1993-94. 

(4) A copy of the Annual Report ()iindi and English versions) of 
the Employees Provident Fund Organisation. New Delhi. for 
the year 1991-92. 

(5) (i) A copy of the Annual Report (Hindi and English ver-
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sions) of the National Ship Design and Research Centre. 
Visakhapatnam. for the year 1991-92. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Ship 
Design and Research Centre. Visakhapatnam. for the 
year 1991-92. 

(0) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

oW-
(7) A copy each ofL.following papers (Hindi and English versions) 

under sub-section (2) of section 103 of the Major Port Trusts 
Act. 1963:-
(i) Annual Accounts of the Cochin Port Trust for the year 

1991-92. together with Audit Report thereon. 
(ii) Review by the Government on the Audited Accounts of 

the Cochin Port Trust for the year 1991-92. 
(8) A statement (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (7) above. 
(9) A copy of the Notification No. S.O. 57(E) (Hindi and English 

versions) published in Gazette of India dated the 19th Janu-
ary. 1993. declaring Kurnool-Chittoor Road via Nandyal-
-Cuddapah in Andhra Pradesh as a new National Highway 
issued under sub-section (2) of section 2 of the National 
Highways Act. 1956. 

(10) A copy each of the following Notifications (Hindi and 
English versions). under sub-section (4) of section 19 of the 
Banking Companies (Acquisition and Transfer of Undertak-
ings) Act. 1970:-
(i) The Union Bank of India Officer Employees' (Collduct) 

(Amendment) Regulations. 19tJ2. published in Notifica-
tion No. OCR. 3 in Gazette of India dated the 12th 
December. 1992. 

(ii) The Dena Bank Officer Employees' (Conduct) (Amend-
ment) Regulations. 1992. published in Notification No. 
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IR:5496 in Gazette of India dated the 26th December. 
1992: 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Industrial Finance Corporation of India 
for the year 1991-92 alongwith a statement of Assets and 
Liabilities and Profit and Loss Accounts of the Corpora-
tion. under sub-section (3) of section 35 of the Industrial 
Finance Corporation Act, 1948. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Industrial 
Finance Corporation of India for the year 1991-92., 

4. Me&saaes from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(1) That at its sitting held on the 23rd March. 1993. Rajya Sabha 

agreed without any amendment to the National Thermal Power 
Corporation Limited. the National Hydro-electric Power Cor-
poration Limited and the North-Eastern Electric Power Corpo-
ration Limited (Acquisition and Transfer of Power Transmis-
sion Systems) Bill. 1993. passed by the Lok Sabha on the 16th 
March. 1993. ...... 

(2) That at its sitting held onL23rd March. 1993. Rajya Sabha 
agreed without any amendment to the Essential Commodities 
(Special Provisions) Amendment Bill. 1993. passed by the Lok' 
Sabha on 17th March. 1993. 

(3) That at its sitting held on the 23rd March. 1993. Rajya Sabha 
agreed without any amendment to the Interest on Delayed 
Payments to Small Scale and Ancillary Industrial Undertakings 
Bill. 1993. passed by the Lok Sabha on the 18th March, 1993. 

(4) That at its sitting held on the 23rd March. 1993. Rajya Sabha 
agreed without any amendment to the Gold Bonds (Immunities 
and Exemptions) Bill. 1993, passed by the Lok Sabha on the 
19th March, 1993. -

(5) That at its sitting- held on the' 24th March. 1993, Rajya Sabha 
agreed without any amendment to the Industrial Finance 



Corporation (Transfer of Undertaking and Repeal) Bill. 1993. 
passed by the Lok Sabha on the 22nd March, 1993. 

(6) That at its sitting held on the 24th March, 1~3, Rajya Sabha 
agreed without any amendment to the Foreign Exchange 
Regulation (Amendment) Bill, 1993, passed by the Lok Sabha 
on the 23rd March. 1993. 

(7) That at its sitting held on the 24th March, 1993, Rajya Sabha 
agreed without any amendment to the Indian Medical Council 
(Amendment) Bill. 1993. passed by the Lok Sabha on the 
22nd March. 1993. 

(8) That at its sitting held on the 24th March. 1993. Rajya Sabha 
agreed without any amendment to the Dentists (Amendment) 
Bill, 1993, passed by the Lok Sabha on the 22nd March. 1993, 

(9) That Rajya Sabha had no recommendation to make to Lok 
Sabha in regard to the Oilfields (Regulation and Development) 
Amendment Bill, 1993, passed by the Lok Sabha on the 
nnd March. 1993. 

(10) That at its sitting held on the 24th March. 1993, Rajya Sabha 
agreed without any amendment to the Wild Life (Protec· 
tion) Am4tment Bill. 1993, passed by the Lok Sabha on the 
19th March. 1993. 

5. Motions for Elections to Committees 
(i) Shri Jagdish Tytler moved the following motion:-

"That in pursuance of Rule 4(i) of the National Welfare Board 
for Seafarers Rules. 1963. the members of this House do 
proceed to elect. in such manner as the Speaker may direct. one 
member from among themselves to serve as a member of the 
National Welfare Board for Seafarers, subject to o'her provi. 
sions of thc said Rules." 

Thc motion was adopted. 
(ii) Shri Mallikarjun moved the following mo:ion:-

"That in pursuance of Section 12(1)(i) of the National Cadet 
c.ps Act. 1948. the members of this House do proceed to 
elect. in such manner as the Speaker may direct, two members 
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from among themselves to serve as members of the Central 
Advisory Committee for the National Cadet ca-ps, subject to 
other provisions of the said Act." 

The motion was adopted. 

6. Matters Under Rule 337 

(1) Shri V.S. Vijayaraghavan raised a matter regarding need to 
cnsurc more central investment in industrial sector in Kerala. 

(2) Shri Sarat Chandra Pattanayak raised a matter regarding need 
to initiate Accelerated Rural Water Supply Scheme and Urban 
Watcr Supply and Management Scheme in Bolangir district, 
Orissa. 

(3) Shri K. Pradhani raised a matter regarding need to direct the 
Government of Orissa to prevent the sale of country liquor in 
Schedulcd Areas of Orissa. 

(4) Shri Ram Naik raised a matter regarding. need to set up 
Statutory Development Boards for Vidarbha, Marathwada and 
Konkan regions in Maharashtra. 

(5) Shri Bandaru Dattatraya raised a matter regarding need for a 
probe into the recurring rail accidents. 

7. Presentation of Petition 

Shri Lalit Oraon presented a petition signed by Swami Janardan 
Dey. Udaseen Ashram. Sidhighat. Patna City. Patna (Bihar) and four 
others regarding enactment of central law imposing ban on cow 
slaughter. 

(Lok Sabha adjourned at 1.36 P.M. and re-assembled at 2.36 P.M.) 
8. Government Bill - Passed 

Time allotted : 3 Hrs. 
Time taken: 1 Hr. 18 Mts. 

The National Commission for Backward Classes Bill, 1993 as passed 
by Rajya Sabha 

Discussion on the motion for consideration of the Bill moved by 
Shri K.V. Thangka Balu on the 24th March. 1993. continued. 
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The following membcrs took part in the debate:-
(1) Shri Ram Vilas Paswan 
(2) Shri D. K. Naikar 
(3) Shri Rudrascn Choudhary 
(4) Shri Sharad Yadav 
(5) Shri Dattatraya Bandaru 
(6) Shri Rajesh Pilot 
(7) Shri Nitish Kumar 
(8) Shri Ramchandra Dome 
(9) Shri Tcj Narayan Singh 

(10) Shri Santosh Kumar Gangwar 
Shri K. V. Thangka Balu replied to the debate. 
The motion for consideration was adopted and Clause-by-

Clause consideration of the Bill was taken up. 
Clauses 2 to 19 were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill bc passed was moved by Shri K. V. 

Thangka Balu. 
The motion was adopted and the Bill was passed. 

9. Motion ReKarding Ei&hteenth Report of Committee on Private 
Members' BUls and Resolutions 

Shri P. P. Kaliaperumal moved the following motion:-
"That this House do agree with the Eighteenth Report of 
the Committee on Private Members' Bills and Resolutions 
presented to the House on the 24th March, 1993." 

The motion was aqopted. 
10. Private Members' Bills-Introduced 

(1) The Representation of the People (Amendment) Bill, 1992 
(Amendment of section 30, etc.), by Shri Yashwantrao 
Patil. 

(2) The Constitution (Amendment) Bill, 1992 (Amendment of 
article 371). by Shri Yashwantrao Patil. 
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(3) The Cattle Insurance Scheme Bill, 1993 by Shri Yashwantrao 
Patil. 

(4) The Farmers' Credit Scheme Bill, 1993 by Shri Yashwantrao 
Patil. 

(5) The Deposit Insurance and Credit Guarantee Corporation 
(Amendment) Bill. 1993 (Amendment of section /6). by Shri 
Ram Naik. 

(6) The Scheduled Castes and Scheduled Tribes (Reservation of 
Vacancies in Posts and Services) Bill, 1993 by Shri Ram Vilas 
Paswan. 

(7) The Constitution (Amendment) Bill, 1993 (Amendment of 
articles 84 and 173). by Dr. B.G. Jawali . 

• (8) The One-Person One-Job Norm Bill. 1993. by Shri Bhogendra 
Jha . 

• (9) The Promotion and Maintenance of Communal and Caste 
Harmony Bill. 1993 by Shri Bhogendra Jha. 

11. Prinlte Member's Bill-Under Consideration 
The Railway Protection Force (Amendment) Bill, 1991 (Substilu-
Ihlll of /lew LOllg Tille for LOllg Title, .tc.), by Shrl Basudeb 
Acharia. 

Further discussion on the motion for consideration of the Bill 
muvcd by Shri Basudeb Acharia on the 27th November. 1992. 
continllcd. 

Thc following mcmbers took parI in the debate:-
(1) Shri Sriballav Panigrahi 
(2) Shri Subrata Mukherjee 
(3) Shri Manoranjan Bhakta 
(4) Mai D.D. Khanoria 
(5) Shri Tej Narayan Singh 
(6) Shri Rajnalh Sonkar Shastri 
(7) Shri Sudhir Giri 
(S) Shri P.c. Chacko 

• From ·L!3 10 4.25 P.M. 
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(9) Prof. Prem Dhumal 
(10) Shri Ramashray Prasad Singh 
(11) Smt. Susanta Chakraborty 
(12) Shri K.D. SuJtanpuri 
(13) Shri Devendra Prasad Yadav (Speech Unfinished) 

The discussion was not concluded. 

° 12. Government Bill - Passed 
Time Taken: 1 Hr. 19 Mts. 

The H1muchal Pradesh State Legislature (Delegation of Powers) BlIl, 
1993 as passed by Rajya Sabha. 

Discussion on the motion for consideration of the Bill moved by 
Shri S.B. Chavan on the 24th March, 1993. continued. 

° 13. The IIlmachal Pradesh Budget 

The following items were taken up togcther:-

(1) General discussion on the Budget for the State of Himachal 
Pradesh for 1993-94. 

(2) Demands for Grants on Account Nos. 1 to 31 in respect of 
the Budget for the State of Himachal Pradesh for 1993-94. 

(3) Supplementary Demands for Grants Nos. 1,4.5, 7, to 12. 14 
to 25 and 28 to 31 in respect of the Budget for the State of 
Himachal Pradesh for 1992-93. 

Twenty-nine cut motions (Nos. 1 to 7. 9 to 13. 15 to 27, and 29 to 
32) to the Demands for Grants on Account in respect of the Budget 
for the State of Himachal Pradesh for 1993-94 were moved. 

The following members took part in the combined debate on the 
motion for consideration of the Bill (vide para 12 above) and the 
Himachal Pradesh Budget:-

(1) Prof. Prem Dhumal 
(2) Shri K.D. Su '?puri 
(3) Shri Susanta Ch<lkr<lborty 
(4) Shri Bhogendra Jha 

• DiS.:lISSl."d tllgcth~r 
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(i) Shri S.B. Chavan spoke [by way of reply to the Himachal 
Pradesh State Legislature (Delegation of Powers) Bill, 1993]. 

The motion for consideration of the Bill (vide para 12 above) was 
adopted and Clause-by-Clausc consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri S. B. 

Chavan. 
The following members took part in the debate:-
(1) Dr. Laxminarain Pandey 
(2) Shri S. B. Chavan 

The motion was adopted and the Bill was passed. 
(ii) Shri M. V. Chandrasekhar Murthy spoke (by way of reply to 

the Himachal Pradesh Budget-vide para 13 above). 
All the cut motions moved were negatived. 
All the Demands for Grants on Account Nos. 1 to 31 (both 

Revenue Account and Capital Account) in respect of the Budget for 
the State of Himachal Pradesh for 1993-94 for the amounts shown 
under column 3 of the printed List of Demands for Grants were 
voted in full. 

All the Supplementary Demands for Grants Nos. 1,4,5,7. to 12, 
14 to 2S and 28 to 31 (both Revenue Account and Capital Account) 
in respect of the Budget for the State of Himachal Pradesh for 1992-
93 for the amounts shown undcr column 3 of thc printed List of 
Supplementary Demands for Grants were voted in full. 

Thc House was adjourned for want of quorum. 
7.45 P.M. 
(Lok SoMa adjourned (ill Jl A. M. on Monday, (he 29th March 

1993) 

MGIP(PLU)MRND-1330L~26.3.93. 

C.K. JAIN, 
Secretarv-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedin,s) 

Monday, March 29, 1993/Chaitra 8, 1915 (Sab) 

No. 193 
11.01 A.M. 
1. lltarred QUettioDl 

Starred Question Nos. 441,443,445 ana 446 were orally 
answered. Replies to Starred Question Nos. 442, 444 ud 
441-460 were laid on the Table. 
2. V.tarred QUeitloDl 

Replies to Unstarred Question Nos. 4368--4389 and 
4391-4597 weFe laid on the Table. 
3. Pllpen Laid on the Table 

The following papers \ were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the National Airports Authority for 
the year 1989-90, alongwith Audited Accounts 
under sub-section (4) of section 24 and section 2S 
of the National Airports Authority Act, 1985. 

(ii) A statement (Hindi and English versions) re,ardiD, 
Review by the Government on the workin, of 
the National Airports Authority for the year 1989-
90. 

1 
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(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) abo~. 

(3) A statement (Hindi and English versions) explaining the 
reasons for not layin, the Annual Report and Audited 
Accounts of the Pawan Hans Limited for the year 1991·92, 
within the stipulated period of nine months after the close of 
the Accounting Year. 

(4) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the National Hydroelectric Power 
Corporation Limited and the Department of Power, for the 
year 1992·93. 

(5) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the North 
Eastern Electric Power Corporation Limited, Shillong. 
for the year 1991-92. 

(ii) Annual Report of the North Eastern Electric Power 
Corporation Limited, Shillong. for the year 1991·92, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India-Union 
Government (No. 8 of 1992HCommercial)-Hindustan 
Teleprinters Limited under article 151(1) of the Constitution. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the Bihar 
Fruit and Vegetable Development Corporation Limited, 
Patna. for the year 1988-89. 

(ii) Annual Report of the Bihar Fruit and Vegetable 
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'Development Corporation Limited. Patna. for the year 
1988-89, llongwi~h Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(9) A statement (Hindiaad En.lish versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) A copy of the Detailed Demands for Grants (Hindi and 
Enpish· versions) of the Ministry of Law. Justice and 
Company Affairs for the year 1993·94. 

(11) A copy each of the following papers (Hindi and English 
versions) under sub·section (1) of section 619A of the 
Companies Act. 1956:-
(i) Review by the Government on the working of the Power 

Grid Corporation of India Limited. New Delhi. for the 
year 1991·92. 

(ii) Annual Report of the Power Grid Corporation of India 
Limited. New Delhi. for the year 1991-92. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1l) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Power Engineers Training Society. New 
Delhi. for the year 1991·92. alongwith Audited Accounts. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the Power Engineers 
Training Society. New Delhi. for the year 1991·92. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

·(15) A copy of the Notification No. 106/93-Customs (Hindi and 
English versions) published in Gazette of India dated the 
29th March, 1993, together with an explanatory 
memorandum rescinding n'otification No. 342176-Customs 
dated the 2nd August. 1916 so a!i to withdraw the 

• Laid It IO.lO P.M. 



concessional rates of customs duty to specified goods, 
imported into India from certain countries so as to givc effect 
to the decision of the Government to withdraw from GAIT 
Protocol relating to Trade Negotiations among Developing 
Countries, under section 159 of the Customs Act. 1%2. 

4. Report and Minutes 01 the Committee on Science and Technology 

SHRI SRI KANT A lENA presented the First Report (Hindi and 
English versions) of the Committee on Science & Technology on 
Department of Electronics-Imports and Indigenisation and Minutes of 
the Sittings of the Committee relating thereto. 

S. Report or Rules Committee 

Shri Sharad Dighe laid on the Table, under sub-rule (2) of rule 331 
of the Rules of Procedure and Conduct of Business in Lok Sabha, the 
Third Report (Hindi and English versions) of the Rules Committee. 

6. Minutes or Rule. Committee 

Sht'l Sharad Dighe laid on the Table the Minutes (Hindi and 
En,lilh versions) of the sitting of the Rules Committee held on 
26 March, 1993. 

7. Report and Minutes or the Committee on Agriculture 

Shri l. Chokka Rao presented the Tenth Report (Hindi and 
English versions) of the Committee on Agriculture on 'Analysis of 
Price Situation of Agricultural Commodities-A Comparative 
Study'-Ministry of Agriculture (Deptt. of Agriculture and 
Cooperation) and Minutes of the Sittings of the Committee relating 
thereto. 

8. Motion Rqardlnl Third Report of Rules Committee 

Shri Sharad Oighe moved the following motion:-

"That this House do agree with the Third Report of the Rules 
Committee laid on the Table on 29 March, 199]". 

After some discussion the motion was adopted. 

(Lok Sabha adjourned at 2.20 P.M. and rr-as.femblrd at 3.03 P.M.) 
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9. Statement by Minister 
The Minister of Home Affairs made a statement regarding elec-

tronic surveillance of the telephone of the Minister of Human 
Resource Development. 

10. Matters Under RuJe 377 
(1) Shri Laets Umbrey raised a matter regarding need to provide 

telecommunications link to all administrative headquarters of 
Arunachal Pradesh. 

(2) Shri Sriballav Panigrahi raised a matter regarding need for 
renovation of Jharsuguda aerodrome and extension of air services to 

... Western Orissa. 

'.J 

(3) Shri Kodikkunnil Suresh raised a matter regarding need to 
provide banking credit for Welfare Schemes in Kerala. 

(4) Shri Chandresh Patel raised a matter regarding need to ensure 
that crop insurance dues arc paid to farmers in Gujarat. 

(5) Shri Shiva Sharan Singh raised a matter regarding need to clear 
the proposal of Bihar Government regarding drainage system at 
Gundak Command Area. Bihar. 

(6) Shri Uddhab Barman raised a matter regarding need to 
expedite the construction work of Pagladiya dam. Thalkuchi. As.4iam. 

(7) Shri Santosh Kumar Gangwar raised a matter regarding need to 
amend the Registration Act. 

(8) Shri Amar Roy Pradhan raised a matter regarding need to have 
the fancing at the very 'zero' point border line between India and 
Bangladesh. 
11. Government BIII-Introduced 
Th~ Himachal Prad~sh Appropriation (Vote on Account) Bill, 1993 

12. Government Bill-Passed 
Th~ Himachal Pradesh Appropr;atioh (Vote on Account) Bill. 1993 

, The motion for consideration moved by Shri M. V. Chandrasekhar 
Murthy was adopted and Clause-by-CJause consideration of the Bill 
was taken up. 
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Clauses 2 and 3 were adopted. 
The Scheduled was adopted. 
Clause 1. the Enacting Formula and tbe Long TItle were also 

adopted. 
The motion that the Bill be paucd was moved by Shri M.V. 

Chandrasekhar Murthy. 
The motion wa.o; adopted and the Bill wu passed. 

13. Government BIII-latroduad 
Th~ Himachal Prad~sh Appropriation Bill. 1993 

14. Government 8U1-PUIed 
The Himachal Pradesh Appropriation Bill, 1993 
The motion for consideration moved by Shri M.V. Chandrasekhar 

Murthy was adopted and Qause-by-Clause consideration of the Bill 
was takcn up. 

Clauses 2 and 3 were adopted. 
The Scheduled was adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 

Chandrasekhar Murthy. 
The motion was adopted and the Bill was passed. 

15. TIle Jammu and Kuhinlr Budlet 
Time taken: 2 Hrs. 

The following items were taken up together:-
25 Mts. 

0(1) General Discussion on the Budget for the State of Jammu and 
Kashmir for 1993-94. 

°(2) Demands for Grants on Account Nos. 1 to 27 in respect of the 
Budget for the State of Jammu and Kashmir for 1993-94. 

°(3) Supplementary Demands for Grants Nos. 1.2.4.5.7.9·to 15 and 

• DiIcusIed tOFther. 
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17 to 27 in respect of the Budget for the State of Jammu and 
Kashmir for 1992-93. 

The following members took part in the c:ombined debate:-
(n $lari Madan Lal Khurana 
(2) Shri Sudhir Sawant 
(3) Shri George Fernandes 
(4) Shri Hannan Mollah 
(S) Shri Chitta Basu 
(6) Shri Vijay Kumar Yadav 
(7) Prof. Prem Dhumal 
(8) Shri Surya Narayan Yadav 
(9) Shri Bolla Bulli Ramaiah 
(10 Shri Ramashray Prasad Singh 
Shri M.V. Chandrasekhar Murthy replied to the c:ombined debate-. 
All the Demands for Grants on Account No. 1 to 27 (both 

Revenue Account and Capital Account) in respect of the Budget for 
the State of Jammu and Kashmir for 1993-94 for the amounts shown 
under column 3 of the Printed List of Demands for Grants were 
voted in full. 

All the Supplementary Demands for Grants Nos. 1,2, 4,S,7,9 to 
IS and 17 to 27 in res~t of the Budget for the State of Jammu &. 
Kashmir for 1992-93 for the amounts shown under column 3 of the 
printed List of Supplementary Demands for Grants were voted in 
full. 
16. Government BID-Introduced 

rlat Jammu &: KlISlam;r Approprilltion (Vott on Account) Bill, 1993 
17. Government BID-Puled 

1M Jtunmu cI: KlISlamir Appfoprilllion (Vott on Account) Bill. 1993 
The motion for consideration moved by Shri M. V. Chandruelchar 

Murthy was adopted and aause-by-aause c:onsideration of the Bill 
wu taken up. 
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aauscs 2 and 3 were adopted. 
The Schedule wu adopted. 
aause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 

aaandrasekhar Murthy. 
ne motion was adopted and the Bill was passed. 

18. Go .. rament Bill-Introduced 
1M Jammu & Kashmir Appropriation Bill, 1993 

19. GoYerament BUI-Puled 
TIte Jammu & Kashmir Appropriation Bill, 1993 
The motion for consideration moved by Shri M.V. Chandrasekhar 

Murthy was adopted and Clasue-by-Clause consideration of the Bill 
wa. taken up. 

Clauses 2 and 3 were adopted. 
The Schedule was adopted. 
Clause I, the Enacting Formula and the Long Title were. also 

adopted. 
The motion that the Bill be passed was moved by Shri M. V. 

Chandrasekhar Murthy. 
Tho motion was adopted and the Bill was pas~d. 

20. The Uttar Pradesh Budlet 
Time taken: 2 Hrs. 21 Mts. 

The following items were taken up together:-
-(I) General Discussion on the Budget for the State of Uttar 

Pradesh for 1993-94. 
-(2) Demands for Grants on Account No.1 to 28 and 30 to 95, in 

respect of the Budget for the State of Uttar Pradesh for 
1993-94. 

-~ tosetller. 



°(3) Supplementary Demands for Grants No.1, 2, 4 to 7, 9 to 19, 
21 to 28, 31 to 38, 40, 42 to 44, 47 to 52, 54 to 57, 59 to 61, 63 
to 66. 68, 70 to 73, 75 to 80, 83, 84, 86. 87, 89 to 92 and 95, in 
respect of the Budget for the State of Uttar Pradesh for 
1993·94. . 

Two hundred and forty four cut motions (Nos. 1 to 23. 68 to 276 
and 298 to 309) to the Demands for Grants on Account in respect of 
the Budget for the State of Uttar Pradesh for 1993·94 were moved. 

The following members took part in the combined debate:-

(1) Shri Bhagwan Shankar Rawat 
(2) Shri Rupchand Pal 
(3) Shri Ram Vilas Paswan 
(4) Shri Tej Narayan Singh 
(5) Shri Satyapal Singh Yadav 
(6) Dr. Ramesh Chand Tomar 
(7) Shri Mohan Singh 
(8) Shri Yaima Singh Yumnam 
(9) Shri Tejsingh Rao Bhosle 

(10) Shri Rajnath Sonkar Shastri 
(11) Shri Santosh Kumar Gangwar 
(12) Shri Ram Pujan Patel 

vm) Shri Asht Bhuja Prasad Shukla 
(14) Shri Rajendra Agnihotri 

Shri M.V. Chandrasekhar Murthy replied to the combined debate. 
All the cut motions moved were negatived. 

All the Demands for Grants on Account Nos. 1 to 28 and 30 to 95 
(both Revenue Account and Capital Account) in respect of the 
Budget for the State of Uttar Pradesh for 1993-94 for the amounts 
shown under column 3 of the printed List of Demands for Grants 
were voted in full. 

All the Supplementary Demand .. for Grants Nos. 1. 2. 4 to 7, 9 to 
19.21 to 28. 31 to 38. 40. 42 to 44.47 to 52. 54 to 57. 59 to 61. 63 to 
66. 68, 70 to 73, 75 to 80, 83, 84, 86. 87. 89 to 92 and 95 io respect of 

• DiscullICd together. 



10 

the Budaet for the State of Uttar Pradesh for 1992-93 for the 
amounu shown under column 3 of the printed List of Supplementary 
Demands for Grants were voted in fun. 
21. Government 8m - Introduced 

Tht Uttar Pradtsh Appropriation (VOlt on Account) Bill, 1993 
22. Government 801 - Puled 

Tht Uttar Pradtsh Appropriation (Vott on Account) Bill, 1993 
The motion for consideration moved by Shri M. V. Chandrasekhar 

Murthy was adopted and Clause-by-Clause consideration of the Bill 
wu taken up. 

Clauses 2 and 3 were adopted. 
The Schedule was adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 

Chandraselchar Murthy. 
The motion was adopted and the Bill was passed. 

23. Government Bill - Introduced 
Tht Uttar Pradtsh Appropriation Bill, 1993 

24. Government BID - Paued 
Tht Uttar Pradtsh Appropriation Bill, 1993 
The motion for consideration moved by Shri M.V. Chandrasekhar 

Murthy was adopted and Clause-by-Qause consideration of the Bill 
was taken up. 

Clauses 2 and 3 were adopted. 
The Schedule was adopted. 
Clause 1. the Enactin, Formula and the Lon, Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 

Chandruekhar Murthy. 
The motion was adopted and the Bill was passed. 
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··25. The Madhya Pndelh Bud&et 
Tame taken 1 Hr. 57 MtsA 

The following items were taken up toaedler:-
(1) General Discussion on the Budget for the State of Madhya 

Pradesh. 
(2) Demands for Grants on Account Nos. 1 to 73 in respect of the 

Budget for the State of Madhya Pradesh for 1993-94. 
(3) Supplementary Demands for Grants Nos. 1 to 4. 6 to 8. 10 to 

14, 17, 19 to 24, 26 to 30,.32 to 34,36,39,41,42,44.45,47 to 
49, 54 to 56, 58, 61, 64, 65, 67, 68 and 72 in respect of the 
Budget for the State of Madhya Pradesh for 1992-93. 

··26. The Rajasthan Budlet 
The following items were taken up tOlether:-
(1) General Discussion on the Budget for the State of Rajutban. 
(2) Demands for Grants on Account NOI. 1 to 50 in reapect of the 

Bud,et for tbe State of Rajuthan for 1993-94. 
(3) Supplementary Demands for Grants Nos. 2 to 8, 11 to 13, 15 to 

23, 26, 27, 29 to 37 and 39 to 48 in respect of the Budlet for 
the year 1992-93. 

The followinl memben took part in the combined debate on 
the Madhya Pradesh and the Rajuthan Budgets:-

(1) Shri Guman La) Lodha 
(2) Dr. Laxminarain Pandey 
(3) Shri Chandulal Chandrakar 
(4) Shrj Hanaaa Moliah 
(5) Prof. Rasa SinJb Rawat 
(6) Sbri Lokanatb Choudhury 
(7) Shri Dilecp Sin,.. Bburia 
(8) Shri Ram KrisIma (CusmBria 
(9) Shri Dau Daya) JOIbi 

(10) Smt. Sumitra Mahajan 

•• Dilcuaed loae1her. 
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(11) Shri Girdharilal Bhargava 
Shri M.V. Chandrasekhar MUJ1hy replied to the combined 

debate. 
(i) All the Demands for Grants on Account Nos. 1 to 73 (both 

Revenue Account and Capital Account) in respect of the Budget for 
the State of Madhya Pradesh for 1993·94 for the amounts shown 
under column 3 of the printed List of Demands for Grants were 
voted in full. 

All the Supplementary Demands for Grants Nos. 1 to 4. 6 to 8. 10 
to 14. 17. 19 to 24, 26 to 30, 32 to 34. 36. 39, 41. 42, 44. 45. 47 to 49, 
54 to 56. 58. 61. 64. 65. 67. 68 and 72 (both Revenue Account and 
Capital Account) in respect of the Budget for the State of Madhya 
Pradesh for 1992·93 for the amount shown under the column 3 of the 
printed List of Supplementary Demands for Grants were voted in 
full. 

(ii) All the Demands for Grants on Account Nos. 1 to 50 (both 
Revenue Account and Capital Account) in respect of the Budget for 
the State of Rajasthan for 1993·94 for the amounts shown under 
column 3 of the printed List of Demands for Grants were voted in 
full. 

All the Supplementary Demands for Grants Nos. 2 to 8. 11 to 13, 
15 to 23. 26. 27. 29 to 37 and 39 to 48 (both Revenue Account and 
Capital Account) in respect of the Budget for the State of Raja.,than 
for 1992·93 for the amount shown under the column 3 of the printed 
List of Supplementary Demands for Grants were voted in full. 
27. Government Bill - Introduced 

Tht Madhya Pradtsh Appropriation (VOlt on Account) Bill, 1993 
28. Government Bill - Passed 

Tht Madhya Pradtsh Appropriation (VOlt on Account) Bill. 1993 
The motion for consideration moved by Shri M. V. Chandrasekhar 

Murthy was adopted and Clause·by·Clause consideration of the Bill 
was taken up. 

ClauseJ 2 and 3 were adopted. 

The Schedule was adopted. 
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Clause I, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri M.V. 
Chandrasckhar Murthy. 

The motion was adopted and the Bill was passed. 

29. Government Bill - Introduced 
The Madhya Pradesh Appropriation Bill, 1993 

30. Government Bill - Passed 
The Madhya Pradesh Appropriation Bill, 1993 
The motion for consideration movd by Shri M.V. Chandrasekhar 

Murthy was adopted and Clause-by-Clause consideration of the Bill 
was taken up. 

Clauses 2 and 3 were adopted. 
The Schedule was adopted. 
Clause 1, the Enacting Formula and the Long Title was also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 

Chandrasekhar Murthy. 
The motion was adopted and the Bill was passed. 

31. Government Bill - )ntroduced 
The Rajasthan Appropriation (Vote on Account) Bi/l, 1993 

32. Government Bill - Passed 
The Rajasthan Appropriation (Vote on Account) Bill, /993 
The motion for consideration moved by Shri M.V. Chandrasekhar 

Murthy was adopted and Clause-by-Clause consideration of the Bill 
was taken up. 

Clauses 2 and 3 were adopted. 
The Schedule was adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.V. 
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Chudruekhar Murdy. 
Tbe motion WII adopted and the.BiII WII passed 

33. Govern_Dt 1m - IDtroduced 
The RtJjMtluln Approprilllion Bill, 1993 

34. GOYel'Dmeat 8W - Paued 
Tht RtJjMtluIn Appropritllion BiU, 1993 
The motion for consideration moved by Shri M.V. Chandrasekhar 

Murthy WII adopted and aause-by-aaule consideration of the. Bill 
was taken up. 

Clauses 2 and 3 were adopted. 
The Schedule WII adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M. V. 

Chandruekhar Murthy. 
The motion was adopted and the Bill was passed. 
Time taken: 22 mts. 

3S. Government Bill - Palled 
(1) The Uttar· Pradesh State Legislature (Delegation of P<iwers) 

Bill. 19931 as passed by Rajya Sabha. 
(2) The Madhya Pradesh State Legislature (Delegation of Powers) 

Bill. 1993, as passed by Rajya Sabha. 
(3) The Rajasthan State Legislature (Delegation of Powers) Bill, 

1993, as passed by Rajya Sabha. 
The motions for consideration of the above three Bills were moved 

by Shri Rajesh Pilot. 
(1) The motion for consideration of the Uttar Pradesh State 

Legislature (Delegation of Powers) Bill. 1993 WIIS adopted and 
Clause-by-Clause consideration of the Bill was taken up. 

aauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 
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adopted. 

The motion that the Bill be passed was moved by Sbri Rajcsh 
Pilot. 

The motion was adopted and the Bill was passed. 

(2) The motion for consideration of the Madhya Pradesh State 
Legislature (Delegation of Powers) Bill, 1993 was adopted and 
Clause-by-Clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Rajesh 
Pilot. 

The motion was adopted and the Bill was passed. 

(3) The motio.n for consideration of the Rajasthan State Legislature 
(Delegation of Powers) Bill. 1993 was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Rajesh 
Pilot. 

The motion was adopted and the Bill was passed. 
10.52 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th March, 
/993) 

C. K. JAIN. 
Secretary-General. 

MGIP(PlU)MRND-1388L~29-Q3-93. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Tuesday, March 30. 1993/Chaitra 9, 1915 (Saka) 

No. 194 
11.01 A.M. 
1. Starred Questions 

Starred Question Nos. 461-464 were orally answered. Replies to 
Starred Question Nos. 465-480 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 4598-4646 and 4648--4725 
were laid on the Table. 
3. Papers Laid on the Table 

The followin, papers were laid on the Table:-
(1) A copy of the Draft Notification No. S.O. 8O(E) (Hindi and 

English versions) published in Gazette uf India dated the 28th 
January, 1993 directing that the expansion or modernisation of 
any exi'sting industry or new projects shall not be undertaken in 
any part of India unless it has been accorded environmental 
clearance by the Central or the State Government in 
accordance with the procedure specified in the notification 
issued under sub-section (1) and clause (v) of the sub-section 
(2) of section 3 of the Environment Protection Act. 1986. 

(2) (i) A copy of the Annual Report (Hindi and English versions) 

1 
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of the Indian Couneil of Forestry Research and Education. 
Dehra Dun. for the year 1991-92. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Couneil of 
Forestry Research and Education. Dehra Dun. for the year 
1991-1}2. 

(3) A statement (Hindi and English versions) showing reasons fot 
dclay in laying the papers mentioned at (2) ahove. 

(4) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Environment and Forests 
for the ycar 1993-94. 

(~) (i) A copy of the Annual Report (Hindi and English versions) 
of the Wildlife Institute of India. Dehra Dun. for the year 
1991-92. alongwith Audited Aeeounts. 

(il) A copy of the Review (Hindi and English versions) hy the 
Government on the working of the Wildlife Institute of 
India. Dehra Dun. for the year 1991-92. 

(0) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English ver).ions) of thc Ministry of Steel for the year 1993-94. 

(8) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Co-operative Agriculture and Rural 
Developmcnt Banks' Federation Limited. Bombay. for the 
year }991-92. 

(ii) A copy (If the Annual Accounts (Hindi and English 
versions) of the National Co-operative Agriculture and 
Rural Development Banks' Federation Limited. Bombay. 
for the year 1991-92. together with Audit" Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on thc working of the National Co-opcrativc 
Agriculture and Rural pevc\opmcnt Banks' Federation 
limited. Bombay. for the ycar 1991-92. 
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(9) A statement (Hindi ud F.npsb venioas) sIIcJwiq reasons for 
delay in layine the papers IDCntioacd at (8) above. 

(lO)(i) A ropy of the Annual Report (Hindi and ED,,_ versioas) 
of tbe Natioaal Fcdentioa of Urbaa Coopcnaive Baub aad 
Credit Societies Umitcd. New Delhi. for the year 1991-92. 

(ii) A copy of the Annual Aa:ouats (Hindi ud E ....... 
versions) of the National Federalioa of Urbaa Cooperative 
Banks and Credit Societies LiIDitcd. New Delhi. for the 
year 1991-92. toeetber with Audit Report thereon. 

(iii) A copy of the ReYiew (H"mc6 IUId Enpsb venioas) by the 
Government on the wortin, of the NaIioDaI Federatioa of 
Urban Cooperative Banks and Credit Societies Limited. 
New Delhi. for the year 1991-92. 

(11) A statement (Hindi and English ¥Cnions) sbowine re.aas for 
delay in laying the papers mentioacd 81 (10) above. 

(12) A copy each of the foDowing papers (Hindi aDd E ....... 
versions) under sub-section (1) of section 619A of tbC 
Companies Act. 1956:-

(a) (i) Review by the Government on the workin, of the 
Indian Railway ConstI uction Compa.y Limited. New 
Delhi. for the year 1991-92. 

(ii) Annual Report of the Iadian Railway CoasIructioD 
Company limited. New Delhi. for the year 1991-92. 
aJongwith Audited Aa:ounls and aJlllmeals of the 
Comptroller and Auditor Gencnl thereon. 

(b) (i) Review by the Government on the wotia. of the Rail 
India Tcc:hnical and Emnomic Services Limited for the 
year 1991-92. 

(ii) Annual Report of the Rail f.Ddia Tcchaical and 
Economic Services Limited for the year 1991-92. 
aIongwith Audited Acx:ouals and -CDIlIIIeIIIs of the 
Comptroller aad Auditor GcaenJ thercoa. 

(13) A statement (Hindi and En&fisb velsioal) sbowias reasons for 
delay in laying the papers nientioacd at (12) above. 



(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Cultural Resou~ and 
Training. New Delhi. for the Year 1991-92 akNtgwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English ~nions) by the 
Government on the working of the Centre for Cultural 
Resources and Training. New Delhi. for the year 1991-92. 

(IS) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) (i) A copy of tbe Annual Report (Hindi and English 
versions) of the Technical Teachers Training Institute. 
Madras. for the year 1991-92 aIongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Technical Teaehers 
Training Institute. Madras. for the year 1991-92. 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) A copy of the Annual Accounts (Hindi and English ~ions) 
of the Indira Gandhi National Open University for the year 
1990-91. together with Audit Repon thereon. under section 29 
of the Indira Gandhi National Opcn University Act. 1985. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) A eopy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Human Resource 
Development for the year 1993-94. 

4. Reports of Estimates Committee 

Shri A. Charles presented the followinc Reports:-

(1) Twenty-first Report (Hindi and Enclish versions) on Action 
Taken by Guvernment on the recommendations contained in 
the Eighth Kepon of E. .. timatcs Committee (Tenth I.oIt Sabha) 



00 tbe Ministry of Information· and Broadcastina-Policy fOI 
Government Advertisements. 

(2) Twenty-second Report (Hindi and EneJish versions) on Action 
Takeo by Government 00 the recommendations contained in 
tbe ·Semnd Report of Estimates Committee (Tentb Lok Sabha) 
on tbe Ministry of RaiIwa,.......Railway Safety and Security. 

Sbri Basudcb Acharia laid on the Table a Statemeot (Hindi and 
Eoglish versions) showing Action Taken by Government on the 
recommendations contained io OIapicr I and final replies in respect 
of Chapter V of: 

(1) First Report of Committee on Public Undcrtakinp (Ninth Lok 
Sabha) on Action Taken by Government on the 
recommendations contained in their Forty-fifth Report (Eighth 
Lot Sabha) 00 Bbarat Eartb Maven Umited. 

(2) Second Report of Committee on Public Unclertakinp (Ninth 
Lok Sabba) 00 Action Taken by Government on the 
recommendations contained in their Forty-first Report (Eighth 
Lok Sabba) 00 Air India-Fare Aspect. 

(3) Fourth Report of Committee on Public Unclertakillp (Ninth 
Lot Sabba) on Action Taken by Government on the 
recommendations contained in tbeir Sixtieth Report (Eiabth 
Lot Sabha) 00 State Trading Corporation of India Limited. 

(4) Fifth Report of Committee 00 Public Undertatinp (Ninth Lot 
Sabba) on Action Taken by Government on tbe 
recommendations contained in their Forty-Fourth Report 
(Eipth Lot Sabba) on Shipping Cerporation of India Limited. 

(5) Eighth Report of Committee on Public Undertakings (Ninth 
Lot Sabha) on Action Taken by Government on the 
recommendations contained in their fifty-Seventh Report 
(Eiptb Lok Sabba) on Food Cotporlllion of 
Inc&.-Dcspatc:hcs of Sub-standard Wheat. 

(6) Tentb Report of QJm~ittee ~ Public Undertakinp (Ninth 
Lot Sabba) on Action Taten by Government on the 
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~ coal8iDcd in their Fifty-Eighth Report 
(Eiabth Lot s.bba) 011 Air Indi.......uaduc Benefit to Private 
Opcraton. 

6. MIdIen ....... Ibde m 
(1) Kaman Frida Topno raised a matter regarding need to provide 

job to families dispIaa:d by COIISlnIction of Maadira dam in O~. 
(2) Shri It. Raawnurthcc TmdiYaDam raised a matter regarding 

need to double the railway line between Chcngalpattu and 
ViDupuram and c:oavert the metre puge from Madras to Villupuram 
into broad pDJC. 

(3) Shri P.P. KaIiapcrumaI railed a matter regarding need to open 
reJionai offices of Uaivcnity Grants Commission espcciaUy at 
Madras. 

(4)'Shri Ram Vilas Paswaa raised • matter regarding need to look 
iatb the inc:idca1S of tiDiII& of dalits at Vadanvelu village. Mysore. 

(5) Shri BIJo&eDcIra Jha raised • matter regarding need to provide 
more funds to Bihar Govenuncnt for early completion of Western 
KOIhi Canal, Bihar. 

(6) Shri I·u.inarain Mani Tripathi raised a matter regarding nced 
to lay rail line from Gonda JUDCtion to Nepalpoj Road Station. 

(7) SIui K.M. Madacw nised a .... tter rcprding need to formulatc 
propuuDCS for dcYdopInent ud price iac:rcasc of cub crops. 

(8) Prof. Rasa Sinp Rawat railed a matter regarding need to take 
... for early COIIlplction of Bisalpur drinking water project in 
Ajmcr, RajMthaa. 
(IAk ................ 1M P.M- ...... re~ .. dlhW ... at 1.34 P.M.) 
7. TIle Bud&et (GeaeraI) 

Tune taken: 31 Mts. 
The foIIowiD& iaca. were taken up togeIbcr:-
(1) o--a- for- Gnuds 011 Ac:muat Nos. 1 to n, 29, 30, 32 to 

90. 92. 94 to 99 ia rapcc:t 01 the BudFt (Gcncnl) for 1993-94. 
(2) DiM _l1li ... VOIiDa 011 the Supplementary Dcaiands fur 

Gr. .. NoL 1,2.4 to 8,11, 13 to 22, 24 to n. 29, 32 to 47 
49 to S2, 54, sa to 62, 64 to 67, 69, 70, 73 to 79, 81, 82: 



7 

85 to 87. 89. 93. 94. 96 and 97 in respect of Budgct (General) 
for 1992-93. 

All thc Demands for Grants on Account Nos. 1 to 27. 29. 30. 32 to 
90. 92. 94 to 99 (both Revenue Account and Capital Account) in 
respect of the Budget (General) 1993-94 for the amounts shown 
under column 5 of the Printed List of Demands for Grants on 
Account (Gener.al) for 1993-94 were voted in full. 

All the Supplementary Demands for Grants Nos. 1. 2. 4. 5 to 8. 
11. 13 to 22.24 to 27. 29. 32 to 47. 49 to 52. 54, 58 to 62, 64 to 67. 
69, 70. 73 to 79. 81. 82. 85 to 87, 89, 93, 94, 96 and 97 (both 
Revenue Account and Capital Account) for the amounts shown 
under column 3 of the Printed List of Supplementary Demands for 
Grants (Gencral) for 1992-93 were voted in full. 
8. Government Bill-Introduced 

The A{'propri{J(iol1 (Vote on Account) Bill. /993 
I). Government Bill-Passed 

The Appropriurilll1 ,Vote on AC('()/lfII) Bill. /993 
The motion for wllsideration of the Bill was moved by 

Dr. Manmohan Singh 
The following memhc :(1<11.. rart in the debate:-
(1) Shri Ram Naik 
(2) Shri Nitish Kumar 
(3) Shri Ramesh Chennithala 
(4) Shri Sharad Yadav 
(5) Shri CI~etan Chauhan 
(6) Shri Inder Jit 
(7) Shri Lokanath Choudhury 
(8) Md. Ali Ashraf Fatmi 
(9) Shri Rajindra Agnihotri 

(10) Prof. (Smt.) Savithiri Lakshmanan 
Dr. Manmohan Singh replied to the debate. 
Clauses 2 to 4 and the Schedule were adopted. 
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Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Dr. Manmohan 
Singh. 

The motion was adopted and the Bill was passed. 
10. Government Bill-Introduced 

The Appropriatio" Bill. 1993 
11. Government Bill-Passed 

The Appropriatio" Bill. 1993 
The motion for consideration moved by Dr. Manmohan Singh was 

adopted and Clause-by-Clause consideration of the Bill was taken up. 
Clauses 2. 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The mption that the Bill be passed was moved by Dr. Manrnohan 

Singh. 
The motion was adopted and the Bill was passed. 

12. Government Bill-Passed 
Time allottc:i: 1 Hr. 
Time taken: 30 Mts. 

The SAARC Co"ve"tio" (Suppressio" of Terrorism) Bill. 1993. as 
passed by Rajya Sabha. 

The motion for consideration of the Bill was moved by Shri R. L 
Bhatia. 

The following members took part in the debate:-
(1) Shri George Fernandes 
(2) Dr. Sudhir Ray 
(3) Shri Guman Mal Lodha 
(4) Shri Mohan RawaJe 
(5) Shri Bhogendra Jha 
The motion for consideration was adopted and Clause-by-Clausc 

consideration of the Bill was taken up. 
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Clause 1 and the Enacting Formula were adopted. as amended. 
The Preamble and the Long Title were also adopted. 

The motion that the Bill. as amended. be passed wa.c; moved by 
Shri R. L. Bhatia. 

The motion was adopted and the Bill. as amended. was passed. 
0 13. Messages from Rajya Sabha 

(1) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Jammu and Ka.c;hmir Appropriation (Vote on 
Account) Bill, 1993. passed by Lok Sabha on the 29th March. 1993. 

(2) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Jammu and Kashmir Appropriation Bill. 1993 
passed by Lok Sabha on the 29th March. 1993. 

(3) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Himachal Pradesh Appropriation (Vote on 
Account) Bill. 1993. passed by Lok Sabha on the 29th March. 1993. 

(4) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Himachal Pradesh Appropriation Bill. 1993. 
passed by Lok Sabha on the 29th March. 1993 

(5) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Madhya Pradesh Appropriation (Vote on 
Account) Bill. 1993. passed by Lok Sabha on the 29th March. 1993. 

(6) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Madhya Pradesh Appropriation Bill. 1993, 
passed by Lok Sabha on the 29th March. 1993. 

(7) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Uttar Pradesh Appropriation (Vote on 
Account) Bill. 1993. passed by Lok Sabha on the 29th March. 1993. 

(8) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Uttar Pradesh Appropriation Bill. 1993. 
passed by Lok Sabha on tile 29th March. 1993. 

(9) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Rajasthan Appropriation (Vote on Account) 
Bill. 1993. passed by Lok Sabha on the 29th March. 1993. 

o AI 10.05 P.M. 
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(10) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Raja.~than Appropriation Bill. 1993. pas.'iCd by 
Lot Sabha on the 29th March. 1993. 

(11) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Vote on Account) Bill. 1993. 
passed by Lok Sabha on the 30th March. 1993. 

(12) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation Bill. 1993. passed by Lok 
Sabha on the 30th March. 1993. 
14. The Budcet (RaUways) 

Time allotted: 2 days. 
Time taken: 14 Hrs. 45 Mts. 

The following items of Busines.~ were taken up together:-
·(1) General Discussion on the Budget (Railways) - 199~-94 

·(2) Resolution - UDder Consideration 
Shri K.C. Lenka moved the following Resolution:-

"That this House approved the recommendations made in paragraphs 
42. 43. 44. 45. 46. 47. 48. 49 and 50 contained in the Third 
Report of Railway Convention Committee. 1991. appointed to 
review the rate of divident payable by the Railway Undertaking 
to General Revenues as well as other ancillary matters in 
connection with the Railway Finance and General Financc. 
which was presented to Lok Sabha on 23rd February. 1993." 

·(3) Demands for Grants Nos. 1 to 16 in rcspect of Budget 
(Railways) for 1993-94. 

·(4) Supplementary Demands for Grants Nos. 2. 4. 6. to 11. n. 14 
and 15 in respect of Budget (Railways) for 1992-93. 

Nine hundred and ninety cut motions to the Demands for Grants in 
respect of the Budget (Railways) for 1993-94 (Nos. 1 to 98. 110. 128 
to 258. 279 to 296. 336 to 400. 414 to 462. 487 to 526. 571 to 582. 597 
10 644. 644A 10 681. 691 to 706. 729 to 734. 739 to 744. 747 to 766 
m to 798. 805 to 808. 820. 843. 844. 846 to 8~5. 859 '0 909. 932 t~ 
935. 964 to 985. 1014 to 1017. lOll to 1031. 1033 to 1058. 1086 to 

• Diltussed .ogrther. 
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1088. 1105 to 1120. 1123 to 1201 1207 to 1218. 1268 to 1317. 1357. 
1358. 1367 to 1373. 1379, 1380. 1385 to 1410. 1414 to 1420. 1423. 
1424. 1429 to 1431. 1444 to 1457. 1460 to 1494. 1501 to 1506 and 1538 
to 1552) were moved. 

The foDowing members took part in the combined debatc:-
(1) Prof. Prem DhumaJ 
(2) Dr. Kartikcswar Palra 
(3) Shri Mumtaz Ansari 
(4) Smt. Krsharbai Sonajirao Kshirasagar 
(5) Prof. Ram Kapse 
(6) Smt. Suseela Gopalan 
(7) Shri Ramesh Chennithala 
(8) Shri Rajnalh Sonkar Shastri 
(9) Shri Bolla Bulli Ramaiah 

(10) Shri Vijay Kumar Yadav 
(11) Shri A. ~araj 
(12) Shri V.S. Vijayaraghavan 
(13) Shri Kashiram Rana 
(14) Shri Nawal Kishore Rai 
(15) Shri Kamla Mishra Madhukar 
(16) Shri Manltu Ram Sodhi 
(17) Shri Palas Barman 
(18) Shri Basudcb Acharia 
(19) Shri Surcndra Pal Pathak 
(20) Shri C.K. Kuppuswamy 
(21) Shri Yaima Singh Yumnam 
(22) Shri Nilish Kumar 
(23) Shri Janardan Prasad Misra 
(24) Shri Birsingh MahalO 
(25) Dr. Laxminarain Pandey 
(26) Sbri Manjay LaI 
(27) Shri Muhinm Saikia 
(28) Shri Balin Kuli 
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(29) Shri Mohan RawaJe 
(30) Shri Ramashray Prasad Singh 
(31) Smt. Sumitra Mahajan 
(32) Sbri Govinda Chandra Munda 
(33) Shri Motilal Singh 
(34) Shri Shivaji Patnait 
(35) Shri V. Dhananjaya Kumar 
(36) Shri S. B. Sidnal 
(37) Shri Bhogendra lha 
(38) Shri P.C. Thomas 
(39) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri 
(40) Shri Bhcru LaI Meena 
(41) Shri Ramchandra Marotrao Ghangare 
(42) Shri Ram Prasad Singh 
(43) Shri K. Thulasiah Vandayar 
(44) Shri Laxminarain Tripathy 
(45) Shri Tcj Narayan Singh 
(46) Shri K.H. Muniyappa 
(47) Smt. Bhavna Chikhalia 
(48) Shri R. Jccvarathinam 
(49) Shri Lal Babu Rai 
(SO) Shri Rampal Singh 
(51) Shri Vilasrao Nagnath Rao Gunclewar 
(52) Sbri Sudhir Giri 
(53) Shri K.D. Sultanpuri 
(54) Shri Virender Si.nlh 
(55) Dr. Viswanatham Kanithi 
(56) Shri Sukhdev Puwan 
(57) Shri Santosb Kumar Gangwar 
(58) Sbri Raina Krishna Konathala 
(59) Shri Rajcndra Apihotri 
(60) Shri V. Krisbna R80 

f 



(61~ Prof. Rasa Singh Rawa. 
(62) Shri San. Ram Singla 
(63) Shri Dwarka Na.h Du 
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(64) Shri Subash Oiandra Nayak 
(65) Shri Srikanta Jena 
(66) Shri Mani Shankar Aiyar 
(67) Shri Ram Naik 
(68) Shri Surajbhanu Solanki 
(69) Shri George Fernandes 
The discu.~l;ion was not concluded. 
6.25 A.M. (31.3.1993) 
(Lok Sabha adjoumed tOl 11 A.M. on Wednesday, 1M 31s1 Mardi, 

1993) 

C.K. JAIN. 
S~cnIQry·.G~n~ral. 



CORRIGENDUM 
In Bulletin-Part I, dated 2.9 March, 1993-
Page 9, item 20 (11); 

for 'Shri Santosh Kumar Gangwar' 
read 'Dr. Parshuram Gangwar' 

MGlp(PLU)MRNO-14111.S-31.3.191J3. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, March 31, 1993/Chaitra 10, 1915 (Saka) 

No. 195 
11 A.M. 

1. Obituary References 
The Speaker made references to the passing away of Shri 

Inder J. Malhotra, a Member of Second, Third, Fourth and 
Fifth Lok Sabha and Shri Suresh Chandra Mishra, a Member of 
First l.Qk Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 481, 482, 485, 488 and 491 were orally 

answered. Replies to Starred Question Nos. 483, 484, 486, 487, 489, 
490 and 492-500 were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Question Nos. 4726--4728, 4730--4808, 

4810-4825 and 4827-4870 were laid on the Table. 

4. Papen laid on the Table 
The following papers were laid 6n the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and English 

veniollJ) of the Ministry of Health and Family Welfare for the year 
1993-94. 

1 
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(2) A copy of the Governors (Allowances and Privileges) Amend-
ment Rules, 1993 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 275(E) in Gazette of India dated the 'l1th March, 
1993. under sub-section (3) of section 13 of the Governors (Emolu-
ments, Allowances and Privileges) Act, 1982. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the Delhi Urban Art Commission, New Delhi. for the year 1991-92, 
under section 19 of the Delhi Urban Art Commission Act. 1973. 

(4) A copy of the Annual Accounts (Hindi and English versions) of 
the Delhi Urban Art Commission. New Delhi. for the year 1991-92, 
together with Audit Report thereon under sub-section (4) of section 
25 of the Delhi Urban Art Commission Act, 1973. 

(5) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India-Union Govern-
ment-(No. 6 of 1992)-(Commercial)-Bharat Coking Coal Limited 
under article 151(1) of the Constitution. 

(6) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Food for the year 1993-94. 

(7) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Mines for the year 1993-94. 

(8) A copy of the Detailed Demands for Grants (Hindi and English 
versions) for Expenditure of the Central Government on the M:nistry 
of Communications (including Department of Telecommunications) 
for the year 1993-94. 

(9) A eopy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Petroleum and Natural Gas for the year 
1993-94. 

(10) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Food Processing Industries for 
the year 1993-94. 

(11) (i) A eopy of the Annual Report (Hindi and English versions) 
of the AU India Handloom Fabrics Marketing Co-operative 
Society Limited. Delhi. for the year 1991-92, alorigwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and Engli$h versions) by the 
Government on the working of the All India Handloom 
Fabrics Marketing Co-operative Society Limited, Delhi, 
for the year 1991-92. 



(12) A statement (Hindi and English versions) showing relSOns for 
delay in laying the papers mentioned at (11) above. 

{13t A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Textiles for the year 1993-94. 

(14) A copy of the Textiles (Development and Regulation) Order. 
1992 (Hindi and English versions) published in Notification No. 
G.S.R. 916(E) in Gazette of India dated the 7th December. 1992 
under sub-section (6) of section 3 of the Essential Commodities Act. 
1955. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the paper mentioned at (14) above. 

(16) A copy of the Annual Report (Hindi and English versions) on 
the working and Administration of the Companies Act. 1956 for the 
year ended the 31st March. 1992 under section 638 of the said Act. 

(17) A copy each of the following Reports (Hindi and English-
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of 
India-Union Government (No.1 of 1993HCommer-
cial) for the year ended the 31st March. 1992-Review 
of Accounts. 

(ii) Report of t~e Comptroller and Auditor General of 
India-Union Government (No.2 of 199~(Commer
cial) for the year ended the 31st March. 1992-Com-
ments on Accounts. 

(iii) Report of the Comptroller and Auditor General of 
India-Union Government (No.3 of 1993HCommer-
cial) for the year ended the 31st March. 1m-Audit 
Observations. 

(18) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Industry for the year 1993-94. 

(19) A copy of the Khadi and Village Industries Commission 
(Amendment) Rules. 1993 (Hindi and English versions) published in 
Notification No. G.S.R. 18{E) in Gazette of India dated the 15th 
January. 1993 under section 28 of the Khadi and Village Industries 
Commission Act. 1956. 
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(20) A copy each of the following Notifications (Hindi and English 
versions):-

(i) Notification No. F.No. 1511J93-NS. II published in 
Gazette of India dated the 15th March, 1993 making 
certain amendments in the Notification No. F. 2114189-
NS. II dated the 7th June, 1989 regarding amendments 
in the Deposit Scheme for Retiring Government 
Employees, 1989. 

(ii) Notification No. F .No. 15/l/93-NS. II published in 
Gazette of India dated the 15th March, 1993 making 
certain amendments in the Notification No. 2I19189-NS. 
II dated the 12th December, 1990 regarding amend- AI 

ments in the Deposit Scheme for Retiring Employees of 
Public Sector Companies, 1991. 

(21) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Finance for the year 1993-94. 

(22) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Defence for the year 1993-94. 

(23) A copy of the Defence Services Estimates for the year 1993-94 
(Hindi and English versions). 

(24) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Personnel, Public Grievallces and 
Pensions for the year 1993-94. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Civil Services Cultural and 
Sports Board, New Delhi, for the year 1991-92. along-
with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Civil Services Cultural and Sports Board. New 
Delhi, for the year 1991-92. 

(26) A statement (Hindi and En,lish versions) showing reasons fQr 
delay in I.yin, the papers mentioned at (25) above. 

(27) (i) A copy of the Annual Report (Hindi and English 
venions) of .the Grih Kaly.n Kendra, New Delhi, for 
the year 1991-92, alonpith Audited Accounts. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Grih 
Kalyan Kendra, New Delhi, for the year 1991-92. 

(28) A statement (Hindi and English versions) showing reasons for 
delay ill laying the papers mentioned at (27) above. 

(29) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the 
Rehabilitation Plantations Limited, Punalur, for the 
year 1991-92. 

(ii) Annual Report of the Rehabilitation Plantations 
Limited, Punitlur, for the year 1991-92, alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(30) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the Repatriates Co-operative Finance and 
Development Bank Limited. Madras. for the year 
1991-92, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Repatriates Co-
operative Finance and Development Bank Limited, 
Madras. for the year 1991-92. 

(32) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (31) above. 

(33) A copy of the Notification No. U. 14011/160/89-Delhi (Hindi 
and English versions) published in Delhi Gazette dated the 4th 
December, 1992 making certain amendments in the notification No. 
U-1401VI60189-Delhi(i) dated the 6th January, 1990 issued under 
section 490 of the Delhi Municipal Corporation Act, 1957. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Wadia Institute of Himalayan Geology, 
Dehra Dun, (or the year 1991-92, alongwith Audited 
Accounts. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Wadia Institute of Himalayan Geelogy, Dehra Dun, for 
the year 1991-92. 

(35) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (34) above. 

(36) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Astrophysics. Banga-
lore, for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Astrophysics, Banga-
lore. for the year 1991-92, together with Audit Report 
thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Astrophysics, Bangalore. for the year 
1991-92. 

(37) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (36) above. 

(38) (i) A copy of the Annual Report (Hindi and' English 
versions) of the National Academy of Sciences, 
Allahabad, for the year 1991-92, alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Academy of Sciences, Allahabad, for the year 
1991-92. 

(39) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (38) above. 

(40) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bose Institute, Calcutta, for the year 
1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the work in, of the Bose 
Institute, Calcutta, for the year 1991-92. 
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(41) A statcmcnt (Hindi and English versions) showing reasons for 
delay in laying thc papcrs mcntioned at (40) abovc. 

(42) A copy of the Dctailed Demands for Grants (Hindi and 
English versions) of the Ministry of Science and Technology for the 
year 1993·94. 

(43) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Ocean Development for the 
year 1993·94. 

(44) A copy of the Detailed Dcmands for Grants (Hindi and 
English vcrsions) of the Ministry of Non-Conventional Energy Sour-
ces for the year 1993·94. 

-(45) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Urban Development for the year 
1993-94. 

-(46) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Coal for the year 1993·94. 

-(47) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Posts for the year 1993·94. 

5. Messale from RaJya Sabha 
Secretary·General reported a message from Rajya Sabha that at its 

sitting held on the 29th March, 1993, Rajya Sabha agreed without any 
amendment to the Acquisition of Ccrtain Area at Ayodhya Bill. 
1993. passed by the Lok Sabha on the 24th March. 1993. 

6. Reports of Estimates Committee 
SHRI MANORANJAN BHAKTA presented the following Re-

ports: 
(1) Twenty·fourth Report (Hindi and English versions) on 

Action Takcn by Government on the recommendations 
contained in the Firsti Report of Estimates Committee 
(Tenth Lok Sabha) on the Ministry of Personnel. Public 
Gricvances and Pensions--Systcm of Redressal of 
Grievances. 

"From 5.35 P.M. to 5.37 P.M. 
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(2) Twenty·sixth Report (Hindi and English versions) on 
Action Taken by Government on the recommendations 
contained in the Third Report of Estimates Committee 
(Tenth Lok Sabha) on the Ministry of Information and 
Broadcasting-Central Board of Film Certification. 

(3) Twenty·seventh Report (Hindi and English versions) on 
Action Taken by Government on the recommendations 
contained in the Twelfth Report of Estimates Commit-
tee (Tenth Lok Sabha) on the Ministry of Finance 
(Department of Economic Affairs)-Fiscal Policy-
-Management of Deficit-External and Internal Debts. 

(4) Twenty-eighth Report (Hindi and English versions) on 
Action Taken by Government on the recommendations 
contained in the Fourth Report of Estimates Committee 
(Tenth Lok Sabha) on the Ministry of Communications--
(Deptt. of Telecommunications)-Telecommunications. 

7. Reports or Committee on Public Undertaklnp 
SHRI BASUDEB ACHARIA presented the following Reports 

(Hindi and English versions) of the Committee on Public Undertak-
ings:-

(1) Tenth Report on Action Taken by Government ('n the 
recommendations contained in their Sixth Report (Ninth 
Lok Sabha) on Oil & Natural Gas Commission-Con-
struction of NR-l and NH well platforms. 

(2) Eleventh Report on Action Taken by Government on 
the recommendations contained in their Ninth Report 
(Ninth Lok Sabha) on Oil & Natural Gas Commis-
sion-Avoidable payment of Rs. 89.06 lakhs made to a 
foreign contractor beyond the terms of the contract. 

(3) Twelfth Report on Action Taken by Government on the 
recommendations contained in their Seventh Report 
(Tenth Lok Sabha) on Coal India Limited. . 

(4) Thirteenth Report on Action Taken by Government on 
the recommendations contained in their Fifty-ninth 
Report (Eighth Lok Sabha) on Oil & Natural Gas 
Commission-Extra expenditure of RI. 70.31 lakhs on 
the purchase of pour point depressent. 
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(5) Fourteenth Report on Action Taken by Government on 
the recommendations contained in their Fifth Report 
(Tenth Lok Sabba) on Hindustan Fertilizer Corporation 
Limited. 

8. Report of the Committee on Subordinate Lqislatlon 
SHRI SHRAVAN KUMAR PATEL presented the Eighth Report 

(Hindi and English· versions) of the Committee on Subordinate 
Legislation. 
9. Minutes of Committee on absence of memben from the slttlnp of 

the HOUR 

Shri Probin Deka laid on the Table Minutes (Hindi and English 
versions) of the sitting of the Committee on Absence of Members 
from the Sittings of the House held on the 18th March. 1993. 
10. Presentation of Petitions 

(1) SHRI PIUS TIRKEY presented a petition signed by Shri Raj 
Baldcv and other members of the Jag Jiwan Cooperative House 
Building Society seeking permission for starting building activities on 
the land owned by them located at Vasant Kunj. Mehrauli. New 
Delhi. 

(2) PROF. RAM KAPSE presented a petition signed by Shri Kirit 
Mehta. Secretary. Shri Atul Kothari and Shri Sanjay Kumbhojkar. 
Directors. Sangli and Kolhapur Zilla Dugdha Vyavasayik Sanghatana. 
Sangli (Maharashtra) regarding difficulties in implementing Rules 
made under Prevention of Food Adulteration Act in respect of their 
products "Chakka" and "Shrikhand". 
11. Extension of Current Session 

The Minister of Parliamentary Affairs made an announcement that 
the cu~ent session of Lok Sabha had been extended upto the 14th 
May. 1993 for transaction of urgent Government and other Business. 
12. The Budlet (Railways) 

Time allotted: 2 days 
Time taken: 17 Hrs. 27 Mts. 

Discussion on the following items of Business eontinued:-
-(1) General Discussion on the Budget (Railways)-J993.94 
-(2) Resolution - Adopted 

°Disc:uned toaether 
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Discussion on the following Resolution moved by Shri K.C. Lenka 
on the 30th March, 1993, continued:-

"That this House approves the recommendations made in 
paragraphs 42,43,44,45,46,47,48,49 and 50 contained in the 
Third Report of Railway Convention Committee, 1991, 
appointed to review the rate of dividend payable by the Railway 
Undertaking to General Revenues as well as other ancillary 
matten in connection with the Railway Finance and General 
Finance4 which was presented to Lok Sabha on the 23rd 
February, 1993." 

After combined debate, the Resolution was adopted. 
-(3) Demands for Grants Nos. 1 to 16 in respect of Budget 

(Railways) for 1993·94 and cut motions thereto moved on the 
30th March, 1993. 

-(4) Supplementary Demands for Grants Nos. 2,4,6 to 11, 13, 14 
and" 16 in respect of Budget (Railways) for 1992·93. 

Shri C.K. Jaffer Sharief replied to the combined debate. 
All the cut motions moved were negatived. 
All the Demands for Grants Nos. 1 to 16 in respect of the Budget 

(Railways) for 1993-94 as shown in column 3 of the printed List of 
Demands for Grants (Railways) for 1993·94, were voted in full. 

All the Supplementary Demands for Grants (Nos. 2, 4, 6 to 11, 13, 
14 and 16) for the amounts shown under column 3 of the printed List 
of Supplementary Demands for Grants (Railways) for 1992·93, were 
voted in full. 
(Lole Sabha adjourned at 3.39 P.M. and re-assembled at 4.03 P.M.) 
13. Government Bill - Introduced 

The Approprifllion (Railways) BiU, 1993 
14. Government BID - Passed 

The Approprilllion (Railways) Bill, 1993 
The motion for consideration of the Bill was moved by Shri C.K. 

Jaffer Sharief. 

·Ditcussed toaether 
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Th~ following members took pan in the debate:-
(1) Shri Ram Naik 
(2) Shri Nitish Kumar 
(3) Shri Srikanta Jena 
(4) Smt. SUICeia Gopalan 
(5) Shri Atal Bihari Vajpai 
(6) Shri Rupchand Pal 
(7) Shri Pius Tirkey 
(8) Dr. Laxminarain Pandey 
(9) Shri Peter G. Marbaniang 

(10) Shri Amal Datta 
(11) Shri Chhedi Paswan 
(12) Shri Tej Narayan Singh 
(13) Smt. Kersharbai Sonajirao Kshirasagar 
(14) Shri Arvind Trivedi 
(15) Shri Ramnihore Rai 
(16) Shri Somnath Chatterjee 
(17) Shri Rajvir Singh 
(1~ Smt: Geeta Mukherjee 
~) Shri Asht Bhuja Prasad Shukla 
(20) Prof. Malini Bhattacharya 
(21) Shri Somjibhai Damor 
(22) Shri Chitta Basu 
(23) Shri Chattrapal Singh 
(24) Shri Ramchandra Dome 
(25) Prof. Susanta Chakraborty 
(26) Shri Ajoy Mukhopadhyay 

Shri C.K. Jaffer Sharief replied to the debate. 
The motion for consideration was adopted and Clausc-by-Clausc 

consideration of the Bill was taken up. 
Clauses 2, 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Lonl Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri C.K. Jaffer 

Sharief. 
The motion was adopted and the Bill was passed. 
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15. Government BID - Introduced 
The Appropriation (Railways) No.2 Bill, 1993. 

16. Government BID - Pused 
The Appropriation (Railways) No.2 Bill, 1993. 
The motion for consideration moved by Shri C.K. Jaffer Sharief 

was adopted and Clause-by-Clause consideration of the Bill was taken 
up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri C. K. 'Jaffer 

Sharief. 
The motion was adopted and the Bill was passed. 

·17. Statement by Minister 
The Minister of Commerce made a statement on important changes 

in the Export and Import Policy, 1992-97. 
18. Amendments made by RaJya Sabha to Government Bill -

Amendments a,reed to 
The Passport (A.mendment) Bill, 1992 
The motion that the following amendments made by Rajya Sabha 

in the Bill be taken into consideration. was moved by Shri P.R. 
Kumaramangalam: 

Enacting Formula 
1. That at page 1. line 1. for the word "Forty-third" the word 

"Forty-fourth" be substituted. 
Clause 1 

2. That at page 1, line 3. for the figure "1992" the figure "1993" 
be lubstituted. 

The motion for consideration was adopted. 
Amendments made by Rajya Sabha in the Bilt were adopted. 

°AI 5.08 P.M. 
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The motion that the amendments made by Rajya Sabha in the Bill 
be agreed to was moved by Shri P.R. Kumaramangalam. 

The motion was adopted and the amendments were agreed to. 
19. Matten UDder Rule 377 

(1) Shri K.o.. Sultanpuri raised a matter regarding need to take 
steps for reopening of fruit crushing factory at Parmanu in Solan 
District, Himachal Pradesh. 

(2) Shri N. Dennis raised a matter regarding need to provide aid to 
the organisation) involved in research work in indigenous medicine 
for combating AIDS. 

(3) Shri Bhagwan Shankar Rawat raised a matter regarding need to 
provide cooking gas connections on priority basis to the applicants at 
Agra; Uttar Pradesh. 

(4) Smt. Bhavna Chikhalia raised a matter regarding need to take 
steps for early conversion of Rajkot-Verawa) metre gauge rail line 
into broad gauJe. 

(5) Shri Braja Kishore Tripathy raised a matter regarding need to 
develop railway system in Orissa. 

(6) Dr. (Smt.) K.S. Soundaram raised a matter regarding need to 
ensure that southern language film songs are played on Vividh Bharti 
programme from AIR, Delhi in evening hours daily. 

(7) Shri Jangbir Singh raised a matter regarding need to declare 
residence of Sardar Vallabh Bhai Patel at Aurangzeb Road, Delhi as 
a National Museum. 

(8) Shri V. Dhananjaya Kumar raised a matter regarding need to 
give clearance to the pending proposals of Karnataka Government for 
all-round development of the state. 

(9) Shri Birbal raised a matter regarding need to take steps for 
early completion of Siddhmukh and Nohar Irrigation Projects in 
Sriganganagar district in Rajasthan. 
5.37 P.M. 
fLok Sabha adjourned till 11 A.M. on Monday, the 19th April, 1993) 

C.K. JAIN, 
Stcrttary-Gt"tr~/. 



11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceeding.c;] 

Monday. April 19. 1993/Chaitra 29. 1915 (Saka) 

No. 196 

1. Starred Questions 

Starred Question Nos. 641. 643. 646 and 647 were orally answered. 
Replies to Starred Question Nos. 642. 644. 645 and 648-660 were 
laid on the Table. 

2. Unstarred Questions 

(1) Replies to ~nstarred Question Nos. 5789-5882 and 
5884-5940 were laid on the Table. 

(2) As already informed in Bulletin Part-II vide paras No. 1877 and 
1883 dated 16th and 17th March. 1993 respectively. the sittings of 
Lok Sabha for Friday. the 2nd; Tuesday. the 6th; Wednesday. the 
7th; Thursday. the 8th; Monday. the 12th; Thursday. the 15th; and 
Friday. the 16th April. 1993 having been cancelled. the replies to 
Starred Question Nos. 501-520; 521-540; 541-560; 561-580; 
581--{)()(); 601-620 and 621-640 listed for these days were treated 
as Unstarred and their answers together with the answers to 
Unstarred Question Nos. 4871-4931. 4933-4961. 4963-4970. 4972 
and 4974-5002; 5003--5139; 5140--5146. 5148-5163. 5165-5227. 
5229-5257; 5258-5295. 5297~5390. 5392-5453; 5454-5474. 
5476--5532. 5534-5566. 5568-5600; 5601-5672 and 5673--578~ 
respectively were also laid on the Table for the day. 

1 
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3. Papen Laid on tbe Table 
The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Vol.-I) (Hindi 

and English versions) of the Ministry of Home Affairs for the 
year 1993-94. 

(2) A copy of the Detailed Demands for Grants (Vol.-I1) (Hindi 
and English versions) of the Ministry of Home Affairs (Union 
Territories without Legislature) for the year 1993-94. 

(3) A copy of the Proclamation (Hindi and English versions) dated 
the 10th April. 1993 issued by the President under clause (2) of 
article 356 of the Constitution revoking the Proclamation issued (. 
by him on the 11th March. 1993 in relation to the State of 
Tripura. published in Notification No. G .S. R. 370(E) in 
Ga~ette of India dated the 10th April. 1993. under article 
356(3) of the Constitution. 

(4) A copy of the Detailed Demands for Grants (Hindi ar 
English versions) of the Ministry of Civil Aviation and Touris' 
for the year 1993-94. 

(5) A copy eaeh of the following .papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Statement regarding Review by the Government on the 
working of the India Tourism Development Corporation 
Limited. New Delhi. for the year 1991-92. 

(ii) Annual Report of the India Tourism Development Cor-
poration Limited. New Delhi. for the year 1991-92. 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(6) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of External Affairs for the 
year 1993-94. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Water Resources. for the 
year 1993·94. 

(8) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Power for the year 1993-94. 
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(i) A copy of the Annual Accounts (Hindi Jpd English 
versions) of the Himachal Pradesh State Ele'!eity Board. 
Shimla. for the year 1991-92. together with Audit Report 
thereon under sub-section (5) of section 69 of the 
Electricity (Supply) Act. 1948 read with Clause (c) (iv) of 
the Proclamation dated the 15th December. 1992 issued 
by the President in relation to the State of Himachal 
Pradesh. 

(ii) A copy of the Review (Hindi and English versions) by 
the' Government on the Audited Accounts of the Hima-
chal Pradesh State Electricity Board. Shimla. for the year 
1991-92. 

(10) A copy of the Annual Financial Statement (Hindi and English 
versions) [Incorporating 1991-92 (Actuals). 1992-93 (Budget! 
Revised Estimates) and 1993-94 (Budget Estimates) of the 
Himachal Pradesh State Electricity Board. Shimla under sub-
section (3) of section 61 of the Electricity (Supply) Act. 1948 

m 
read with clause (c) (iv) of the Proclamation dated the 15th 
December. 1992 issued by the President in relation to the 
State of Himachal Pradesh. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10.) above. 

(12) A statement (Hindi and English versions) showing objects and 
reasons for laying the Annual Financial Statement of Hima-
chal Pradesh State Electricity Board. Shimla. for the year 
1993-94. 

(13) An abstract of the Annual Financial Statement (Hindi and 
English versions) of the Himachal Pradesh State Electricity 
Board, Shimla and comments of the Government of Himachal 
Pradesh. 

(14) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Planning and Programme 
Implementation for the year 1993-94. 

(15) A copy of the Indian Post Office (Second Amendment) R~cs. 
199-3 (Hindi and, English versions) published in Notification 
No. G.S.R. 259(E) in Gazette of India dated the 5th March. 
1993 under sub-section (4) of section 74 of the Indian Post 
Office Act, 1898. 
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4. Government Bills - Introduced 
(I) The Trade Marks Bill, 1993 
(2) The Employment of Manual Scavmgers and Construction of 

Dry Latrine.f (Prohibition) Bill, 1993 
(Lok Sobha adjourned at 1.45 P.M. and re-assembled at 2.5/ P.M.) 
5. Statement by Minister . 

The Minister of External Affairs made a f;tatement regarding 
dismis.~al of the Nawaz Sharif Government in Pakistan. 
6. Matters under Rule 377 

(. 
(1) Dr. Krupasindhu Bhoi raised a matter regarding need to 

declare' road from Gopalpur to Raipur as National Highway. 
(2) Shri Prithviraj D. Chavan raised a matter regarding need to 

start work on the Krishna segment of National River Action Plan. 
Maharashtra. 

(3) Kum. Frida Topno raised a matter regarding need to take steps 
for improving transport facilities in Sundergarh district. Orissa. 

(4) Shri Ram Naik raised a matter regarding need to prescribe a 
procedure to ensure speedy relief to the dependants of victims of the 
bomb blasts in Mumbai (Bombay). 

(5) Shri Manjay Lal raised a matter regarding need to ensure that 
expenses of medical treatment of a renowned mathematician. were 
met by Government of India. 

(6) Shri litendra Nath Das raised a matter regarding need to 
release more funds to North Bengal University Library. 

(7) Shri Ram Kapse raised a matter regarding need to grant special 
e2a5suF81bleave tOlG9903vedrnment empIOY~lesb~l.hO eOf uld bnl?t reach office on t 

e ruary, ue to non-aval a Ilty a pu IC transport. 

7. Intimation reprdlnl arrest of Member 
The Deputy Speaker informed the House that the Speaker had 

received the following communication dated 17 April. 1993 from the 
Deputy Superintendent of PolieclCentral Bureau of Investigation/ 
SIC.lV, New Delhi:-

"I have the honour to inform you that I have found it my duty, 
in the exercise of my powers under Section 41 of the Criminal 
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Procedure Code. 1973. to direct that Shri Morcshwar Save. 
Member of Parliament. be arrested for commission of offence 
pllnishable under sections 3951397133213371338 1295 12971153-
A of Indian Penal Code and Section 7 of Criminal Law 
Amendment Act. 1932. with regard to the demolition of the 
disputed structure at Ram Janam Bhoomi at Ayodhya. District 
Faizabad. Uttar Pradesh. on 6.12.1992 being investigated by the 
Central Bureau of Investigation vide case No. RC 8(S)/92/ 
SIU.V ISIC.II. New Delhi. 

Shri Moreshwar Save. Member of Parliament. was accordingly 
arrested at 6.30 P.M. on 17.4.1993 and is at present lodged in 
the CBI / SIC.lV. Office / Guest House in Sam rat Hotel. 
Chankyapuri. New Delhi." 

8. Resignation from the Membership or Lok Sahha 
The Deputy Speaker informed the House that the Speaker received 

a letter yesterday from Shri K. Vijaya Bhaskara Reddy. an elected 
Member from Kurnool constituency of Andhra Pradesh resigning his 
scat in Lok Sabha and that the Speaker had accepted the resignation 
of Shri K. Vijaya Bhaskara Reddy with effect from the 18th April. 
1993. 
9. Government Bill - Passed 

Time allotteci' 2 Hrs. 
Time taken: 2 Hrs. 53 Mts. 

The Coal Mines (Nationalisation) Amendment Bill. 1993. as paut!d 
by Rajya Sabha. 

The motion for consideration of the Bill was moved by Shri Ajjt 
Kumar Panja. 

The following members took part in the debate:-
(1) ]rof. Rita Verma 
~Shri Bijoy Krishna Handique 

(3) Shri Basudeb Aeharia 
(4) Shri Devendra Prasad Yadav 
(5) Shri Sriballav Panigrahi 
(6) Shri Ram Tahal Choudhary 
(7) Shri Ramesh Chcnnithala 
(8) Shri Tcj Narayan Singh 



(9) Shri Virendcr Singh 
(10) Dr. Krupuindhu Bhoi 
(11) Shri Anna Joshi 

Shri Ajit Kumar Panja replied to the debate. 
The motion for consideration was adopted and Calusc-by-Clausc 

consideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 1 and the Enacting Formula were adopted. as amended. 
The Long Title was also adopted. 
The motion that the Bill. as amended. be pas. .. ed was moved by t. 

Shri Ajit Kumar Panja. 
The motion was adopted and the Bill. as amended. was passcd. 

6.03 P.M. 
(Lok Sabha adjourned lill II A.M. on Tuesday, the 20lh April 

1993) 

C.K. JAIN. 
Secrelary-Gmeral. 

CORRIGENDA 
In Bulletin Part I. dated 30 March. 1993-hem 12. add the 

following line at the bottom of page ~ 
'Clauses 2 to 8 and the Schedule were adopted.' 



II A.M. 

LOK SABRA 

BULLETIN-PART [ 

[Brief Record of Proceedings] 

Tucsduy. April 20. 19<J3/Chailra 30. 1915 (Sllka) 

No. 197 

1. Sturrl'd Questions 

Starred Qucstion Nos. 661-664 were orally answered. Replies to 
Starr~d Ou\.'stion Nos. 665--68(J were laid on the Table. 

:!. llustarrl'd Questions 

Rl'plil:~ to Unslarrl.'d Question Nos. 5lJ41-t1l42 were laid on the 
Tahk. 

~. I'apl'rs Laid 011 thl' Tuble 

The loll(lwing papers were laid on the Table:-

( I) A wry of thc Detailed Dem'lIlds for Gntnts (Hindi and 
English vcrsions) of the Ministry of Agriculture for the year 
IlJ9J-94. 

(2) A wpy of Ihe DeHliled Demands for Grants (Hindi and 
English versions) of the Ministry of Civil Supplies. Consumer 
Affairs and Public Distribution for th.e year 199J-lJ4 

(J) A \.'lIpy of the Food Corporation of India (Contributory 
Provident fund) (Second Amendment) Regula~ions. JlJlJ2 
(llindi and English versions) published in Notification No. EP. 
~ J-2:S7 ill G .. z~IIC uf India duted the 18th Novcmber, 1992 
1I11lkr SlIll-Sc\.'tioll (5) of section 45 of the Food Coqxlnltion 
A \.'1 , 196~. 
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(4) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Information and Broad-
casting for the year 1993-94. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Labour 
Cooperatives Limited, New Delhi, for the year 1991-92, 
alongwith Audited Accounts. . 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Federa-
tion of Labour Cooperatives Limited, New Delhi, for the 
year 1991·92. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Fishermen's 
Cooperatives Limited, New Delhi, for the year 1991-92, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Federa-
tion of Fishermen's Cooperatives Limited, New Delhi, 
for the year 1991-92. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Co-operative Tobacco Grower's 
Federation Limited, Anand, for the year 1991-92, along-
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Co-
operative Tobacco Grower's Federation Limited, Anand, 
for the year 1991·92. 

(10) A statement (Hindi and English versions) showing reasons for· 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Agricultural Research, 
New Delhi, for the year 1991-92. 
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(ii) A copy of the Annual Accounts (Hindi and English 
vcrsions) of the Indian Council of Agricultural Research. 
New Delhi, for the year 1991-92, together with an Audit 
Report thereon. 

(12~ A statement (Hindi and English versions) sho~ing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Industrial Engineer-
ing, Bombay, for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and Englisb 
versions) of the National Institute of Industrial Engineer-
ing, Bombay, for the year 1991-92, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Industrial Engineering, Bombay, for the year 1991-92. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Lalit Kala Akademi, New Delhi, for the 
year 1990-91, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Lalit Kala 
Akademi, Ne\v Delhi, for the year 1990-91. 

(16) A statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (15) above. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management. 
Ahmedabad, for the year 1991-92, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute of 
Management, Ahmedabad. for the year 1991·92. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 
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(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management. Banga-
lore. for the year 1991-92, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English· versions) by 
the Government on the working of the Indian Institute of 
Management, Bangalore, for the year 1991-92. 

(20) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council of Science Museums, 
Calcutta, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Council of Science Museums, 
Calcutta. for the year 1990-91. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Council 
of Science Museums. Calcutta, for the year 1990-91. 

(22) A statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (21) above. 

(Lok Sabha adjourned at 1.46 P.M. and re-assembled at 2.52 P.M.) 
4. Matters Under Rule 377 

(1) Kumari Pushpa Devi Singh raised a matter regarding need to 
set up LPG outlcts in a\l the towns of Raigarh district, Madhya 
Pradcsh. 

(2) Shri Gopi Nath Gajapathi raised a matter regarding need to 
chcck the spread of thalassemia disease in the country 

(3) Shri Tejsingh Rao Bhosle raised a matter regarding early start 
of Arunawati Irrigation Project in Yavatmal district, Maharashtra. 

(4) Dr. Lal Bahadur Rawal raised a matter regarding need to enact 
legislation to give Hindi and other Indian languages precedence over 
foreign languages in commercial advertisements. 

(5) Shri Janardan Prasad Mishra raised a matter regarding need to 
formulate new Agriculture Policy ensuring remunerative prices to the 
farmers for their produce. 
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(6) Shri P.O. Narayanan raised a matter reaarding early commis-
sioning of electronic system in Bhavani-Komarapalayam Telephone 
Exchange of Periyar district in Tamil Nadu. 

(7) Shri Nawal Kishore Rai raised a matter re,ardin, need for a 
separate railway Zone at MuzzafarPur in Bihar for development of 
North Bihar. 

S. Goventment BIII- Passed 

Time recommended by Govt.: 1 Hour. 
Time taken: 1 Hr. 23 Mts. 

The Cine-workerl' Welfare Cess (Amendment) Bill, 1992 

The motion for consideration of the Bill was moved by Shri Paban 
Singh Ohatowar. 

The following members took part in the debate:-
(1) Shri Mahesh Kumar Kanodia 
(2) Prof. K.V. Thomas 
(3) Sm!. Oirija Devi 
(4) Shri Rupchand Pal 
(5) Smt. Oeeta Mukherjee 
(6) Shri Anna Joshi 
(7) Shri Ramcsh Chennithala 
(8) Shri Chitta Basu 
(9) Shri Mohan Sinah 

(10) Shri Tejsingh Rao B.hosle 
(11) Shri P.C. Thomas 
(12) Shri Yaima Singh Yumnam 
(13) Shri S.M. Lal Jan Basha 
(14) Shri Ramashray Prasad Singh 
(IS) Shri Oovinda Chandra Munda 

Shri Paban Singh Ohatowar replied to the debate. 

The motion for consideration was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clause 2 was adopted. 

Glausc 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
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The motion that the Bill, as amended, be passed was moved by 
Shri Paban Singh Ghatowar. 

The motion was adopted and the Bill, as amended, was passed. 
6. The Budpt (General) - 1993-94 

TIme allotted : 2 days 
Time taken': 1 Hr. 33 Mts. 

General Discussion on the Budget (General) for 1993-94 com-
menced. 

The following members took part in the debate:-
(1) Shri Jaswont Singh 
(2) Dr. Debi Prosad Pal (Speech unfinished) 

The discussion was not concluded. 
7. Rfport or Business Advisory Committee 
Shri Mukul Wasnik presented the Twenty-seventh Report of the 

Business Advisory Committee. 
6.03 P.M. 

(Lok Sabha Cldjourned till JJ A.M. on Wednesday, the 21st April, 
19(3) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRND-1808LS-20.4.1883. 



LOK SABRA 

BULLETIN-PA~T I 
[Brief Record of Proceedings] 

Wednesday, April 21. 19931Vaisakha 1, 1915 (Saka) 

No. 198 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 681, 682. 684 and 685 were orally answered. 
Replies to Starred Question Nos. 683. 68~7()() were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 6143-6147, 6149-6184. 
6186--6211.6213-6271,6273-6337 and 6339-6350 were laid on the 
Table. 
3. Motion Under Rule 388 

Shri Jaswant Singh moved the following motion:-
"That for the current year, for the effective functioning of the 
subject Committees, the rules cited under 331G be suspended." 

The motion was agreed to. 
4. Statements by Mlnlsten 

·(1) The Minister of State in the Ministry of Railways made a 
statement regarding derailment of lRL mixed train on the Ranchi-
Lohardaga section of South Eastern Railway on 20.4.1993. 

··(2) The Minister of Home Affairs made a statement regarding 
bomb blasts in Bombay. 

- AI 12.34 P.M. 
--AI 4.32 P.M. 

1 
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5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Chemicals and Fertilizers 
for the year 1993-94. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Paradeep 
Phosphates Limited. Bhubaneswar. for the year 1991-92. 

(ii) Annual Report of the Paradeep Phosphates Limited. 
Bhubaneswar. for the year 1991-92. alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of thc Essential 
Commodities Act. 1955:-

(i) S.O. 361(E) published in Gazette of India dated the 27th 
May. 1992 specifying the Nagaon Paper Mills. Morigaon 
and the Cachar Paper Mills. Hailakandi. units of the 
Hindustan Paper Corporation Limited. as Mills producing 
newsprint for the purposes of clause 2(e) of the Newsprint 
Control Order. 1992. 

(ii) The Newsprint Control (Amendment) Order. 1992 pub-
lished in Notification No. S.O. 577(E) in Gazette of India 
dated the 31st July. 1992. 

(iii) S.O. 143(E) published in Gazette of India dated the 2nd 
March. 1993 notifying the Aurangabad Paper Mills Limited. 
Aurangabad. as a mill producing newsprint. 

(5) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at items (i) and (Ii) of 
(4) above. 
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(6) A copy each of the following Papcrs (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Statement regarding Review by the Government on 

the working of the Scooters India Limited, Lucknow, 
for the year 1991-92. 

(ii) Annual Report of the Scooters India Limited. Luck-
now. for the year 1991-92. alongwith Audited 
Accounts and Comments of the Comptroller and 
Auditor General thereon. 

(7) A statement (Hindi and English versions) showing reasons 
for delay in laying the papcrs mentioned at (6) above. 

(8) A copy of the Annual Aecounts~ (Hindi and English 
versions) of the National Capital Region Planning Board. 
New Delhi. for the year 1991-92. together with Audit 
Report thereon under section 26 of the National Capital 
Region Planning Board Act. 1985. 

(9) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Parliamentary Affairs 
for the year 1993-94. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Research and Development 
Centre, S.A.S. Nagar. for the year 1991-92. alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) legarding 
Review by the Government on the working of the 
Electronics Research and Development Centre. S.A.S. 
Nagar, for the year 1991-92. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Research and Development 
Centre. Pune. for the year 1991-92. alongwith Audited 
Accounts. 

• Annual Report was laid OR the Table on 6.8.1992. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working Of the 
Electronics Research and Development Centre. Pune. for 
the year 1991·92. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology. Gorakhpur. for the year 1991·92. alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Electronics Design and Technology. Gorakhpur, for 
the year 1991·92. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(Hi) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Materials for Electronics 
Technology, New Delhi. for the year 1991·92. alongwith 
Audited Accounts. 

(ii) A statcment (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Materials for Electronics Tcehnology. New Delhi. for 
the year 1991·92. 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology. Calicut. for the year 1991·92. alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Electronics Design and Technology. Calicut. for the 
year 1991·92. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 
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(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology. Aurangabad. for the year 1991-92. alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Electronics Design and Technology. Aurangabad. for 
the year 1991-92. 

(21) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Research and Development 
Centre. Thiruvanthapuram. for the year 1991-92. along-
with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Electronics Research and Development Centre. 
Thiruvanthapuram. for the year 1991-92. 

(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

(24) A copy of the Detailed Demandli for Grants (Hindi and 
English versions) of the Department of Electronics for the 
year 1993-94. 

(25) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Statement regarding Review by the Government on the 

working of the CMC Limited. Secunderabad. for the year 
1991-92. 

(ii) Annual Report of the CMC Limited. Secunderabad. for 
the year 1991-92. alongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(26) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (25) above. 

(27) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Rural Development for 
the year 1993-94. 
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6. Report of the Committee on Private Members' Bills and Resolu-
tloRl 

Shri Sivaji Patnaik presented the Nineteenth Report (Hindi and 
English versions) of the Committee on Private Members' Bills and 
Rcsolutions. 
7. Reports of the Committee on Government Assurances 

Dr. Laxminarain Pandey presented the Tenth and Eleventh reports 
(Hindi and English versions) of the Committee on Government 
As.~uranccs. 

8. Motion reeardlnl report of Joint Committee-Extension of time 
Shri Sharad Digbe moved the following motion:- f! 
"That this House do further extend upto the last day of the 

MODlloon Session 1993. the time for presentation of the report 
of the Joint Committee on Copyright (Second Amendment) 
Bm, 1992 further to amend the Copyright Act, 1957." 

The motion was adopted. 
9. Motion reeardlna Twenty-Seventh Report of Business Advisory 

Committee 
Shri Mukul Wasnik moved the following motion:-
"That this House do agree with the Twenty-seventh Report of the 

BusincS$ Advisory Committee presented to the House on the 
20th April, 1993." 

The motion was adopted. 
(Lok Subha adjourned at 1.23 P.M. and re-a.uembled at 2.25 P.M.) 
(Lok Sobha adjourned at 2.45 P.M. and re-a.uembled at 3.03 P.M.) 
10. Matten under Rule 377 

(1) Shri Uttamrao Deorao Patil raised a matter regarding need to 
set up an eleetronic telephone exchange at Wani. Maharashtra. 

(2) Shri Shravan Kumar Patcl raised a matter regarding need to set 
up fair pricc yarn depots for powerloom weavers in Jabalpur region. 
Madbya Pradesh. 

(3) Shri Laxminarain Mani Tripathi raised a matter reprding need 
to check erosion caused by Ghaghra river in district Bahraich and 
adjoining areas in Uttar Pradesh. 
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(4) Smt. Saroj Dube raised a matter regarding need to ensure that 
the office of Central Ordnance Depot at Allahabad. Uttar Pradesh 
was not closed. 

(5) Shri Bhogcndra Jha raised a matter regarding need for early 
conversion of Samastipur-Darbhanga rail line into broad gauge. 

(6) Prof. Prem Dhumal raised a matter regarding need to enquire 
into drilling operations for oil exploration at certain places in 
Himachal Pradesh. 

(7) Shri Bijoy Krishna Handique raised a matter regarding need to 
ensure that Rain and Moist Deciduous Forest Research Institute at 
lorhat. Assam was not shifted out of the State. 
**11. Intimation regardln, arrest of Member 

The Chairperson informed the House that the Speaker had 
received the following telex message dated 21 April. 1993. from the 
Collector of South Arcot. Cuddalore. Tamil Nadu:-

"Dr. P. Vallal Pcruman. Member of Parliament. has been taken 
into custody at 11.45 hours on 21.4.1993 at Neyveli Railway 
Station under section 151 Cr. P.C. when he came to Neyveli 
Railway Station with a view to obstruct the train carrying water 
to Madras." 

12. The Budget (General)-1993-94 
Time taken : 5 Hrs. 50 Mts. 

General Discussion on the Budget (General) for 1993-94. con-
tinued. 

The following members took part in the debate:-

(1) Dr. Dcbi Prosad Pal 
(2) Shri Mohan Singh (Deoria-U .P.) 
(3) Shri Amal Datta 
(4) Shri Peter G. Marbaniang 
(5) Shri Bhogendra Jha 
(6) Shri Madan Lal Khurana 
(7) Shri M.V.V.S. Murthy 
(8) Shri Prithviraj D. Chavan 

""AI 5.42 P.M. 



(9) Shri P.G. Narayanan 
(10) Shri Rajesh Kumar 
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(11) Shri Ram Nagina Mishra 
(12) Shri B. Akbar Pasha 

The discussion was not concluded. 
7.57 P.M. 
(Lok Sobha adjourned till 11 A.M. on Thursday, the 22nd April, 
1993) 

C.K. JAIN. 
Secretary-General. 

MGIp(PLU)MR~1848LS-21.4.11183 



LOK SABRA 

BULLETIN-PA~T I 
[Brief Record of Proceedings] 

Thursday. April 22. 1993IVaisakha 2. 1915 (Saka) 

No. 199 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 701. 702. 704 and 705 were orally answered. 
Replies to Starred Question Nos. 703 and 7~ 720 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 6351-6504 were laid on the 
Table. 

(i) A statement by the Minister of State in the Ministry of Home 
Affairs correcting the reply given on July 23. 1992 to Unstarred 
Question No. 2524 regarding amendment to law to deal with rape 
cases against women was also laid on the Table. 

(ii) A statement by the Deputy Minister in the Ministry of Health 
and Family Welfare correcting the reply given on March 18. 1993 to 
Unstarred Question No. 3434 regarding modernisation of Hospitals in 
U.P. was also laid on the Table. 
3. Statements by Mlnlsten 

-(I) The Minister of State in the Ministry of Home Affairs made a 
statement regarding recent incidents which took place in Aligarh. 

"At 12.01 P.M. 

1 
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* *(2) The Minister of State for Environment and Forest made a 
statement regarding Indo-British Environmental initiative. 
@4. Special Mention 

In response to a matter raised by Shri Haradhan Roy regarding an 
incidence of subsidence that occurred at Girimint Colliery in Raniganj 
coalfield of the Eastern Coalfields Limited on 21 April. 1993. the 
Minister of State for Coal made a statement. 
S. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Thirtieth Report (Hindi and English versions) of ~ 

the Commissioner for Linguistic Minorities in India for the 
period from July. 1989 to June. 1990. 

(2) An explanatory Note (Hindi and English versions) regarding 
delay in laying the above Report. 

(3) A eopy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Welfare for the 
year 1993-94. 

(4) A copy of the Officers of Parliament (Medical Facilities) Rules. 
1993 (Hindi and English versions) publishcd in Notification 
No. G.S.R. 282(E) in Gazette of India dated the 16th March. 
1993 undcr sub-section (2) of section 11 of the Salarie!' and 
Allowances of Officers of Parliament Act. 1953. 

(5) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar Adminis-
tration for thc year 1988-89. 

(6) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar Adminis-
tration for the year 1989-90. 

(7) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar Adminis-
tration for the year 1990-91. 

··AI 12.32 P.M. 
~'At 2.44 P.M. 
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(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Mental Health and 
Neuro Sciences, Bangalore, for the year 1991·92 along· 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Mental Health and Neuro Sciences, Bangalore. for the 
year 1991·92. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual' Report (Hindi and English 
versions) of the All India Institute of Speech and 
Hearing. Mysore. for the year 1991·92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the All India Institute of Speech and 
Hearing. Mysore. for the year 1991·92 together with 
Audited Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of thc All India Institute 
of Speech and Hcaring. Mysorc. for the year 1991·92. 

(11) A statemcnt (Hindi and English vcrsions) showing rcasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
vcrsions) of the Pastcur Institute of India. Coonoor. for 
the year 1991·92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Pasteur Institute of India. Coonoor. for 
the year 1991·92 together with Audited Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Pasteur Institute 
of India. Coonoor. for the year 1991·92. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Nursing Council. New Dclhi. for 
the year 1991·92 alongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Nursing 
Council. New Delhi, for the year 1991-92. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council of Homoeopathy. New 
Delhi. for the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Council 
of Homocopathy. New Delhi. for the year 1991-92. 

(17) A statement (Hindi and English versions) showing reasons fore 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Dental Council of India. New Delhi. for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Dental Council of 
India. New Delhi. for the year 1991-92. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Medical Council of India. New Delhi. for 
the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Medical Council of India. New Delhi. for 
the year 1991-92. alongwith Audited Accounts. 

(iii) A copy of the Review (Hindi and English versions) by • 
the Government on the working of the Medical Council 
of India. New Delhi. for the year 1991-92. 

(21) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (20) above·. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council of Indian Medicine. New 
Delhi. for the year 1990-91 alongwith Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Council 
of Indian Medicine. New Delhi. for the year 1990-91. 

(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Cancer Centre. Trivandrum. for 
the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional Cancer 
Centre. Trivandrum. for the year 1991-92. 

(25) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (24) above. 

(Lok Sabha adjourned at 1.24 P.M. and re-a.uembled at 2.26 P.M.) 

6. Matters under Rule 377 

(1) Shri Sriballav Panigrahi raised a mailer regarding n,ced for 
electoral reforms in the interest of speedy all-round development of 
the country. 

(2) Shri Rajvir Singh raised a mailer regarding need to take steps 
for early construction of Bharat Petroleum and Indian Oil Depot at 
Aonla. Bareilly district. Uttar Pradesh. 

(3) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raised a matter 
regarding need for extension of Doordarshan facilities in Pauri 
Garhwal and Chamoli districts. Uttar Pradesh. 

(4) Shri Surya Narain Yadav raised a matter regarding need to 
open a Central School or Navodaya Vidyalaya in Saharsa district. 
Bihar. 

(5) Shri Shivaji Patnaik raised a matter regarding need to sct up • 
unit of Bharat Electronics Limited in Orissa. 

(6) Shri S. N. Brohmo Chaudhury raised a matter regarding need 
to include certain communities of Assam in list of Scheduled Tribes. 



(7) Shri V.S. Vijayaraghavan raised a matter regarding need to 
include Kerala State in 'Tax Holiday Scheme'. 

(8) Shri Laeta Umbrey raised a matter regarding need to sanction 
transport and capital goods subsidies to North Eastern and other 
backward States for setting up industries. 

7. The Budlet (General) - 1993·94 
Time taken: Hrs.17 Mts.18 

General Discussion on the Budget (General) for 1993-94. 
Continued. 

The following members took part in the debatc:-
(1) Shri Rupchand Pal 
(2) Shri Gopi Nath Gajapathi 
(3) Prof. Rita Verma 
(4) Shri Devendra Prasad Yadav 
(5) Smt. Santosh Chowdary 
(6) Shri Tej Narayan Singh 
(7) Shri Chitta Basu 
(st Shri Laxminarain Tripathy 
~hri Bijoy Krishna Handique 
(10) Shri H.D. Devegowda 
(11) Shri Roshan Lal 
(12) Shri Bolla Bulli Ramaiah 
(13) Smt. Sheela Gautam 
(14) Shri Yaima Singh Yumnam 
(IS) Shri Harish Narayan Prabhu Zantye 
(16) Smt. Saroj Dubey 
(17) Shri Swami Sureshanand 
(18) Shri Chandulal Chandrakar 
(19) Shri Ramchandra Marotrao Ghangare 
(20) Shri Sriballav Panigrahi 
(21) Shri Brahma Nand Mandai 
(22) Dr. Ramesh Chand Tomar 
(23) Kum. Frida Topno 
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(24) Prof. Rasa Singh Rawat 
(2~) Shri Ankushrao Raosaheb Tope 
(26) Shri Ramashray Prasad Singh 
(27) Dr. Gunawant Rambhau Sarode 
(28) Shri Manoranjan Bhakta 
(29) Shri Vishwa Nath Shastri 
(30) Shri Ram Taha) C;houdhary 
(31) Shri K.D. Sultanpuri 
(32) Shri Rajcndra Kumar Sharma 
(33) Shri Laeta Umbrey 
(34) Dr. Parshuram Gangwar 
(35) Shri K.H. Muniyappa 
(36) Shri Virendcr Singh 
(37) Shri K. Thulasiah Vandayar 
(38) Shri Dattatraya Bandaru 
(39) Shri Anand Ahirwar 
(40) Shri lanardan Prasad Mishra 
(41) Shri Santosh Kumar Gangwar 
(42) Shri Bhagwan Shankar Rawat 

The discussion was not concluded. 

0207 A.M. (23.4.1993) 

(Lok Sabha adjourned till 11 A.M. on Friday, the 23rd April, 1993) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRND-18~22.4.83. 



LOIC SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. April 23. 1993lVaisakha 3. 1915 (Saka) 

No. 200 

11 A.M. 

1. Obituary Ilefereoce 
The Speaker 'made a reference to the pas.~ing away of 

Shri Suraj Lal Verma who was a Member of Third Lok Sabha. 
Thereafter. members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 721-725 were orally answered. Replies to 

Starred Question Nos. 726-740 were laid on the Table. 
3. Unstarred Questloaf 

Replies to Unstarred Question Nos. 6505-6594 and 6596--6617 
were laid on the Table. 
4. Papen LaId OD the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Indian Council of Arbitrati~m. New 
Delhi. for the year 1991-92. alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
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the Government on the working of the Indian Council of 
Arbitration. New Delhi. for the year 1991-92. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Marine Products Export Development 
Authority. KochL for the year 1991-92 under sub-section 
(3) of section 22 of the Marine Products Export Develop-
ment Authority Act. 1972. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Marine Products Export Development 
Authority. Kochi, for the year 1991-92, together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Marine Products 
Export Development Authority. Koehi. for the year 
1991-92. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Labour for the year 1993-
94. 

(6) A copy of the Financial Estimates and Performance Budget for 
the year 1993-94 (Hindi and English versions) of the Employ-
ees' State Insurance Corporation under section 36 of the 
Employees' State Insurance Act, 1948. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Surface Transport for the 
year 1993·94. 

(8) A copy each of the following Notifications (Hindi and Engl. 
versions) under Sub-section (4) of section 124 of the Major 
Port Trusts Act, 1963:- . 

(i) G.S.R. 821(E) published in Gazette of India dated the 
21st October, 1992 approving the New Mangalorc Port 
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Employees (Temporary Service) Second Amendment 
Regulations, 1992. 

(ii) G.S.R. 849(E) published in Gazette of India dated the 
4th November, 1992 approving the Paradip Port Employ-
ees (Recruitment, Seniority and Promotion) Third 
Amendment Regulations, 1992. 

(iii) G.S.R. 872(E) published in Gazette of India dated the 
16th November, 1992 approving the Mormugao Port 
Employees' (Children's Education Allowance) Third 
Amendment Regulations, 1992. 

(iv) G.S.R. 889(E) published in Gazette of India dated the 
23rd November. 1992 approving the New Mangalore Port 
Trust Employees (Welfare Fund) Second Amendment 
Regulations. 1992. 

(v) G.S.R. 899(E) published in Gazette of India dated the 
27th November. 1992 approving the Mormugao Port 
Employees' (Acceptance of Employment After Retire-
ment) (First Amendment) Regulations. 1992. 

(vi) G.S.R. 940(E) published in Gazette of India dated the 
22nd December. 1992 approving the Cochin Port Trust 
Employees' (Contributory Outdoor and Indoor Medical 
Benefits after Retirement) Amendment Regulations. 
1992. 

(9) A copy of the Ministry of Surface Transport (Transport Wing) 
Scnior Analyst (Work Study) Recruitment (Amendment) 
Rules. 1993 (Hindi and English versions) published in Notifica-
ti""No. G.S.R. 337(E) in Gazette of India dated the 26th 
March. 1993. issued under proviso to article 309 of the 
Constitution. 

(10) A copy of the Central Motor Vehicles (Amendment) Rules. 
1993 (Hindi and English versions) published in Notification 
No. G.S.R. 338(E) in Gazette of India dated the 26th March. 
1993. under sub-section (4) of section 212 of the Motor 
Vehicles Act. 1988. 

(11) (i) A copy of the Annual Report (Hindi and English 
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versions) of the Export Promotion Council for Handi-
crafts, New Delhi, for the year 1991-92, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export Promo-
tion Council for Handicrafts, New Delhi, for the year 
1991-92. 

(12) (i) A copy of the Annual Report (Hindi and English 
version~) of the Central Silk Board, Bangalore. for the 
year 1991-92 under section 12(A) of the Central Silk 
Board Act, 1948. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Silk Board. Bangalore, for the 
year 1991-92. together with Audit Report ther~n under 
sub-section (4) of section 12 of the Central Sfik Board 
Act, 1948. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Silk 
Board. Bangalore. for the year 1991-92. 

(13) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versiQIIS) of the Jute Manufactures Development Coun-
cil, Calcutta, for the year 1991-92, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Jute Manufac-
tures Dc"elopmcnt Council, Calcutta. for the year 1991-
92. 

(15) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (14) above. 

(16) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
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Companies Act, 1956:-
(i) Review by the Government on the working of the Jute 

Corporation of India Limited, Calcutta, for the year 
1991-92. 

(ii) Annual Report of the Jute Corporation of India 
Limited, Calcutta, for the year 1991-92, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(17) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (16) above. 

(18) A copy of the Nationalised Banks (Management and Miscel-
laneous Provisions) (Amendment) Scheme, 1992 (Hindi and 
English versions) published in Notification No. S.O. 809(E) 
in Gazette of India dated the 1st November, 1992, under 
sub-section (6) of section 9 of the Banking Companies 
(Acquisition and Transfer of Ur.dertakings) Act, 1970. 

(19) A copy of the Nationalised Banks (Management and Miscel-
laneous Provisions) (Amendment) Scheme, 1992 (Hindi and 
English versions) published in Notification No. S.O. 81O(E) 
in Gazette of India dated the lst November, 1992, under 
sub-section (6) of section 9 of the Banking Companies 
(Acquisition and Transfer of Undertakings) Act. 1980. 

(20) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Parliament. Secretariats of the. 
President and Vice-President and Union Public Service Com-
mission for the year 1993-94. 

(21) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the Income-tax Act. 
1961:-
(i) The Income-tax (Twentieth Amendment) Rules. 1992 

published in Notification No. S.O. 922(E) in Gazette of 
India dated the 23rd December. 1992. 

(ii) The Income-tax (Second Amendment) Rules. 1993 pub-
lished in Notification No. S.O. 12(J(E) in Gazette of 
India dated the 24th February. 1993. 

(iii) The Income-tax (Third Amendment) Rules. 1993 pub-
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lished in Notification No. S.O. 136(E) in Gazette of India 
dated the 26th February. 1993. 

(iv) The Income-tax (Fourth Amendment) Rules. 1993 pub-
lished in Notification No. S.O. 149(E) in Gazette of India 
dated the 5th March. 1993. 

(22) A copy each of the following Notifications (Hindi and English 
versions) under seeam 159 of the Customs Act. 1962:-
(i) G.S.R. 254(E) and G.S.R. 255(E) published in Gazette 

of India dated the 2nd March. 1993 together with an 
explanatory memorandum regarding exemption to 
specified goods imported by units in the Electronic 
Hardware Technology Park Complex and the Electronic 
Hardware Technology Park Units under the 100 per ccnt 
Export-Oriented Scheme from the whole of the basic and 
additional. if any. duties of customs leviable thereon. 

(ii) G.S.R. 262(E)publishcd in Gazette of India dated the 
5th March. 1993 together with an explanatory memoran-
dum making certain amendments to Notification No. 41/ 
93-Customs dated the 28th February. 1993 so as to 
remove doubts created by dual amendments to one 
Notification. 

(iii) G.S.R. 277(E) and G.S.R. 278(E) published in Gazette 
of India dated the 12th March. 1993 together with an 
explanatory memorandum so as to permit Cost Accoun-
tants to also certify the imports and exports made under 
Duty Exemption Scheme. 

(iv) G.S.R. 283(E) published in Gazette of India dated the 
16th March. 1993 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
260192-Cus .. dated the 27th August. 1992. 

(v) G.S.R. 284(E) published in Gazette cf India dated the 
16th March. 1993 together with an explanatory memoran-
dum regarding exemption to materials required for the 
manufacture of the goods specified in the Tableitnnexed 
with the notification when imported into India by a 
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manufacturer of the final products for supply to a 
huRdred per cent export-or:iented undertaking or a unit 
within a free trade zone. from the whole of the basic 
and additional duties of customs leviable thereon. 

(vi) G.S.R. 28S(E) published in Gazette of India dated the 
16th March. 1993 together with an explanatory 
memorandum making certain amendments in the notifi-
cation No. 513I86-Cus .• dated the 30th December. 1986. 

(vii) G.S.R. 286(E) published in Gazette of India dated the 
16th March. 1993 together with an explanator~ 
memorandum seeking to allow import of duty free 
inputs under Duty Exemption Scheme for manufacture 
and supply of capital goods to Fertilizer Plants. if the 
supply is made under procedure of international com-
petitive bidding in terms of the Export and Import 
Policy. 1992-97. . 

(viii) G.S.R. 287(E) published in Gazette of India dated the 
16th March. 1993 together with an explanatory 
memorandum regarding exemption to materials imported 
into India against the Special Value Based Advance 
Licence in terms of Export and Import Policy. 1992-97 
from the whole of the basic and additional duties of 
customs leviable thereon. 

(23) A copy of the Notification No. G.S.R. 334(E) (Hindi and 
English vers~ published in Gazette of India dated the 26th 
March, 1993 together with an explanatory memorandum 
making certain amendments in the notification No. G.S.R. 
431(E) dated the 3rd July. 1979 so as to exempt every 
passenger performing an international journey by first class in 
a ship for purposes of ccrtain approved pilgrimages from the 
payment of Foreign Travel Tax under section 41 of the 
Finance Act. 1979. 

(24) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 38 of the 
Central Excises and Salt Act. 1944:-
(i) G.S.R. 253(E) publisbed in Gazette of India dated the 
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2nd March. 1993 tOlether with· an explanatory memoran-
dum rescinding Notification No. 1219O-CE • .dated the 20th 
March. 1990. 

(ii) G.S.R. 265(E) published in Gazette of India dated the 10th 
March. 1993 together with an explanatory memorandum 
making certain amendments to notification Nos. 67183-CE. 
dated the lst March. 1983 and ,56ItJ3-CE. dated the 28th 
February. 1993 50 as to omit cenain redundant entries. 

(iii) G.S.R. 279(E) published in Gazette of India dated the 12th 
March. 1993 together with an explanatory memorandum 
making certain .mendments to Notification Nos. 36193-CE 
and 38193-CE. dated the 28th February, 1993 so as to 
extend the full exemption from the Central Excise duty to 
certain goods. 

(25) A copy of the Notification No. G.S.R. 4O(E) (Hindi and English 
versions) published in Gazette of India dated the 29th January. 
1993 declaring some substances and preparations as Manufac-
tured Drugs issued under sub-clause (b) of clause (xi) of section 
2 of the Narcotic Drugs and Psychotropic Subst'anees Act. 1985. 

(26) A copy of the Notification No. S.O. 197(E) (Hindi and English 
versions) published in Gazette of India dated the 24th March. 
1993 empowering the officers not below the rank of Sub-
Inspector in the department of Narcotics and officers not below 
the rank of Inspector in the departments of Central Excise. 
CUf~l' ReJf~~ Intelligence. Central Economic Intelligence 
Bur4!i91 ~ arcotia Control Bureau for the purpose of the 
sub-clause (7) of clause 4 of the narcotic Drugs and Psychotropic 
Substances (Regulation of Controlled Substance) Order. 1993 
issued under section 9A of the Narcotic Drugs and Psychotropic 
Substances Act. 1985. 

(27) A copy of the Notification No. 198(E) (Hindi and Euglish 
versions) published in Gazette of India dated the 24th March. 
1993 declaring Acetic Anhydride as a oontrolled substance 
issued under sub-clause (viia) of section 2 of the Narcotic Drugs 
and Psychotropic Substances Act. 1985. 

(28) A copy of the Narcotic Drugs and Psychotropic Substances 
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(Regulation of Controlled Substances) Order. 1993 (Hindi and 
English versions) published in Notification No. G.S.R. 295(E) 
in Gazette of India dated the 24th March. 1993. issued under 
section 9A of the Narcotic Drugs and Psychotropic Substances 
Act. 1985. 

(29) A copy of the Scheme of War Risks Insurance of Marine 
Hulls (1976)-(As amended upto 1993) (Hindi and English 
versions). 

5. Assent to Bills 

Secretary-General laid on the Table the following twenty-two Bills 
passed by the Houses of Parliament during the current session and 
assented to by the President:-

(1) The Oilfields (Regulation and Development) Amendment Bill. 
1993. 

(2) The Himachal Pradesh State Legislature (Delegation of Powers) 
Bill. 1993. 

(3) The Appropriation (Vote on Account) Bill. 1993. 

(4) The Appropriation Bill. 1993. 
(5) The Uttar Pradesh State Legislature (Delegation of Powers) 

Bill. 1993. 
(6) The Madhya Pradesh State Legislature (Delegation of Powers) 

Bill. 1993. 
(7) The Rajasthan State Legislature (Delegation of Powers) Bill. 

1993. 

(8) The Uttar Pradesh Appropriation (Vote on Account) Bill. 
1993. 

(9) The Uttar Pradesh Appropriation Bill. 1993. 
(to) The Raja.'1than Appropriation (Vote on Account) Bill. 1993. 
(11) The Rajasthan Appropriation Bill. 1993. 
(12) The Madhya Pradesh Appropriation (Vote on Account) Bill. 

1993. 
(13) The Madhya Pradesh Appropriation Bill. 1993. 
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(14) The Himachal Pradesh Appropriation (Vote on Account) Bill. 
1993. 

(15) The Himachal Pradesh Appropriation Bill. 1993. 
(16) Thc Jammu and Kashmir Appropriation (Vote on Account) 

Bill. 1993. 
(17) The Jammu and Ka!ihmir Appropriation Bill. 1993. 
(18) The Appropriation (Railways) Bill. 1993. 
(19) The Appropriation (Railways) No. 2 Bill. 1993. 
(20) The National Commission for Backward Classes Bill. 1993. 
(21) The Multimodal Transportation of Goods Bill. 1993. 
(22) The Passports (Amendment) Bill. 1993. 

6. Statement By MinIster 
The Minister of Parliamentary Affairs made a statement regarding 

Government- Business for the week commencing the 26th April. 1993. 
(Lok Sabha adjourned at 1.36 P.M. and re-a.fsembled at 2.47 P.M.) 
7. The Budlet (General)-1993-94 

Time taken : 18 Hrs. 05 Mts. 
General Discussion on the Budget (General) for 1993-94. Con-

tinued. ' 
Shri Nirmal Kanti Chatterjee took part in the debate. 
The discussion was not concluded. 

8. Motion Hprdinl Nineteenth Report 01 the Committee on PrIvate 
Memben' BUIs and Resolutions 

Shri Shyam Bihari Misra moved the following motion:-
"That this House do agree with the Nineteenth Report of the 

Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 21st April. 1993." 

The motion was adopted. 
9. Private Memben' Bills-Introduced 

(1) The Representation of the People (Amendment) Bill. 1993 
(Insertion of new section lOB. etc.), by Shri K.P. Unnikrishnan. 

C' .' 
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(2) The Constitution (Schedulcd Tribes) Order (Amendment) Bill, 
1993 (Amendment o/the Schedule), by Smt. Girija Devi. 

(3) The Institutes of Technology (Amendment) Bill, 1993 (Insmion 
of new section 7A), by Shri George Fernandes. 

(4) The Constitution (Amendment) Bill. 1993 (Amendment of 
article 253), by Shri George Fernandes. 

(5) The Payment of Wages (Amendment) Bill. 1993 (Amendment 
of .vections J and 20). by Shri George Fernandes. 

(6) The Constitution (Amendment) Bill. 1993 (Amendment of 
article 163) by Shri Sudhir Giri. 

(7) The Constitution (Amendment) Bill. 1993 (Inurtion of new 
article 18A) by Shri Rajvir Singh. 
10. Private Member's Bill-Debate Adjourned 

The Railway Protection Force (Amendment) Bill, 1991 (Substitu-
tion of new Long Title for Long Title, etc.) by Shri Basudeb Aeharia. 

Shri Vidyacharan Shukla moved the following motion:-
"That the debate on the Railway Protection Force (Amendment) 

Bill. 1991 (Substitution of new Long Title for Long Title, etc.) 
by Shri Basudeb Acharia be adjourned to the next day allotted 
for Private Member's Bills." 

Thc motion was adopted. 

11. Motion Under Rule 388 

Shri Vidyacharan Shukla moved the following motion:-

"That provision of sub-rule (1) of Rule 30 and the proviso to rule 
29 of the Rules of Procedure and Conduct of Business in Lok 
Sabha in their application to the debate on the Railway 
Protection Force (Amendment) Bill. 1991 (Substitution of new 
Long Title for LongTitie, etc.) by Shri Basudeb Acharia, which 
has been adjourned today to the next day allotted for Private 
Members' Bills, be suspended to enable the Bill to be sci down 
in the List of Business without Ballot as the first item therein." 

The motion wa... adopted. 
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12. Private Member's 8U1--Under Conslderatloa 

The Agricultural Workers (Minimum Wages and Welfare) Bill. 
1991. by Shri Chandubhai Deshmukh. 

Further discussion on the motion for consideration of the Bill 
moved by Shri Chandubhai Deshmukh on the 12th March. 1993. 
continued. 

The following members took part in the debate:-
(1) Prof. K.V. Thomas 
(2) Dr. Parshuram Gangwar 
(3) Shri Nitish Kumar 
(4) Shri Ramchandra Dome 
(5) Shri Vishwa Nath Shastri 
(6) Shri A. Charles 
(7) Prof. Rasa Singh Rawat 
(8) Shri Sriballav Panigrahi 
(9) Dr. Laxminarain Pandey 

(10) Shri Upendra Nath Verma 
(11) Shri K. M. Mathew (Speech unfinished) 

The discussion was not concluded. 

6.04 P.M. 

(Lok Sabha adjourned (ill / / A.M. on Monthly, (he 26th April, /993) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRN~1686l~23.4.19930 
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LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Monday. April 26. I9931Vaisllkha 6. 1915 (Saka) 

No. 201 

1. Starred Queitions 
Starred Question Nos. 741. 743-745 and 751-752 were orally 

answered. Replies to Starred Question Nos. 742. 746-750 and 
753-760 were laid on the Table. 
2. Unstarrcd Questions 

Replies to Unstarred Question Nos. 661~775 were laid on the 
Table. 
3. Pllper Lllid on the Table 

A copy of the Notification No. G.S.R. 62(E) (Hindi and English 
versions) published in Gazette of India dated the 11th February. 
1993. containing corrigendum to the Notification No. G.S.R. 830(E) 
dated the 28th October. 1992. issued under section 7 of the Indian 
Telegraph Act. 1885 wa. .. laid on the: Table:. 
4. Report or Puhllc: AttOuall Com_tift 

Shri Atal Bihari Vajpaycc: prc:scnte:d the: Fony-scventh Rcpon 
(Hindi und English versions) of the Publie Acc:ounts Committee on 
Utilis .. tion of Extcrnal Assistance. 
5. Report or Standlnl Comaalttte _ Deteaa 

Shri Butu Singh prcliCntcd the Fint Repon (Hindi and En,lish 
versions) of the Standing Committee on Defence on Demands for 
Grunts (1993-94) of the Ministry of Defe:nce. 

1 
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6. Statemc.·nts by Ministers 
(1) The Minister of State for Commuaications made a statement on 

"Telecom Tariffs". 
*(2) The Minister of State ·in the Ministry of Home Affairs 

informed the House regarding crash of Indian Airlines Flight lC-491 
at Aurangablld on 26 April. 1993. 

**(J) On behalf of the Minister of Civil Aviation and Tourism. the 
Minister of State in the Ministry of Home Affairs made a statement 
regarding Hijacking of Indian Airlines Flight lC-427 on 24 April. 
1993. 
(Lok S(/biJa (/djo/lrned (/f 1.28 P.M. and re-uuembled 01 2.35 P.M.) 
7. Mailers Under Rule 377 , , 

(1) Shri Khelan Ram J angde raised a matter regarding need to set 
up un elcctronic telephonc exchange at Bilaspur in Madhya Pradesh. 

(2) Shri Ram Kapse raised a matter regarding need to settle 
Maharashtra-Karnataka border dispute early. 

(3) Shri Pankaj Chaudhari raised a matter regarding need to allot 
land 10 the peoplc of Tangia community settled in North and South 
Gorakhpur region in Uttar Pradesh. 

(4) Shri Uddhab Barman rnised a mailer regarding need to take 
sleps to preserve the Manas Nntional Park, Assam. 

(5) Shri C. P. Mudulagiriyappa raised a matter regarding need to 
supply natural gas 10 Karnataka from Bombay High Seas, Cauvery 
Basin and Gudnvari Basin. 

(6) Shri Burll Hari Chaure raised a matter regarding need to 
commission Akushwani Centre at Dhulia. Maharashtra. 

(7) Shri Nitish Kumar raised a mailer regarding need to provide 
constitutional status to Minority Commission. 

(8) Shri G.M.C. Bnlayogi raised a mailer regarding need to direct 
ONGC 10 pay its share for construction of bridge at Yanam and 
Yeduralanku. 

• At 4.19 P.M . 
.. At 4.23 P.M. 

(." 
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8'. The Budget (General) - 1993-94 
Time taken: 20 Hrs. 56 MIS. 

Geneml Discussion on the Budget (General) for 1993-94, con-
tinued. 

The following members took part in the debate:-
(1) Prof. K. Venkatagiri Gowda 
(2) Shri Sudhir Sawant 
(3) Shri Shiva Saran Sinha 
(4) SOlI. Pratibha Devisingh Patel' 
(5) Shri Shyam Bihari Misra 

Dr. Manmohan Singh replicd to the debatc. 
The discussion was concluded. 

6.07 P.M. 
(Lok Sab/Ill a(/jo/ll"ll"d till Jl A.M. on Tuesday, the 27th April, 1993) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRND-1726LS-26.04.1893. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. April 27, 1993/Vaisakha 7. 1915 (Saka) 

No. 202 

I. Stllrred Questions 
Starred Question Nos. 762-766 were orally answered. Replies to 

Starred Question Nos. 761 and 767-780 were laid on the Table. 
2. Unslarred Questions 

Replies to Unstarred Question Nos. 6776--6789. 6791--6802. 
6804-6823. 6825--6832. 6834--6856. 6858--6863 and 6865--6892 
were laid on the Tahle. 
3. Pllpers laid 011 lhe Tllble 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under section 619A of the Companies Act. 1956:-
(a)(i) Statement regarding Review by the Government on the 

working of the Madhya Pradesh State Dairy Develop-
ment Corporation Limited. Bhopal. for the year 1990-91. 

(ii) Annual Report of the Madhya Pradesh State Dairy 
Development Corporation Limited. Bhopal. for the year 
1990-91. alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(h)(i) Statement regardill, Review by the Government on the 
working of the Madhya Pradesh State DlIiry Develop-
ment Corporation Limited. Bhopal. for the year 1991-92. 
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Oi) Annual Report of the Madhya Pradesh State Dairy 
Development Corporation Limited. Bhopal, for the year 
1991·92. alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(2) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (1) above. 

(3) A eopy of the Standards of Weights and Measures (Packaged 
Commodities) Amendment Rules. 1993 (Hindi. and English 
versions) . published in Notification No. G.S.R. 252(E) in 
Gazette of India dated the 2nd March. 1993. under sub·section 
(4) of section 83 of the Standards of Weights and Measures 
Act. 1976. 

(4) A copy each of the following Reports (Hindi and English 
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of India 
- Union Government (No.4 of 1993) for the year ended 
the 31st March. 1992 (Revenue Receipts - Indirect 
Taxes). 

(~i) Report of the Comptroller and Auditor General of India 
- Union Government (No.7 of 1993) for the year ended 
the 31st March. 1992 (Posts and Telc:ommunications). 

(iii) Report of the Comptroller and Auditor Gener.al of India 
- Union Government (No.1 of 1993) for the year ended 
the 31st March. )992 (Civil). 

(5) A copy of the Union Government. Appropriation Accounts 
(Postal Services) for the year 1991·92 (Hindi and English 
versions). 

(6) A copy of the Union Government. Appropriation Accounts 
(Telecommunication Services) for the year 1991·92. (Hindi and 
English versions). 

(7) A copy of the Union Government, Finance Accounts for the 
year 1991·92 (Hindi and English versions). 

(8) A copy of the Union Government, Appropriation Accounts 
(Civil) for the year 1991·92 (Hindi and English versions). 
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(9) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act. 1956:-

(a)(i) Review by the Government on the working of the 
Andhra Pradesh State Agro Industries Development 
Corporation Limited. Hyderabad, for the period from the 
1st October. 1986 to the 31st March. 1988. 

(ii) Annual Report of the Andhra Pradesh State Agro 
Industries Development Corporation Limited, 
Hyderabad. for the pcriod from the 1st October. 1986 to 
the 31st March. 1988. alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b)(i) Review by the Government on thc working of the 
Haryana Agro Industries Corporation Limited, Chan-
digarh. for the year 1991-92. 

(ii) Annual Report of the Haryana Agro Industries Corpora-
tion Limited. Chandigarh, for the year 1991-92, alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(cHi) Review by the Government on the working of the Uttar 
Pradesh State Agro Industrial Corporation Limited. 
Lucknow. for the year 1986-87. 

(ii) Annual Report of the Uttar Pradesh State Agro Indus-
trial Corporation Limited. Lucknow, for the year 1986-
87. alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(d)(i) Review by the Government on the working of the 
Maharashtra Agro-Industries Development Corporation 
Limited. Bombay. for the year 1991-92. 

(ii) Annual Report of. the Maharashtra Agro-Industries 
Development Corporation Limited, Bombay. for the year 
1991-92. along,yith Audited Accounts and c:ommcntl of 
the Comptroller and Auditor General thereon. 
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(10) Four statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (9) above. 

(11) A copy of the Report (Hindi and English verliions) of the 
Comptroller and Auditor General of India - Union Govern-
ment (No. 10 of 1992) - (Commercial) - State Farms 
Corporation of India limited under article 151(1) of the 
Constitution. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the School of Planning and Architecture, 
Ncw Delhi. for the year 1990-91, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the School of Plan-
ning and Architecture, New Delhi, for the year 1990-91. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rampur Rnza Library, Rampur, for the 
year 1990-91, alongwith Audited Accounts under sub-
section (2) of section 22 of the Rampur Raza Library 
Act. 1975. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Rampur Raza 
Library. Rampur, for the year 1990-91. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the University Grants Commission, New 
Delhi. for the year 1991-92, under section 18 of the 
University Grants Commission Act, 1956. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the University Grants 
Commission. New Delhi, for the year 1991-92. 
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(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (Iti) above. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Institute of Technology. Jam-
shedpur. for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Institute of Technology. Jam-
shedpur. for the year 1990-91. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional Institute 
of Technology. Jamshedpur. for the year 1990-91. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Management. Calcutta. for the 
year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Institute of 
Management. Calcutta. for the year 1991-92. 

(21) A statement (Hindi and English ver!.ions) showing reasons for 
delay in laying the papers mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English versions) 
of the Salar Jung Museum Board. Hyderabad. for the year 
1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Salar Jung Museum Board. Hyderabad. 
for the year 1991-92. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Salar Jung Museum 
Board. Hyderabad. for the year 1991-92. 
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(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) .above. 

(24) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Museum Institute of History of Art. 
Conservation and Museology, New Delhi, for the year 
1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Museum 
Institute of History of Art. Conservation and Museology. 
New Delhi. for the year 1991-92. 

(25) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (24) above. 

(26) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Museum. Calcutta. for the year 1990-91. 
alongwith Audited Accounts. 

(ii) A copy of the Rcview (Hindi and English versions) by the 
Government on the working of the Indian Museum. 
Calcutta. for the year 1990-91. 

(27) A statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (26) above. 

4. Reports of Public Accounts Committee 

Shri Atal Bihnri Vajpayee presented the following Reports (Hindi 
and English versions) of tbe Public Accounts Committee: 

(1) Forty-fifth Report on Avoidable extra cxpenditure on import of 
sugar. 

(2) Forty-sixth Report on Action Taken on 3rd Repcrt (Tenth Lok 
Sabha) on Non-matcrialisation of the Scheme for construction 
of staff quarters. 
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S. Reports and Minutes of the Commltt~ on the Welfare of Scheduled 
Clsles Ind Scheduled Tribes 

Shri Ram Singh presented a eopy each of the following Reports 
and the Minutes of the Sittings relating thercto (Hindi and English 
versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes:-

(1) Sixteenth Report on Ministry of Finance (Department of' 
Economic Affairs-Banking Division)-Reservations for and 
employment of Scheduled Castes and Scheduled Tribes in State 
Bank of India and credit facilities provided by the Bank to 
Scheduled Castes and Scheduled Tribes. 

(2) Nincteenth Report on Ministry of Civil Aviation and Tourism 
(Department of Civil Aviation)-Rescrvations for and employ-
ment of Scheduled Castes and Scheduled Tribes in National 
Airports Authority. 

(3) Twentieth Report on Ministry of Stcel-Rcservations for the 
employment of Schedulcd Castes and Scheduled Tribes in 
Visakhapatnam Steel Plant. 

6. R~pllrt of Standing Committee on External AlTalrs 

Shri Awl Bihari Vajpayec presented thc First Report (Hindi and 
English versions) of the Standing Committee on External Affairs on 
Demand for Gnlnt (1993-94) of the Ministry of External Affairs. 

7. R~ports of StundhlK Committee on Science and Te4:hnoJoKY. Envi-
ronment lind Forests 

Shri Oscar Fernandes laid on the T.lble a eopy of the First 
Report-of the Department Related Parliamentary Standing Commit-
tee on Science and Technology. Environment and Fore!lu on 
Demands for Grants (1993-94) of the Department of Space. 
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8. Reports and Minutes of the Committee on Papers laid on the Table 
Shri Chhedi Paswan presented the Seventh and Eighth Report 

(Hindi and English versions) of the Committee on Paper!' Laid on the 
Table and Minutes of sittings of the Committee relating thereto. 

9. Statements by Ministers 
(1) The Ministcr of Human Resource Development made a state-

ment regarding setting up of the Rashtriya Mahila Kosh. 
$(2) The Minister of Civil Aviation and Tourism made a statement 

regarding Aircrash at Aurangabad on 26 April. 1993. 
10. Mutters Under Rule 377 

(1) Shri Shravan Kumar Patel raised a matter regarding need to 
take steps for immediate conversion of Jabalpur-Gondia-Chan-
dc1pur railway line. 

(2) Shri Manku Ram Sodhi raised a matter regarding need to 
ensure electrification of every ward in the tribal villages by 
Rural Electricity Corporation. 

(3) Dr. Krupasindhu Bhoi raised a mailer regarding need to 
provide financial assistance for ongoing irrigation projects of 
Orissa. 

(~) Shri Mohan Lal Jhikram raised a mailer regarding the need to 
discontinue Icvy of toll tax in respect of bridges where 
construction cost hud already been recovered. 

(5) Shri Shyam Bihari Misra raised a matter regarding need to 
open Degree Colleges and Navodaya Vidyalayas at certain 
places in Kanpur dehut district in Ullar Pradesh. 

(ti) Shri Braja Kishore Tripathy raised a matter regarding need to 
take steps for cOlllmissioning a 3000 line C-DOT exchange at 
Puri. Orissa. 

(7) Shri Bndlllla "'and Mandai raiscd a matter regarding need to 
protect the interests of workers employed in Jamalpur work-
Sllllp. Bihar. 

(8) Shri Ram Tahal Chaudhury raised a matter regarding need to 
supply 'H.lcquatc quantity of kerosene to Ranchi in Bihar. 

(Lok SuiJIlU AdjollrlH.'d (/f J .30 P.M. and re-a,Uembled a/ 2.35 P. M.) 

''\1 " 1'.114 
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11. The BudKet (General)-l993-94: Demands lor Grants 

Time allotted: 5 hrs. 
Time Taken: 5 hrs. 41 Mts. 

Discussion on the Demands for Gr ants Nos. 16 to 22 under the 
control of the Ministry of Defence commenced. 

Thirty-seven cut motions (Nos. 4 to 11, 22, 23 and 24 to 50) were 
moved. 

The following membcrs took part in the debate:-
(1) Shri Jaswant Singh 
(2) Shri Sudhir Sawant 
(3) Shri Chandrajeet Yadav 
(4) Shri Amal Datta 
(5) Shri Ayub Khan 
(6) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri 
(7) Shri Mallikarjun 
(8) Shri Yaima Singh Yumnam 
(9) Shri Sarat Chandra Pattanayak 

(10) Shri A. Asokaraj 
(11) Shri Jagat Vir Singh Orona 
(12) Shri K .0. Sultanpuri 
(13) Shri Surya Narain Yadav 
(14) Shri M.V.V.S. Murthy 
(15) Shri R. Jecvarathinam 
The discussion was not conclupcd. 
The House was adjourncd for want of quorum. 

8.35 p.m. I 
(Lok Sablla Adjourned till 11 A.M. on Wednesday, the 28th April, 

1993) 

~GIP(PlU)MRND--1779LS-27.04'.1993 

C. K. JAIN, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Wednesday, April 28, 1993lVaisakha 8, 1915 (Saka) 

No. 203 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 781-784 wcre orally answercd. Replics to 
Starr~d Question Nos. 785-800 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 689~959, 6961-6967 and 
6969-7071 were laid on the Table. 
3. Papers Laid on the Table 

Thc fol\owing papers were laid on the Tablc:-
(1) A copy each of thc following Notifications (Hindi and English 

vcrsions) undcr sub-scction (3) of section 169 of the Represcn-
tation of the People Act, 1951:-

(i) Thc Conduct of Elections (Amendment) Rules, 1993 
publishcd in Notification No. S.O. 104(E) in Gazette of 
India datcd the 14th Fcbruary, 1993. 

(ii) The Conduct of Elcctions (Second Amendment) Rules, 
1993 published in Notification No. S.O. 10S(E) in 
Gazette of India datcQ the 15th February, 1993. 

(iii) The Conduct of Elections (Amendment) Rules, 1993 
published in Notification No. S.O. 124(E) in Gazette of 
India dated thc 24th Fcbruary, 1993. 
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(2) A copy of the Report (Hindi and English versions) on the 
Tenth General Elections to the House of the People in India -
1991 (Statistical). 

(3) A copy of the Report (Hindi and English versions) on the 
General Election to the House of the People from Punjab 
State - 1992 (Statistical). 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Constitutional and Parliamen-
tary Studies, New Delhi, for the year 1991-92, alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute of Constitutional and Parliamentary Studies, 
New Delhi. for the year 1991-92. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 642 of the Companies 
Act. 1956:-

(i) The Cost Accounting Records (Insecticides - Technical 
Grade) Rules, 1993 published in Notification No. G.S.R. 
258(E) in Gazette of India dated the 4th March, 1993. 

(ii) The Companies Unpaid Dividend (Transfer to General 
Revenue Account of the Central Government) (Amend-
ment) Rules, 1993 published in Notification No. G.S.R. 
348(E) in Gazette of India dated the 31st March, 1993. 

(7) A copy of the Chartered Accountants (Amendment) Regula-
tions. 1992 (Hindi and English versions) published in Notifica-
tion No. l-CA(7)/19/92 in Gazette of India dated the 
7th March, 1992, under section 30B of the Chartered Accoun-
tants Act, 1949, together with a corrigendum thereto published 
in Notification No. 1-CA(7)/19/92 dated the 28th November, 
1992. 

(8) A copy of the Twentyfirst Annual Report (Hindi and -English 



versions) pertaining to the Execution of the Provisions of the 
Monopolics and Rcstrictive Trade Practices Act, 1969 for the 
period from the 1st January, 1991 to the 31st December, 1991. 

(9) Ii.: copy each of the following Reports (Hindi and English 
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of 
India - Union Government (No.9 of 1992HCommer-
cial)-Ncpa Limited. 

(ii) Report of the Comptroller and Auditor General of 
India - Union Government - (No. 13 of 1992) (Com-
mercial)-Praga Tools Limited. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Jawahar Institute of Mountaineering and 
Winter Sports, Batote, for the year 1990-9l. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Jawahar Institute of Mountaineering and 
Winter Sports, Batote, ftir the year 1990-91, together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Govcrnment on the working of the Jawahar Institute 
of Mountaineering and Winter Sports, Batott, for the 
year 1990-91. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) A copy of the statement (Hindi and Englph versions) correct-
ing thcJnformation contained in the Annual Report· of the 
Central Vigilance Commission for the year 1990. .' . (13) (i) A copy of the Annual Report (Hindi and English 

versions) of the Kendriya Bhandar (Central Government 
Employees Consumer Co-operative Society Limited), 
New Delhi. for the year 1991-92, alongwith Audited 
Accounts . 

• The Annual Repon was laid on the Table on the 15th July, 1992. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Kendriya Bhandar (Central Government Emp'loyees Con-
sumer Co-operative Society Limited), New Delhi, for the 
year 1991-92. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) A copy of the Indian Police Service (Appointment by Promo-
tion) First Amendment Regulations, 1993 (Hindi and English 
versions) published in Notification No. G.S.R. 361(E) in 
Gazette of India dateil the 2nd April, 1993, under sub-section 
(2) of section 3 of the All India Services Act, 1951. 

(16) A copy each of the following statements (Hindi and English 
versions) showing action taken by the GoverOl:nent on various 
assurances, promises and undertakings given by the Ministers 
during the various sessions of Lok Sabha:-

(I) Statement No. XXXII - Tenth Session, 1988 J 
(Ii) Stntemcnt No. XXV - Twelfth Session, 1988 Eighth Lok 
(iii) Stntement No. XXVI - Thirteenth Session, 1989 Sabha 
(iv) StMement No. XXI - Fourteenth Session, 1989 
(v) Stntement No. XX - Second Session. 1990 } 
(vi) Statement No. XVI - Third .Session, 1990 Ninth Lok 

(vii) Stntement No. XIV - Sixth Session, 1990 Sabha 
(viii) Statement No. XIII - Seventh Session, 1991 

(ix) Stntement No. XII - First Session, 1991 } 
(x) Statement No. IX - Second Session, 1991 Tenth Lok 
(xi) Statement No. VII - Third Session, 1992 ~abha 

(xii) Statement No. V - Fourth Session. 1992 
(xiii) Statement No. II - Fifth Session, 1992 
(xiv) Stntement No. I - Sixth Session, 1993 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sree Chitra Tirunal Institute for Medical 
Sciences and Technology, Thiruvananthapuram, for the 
year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Srce Chitra Tirunal Institute for Medical 
Sciences and ,. echnology, Thiruvananthapuram, for the 
year 1991-92. together with Audit Report thereon. 
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(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Sree 
Chitra Tirunal Institute for Medical Sciences and Tech-
nology. Thiruvananthapuram. for the year 1991-92. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) A copy each of the foHowing papers (Hindi and English 
versions) under sub-section (1) of the section 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the· 
Central Electronics Limited. New Delhi. for the year 
1991-92. 

(ii) Annual Report of the Central Electronics Limited. New 
Delhi. for the year 1991-92, alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

4. Report of the Committee on Private Members' Bills and 
Resolutions 

Shri S. Mallikarjunaiah presented the Twentieth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
and Resolutions. 
5. Statement of Estimates Committee 

Shri Manoranjan Bhakta laid on the Table statement (Hindi and 
Engli!;h versions) showing action taken by Government on the 
recommendations contained in Chapter I and final replies in 
respect of Chapter V of the Fourteenth Report of the Estimates 
Committee (Tenth Lok Sabha) regarding action taken by Govern-
ment on their Fifteenth Report (Ninth Lok Sabha) on Ministry of 
Finance. Department of Economic Affairs-Board for Industrial 
and Financial Reconstruction. 
6. Reports of Public Accounts Committee 

Shri Atal Bihari Vajpayee presented the following Reports 
(Hindi and English versions) of the Public Accounts Committee: 

(1) Forty-fourth Report on Union Excise Duties-Non levy! 
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Short levy of duty due to incorrect ,rant. of exemption-
-Motor Vehicles. 

(2) Forty-eighth Rcport on Postal Services in Rural Areas. 

7. Reports of the Committee on the Welfare or Scheduled Castes and 
Scheduled Tribes 

Shri Ram Singh laid on the Table a copy each (Hindi and English 
versions) of the following Reports:-

(1) Report on Study Tour of Study Group I of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on its 
visit to Visakhapatnam. Hyderabad. Madras and Madurai 
during February. 1993. 

(2) Report on Study Tour of Study Group II of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on its 
visit to Trivandrum and Bangalore during October. 1992. 

8. Report (If the Standing Committee on Home AfTalrs 

Shri Ram Vilas Paswan laid on the Table a copy of the First 
Report - of the Department-Related Parliamentary Standing Com-
mittee on Home Affairs on Demands for Grants of the Ministry of 
Home Affairs for 1993·94. 

Q. The Budget (Genera\) - 1993-94: Demands for Grants 

Time allotted: 5 Hrs. 
Time taken: 6 Hrs. 27 Mts. 

Shri P.V. NarasiRlha Rao replied to the debate on the Demands 
for Grants Nos. 16 to 22 under the control of Ministry of Defence 
and cut motions thereto moved on the 27th April. 1993. 

The discussion was concluded. 

All the cuI motions moved were negatived. 

All the Demands for Grants Nos. 16 to 22 (both Revenue Account 
and Capital Account) for which the Ministry of Defence is respons-
ible for the amounts shown under column 6 of the printed List of 
Demands for Grants - Budget (General) for 1993-94 were voted in 
full. 



7 

10. Matters Under Rule 377 
(1) Prof. (Smt.) Savithiri Lakshmanan raised a matter regarding 

need to establish a civil engineering wing division at Trichur, Kerala. 
(2) Shri Tejsingh Rao Bhosle raised a matter regarding need to 

provide more funds to Maharashtra Government for solving acute 
drinking water problem in Vidharbha region of Maharashtra. 

(3) Shri Anand Ahirwar raised a matter regarding need to set up a 
medical college at Sagar in Madhya Pradesh. 

(4) Smt. Krishnendra Kaur (Deepa) raised a matter regarding need 
for construction of a new railway bridge at Bharatpur in Rajasthan. 

(5) Shri Kashiram Rana raised a matter regarding need to ensure 
that fiscal relief on Synthetic fibres and filament yarns was passed on 
to the consumers. 

(6) Shri litendra Nath Das raised a matter regarding need to 
construct a railway crossing on the way to tourist resort at Mongong, 
Darjecling. 

(7) Shri Ram Prasad Singh raised a matter regarding need to 
modernise Sane Canal Irrigation System in Bihar. 

(8) Shri Jangbir Singh raised a matter regarding need for construc-
tion of a underground sub-way at Charkhi Dadri railway crossing in 
Haryana. 
(Lok Sabhu adjourned at 1.07 P.M. and re-llssembled at 2.16 P.M.) 
11. Statements by Mlnlsten 

• (1) The Minister of Health and Family Welfare made a statement 
regarding the fire in the All India Institute of Medical Sciences, New 
Delhi. 

•• (2) The Minister of Home Affairs made a statement regarding 
the Verma Commission of Inquiry . 

• At 4.20 P.M . 
•• At S.OS P.M. 
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12. The Budget (General) - 1993-94: Demands for Grants 

Time allotted: 7 Hrs. 
Time taken: 5 Hrs. 15 Mts. 
Balance: 1 Hr. 45 Mts. 

Discussion on the Demands for Grants Nos. 42 to 46 and 94 to 99 
under the control of the Ministry of Home Affairs commenced. 

Sixty-four cut motions (Nos. 1 to 5, 17,41 to 43,50 to 61, 63 to 85, 
90 to 99, 101. 102 and 105 to 112) were moved. 

Thc following mcmbcrs took part in the debate:-

(1) Shri Guman Mal Lodha 
(2) Kum. Mamata Banerjee 
(3) Shri Ram Vilas Paswan 
(4) Smt. Suscela Gopalan 
(5) Kum. Uma Bharati 
(6) Shri Ebrahim Sulaiman Sait 
(7) Shri Jagmeet Singh Brar 
(8) Shri Ram Saran Yadav 
(9) Dr. Laxminaroin Pandey 

(10) Shri Bhubaneshwar Prasad Mehta 
(11) Shri B. Raja Ravi Verma 
(12) Shri S.M. Lal Jan Basha 
(13) Shri A. Charles 
(14) Prof. (Dr.) S.P. Yadav 

The discussion was not concluded. 

7.39 P.M. 

(Lok SoMa adjourned till 11 A.M. on Thursday, the 29th April, 1993) 

MGIP(PlU)MRND-1814l5-28.4.93. 

C.K. JAIN, 
Secretary-General 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Thursday. April 29. 1993lVaisakha 9. 1915 (Saka) 

No. 204 
11.01 A.M. 
1. Starred Questions 

Starred Question Nos. 801. 803-805 and 808 were orally ans-
wered. Replies to· Starred Question Nos. 802. 806. 807 and 809-820 
were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos 7072-7113 and 7115-7265 
were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Tribal Cooperative Marketing Develop-
ment Federation of India Limited. Delhi. for the year 
1991-92. alongwith Audited Accounts. 

(ii) A copy of the R,cview (Hindi and English velsions) by 
the Government on the working of the Tribal Coopcra-
tiye Marketing Development Federation of India 
Limited. Delhi. for the year 1991-92. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 10 of the Oilfields (Regulation and 
Development) Act, 1948:-

1 
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(i) The Petroleum and Natural Ga5 (Amendment) Rules. 
1993 published in Notification No. G.S.R. 51(E) in 
Gazette of India dated the 6th February. 1993. 

(ii) S.O. 91(E) publi!lhed in Gazette of India dated the 6th 
February, 1993 making certain amendment in the 
Schedule to tfle Oilfields (Regulation and Development) 
Act, 1948 following revi!lion in the rate of royalty on 
crude oil w.e.f. the lst April. 1990. 

(4) A copy of the Border Security Force (Amendment) Rule!l. 
1993 (Hindi and Engli!lh venion5) published in Notification No. 
S.O. 188(E) in Gazette of India dated the 18th March. 1993. 
under sub-section (3) of 5ection 141 of the Border Security 
Force Act. 1968. 

(5) (i) A copy of the Annual Report (Hindi and Engli!lh 
vef!lions) of the Central Research In!ltitutc for Yoga. 
New Delhi. for the year 1989·90. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Research 
Institute for Yoga. New Delhi. for the year 1989·90. 

(6) (i) A copy of the Annual Report (Hindi and English 
vef!lions) of the Central Research Institute for Yoga. 
New Delhi. for the year 1990·91. alongwith Audited 
Account5. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Research 
Institute for Yoga. New Delhi. for the year 1990·91. 

(7) A 5fatement (Hindi and Engli5h Yef!lion5) 5howing reason!l for 
delay in laying the papers mentioned at (5) and (6) above. 

(8) (i) A copy of the Annual Report (Hindi and Engli5h 
vef!lions) of the Pharmacy Council of India. Ncw Delhi. 
for the year 1991·92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English vcr5ions) by 
the Government on the working of the Pharmacy Council 
of India. New Delhi. for the year 1991·92. 

(9) A statement (Hindi and Engli5h vef!lion!l) showing reasons for 
dc:lay in laying the papen mentioned at (8) above. 
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(10) A copy each of the following papers (Hindi and Enlli~h 
versions) under sub-sectioon (1) of section 619A of the 
Companies Act. 19S6:-
(i) Review by the Government on the working of the 

H~ndustan Latex Limited. Thiruvananthapuram. for the 
. year 1991-92. 

(ii) Annual Report of the Hindu~tan Latex Limited. 
Thiruvananthapuram. for the year 1991-92. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(11) A statement (Hindi and EnSlish versions) showing rea50n~ for 
delay in laying the papers mentioned at (10) above. 

4. Meuqe froID RaJya Sabha 
Secretary-General reported a me5.'age from Rajya Sahha that at its 

sitting held on the 27th April. 1993. Rajya Sabha pas5Cd the Beedi 
and Cigar Workers (Conditions of Employment) Amendment Bill. 
1993 .. 

S. BUI ...... by RaJya Sahba - Laid on the Tahle 
Tht Bttdi and Cigar Worktrs (Condition.J of E"'I,/o),ment) Almond-

mtnt Bill. /993. 
6. Report. and Mlaulel or the Estimates Committee 

Shri Man~ranjan Bhakta pre5Cnted a eopy each of the following 
Reports and the Minutes of the Sittings relating thereto (Hindi and 
English versions) of the Estinwtel Committee:-

(1) Twenty-fifth Action Taken Report on the Ministry of Finance 
(Department of Economic Affairs) - Role of Controller of 
Capital luues - Development of Capital Market and Statu!> of 
Small Investors. 

(2) Twenty-ninth Report on the Ministry of Railway!> - Railway 
Lands and Land Usc Policy. 

7. ......... ., PllbIIc Aec:oaau Comml". 
Shri Nirmal Kanti Chatterjee presented the following Reportl 
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(Hindi and English versions) of the Public Accounts Commiltee: 
(1) Forty-ninth Report Of! Brahmaputra Boai'd, Guwahati - Idle 

outlay. 

(2) Fiftieth Report on Management of contracts. , 
8. Reports and Minutes of the Committee on the Welfare of Scheduled 

Castes and Scheduled Tribes 
Shri K . Pradhani presented a copy each of the following Reports 

and Minutes of the Sittings relating thereto of the Corrtmittce on the 
Welfare of Scheduled Castes and Scheduled Tribes: 

(1) Twenty-first Report on Ministry of Human Resource Develop-
ment (Department of Education)-Rescrvatiom for and 
employment of Scheduled Castes and Scheduled Tribes in 
Kendriya Vidyalaya Sangathan and Kendriya Vidyalayas 
including res~vations for Scheduled Castes and Scheduled 
Tribes in Admissions therein. 

(2) Twenty-thir~ Report on Ministry of Welfare and Ministry of 
Home Affairs - Atrocities on Scheduled Castes and Scheduled 
Tribes and patterns of Social Crimes towards them. 

(3) Twenty-fourth Report on Ministry of Personnel Public Grievan-
ces and Pensions and Ministry of Welfare-Formulation, 
I mplementation and Monitoring of Reservation Policy. 

9. Report and Minutes of the Committee on Agriculture 
Shri Nitish Kumar presented the First Report (Hindi ami English 

versions) of the Committee on Agriculture on 'Demands for Grants 
- 1993-94' of Ministry of Agriculture - Deptt. of Agriculture & 
Cooperation and Minutes of the Sittings of the Committee relating 
thereto. 

10. Reports of Standing Committee on Energy 
Shri Jaswnnt Singh presented the following Reports (Hindi and 

English versions) of the Standing Committee on Energy:-
(1) First Report on Demands for Grants (1993-94) of the Depart-

ment of Atomic Energy. 
(2) Second Report on Demands for Grants (1993-94) of the 

Ministry of Non-Conventional Energy Sources. 
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11. Report of Standlnl Committee on Petroleum and Chemicals 
Shri Sriballav Panigrahi presented the First Report (Hindi and 

English versions) of the Standing Committee on Petroleum and 
Chemicals on Demands for Grants (1993-94) of the Ministry of 
Petroleum and Natural Gas. 

12. Mallers under Rule 377 
(l) Dr. Vasant p,,-w~ raised a matter regarding need to up-grade 

Doordarshan relay station at Nasik. 

(2) Shri K.D. Sultanpuri raised a matter regarding need to plant 
more trees in Himachal Pradesh to eheek soil erosion. 

(3) Shri K. Thulasiah Vandayar raised a matter regarding need to 
ensure market for BHEL's power equipments and other products. 

(4) Shri Ram Naik raised a matter regarding need to provide local 
telephone facilities to the people of Vasai taluk in Mahllrashtra. 

(5) Shri Chhedi Paswan raised a matter regarding need to declare 
Bhahhua district of Bihar as hackward and also to set up an industrial 
complex there. 

(tJ) Dr. (Sml.) K.S·. Soundaram raised a matter regarding need to 
allot more sugar and rice quota to TlImil Nadu. 

(7) Sml. Oil Kumari Bhandari raised a matter regarding need to 
take suitable steps for solving acute drinking water problem in 
Oarjeeling. 

(8) Shri M.R. Janarthanan raised a matter regarding need to have 
extension of Karur-Oindigul-Tuticorin broadguage line project as 
originally planned. 

(Lok Subha adjourned at 1.28 P.M. and rt-a.~.'·emhl£'d at 2.35 P.M.) 

n. The Budlet (General)-1993·94: Demands ror Grants 
Time allotted: 7 Hrs. 

Time taken': 10 Hrs. 36 Mts. 
Discussion on the Demands for Grants Nos. 42 to 46 and 94 to 99 

under the control of the Ministry of Home Affairs and cut motions 
thereto moved on the 28th April. 1993 continued. 
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The followin, membcn took pan in the dcbate:-
(1) Shri Manoranjan Bhakta 
(2) Shri Chitta Buu 
(3) Shri Manikrao Hodalya Oayit 
(4) Prof. Ram Kaple 

~!~. ~::.:~=~ .. ~~~.~trlO Ohan,are 
(7) Dr. Jayanta Ronapi 
(8) Shri Kodikkunnil Suresh 
(9) Shri Syed Shajlabuddin 

(10) Smt. Oil Ku!ll." Bhandari 
(11) Shri Surya Narain Vadav 
(12) Shri Pawan Kumar Banlll 
(13) Shri Kamla Mishra Madhukar 
(14) Shri Nayal Kishore Rai 
(15) Prof. Rail Sinah Rawat 
(Hi) Prof. Malini Bhattacharya 
(17) Shri Chhedi Paswan 
(18) Shri Kirip Chaliha 
(19) Shri P.C. Chacko 
(20) Shri Vaima Sin,h Vumnam 
(21) Shri Vishwanath Shastri 

Shri S.B. Chavan replied to the debate. 
The disc:uuion was eoncluded. 
On cut motion Nos. 41 and 42 moved by Shri Somnath Chatterjee. 

the House divided; Aycs -61. Noes -196. Accordingly. the cut 
motions were nelatiyed. 

All thc other cut motions moved were negatived. 
All the Demands for Orants Nos. 42 to 46 and 94 to 99 (both 

Reyenue Accouats and Capital Account) for which the Ministry of 
Home Affain is responsible for the .. "ount. shown under column 6 
of the printed List of Demandl for Orant5-Budget (General) for 
1993·94 were yoted in full. 
8.08 P.M. 
(Lok SDbha adjourned till II A.M. on Friday, the 30th April, 19(3) 

·SuItjec1 10 comet •. 
MGlP(PLU)MANO-1147LS--21.4.1 •. 

C.X. JAIN. 
S~"It",'·Gentral. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Procceding!i) 

(Friday. April 30; 1993IVai!iakha 10. 1915 (Saka) 

No. 205 
11.01 A.M. 
1. Starred Questions 

Starred Question Nos. 821. 823. 825-827. 830 and 832 were orally 
answered. Replies to Starred Question Nos. 822. 824. 828. 829. 831 
and 833-840 were laid on the Table. 
2. Unltarred Questions 

Replies to Unstarred Question Nos. 7266-7397 and 7399-7425 were 
laid on the Table. 
3. Papen laid OR tbe Table 

The following papers were laid on the Table:-
(1) A copy of the Audit Report (Hindi and English versions) on 

the General Fund Accounts of the Coffee Board for the year 
1991-92. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the paper mentioned at (1) above. 

(3) A copy of the Uttar Pradesh Motor Vehicles (Fifty-Fourth 
Amendment) Rules 1989 (Hindi and English versions) pub-
lished in Notification No. 1296-TIXXX-4-54-Km.-88 in Uttar 
Pradesh Gazette dated the lst April. 1989. under sub-section 
(3) of section 133 of the Motor Vehicles Act. 1939 read with 
clause (c) (iv) of the Proclamation dated the 6th Deccmbcr. 
1992 issued by the President in relation to the State of utrar 
Pradesh. 
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(4) A statement (Hindi and English versions) showing rea.~ons for 
delay in laying the paper mentioned at (3) above. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Export Inspection Council and Export Inspection Agencies 
(Volume-II)· for the year 1991-92. alongwith Audited Ac-
counts. 

(6) A statement (Hindi and English versions) showing reasons for 
dclay in laying the paper mcntioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Foreign Trade. New 
Delhi, for the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute of Ii! 
Foreign Trade. New Delhi. for the year 1991-92. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy each of the following Reports (Hindi and English 
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of 
India-Union Government (No.3 of 1993) for the year 
ended the 31st March. 1992 (Delhi Administration). 

(ii) Report of the Comptroller and Auditor General of 
India-Union Government (No.5 of 1993) fo:, the year 
ended the 31st March. 1992 (Revenue Receipts-Direct 
Taxes). 

(iii) Report of the Comptroller and Auditor General of 
India-(No. 12 of 1993) for the year ended the 31st 
March. 1992-Municipal Corporation of Delhi and New 
Delhi Municipal Committee. 

(iv) Report of the Comptroller and Auditor General of '" I 
India-Union Government (No. 13 of 1993) for the year 
ended the 31st March. 1992 (Reveflue Receipts-Indirect 
Taxes)-Scheme of Rewards to Informers an.d Govern-
ment Servants. 

°Tlle Annual Report (Volume· I) was laid on the Table on the 23rd December. 1992. 



(10) A copy each of the following Notificationll (Hindi and Englillh 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakingll) Act. 
1970:-
(i) The UCO Bank Officer Employees' (conduct) (Amend· 

ment) Regulations. 1992 published in Notification No. 
OCRII1992 in Gazette of India dated the 16th January. 
1993. 

(ii) The Bank of India Officer Employees' (Conduct) 
(Amendment) Regulations. 1992 published in Notification 
No. PIIl.J9211776 in Gazette of India dated the 16th 
January, 1993. 

(11) A copy of the Vijaya Bank Officer Employees' (Conduct) 
(Amendment) Regulations. 1992 (Hi.ndi and English vcnionl) 
published in Notification No. 4831 in Gazette of India dated 
the 6th February. 1993. under sub-section (4) of section 19 of 
the Banking Companies (Acquisition and Transfer of Under-
takings) Act. 1980. 

(12) A copy of the Securities and Exchange Board of India 
(Appeal to the Central Government) Rules. 1993 (Hindi and 
English versions) published in Notification No. G.S.R. 362 
(E) in Gazette of India dated the 2nd April. 1993. under 
section 31 of the Securities and Exchange Board of India Act. 
1992. 

(13) A copy of the Coinage (Standard Weight and Remedy of 
Commemorative Coins of Ten Rupees. Five Rupees and One 
Rupee containing Copper Seventy-five percent, and Nickel 
Twenty-five percent coined on the occasion of 89th Inter 
'Pai'liamentary Union Conference) Rules. 1993 (Hindi and 
English versions) published in Notification No. G.S.R. 368 
(E) in Gazelle of India dated the 6th April. 1993 under sub-
section (3) of section 21 of the Coinagc Act. 1906. 

(14\ A statement (Hindi and English versions) on Fourth and Fifth 
Instalments of Market Loans i!l5ued by Central Government in 
February, 1993. 
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4. Messqes from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(1) That at its sitting held on the 28th April. 1993. Rajya Sabha 

passed the <?ode of Criminal Procedure (Amendment) Bill. 
1993. 

(2) That at its sitting held on the 28th April. 1993. Rajya Sabha 
passed the Terrorist and Disruptive Activities (Prevention) 
Amendment Bill. 1993. 

(3) That at its sitting held on the 28th April. 19'93 Rajya Sabha 
passed the Central Laws (Extension to Arunachal Pradesh) 
Bill. 1993. 

(4) That at its sitting held on the 28th April. 1993. Rajya Sabha tt) 
passed the Criminal Law (Amendment) Bill. 1993. 

5. Bills Passed by RaJya Sabha-Laid on The Table 
(1) The Code of Criminal Procedure (Amendment) Bill, 1993 
(2) The Terrorist and Disruptive Activities (Prevention) Amend-

ment Bill. 1993 
(3) The Central Laws (Extension to Arunachal Pradesh) Bill. 1993. 
(4) The Criminal Law (Amendment) Bill. 1993. 

6. Reports or the Estimates Committee 
Shri Manoranjan Bhakta presented the following Reports of the 

Estimates Committee (1992-93): 
(1) Thirtieth Report of Estimates Committee relating to Ministry 

of Rural Development-Jawahar Rozgar Yojana along with the 
Minutes Part-II relating thereto. 

(2) Thirty-first Report of Estimates Committee on Ministry of 
Home Affairs-System of Administration in Union 
Territories along with Minutes Part-II relating thereto. 

7. Reports or Public Accounts Committee 
Shri Atal Bihari Vajpayee presented the following Reports (Hindi 

and English versions) of the Public Accounts Committee: 
(1) Fifty-first Report on Excesses over Voted Grant~ and Charged 

Appropriations (1989-90) and Action Taken on 19th Report of 
Public Accounts Committee (10th Lok Sabha). 
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(2) Fifty-second Report on Systems Appraisal-Purchase of prop-
erties of the Government. 

8. Reports and Minutes of Committee OD Public Undertaklnp 
Shri Basudeb Acharia presented the following Reports and Minutes 

(Hindi and English versions) of the Committee on Public Undertak-
ings: 

(1) Fifteenth Report on Action Taken by Government on the 
recommendations contained in their Sixth Report (Tenth Lok Sabha) 
on National Mineral Development Corporation Limited. 

(2) Sixteenth Report on Action Taken by Government on the 
recommendations contained in their First Report (Tenth Lok Sabha) 
on Steel Authority of India Limited - Import of defective billets. 

(3) Seventeenth Report on Disposal of scrap of Public Under-
takings through Metal Scrap Trade Corporation Limited/other Public 
Undertakings and Minutes of the sittings of the Committee relating 
thereto. 

(4) Eighteenth Report on Indian Petrochemicals Corporation 
Limited and Minutes of the sittings of the Committee relating 
thereto. 

(5) Nineteenth Report on Industrial Development Bank of India 
and Minutes of the sittings of the Committee relating thereto. 

(6) Twentieth Report on Action Taken by Government on the 
recommendations contained in their Fifty-sixth Report (Eighth Lok 
Sabha) on Oil & Natural Gas Commission - Undue benefit of 
as. 5.10 crores to a contractor. 

(7) Twenty-first Report on Action Taken by Government on the 
recommendations contained in their Second Report (Tenth Lok 
Sabha) on Engineering Projects (India) Limited - Loss in execution 
of Foreign Projects. 

(8) Twenty-second Report on Delhi Transport Corporation includ-
ing ~mparative analysis of transport in Metropolitan Cities and 
Minutes of the sittings of the Committee relating thereto. 

(9) Twenty-third Report on State Trading Corporation of India 
Limited - Import of Newsprint and Minutes of the sittings of the 
Committee relating thereto. 
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9. Minutes 01 Committee oa PubUc Undertaklnp 
Shri Buudcb Acharia laid on the Table the Minutes (Hindi and 

English versions) of the sittings of the Committee on Public Under-
takinp relating to Procedural and Miscellaneous Matters. 
10. Reports 01 the Committee on the Welfare 01 Scheduled Cutes and 

Schedaled Tribes 
Shri K. Pradhani presented a copy .each of the following Reports 

and Minutes .of the Sittinp relating to Twenty-second Report of the 
Committee on the --Welfare of Scheduled Castes and Scheduled 
Tribes: 

(1) Seventeenth Report on Ministry of Commerce (Peptt. of 
Commerce~Action Taken by Government on the recommen-
dations contained in the Eighth Report of the Committee on 
the Welfare of Scheduled CaStes and Scheduled Tribes (Tenth 
Lot Sabha) on the Ministry of Commerce (Deptt. of Com mer-
ce~Reservations for the employment of Scheduled Castes and 
Scheduled Tribes in Minerals and Metals Trading Corporation 
of India Ltd. 

(2) Eighteenth Report on Ministry of Welfare-Action Taken by 
Government on the recommendations contained in the Seventh 
Report (10th loR Sabha) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes on National Scheduled 
Castes and Scheduled Tribes Finance and Development Corpo-
ration (NSFDC). 

(3) Twenty-second Report on Working of Integrated Tribal 
Development Projects in Bihar. 

(4) Report on Study Tour of Study Group I of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on its 
visit to Bombay and Aurangabad during October. 1992. 

(S) Report of Study Tour of Study Group II of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on its 
visit to Bhopal. Bombay. Vadodara and Ahmedabad during 
February. 1993. 

11. Report of the Standlna Committee on Communications 
Kumari Vimla· Verma presented the First Report (Hindi and 

English versions) of the Standing Committee on Communications on 
Demands for Grants (1993-94) of the Ministry of Communications 
inc1udina (i) POital Services and (ii) Telecommunication Services. 
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12. Report and Minutes of the Standi... Committee.. Food, CIYlI 
Sdpplles, Consumer Alraln and Public DIstribution 

Prof. Ram Kapse presented the First Report of the Committee 011 
Food, Civil Supplies, Consumer Affairs and Public Distribution on 
Demands for Grants 1993-94 of Ministry of Civil Supplies. Consumer 
Affairs and Public Distribution-'Public Distribution System' and 
Minutes of the Sittings of the Committee relating thereto. 
13 Report or Standlq Committee on Labour and Welfare 

Shrimati Chandra Prabha Urs presented the First Report (Hindi 
and English versions) of the Standin. Committee on Labour and 
Welfare on Demands for Grants (1993-94) of the Ministry of Welfare. 
14. Report of tbe Standlna Committee on Transport and Tourism 

Prof. Prem Dhumal laid on the Table a copy (Hindi and EnJlish 
versions) of the First Report of the Department-Related Parliamen-
tary Standing Committee on Transport and Tourism on Demands for 
Grants (1993-94) of the Department of Tourism. 
15. Presentation of Petition 

Shri Anna Joshi presented a petition signed by Shri Gyan Chand 
Jain. Shri Shivraj Bang and other Railway commuters of Ichalkaranji, 
District Kolhapur (Maharashtra), for providing various facilities to 
the Railway commuters of the area. 
16. Statement by Mhdater 

The Minister of Parliamentary Affain made a statement re,arding 
Government Business for the week commencing the 3rd May, 1993. 
17. Tbe Bud.t (General)-I993-94: Demands for Gnnts 

Time taken: 1 Hr. S6 Mts. 
Discussion on the Demands for Grants Nos. 1 to 4 under the 

control of the Ministry of Agriculture commenced. 
Sixty cut motions (Nos. 39,40,43. 59 to 68, 74. sO. 81. 83. 88. 94. 

to 98,101 to 115, 117 to 127, 130 to 134 and 137 to 142) were moved. 
The following members took part in the debate:-

(1) Shri Rajvir Singh 
(2) Shri H.D. Devegowda 

(Lok 5ablul adjourned at 1.21 P.M. and re-assembled Dt 2.26 P.M.) 
(3) Shri A. Venkata R~ddy 
(") Shri Ram Pujan Patel (Ipuch Ulffuruhtd) 

The discuuion was not concluded. 
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18. Motloa ReprdllII Twentieth Report of Committee on Private 
Member'. Bills and ReIOludoDl 

Shri P.P. Kaliaperumal moved the following motion:-
"That this House do agree with the Twentieth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 28th April, 1993." 

The motion was adopted. 
19. PrIvate Member'. ReIOludoa-Under Consideration 

Further discussion on the following Resolution moved by Shri Jagat 
Vir Singh Drona and amendment there to moved on the 5th March, 
1993, continued:-

"ThIJ House recommends to the Government that in order to 
remove the backwardness of the States of Uttar Pradesh and 
Bihar, two new separate States to be called Uttaranchal, com-
prising hilly regions of Uttar Pradesh and Vananehal. comprising 
Chhota Nagpur and Santhal Paragana regions of Bihar, be 
created. " 

The following members took part in the debate:-
(1) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri 
(2) Shri K.D. Sultanpuri 
(3) Shri Tej Narayan Singh 
(4) Shri Jeewan Sharma 
{S) Shri Mrutyunjaya Nayak 
(6.) Shri Lalit Oraon 
(7) Shri Manjay Lal 
t8' Shri Kirip Chaliha 
(9) Shri Mohan Singh 

(10) Shri Vi.hwa Nath Shastri 
(11) Shri Karia Munda 
(12) Shri P.C. Thomas 

The discussion was not concluded. 
6.20 p.m. 
(Lok Sablul tUljowned tiU 11 A.M. on Monday, the 3rd May, 1993) 

MGIP(PW)MANO-1~.4.13 

C.K. JAIN, 
Secretary-General. 
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LOK S~BHA 

BULLETIN-PART I 
[Brief Record of Proccedingli] 

Monday. May 3. 19931Vaisakha 13. 1915 (Saka) 

No. 206 
11.02 A.M. 

1. Ohltuary R~r~r~nces 
Sarv8lihri P.V. Narasimha Rao. Atal Bihari Vajpayee. Rabi 

Ray. Somnath Chatterjee. Lokanath Choudhury. P.G. Naray-
anan. Sobhanadreeswara Rao Vadde and the Speaker made 
references to the palising away of Shri Ranasinghe Prcmadasa. 
President of Sri Lanka and Shri N.G. Goray. a Member of 
Second Lok Sabha. 

As a mark of respect to the deceased. Members stood in 
silence for 8 short while. 

2. Announc~m~nt hy Speak~r 
The Speaker informed the House that the business listed for 

3 May. 1993 would be tranli8eted on 4 May. 1993 and the Minister of 
Agriculture would reply to the discussion on Demands for Grants of 
his Ministry at 5 P.M. and Guillotine would be applied in respect of 
all the outstanding Demands for Grants at 6 P.M. on 4 May. 1993. 
11.33 A.M. 
(Lok Subha adiourn~d liII II A.M. on Tuesduy. lire 411r MflJ'. 19(3) 

C.K. JAIN. 
S/,(,,.eflf,.)'-G~nertll. 

MGIP(PLU)NRN0-182OlS-3.5.1993. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Tuesday. May 4. 19931Vailiakha 14. 1915 (Saka) 

No. 207 

1. Starred QUHtlons 

Starred Question NOli. 861-864 were orally an!iwered. Replie5 to 
Starred Question Nos. 865-880 were laid on the Table. 

Replies to Starred Question Nos. 841-860 listed for 3 May. 1993 
were also laid on the Table today. Lok Sabha having adjourned after 
obituary references on 3 May. 1993. 

2. Unstarred Questions 

Replies to Unstarred Question N05. 7576-7602 and 7604-7715 were 
laid on the Table. 

Replies to Un!itarred Que!ilion Nos. 7426 and 7428-7575 lilited for 
3 May, 1993 were allio laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(l) (i) A copy of the Annual Report (Hindi and Englilih 
ver!iions) of the National Council for Cooperative 
Training. New Delhi. fc,lr the year 1991-92. 

I 

(ii) A eopy of the Annual 'Accounts (Hindi and Englilih 
versions) of the National Council for Cooperative 
Training. New Delhi. for the year 1991-92. together with 
Audit Report thereon. 

1 
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(iii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the National Council 
for Cooperative Training. New Delhi. for the year 
1991-92. 

(2) Statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (1) above. 

(3) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Central Social Welfare Board. New 
Delhi. for the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the- Review (Hindi and English versions) by 
the Government on the working of the Central Social 
Welfare Board. New Delhi. for the year 1991-92. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A eopy of the Pulses. Edible Oilseeds and Edible Oils 
(Storage Control) Second (Amendment) Order. 1993 (Hindi 
and English versions) published in Notification No. s.o. 
98(E) in Gazette of India dated the 10th February. 1993 
under sub-section (6) of section 3 of the Essential 
Commodities Act. 1955. 

(6) A copy of the Memorandum of Understanding for the year 
1992·93 between the National Thermal Power Corporation 
Limited and the Ministry of Powcr. Government of India 
(Hindi and English versions). 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the Rural 
Electrification Corporation Limited. New Delhi. for the 
year 1991-92. ~ 

(ii) Annual Report of t~e Rural Electrification Corporation 
Limited. New Delhi. for the year 1991·92. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(8) Statement (Hindi and English version!l) showing reasons for 
delay in laying the· papers mcntioned at (7) abovc. 
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(9) (i) A copy of the Annual Report (Hindi and En,li5h 
versions) of the Sahitya Akademi. New Delhi. for tbc 
year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Englilih versions) by 
the Government on the working of the Sahitya Akademi. 
New Delhi. for the year 1991-92. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy of the Annual Accounts (Hindi and English 
versions) of the Visva-Bharati. Shantiniketan. for the year 
1991-92. together with Audit Report thereon. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the Annual Accounts (Hindi and Enllilh 
versions) of the Banaras Hindu University (Volumes I and 
II) for the year ended the 31st March. 1992. together with 
Audit Report thereon. 

(14) Statement (Hindi and Engtish versions) showing reasonli for 
delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and Engli5h 
versions) of the Pondicherry University. Pondicherry. for 
the year 1991-92. 

(ii) A copy of ~e Review (Hindi and Englilih versions) by 
the Government on the working of the Pondicherry' 
University. Pondicherry. for the year 1991-92. 

(16) Statement (Hindi and English versions) showing rensons for 
delay in laying the papel'5 mentioned at (15) above. 

(17) A copy of the Annual Accounts (Hindi and EngliAh 
versions) of the Pondichcrry University. Pondicherry. for 
the year 1991-92. together ~ith Audit Report thereon. 

(18) Statement (Hindi and English vel'5ions) showing rensons for 
delay in laying the papel'5 mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and Enslilh 
versions) of the Technical Teachers' Training Inlltitule. 
Calcutta. for the year 1991-92. 
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(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Technical Teachers Training Institute. 
Calcutta. for the year 1991-92. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions). by 
the Government on the working of the Technical 
Teachers Training Institute. Calcutta. for the year 
1991-92. 

(20) Statement (Hindi and English verllions) showing reallons for 
delay in laying the paperll mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Educational 
Planning and Administration. New Delhi. for the year 
1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Educational Planning and Administration. New Delhi. 
for the year 1991·92. 

(22) Statement (Hindi and English versions) lIhowing reasons for 
delay in laying the papers mentioned at (21) above. 

(23) A copy each of the following papers (Hindi and English 
versions) under sub-section (I) of section 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the 
Educational Consultants India Limited. New Delhi. for 
the year 1991-92. 

(ii) Annual Report of the Educational Consultants India 
Limited. New Delhi. for the year 1991-92. alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(24) Statement (Hindi and English versions) showing reasolls for 
delay in laying the papers mentioned at (23) above. 

(25) Statement (Hindi and English versions) explaining reasons 
for not laying the Annual Report and Audited Accounts of 
the University of Delhi for the year 1991-92 within the 
stipulated period of nine months after the close of the 
Accounting year. 
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4. Messaae from RaJya Sabha 

Secretary-General reported a mes.~age from Rajya Sabha that Rajya 
Sabha had no recommendations to make to Lok Sabha in re,ard to 
the Cine-Workers Welfare Cess (Amendment) Bill, 1993. 

5. Report or the Committee on Petitions 

Shri P.G. Narayanan prescnted the Sixth Report (Hindi and 
Englillh versions) of the Committee on Petitions. 

6. Reports of Standing Committee on Finance 

Dr. Debi Prosad Pal presented the following Reports (Hindi and 
English versions) of the Standing Committee on Finance:-

(1) First Report on Demands for Grants (1993-94) of the Ministry 
of Finance. 

(2) Second Report on Demands for Grants (1993.94) of the 
Ministry of Planning & Programme Implementation. 

7. Report and Minutes of the Stand Ina Committee on Urban and 
Rural Development 

Shri Prataprao B. Bhosale presented the First Report (Hindi and 
English versions) of the Committee on Urban and Rural 
Development on Demands for Grants (1993-94) of Ministry of Rural 
Development and Minutes of the Sittings of the Committee relating 
thereto. 

8. Report or the Standln, Committee on Human Resource 
Development 

Shri Mani Shankar Aiyar laid on the Table a copy (Hindi and 
English versions) of the First Report of the Department-Related 
Parliamentary Standing Committee on Human Resource 
Development on Demands for Grants (1993·94) of the Department of 
Education. 

9. Statements by Mlnlstel'$ 

(1) The Minister of State in the Ministry of Chemicals and 
Fertilizers made a statement regarding decontrol of molasses 
and alcohol by rescinding the Molas.~es Control Order. 1961 
and Ethyl Alcohol (Price Control) Order. 1971. 
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-(2) The ~iniliter of Home Affairs made a Statement regarding 
communal violence in Manipur on 3 May • .19.93. 

10. Government Bills - Introduced 
(i) The National Commis. .. ion for Safai Karameharis Bill. 1993. 

(ii) The Salary. Allowances and Pension of Members of Parliament 
(Amendment) Bill. 1993. 

11. Matters under Rule 377 

(1) Dr. V. Rajeshwaran raised a matter regarding need to clear 
Pamba-Achankoil Vaigai river link project of Tamil Nadu. 

(2) Shri P.P. Kaliaperumal raised a matter regarding need to 
amend the Constitution tq make provision for providing 
reservation in Government Jobs to other Backward classes in 
proportion to their population. 

(3) Shri V.S. Vijayaraghavan raised a matter regarding need to 
clear the pending power projects of Kerala State. 

(4) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raised a matter 
regarding need to solve the problems of people displaced due 
to construction of Tehri Dam in Uttar Pradesh. 

(5) Mohd. Ali Ashraf Fatmi raised a matter regarding need to 
provide financial assistance to the Bihar Government for 
reopening of Ashok Paper Mill in Darbhanga parliamentary 
constituency. 

(6) Shri Sivaji Patnaik raised a matter regarding need to treat 
'SAARA' community of Orissa as Scheduled Tribe. 

(7) Shri Manjay Lal rasied a matter regarding need to review the 
decision to provide land belonging to Kandla Port Trust to 
Kargil multinational company for preparation of salt. 

(8) Dr. Kartikeswar Patra raised a matter regarding need to 
regularisc services of seasonal Khalasis working under Eastern 
Rivers Circle. Central Water Commission. Bhubaneswar. 
Orissa. 

°AI 6.15 P.M. 



7 

(9) Shri Dattatraya Bandaru raised a matter regarding need to 
clarify the criteria for including new castes in the Jist of 
Scheduled Castes and Scheduled Tribes. 

(Lok Sabha adjourned at 1.41 P.M. and reasscmbled at 2.35 P.M.) 

12. The Budlet (General)-l993-94: Demands for Grants 
Time taken: 5 Hrs. 29 Mts. 

(i) Discussion on the Demand. .. for Grants Nos. 1 to 4 under the 
control of the Ministry of Agriculturc and cut motions thereto moved 
on the 30th April. 1993 continued. 

Thc following members took part in the debate:-
(1) Shri Ram Pujan Patel 
(2) Shri Subrata Mukherjee 
(3) Shri Mani Shankar Aiyer 
(4) Shri Vishwa Nath Shastri 
(5) Prof. K Venkatagti Gowda 
(6) Smt. Chandra Prabha Urs 
(7) Shri Sobhanadreeswara Rao Vadde 
(8) Shri Satya Pal Singh Yadav 
(9) Shri N. Dennis 

(10) Dr. (Smt.) K.S. Soundaram 
(11) Shri P.C. Thomas 
(12) Shri Piyu5 Tirkey 
(13) Shri Komia Mishra Madhukar 
Shri Balram lakhar replied to the debate. 
The discussion wa. .. concluded. 
On the cut motion Nos. 62 and 117 moved by Shri Basudeb 

Acharia the House divided; Ayes -146 and Nocs -250. 
Accordingly. the cut motions were negatived. 
All the other cut motions moved were negatived. 
All the Demands for Grants Nos. 1 to 4 (both Revenue Account 

and Capital Account) for which the Ministry of Agriculture is 
responsible for the amounts shown under column 6 of the .prillled List 
of Demands for Grants-Budget (General) for 11N3-94 were voted in 
full. 

'SlIhjecI 10 correcljhR. 
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(ii) At 6.08 P.M.. the following Demands for Grants (both 
Revenue Account and Capital Account) for the amounts shown 
under Column 6 of the printed List of Demands for Grants-Budget 
(General) for 1993-94 were submitted to the vote of the House and 
voted in full:-

(1) Demand Nos. 5 and 6 relating to Ministry of Chemicals and 
Fertilizers. 

(2) Demand Nos. 7 and 8 relating to Ministry of Civil Aviation 
and Tourism. 

(3) Demand No. 9 relating to Ministry of Civil Supplies. 
Consumer Affairs and Public DistribUlion. 

(4) Demand No. 10 relnting to Ministry of Coal. 
(5) Demand Nos. 11 and 12 relating to Ministry of Commerce. 
(6) Demand Nos. 13 to 15 relating to Ministry of 

Communications. 
(7) Demand No. 23 relating to Ministry of Environment and 

Forests. 
(8) Demand No. 24 relating to Ministry of External Affairs. 
(9) Demand Nos. 25 to 27. 29. 30 32 to 37 relating to Ministry of 

Finance. 
(10) Demand No. 38 relnting to Ministry of Food. 
(11) Demand No. 39 relating to Ministry of Food Processing 

Industries. 
(12) Demand Nos. 40 and 41 relating to Ministry of Health and 

Family Welfare. 
(13) Demand Nos. 47 to 50 relating to Ministry of Human 

Resource Development. 
(14) Demand Nos. 51 to 54 relating to Ministry of Industry. 
(15) Demand Nos. 55 and 56 relating to Ministry of Information 

and Broadcasting. 
(16) Demand No. 57 relating to Ministry cf Labour. 
(17) Demand Nos. 58 and 59 relating to Ministry of Law. Ju"tice 

and Company Affairs. 
(18) Demand No. 60 relating to Ministry of Mines. 
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(19) Demand No. I'll relating to Ministry of Non·C~entional 
Energy Sources. 

(20) Demand No. 62 relating to Ministry of Parlinmentary Affain;. 

(21) Demand No. 63 relating to Ministry of Personnel Puhlic 
Grievances and Pensions. 

(22) Demand No. 64 relating to Ministry of Petroleum and Natural 
Gas. 

(23) Demand Nos. 65 to 67 relating to Ministry of Planning and 
Progmmme Implementation. 

(24) Demand No. 68 relating to Ministry of Power. 
(25) Demand Nos. 69 and 70 relating to Ministry of Rural 

Development. 

(26) Demand Nos. 71 to 73 relating to Ministry of Science and 
Technology. 

(27) Demand No. 74 relating to Ministry of Steel. 

(2H) Demand Nos. 75 to 77 relating tn Ministry of Surface 
Transport. 

(29) DcnHlOd No. 78 relating to Ministry of Textiles. 

PO) Demand Nos. 79 to 81 rc\ating to Ministry of Urhan 
Devc\opmen t. 

PI) Demand No. 82 relating to Ministry of Water Resources. 

(32) Demand No. 83 relating to Ministry of Welfare. 

(33) Demand Nos. 84 and 85 rehlting 10 Department of Atomic 
Energy. 

(34) Demand No. 80 relating tn Dep&lrtment of Electronics. 

(35) Demand No. 87 rc\ating to Department of Ocean 
Development. 

(36) Demand No. 88 rel&lting to Department of Space. 

(37) Demand No. 89 rc\ating to Lok Subh ... 

(38) Demand No. 90 relating to Rajya SablHl. 

(39) Demand No. 92 relnting to Secretariat of I Ill' Vicc-PrcsiderH. 
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13. (;onrnment BiII-llltroducl'CI 
rll(' A,'propritllion (No.2) Bill. 1993 

14. Government Bill-Passed 
rllt Approprialiml (No.2) Bill. 1993. 

The mOlion for consideration of the Bill WliS moved hy Shri M. V. 
Chandrasckhar Murthy. 

Shri Ram Naik took part in the dehate. 

Sarvashri Arjun Singh. Giridhar Gomango. P.V. Narasimha Rao 
and M. Arunachalam replied to the points raised hy Mcmhcr. 

The motion for consideration was adopted lind C1allsc·hy·Clallsc 
consideration of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 

Cl:mse 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri M. V. 
CIHlndrasekhar Murthy. 

The motion was adopt cd lind the Bill was passcd. 

IS. C;uvernmenl Bill-under considerution 

Til" FiI1I1I1C(, Bill. 1993 

Time allot~d 
Time takl'n 
B,llance 

10 Hrs. 
4 Hrs. 02 MIs. 
5 Hrs. 58 Mts. 

The motion for consideration of the Bill was moved by 
Dr. Monmohan Singh. 

The following memhers took part In the dehate:-

(I) Dr. Laxminarain Pandey 
(2) Shri Shravan Kumar Patel 
(3) Prof. (Dr.) S.P. Yadav 
(4) Prof. Susanta Chakraborty 
(5) Shri S.B. Thorat 
(h) Shri Giridhari LOll Bhargava 
(7) Shri Kadambur M.R. JllIHlrdhanan 
(8) Shri Anadi Charun nas 



II 

(I)) Dr. Kartikcs" ar Patra 
(10) Shri Shyam Bihari Mishra 
(11) Shri Bhagw;1Il Shankar Rawat 
(12) Shri "archant! Singh 
(D) Shri Oscar Fernandes 
( I ~) Shri Balrai Pasi 
( 15) Dr. G. L. Kanauiia 
The disl:lIssion was not concluded. 

IfU~ P.M. 

(i.{)k .\'1Ih1111 Iltij{)/ll'I/ed til/ II A. M. on Wt'elm'.wlfI.\'. t"t' 5t" MfI.\'. 1(93) 

CK. JAIN. 
S(,C' /'('t III'\'- ( j ('1/ ('/'111. 

MG1PfPlU)MRND-1987lS-4.5.1993. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings 1 

Wednesday, May 5, 1993lVaisakha IS. 1915 (Saka) 

No. lOS 

lL.A.M. 
1. . Starred Questions 

Starred' Question Nos, 881-885 were orally answered. Replies to 
Starred Question Nos. 886-900 were laid on the Table. 
2. Unstarred Que.lions 

Replies to Unstarred Question Nos. 7716-7800 and 7802-7857 
were laid on the Table. 
3. Papen laid on the Table 

The following papcrs were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Oil and Natural Gas CommisslOlI fo~

the year 1991-92, alongwith Audited Accounts and of 
its subsidiary viz. ONGC Videsh Limited. for the year 
1991-92 under sub-section (3) of section 23 read with 
sub-section (4) of section 22 of the Oil and Natural 
Gas Commission Act. 1959. 

(ii) A copy of the Review (Hindi and English versions) oy 
the Government on the working of thc Oil and 
Natural Gas Commission for the year 1991-92 and of 
its subsidiary viz. ONGC Videsh Limitcd for the year 
1991-92. 

(2) Statement (Hindi and English versions) showing reason!> felf 
delay in layinlthe papers mentioned at (1) above. 

1 



2 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Statement relarding Review by the Government on 
the workinl of the Bharat Leather Corporation 
Limited, Agra, for the year 1991-92. 

(ii) Annual Report of the Bharat Leather Corporation 
Limited, Alra, for the year 1991-92, alongwith 
Audited ACcounts and comments of the Comptroller 
and Auditor General thereon. 

(4) Statement (Hindi and Enllish versions) showinl reasons for 
delay in layinl the papers mentioned at (3) above. 

-(5) (i) A eopy of the Annual Report (Hindi and English versions) 
of the Central Vigilance Commission, New Delhi. for the 
period from the lst January. 1991 to the 31st December. 
1991. 

(ii) A copy of the Memorandum (Hindi and English versions) 
explaining the reasons for non-acceptance of Commission's 
advice in certain cases mentioned in the Report. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

4. Meuap from RaJya Sabba 
Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 29th April. 1993. Rajya Sabha passed the Tczpur 
University Bill. 1993. 

5. BUI Passed by RaJya Sabha-Lald on the Table 
The Tezpur University Bill, /993 

6. Report of the Committee on Private Memben' BUls and Resolutions 

Sbri P.P. KaUaperwna. presented the Twenty-first Report (Hindi 
and Enalish versions) of the Committee on Private Members' Bills 
and Resolutions. 

• Laid It 1.2S P.M. 
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7. Report or the standi 111 Committee on Industry 
Shrl Manoraa,lla Bhakta laid on the Table a copy (Hindi and 

English versions) of the following Reports of the Department-Related 
Parliamentary Standing Committee on Industry:-

(1) First Report on the Demands for Grants (1993-94) of 
the Ministry of Industry. 

(2) Second Report on the Demand for Grant (1993-94) of 
the Ministry of Steel. 

(3) Third Report on the Demand for Grant (1993-94) of 
the Ministry of Mines. 

8. Statement by MInister 
The Minister of State for Communications made a statement 

regarding Telecom Tariff. 
9. Matters under Rule 377 

(1) Shri R. Dhanuskodi Athithan raised a matter regarding need 
for early construction of hospital at Mukkudal. Papakudi Union. 
Nellai Kattabhomman district. Tamil Nadu. 

(2) Smt. Santosh Chowdhary raised a matter regarding need to 
protect land in Jullandar district from degradation. 

(3) Shri K.M. Mathew raised a matter regarding need for inte-
grated tourism development plan with special emphasis on Idukki. 
Kerala. 

(4) Shri Vijay Nawal Patil raised a matter regarding need to 
increase the speed of Aurangabad-Bombay train and also attach one 
air conditioned coach to it. 

(5) Shri Ram Naik raised a matter regarding need to take over 
Prince of Wales Museum. Mumbai by Central Government and to 
rename it as 'Chhatrapati Shivaji Museum.' 

(6) Shri Dau Dayal Joshi railed a matter regarding need to take 
steps for production of more wheat and also to provide subsidy on 
fertilizers . 

(7) Shri Sukhdev Paswan raised a matter regarding need for 
conversion of Katihar~Joibani metre puge railway line into broad 
gaule. 
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(8) Shri Vishwa Nath Shastri raised a matter regarding need to set 
up a mini steel plant in Ghazipur district, Uttar Pradesh. 
(Lak Sabha adjourned at 1.40 P.M. and re-assembled at 2.46 P.M.) 
10. Covernment Bill-Paued 

Time aUotted 
Time taken 

The Finance BUI, 1993 

10 Hn. 
10 Hn. 18 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Dr. Manmohan Singh on the 4th May, 1993 continued. 

The following members took part in the debate:-
(1) Shri Rabi Ray 
(2) Shri Murli Deora 
(3) Shri Ram Naik 
(4) Shri B.N. Reddy 
(5) Prof. (Smt.) Savithiri Lakshmanan 
(6) Shri P.G. Narayanan 
(7) Shri Yaima Singh Yumnam 
(8) Shri Indrajit Gupta 
(9) Kum. Mamta Banerjee 

(10) Shri George Fernandes 
(11) Shri Nirmal Kanti Chatterjee 

Dr. Mal'Ullohan Singh replicd to the debate. 
The motion for consideration was adopted and Clause-by-Clausc 

considcration of the Bill' was taken up. 
On amendments Nos. 1 to 5 to clause 2 moved by Dr. Laxminarain 

Pandey. the House divided; Ayes -122. Noes -253. 
The amendments were accordingly negatived. 
On amendment No. 6 to Clause 2 moved by Dr. Laxminarain 

Pandey, the House divided; Ayes -110. Noes -253. 
The amendment was accordingly negatived. 
Clause 2 was adopted, as amended. 
Clauses 3 to 14 were adopted . 

• SUbject 10 correction. 
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Clause 15 was adopted. as amended. 
Dr. Manmohan Singh moved the following motion under Rule 

388:-
"That this House do suspend clause (i) of rule 80 of the Rules of 
Procedure and Conduct of Business in Lok Sabha in so far as it 
requires that an amendment shall be within the scope of the Bill 
and relevant to the subject matter of the clause to which it 
relates in its application to Government amendment No. 166 to 
the Finance Bill. 1993 and that this amendment may be allowed 
to be moved." 

The motion was adopted. 
An amendment for insertion of New Clause 15A was adopted. 
New Clause 15A was also adopted. 
Clauses 16 to 20 were adopted. 
Clause 21 was adopted. as amended. 
Clauscs 22 to 32 were adopted. 
Clause 33 was adopted. as amendcd. 
Clause 34 was adopted. 
Clause 35 was adopted. as amended. 
On amendment No. 23 to Clause 36 moved by Shri Manabcndra 

Shah. the House. divided; Ayes ·186. Noes ·249. 
The amendment was accordingly negatived. 
On amendment No. 25 to Clause 36 moved by Smt. Geeta 

Mukherjee. the House divided; Ayes ·199. Noes ·243. 
The amendment was accordingly negatived. 
Clause 36 was adopted. as amended. 
Clauses 37 and 38 were adopted. 
Clause 39 was adopted. as amended. 
Clauses 40 and 41 were adopted. 
Clause 42 was adopted. as amended . 

• SUbject to correction. 
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On amendment No. 49 to Clause 43 moved by Shri Somnath 
Chatterjee. the House. divided; Ayes -90. Noes -248. 

The amendment was accordingly negatived. 

Clause 43 was adopted. 

Clause 44 was adopted. as amended. 

Clause 45 was adopted. 

The First Schedule was adopted. as amended. 

The Second Schedule and Third Schedule were adopted. 

Clause 1. the Enacting Formula and the Long Title were adopted. 

On the motion that the Bill. as amended. be passed moved by Dr. 
Manmohan Singt,t. the House divided; Ayes -248. Noes -1,93. The ".., 
motion was accordingly adopted and the Bill. as amended. was 
passed. 

11. Report of Bullnesl Advisory Committee 

Shri P.R. Kumaramangalam presented the Twenty-eighth Report 
of the Business Advisory Committee. 

9.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 7th May, 1993) 

• Subject to cori'ection. 

MGIP(PLU)MRNC>-2032I.S-05-os·aa. 

C. K. Jain, 
Secretary-General. 

, 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceedinpJ 

Friday, May 7, 1993lVaisakha 17, 1915 (Saka) 

No. 209 

1. Starred Questions 
Starred Question Nos. 901-906 were orally answered. Replies to 

Starred Question Nos. 907-920 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 785~7862, 7864-7894, 
7896-7940, 7942-7946, 794~1973 and 7975-7993 were laid on the 
Table. 
3. Papen LaId on the Table 

The following papers were laid on the Table:-
(1) Statement (Hindi and English versions) on action taken or 

proposed tb be taken on Convention No. 170 and Rec~m
mendation No. 177' adopted by the 77th Session of the 
General Conference of the International Labour Organisa-
tion (June 1990). 

(2),Statcment (Hindi and English versions) on action taken or 
proposed to be taken on Convention No. 171, Recommen-
dation No. 178 and Protocol of 1990 adopted by the 77th 
Session of the International Labour Conference (June 1990). 

(3) A copy of the Uttar Pradesh Motor Gadi (Yatri-Kar) (Ninth 
Amendment) Niyamawali, 1992 (Hindi and English ver-
sions) published in Notification No. 1339-TIXXX-4-2(I)-P-
88 in Uttar Pradesh Gazette dated tbe 2nd September, 1992, 

1 
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under sub-section (3) of section 30 of the Uttar Pradesh 
Motor-Gadi (Yatri-Kar) Adhiniyam. 1962 read with clause 
(c) (iv) of thc Proclamation dated the 6th December. 1992 
issued by the President in relation to the' State of Uttar 
Pradesh. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Merchant Shipping (Crew Accommodation) 
Amendment Rules. 1993 (Hindi and English versions) 
published in Notification No. G.S.R. 339 (E) in Gazette of 
India dated the 29th March. 1993. under sub-section (3) of 
section 458 of the Merchant Shipping Act. 1958. 

(6) A copy of the Andaman and Nicobar Islands (Fixation of 
Rates for the Use of Landing Places. Wharves. Quays, 
Warehouses Sheds and other Miscellaneous Services) Rules. 
1991 (Hindi and English versions) publishcd in Notification 
No. G .S.R. 428 (E) in Gazette of India dated the 21st 
April. 1992, under section 6 (28) of the Indian Ports Act. 
1908. 

(7) A copy each of thc following papcrs (Hindi and English 
versions) under sub-section (4) of section 33 of the Road 
Transport Corporation Act. 1950 read with clause (c) (iv) of 
the Proclamation dated the 15th December. 1992 issued by 
the President in relation to the state of Rajasthan:-

(a) (i) Annual Accounts of the Rajasthan State Road Trans-
port Corpor.ation. Jaipur for the year 1990-91. together 
with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts 
of the Rajasthan State Road Transport Corporation. 
Jaipur, for the year 1990-9l. 

• (b) (i) Annual Accounts of the Rajasthan State Road Trans-
port Corporation, Jaipur for the year 1991-92, together 
with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts 
of the Rajasthan State Road Transport Corporation. 
Jaipur, for the year 1991-92. 
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(8) Two statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (7) 
above. 

(9) A copy of the Imports (Control) (Amendment) Order. 1993 
(Hindi and English versions) published in Notification No. 
S.O. 206(E) in Gazette of India dated the 26th March. 
1993, under sub-section (3) of section 19 of the Foreign 
Trade (Development and Regulation) Act. 1992. 

(to) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of Customs Act. 1962:-

(i) G.S.R. 293(E) published in Gazette of India dated the 
22nd March, 1993, together with an explanatory 
memorandum prescribing a eoncessional rate of cus-
toms duty of five percent ad-valorem on wood in the 
rough and wood roughly squared and half squared. but 
not further manufactured and produced or manufac-
tured in Burma. 

(ii) G.S.R. 344(E) published in Gazette of India dated the 
30th March, 1993. together with an explanatory 
memorandum regarding exemption to goods specified 
in the notification when imported into India. from the 
whole of the duty of Customs leviable thereon. 

(iii) G.S.R. 353(E) published in Gazette of India dated the 
31st March, 1993. together with an explanatory 
memorandum regarding exemption to goods manufac-
tured in Nepal containing Nepalese Labour content. 
Nepalese material content and Indian material content. 
the sum total of which, in terms of value. is not less 
than fifty percent of the ex-factory price of the goods 
when imported into India from Nepal. from thc whole 
of the duty of customs leviable thereon. subject to 
certain conditions. 

(iv) S.O. 211(E) published in Gazette of India dated the 
29th March, 1993, together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or viu-versa for the purpose of assessment of 
Imports and calculation of Stamp duty. 
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(v) S.O. 212(E) published in Gazette of India dated the 
29th March, 1993, together with L an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency d( vice-versa for purpose of assessment of 
exports and calculation of Stamp duty. 

(vi) S.O. 273(E) published in Gazette of India dated the 
27th April, 1993, together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vice-versa for purpose of assessment of 
exports and calculation of Stamp duty. 

(vii) S.O. 274(E) published in Gazette of India dated the h 
27th April, 1993, together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vice-versa for purpose of assessment of 
imports and calculation of Stamp duty. '. .. 

(11) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 38 of the 
Central Excises and Salt Act. 1944:-

(i) G.S.R. 345 (E) published in Gazette of India datcd 
the 30th March. 1993, togcther with an explanatory 
memorandum making certain amendments to certain 
Notifications mentioned in thc notification. 

(ii) G.S.R. 351(E) published in Gazette of India dated the 
31st March. 1993, together with an Explanatory 
mcmorandum making certain amcndments to notifica-
tion No. l!93-CE, dated the 28th February, 1993 so as 
to provide that goods cleared by units using brand 
names of National Small Industries Corporation and 
Small Scale Industries Development Corporation 
would also be cligible to avail of the exemption. 

(iii) G.S.R. 363(E) published in Gazettc of India dated the 
2nd April. 1993. together with an explanatory 
memorandum rescinding notification No. 258167-CE, 
dated the 2nd ·December. 1967. 
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.' (IV) G.S.R. 352(E) published in Gazette of India dated the 
31st March. 1993. together with an explanatory 
memorandum making certain amendments in the 
notification No. 13192·CE. dated the 14th May. 1992. 

(12) A copy each of the following Reports (Hindi and English 
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of 
India-Union Government (No. 2 of 1993) for the 
year ended the 31st March. 1992 (S~_Depart-
menu). \ _ 

(ii) Report of the Comptroller and Auditor General of 
India-Union Government (No. 6 of 1993) for the 
year ended the 31st March. 1992 (Civil). 

(iii) Report of the Comptroller and Auditor General of 
India-Union Government (No. 14 of 1993) for the 
year ended the 31st March. 1992 (Civil)-Disinvest-
ment of Government Shareholding in Selected Public 
Sector Enterprises during the year 1991-92. 

(iv) Report of the Comptroller and Auditor General of 
India-Union Government (No. 8 of 1993) for the 
year ended the 31st March. 1992 (Army and Ordnance 
Factories)-Defence Services. 

(v) Report of the Comptroller and Auditor General of 
India-Union Government (No. 10 of 1993) for the 
year ended the 31st March. 1992 (Railways). 

(13) A copy each of the following Notification (Hindi and 
English versions) under sub-section (3) of section 48 of the 
Life Insurance Corporation Act. 1956:-

(i) The Life Insurance Corporation of India Class III and 
Class IV Employees (Revision of Terms and Condi-
tions of Service) Second Amendment Rules. 1993 
published in Notification No. G.S.R. 46(E) in Gazette 
of India dated the 4th February. 1993. 

(ii) The Life Insurance Corporation of India Class III and 
Class IV Employees (Revision of Terms and Condi-
tions of Scrviee) Amendment Rules, 1993 publilihed in 
Notification No. G.S.R. 47(E) in Gazetle of India 
dated the 4th February. 1993. 
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(14) A copy of the Madhya Pradesh Adhyaksha Tatha Upadhy-
aksha Tatha Neta Pratipaksha (Vet an Tatha Bhatta) Laws 
(Amendment) Act. 1993 (President Act No. 9 of 1993) 
(Hindi and English versions) published in Gazette of India 
dated the 3rd April. 1993. under sub-section (3) of section 3 
of the Madhya Pradesh State Legislature (Delegation of 
Powers) Act. 1993. 

4. Minutes of Committee on Private Members' Bills and Resolutions 
Shri Sivaji Patnaik laid on the Table the Minutes (Hindi and 

English versions) of the Fourteenth to Twenty-first sittings of the 
Committee on Private Members' Bills and Resolutions held during 
the current session. 
5. Statements by Ministers 

(1) The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government Business for the week 
commencing the 10th May. 1993. 

-(2) The Minister of Commerce made a statement regarding U.S. 
Action designating India as a priority foreign country under its 
Special 301 Legislation. 
6. Motion regarding Twenty-eighth Report of the Business Advisory 

Committee 
Dr. Laxminarain Pandey moved the following motion:-

"That this House do agree with the Twenty-eighth Report of the 
Business Advisory Committee presented to the House on the 
5th May, 1993." 

The motion was adopted. 
(Lok Sabha adjourned at 1.12 P.M. and re-assembled at 2.26 P.M.) 
7. Government Bill-Passed 

Time allotted: 1 Hr. 
Time taken: 1 Hr. 02 Mts. 

The Code of Criminal Procedure (Amendment) Bill, 1993, as passed 
by Rajya Sabha 

The motion for consideration of the Bill was moved by Shri S.B. 
Chavan. 

OAt 4.02 P.M. 
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The following Members took part in the debate:-
(1) Shri Rameshwar Patidar 
(2) Shri Mohan Singh 
(3) Shri Sriballav Panigrahi 
(4) Shri M. Ramanna Rai 
(5) Shri Tej Narayan Singh 
(6) Shri Santosh Kumar Gangwar 
(7) Shri Syed Shahabuddin 

Shri S.B. Chavan replied to the debate. 
The motion for the consideration was adopted and Clause-by-

Clause consideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri S.B. 

Chavan. 
The motion was ad?pted and the Bill was passed. 

8. Motion regarding Twenty-nrst Report or Committee on Private 
Members' Bills and Resolutions 

Shri P.P. Kaliaperumal moved the following motion:-
"That this House do agree with the Twenty-first Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 5th May. 1993," 

The motion was adopted. 
9. Private Members' BiII~Introduced 

(1) The Electropathy System of Medicine (Recognition) Bill, 1993 
by Shri Vishweshwar Bhagat. 

(2) The Central Secretariat Service Bill. 1993 by Shri Ram Prakash 
Chaudary. 

(3) The High Court at Bombay (Establishment of a permanent 
Bench at Kolhapur) Bill. 1993. by Shri Udaysinghrao Gaikwad. 
10. Private Membe"" Bill-Withdrawn 

The Railway Protection Force (Amendment) Bill. 1?91 (Sub-
stitution of new Long Title for Long Title, etc.) by Shn Basudeb 
Aeharia. 
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Further discussion on the motion for consideration of the Bill 
moved by Shri Basudeb Acharia on the 27th November, 1992, 
continued. 

The following members took part in the debate:-
(1) Shri Devendra Prasad Yadav 
(2) Shri Chitta Basu 
(3) Shri Oscar Fernandes 
(4) Shri Surya Narain Yadav 
(5) Shri Govinda Chandra Munda 
(6l Shri Vishwa Nath Shastri 
(7) Shri Vijay Naval Patil 
(8) Shri Ram Vilas Paswan 
(9) Shri Gulam Mohammad Khan 

(10) Shri S.M. Lal Jan Basha 
(11) Shri Peter G. Marbaniang 
(12) Shri C.K. Jaffer Sharief 

Shri Basudeb Acharia replied to the debate. The Bill was with-
drawn by Leave of the House. 
11. Private Membert' Bill-Under Consideration 

The Agricultural Workers (Minimum Wages and Welfare) Bill, 
1992, by Shri Chandubhai Deshmukh 

Further discussion on the motion for consideration of the Bill 
moved by Shri Chandubhai Deshmukh on the 12th March, 1993 
continued. 

Thc following members took part in the debate:-
(1) Shri K.D. Sultanpuri 
(2) Shri Mahadeepak Singh Shaky a 
(3) Shri Sivaji Patnaik 
(4) Shri Gopi Nath Gajapathi 
(5) Shri Manjay Lal 
(6) Shri Vircnder Singh (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monda), the 10th May, 1993) 

MGIP(PLU)MRN~7.5.1H3. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, May 10, 19931Vaisakha 20, 1915 (Saka) 

No. 210 
11.01 A.M. 
I. Starred QuestloDJ 

Starred Question ~os. 922 and 924-927 were orally answered. 
Replies to Starred Question Nos. 921. 923 and 928-940 were laid on 
the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 7994-8061 and 8063-8135·A 
were laid \ on the Table. 
3. Personal explanation 

Shri Ghulam Nabi Azad made personal explanation in respect of a 
remark made about him by Shrimati Vijaya Raje Scindia on 7 May, 
1993 regarding the release of some arrested terrorists in Doda in the 
State of Jammu and Kashmir. 
4. Papers laid on the Table: 

The following papers were laid on the Table:-
• 

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Airlines for the year 1991-92, 
alongwith Audited Accounts, under sub-section (2) of 
section 37 and sub-section (4) of section 15 of the Air 
Corporation Act, 1953. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Airlines for the year 1991-92. 

1 
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(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Himachal Pradesh Electricity (Duty) Amend-
ment Act, 1993 (President Act No. 6 of 1993) (Hindi and 
English versions) published in Gazette of India dated the 3rd 
April, 1993, under sub-section (3) of section 3 of the Himachal 
Pradesh State Legislature (Delegation of Powers) Act, 1993. 

(4) A copy of Indian Electricity (Amendment-I) Rules, 1992 
(Hindi and English versions) published in Notification No. 
G.S.R. 45 in Gazette of India dated the 23rd January, 1993, 
under sub-section (3) of section 38 of the Indian Electricity 
Act, 1910. 

(5) (a) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, 
Calcutta, for the year 1991-92, alongwith Audited 
Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, 
Calcutta, for the year 1991-92, alongwith Audited 
Accounts. 

(iii) A copy.o! the Annual Report (Hindi and English 
versions) of the Food Craft Institute, Darjeeling. for 
the year 1991-92. alongwith Audited Accounts. 

(b) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Institute of Hotel 
Management. Catering Technology and Applied Nutrition, 
Calcutta, for the' years 1990-91 and t991-92 and the Food 
Craft Institute, Darjeeling, for the year 1991-92. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

5. Messa. From RaJya Sabha 
Secrcta~y·Gcneral reported a message for Rajya Sabha, that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Appropriation (No.2) Bill, 1993. passed by Lok Sabha on the 4th 
May. 1993. 
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6. Report of the StaDdlnl Committee on Commerce 

Shri K.P. Unnikriahnan laid on the Table a copy of the Fint 
Report of the Department Related Parliamentary Standing Commit-
tee on Commerce. 

7. Matten Under Rule 377 

(1) Shri K.D. Sultanpuri raised a matter relarding need to ensure 
that industries set up with subsidy in Himachal Pradesh were 
not shifted out of the State. 

(2) Shri Laxminarain Tripathi raised a matter regarding need to 
ensure that landless people got possession of land allotted to 
them particularly in Bahraich district of Uttar Pradesh. 

(3) Dr. S.P. Yadav raised a matter regarding need to connect 
Sambhal town in Uttar Pradesh with Gajraula by broadgaule 
rail line. 

(4) Shri Jitendra Nath Das raised a matter regarding need to 
restore Odlabari Railway Station, West Bengal. 

(5) Shri Birbal raised a matter regarding need to waive loans of 
farmers accruing due to construction of Pakka Water Course in 
Indira Gandhi Canal Project-Phase I in Rajasthan. 

(6) Shri Shravan Kumar Patel raised a matter regarding need to set 
up an aerodrome at Jabalpur, Madhya Pradesh. 

(7) Shri Ram Naik raised a matter regarding need to pay Dearness 
allowance in cash to the Central Government employees 
drawing basic pay more than Rs. 3S()()I- P.M. 

(Lok 5abha adjourned at 1.18 p.m. and re-assembled at 2.16 p.m.) 
8. Observation by lpeaker 
The Speaker made the following announcement detailing the 

procedure for considering (i) Motion for presenting an Address to the 
President under Clause (4) of Article 124 of the Constitution and (ii) 
Motion for considerinl the Report of the Inquiry Committee consti-
tuted to investigate into the grounds on which removal of Shri V. 
Ramaswami, Judge, Supreme Court of India, was prayed for: 

"What we are aoina to take up in the House now is a matter which 
involves a Judge of the Supreme Court and is of very great 
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I Importance. Therefore, the discussion may be carried out with all 
,incerity. solemnity and understanding at out command. 

There are no rules provided in the Books of Rules of the Lok 
Sabha specifically to regulate these proceedings. The procedure to be 
followed has to be decided by us. This matter was discusse.d more 
than once in the Business Advisory Committee and in the meeting 
with Leaders of all Parties and Groups in Lok Sabha during the last 
week. The broad conse'1S~ arrived at in the meeting is as follows: 

The matter may be dealt with in a very careful and sound manner 
to be very precise. correct and just and not to repeat the points, not 
to bring in extraneous points and not to complicate the issue and 
arrive at correct conclusions very neatly. Only a few Members may 
speak. The Report given by the Judges Committee and the defence 
of the Judge have been made available to the members well in time. 
The debate on the motion may be concluded today itself. if need be, 
it may continue even beyond 6 P.M. About this, I leave it to the 
judgement the House. The mover of the Motion may move the 
Motion and then speak. The Judge or the Lawyer of the Judge may 
be allowed to make submission to the House in this matter and then 
withdraw. The Mover of the motion may rcply to the debate. then 
the Motion and the Address to be presented to the president of India 
may be put vote. The motion and the Address to be passed need the 
support of majority of the total membership of the House and also 
the majority of not less than two-third Members of the House present 
and voting." 

The House agreed 
Thereafter, the Counsel rm behalf of Shri V. Ramaswami. Judge, 

Supreme Court of India was brought to the Bar of the House. 
~ 9. Motion for presentiDI an Address to the President under clause (4) 

of article 114 of the Constitution 
Time available 
Time taken 

4 hrs. 
6 hrs. 29 mts. 

SHRI SOMNA TH CHATTERJEE moved the· following mo-
tion:-
"This House resolves that an address be presented to the 

President for the removal from office of Justice V. Ramas-
wami of the Supreme Court of India for his following acts of 
misbehaviour:-

--------------------.-------------------------------.~ 
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(1) That during his tenure as Chief Justice, Punjab and Haryana 
between November 1987 and October 1989, Justice, V. 
Ramaswami personally got purchased carpets and furniture 
for his residence and for the High Court cosling about Rs. SO 
lakhs from public funds from handpicked dealers at highly 
inflated prices. This was done without inviting public tenders 
and by privately obtaining a few quotations, most of which 
were forged or bogus. 

(2) That he also got payments made to har1d-picked dealers for 
furniture and carpets ostensibly purchased for his residence 
which were never delivered. 

(3) That he misappropriated some of the furniture, carpets and 
other items purchased from Court funds for his official 
residence costing more than Rs. 1,50,000 and did not account 
for the same at all. 

(4) That he replaced several items of furniture, carpets and 
suitcases etc. of a value of more than Rs. 30,000 which had 
been purchased by him for his official residence from public 
funds, by old and inferior quality items. with the object of 
deriving undue benefit for himself. 

(5) That he purchased from public funds more than Rs. 13 lakhs 
worth of furniture and othcr associated items for his oficial 
residence at Chandigarh even though he was entitled to 
furniture worth Rs. 38,5001- only. that in the procell, he 
wilfully evaded several rules. and sanctioned money for such 
purchases by splitting up bills. 

(6) That he got purchased 25 silver maces for the High Court at 
a cost of Rs. 3,60,000;- from a firm at his home town in 
Madras at highly inflated prices without inviting competitive 
quotations. This was donc even after the other judges of the 
High Court had opposed the purchase of these maces on the 
ground that they were wholly unneccessary and appeared to 
be a relic of thc colonial past. 

(7) That he misused public funds to the extent of Rs. 9.10 lakhs 
by making the court pay for non-official calls made on his 
residential telephones at Chandigarh during his 22-1/2 months 
in office as Chief Justice of Punjab and Haryana High Court. 
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(8) That he abused his authority as Chief Justice to make the 
Punjab and Haryana High Court pay Rs. 76,150 for even his 
residential telephones at Madras. 

(9) That he misused his staff cars provided to him by taking 
them from Chandigarh to hill stations for vacations and to 
Madras for his soo's wedding and spent more than Rs. one 
lakh of public mODey for paying for the petrol of these staff 
cars. He even got himself paid for false petrol bills and other 
false bills relating to car repairs, etc. 

(10) That he sanctioned as official the pleasure trips or the trips 
made for his own personal work by his subordinate staff to 
places like Madras, Mussourie, Manali, etc., even though 
there was no official work to be done in those places. 

(11) That be gave four unjustified promotions each within 18 
months to several members of the subordinate staff of the 
Hiah Court whom he misused for aiding and abetting his 
above acts done for his personal gain." 

-10. Motion for conslderlllI the report of the Inquiry Committee 
constituted to lovestilate Into the arounds on which removal of 
Shrl V. RamaswamJ, Jud., Supreme Court of India, was prayed 
for 

Shri Somnath Chatterjee also moved the following motion:-
"This House do consider the Report of the Inquiry Committee in 
regard to investigation and proof of the misbehaviour alleged 
against Shri V. Ramaswami, Judge, Supreme Court of India, 
which was laid on the Table of the House on 17 December, 
1992." 

The Counsel on behalf of Shri V. Ramaswami, Judge, Supreme 
Court of India then made submissions on the motions at paras 9 and 
10 above. 

The Counsei then withdrew. 
The discussion was not concluded. 

9.07 P.M. 
(Lok Sabha adjourned tilL 11 A.M. on Tuesday, the 11th May, 1993) 

·Disc:u~sed toaethcr 
MGIP(PLU)MRN~2143L~10-5-SI3. 

C.K. JAIN, 
. ,Secr.uuy-General. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday. May 11. 1993lVaisakha 21, 1915 (Saka) 

No. 211 
11.01 A.M. 

1. Starred Question. 

Starred Question Nos. 941. 943-946 were oralfyanswercd. Rcplies 
to Starred Question Nos. 942. 947-960 were laid on thc Table. 

2. Short Notice Question 

Short Notice Question No.1 addressed to the Minister of Informa-
tion and Broadcasting was orally answered and supplcmentaries 
thereon were also answered. 

3. Unstarred Questions 
Replies to Unstarred Question Nos. 8136-8201, 8203-8231 and 

8233-8248 were laid on the Table. 
A statement by the Deputy Minister for Education and Culture in 

the Ministry of Human Resource Development correcting the reply 
given on 6 April. 1993 to Unstarred Question No. 5088 regarding 
appointment of Urdu Teachers was also laid on the Table. 

4. Papen Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the' Report (Hindi and English versions) of the 

Comptroller and Auditor General of India - Union Govern· 
ment (No. 12 of 1992) - (Commercial) - Indian Telephone 
Industries Limited under article 151(1) of the Constitution. , . 

1 
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(2) (i) A copy of the Annual Report (Hindi and English versions) 
of the Veterinary Council of India. New Delhi. for the year 
1991-92. alongwith Audited Accounts. qnder sub-section (4) 
of section 62 of the Indian Veterinary Council Act. 1984. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Veterinary Council of 
India. New Delhi. for the year 1991-92. 

(3) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Public Cooperation and Child 
Development. New Delhi. for the year 1991-92. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi anu English versions) by the 
Government on the working of the National Institnte of 
Public Cooperation and Child Development, New Delhi. for 
the year 1991-92. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India - Union Govern-
ment (No.9 of 1993) for the year ended the 31st March. 1992 
- (Defcnce Services - Air Force and ]'(avy). under article 
151(1) of the Constitution. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the Raja Rammohun Roy Library Foundation. Calcutta. 
for the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Raja Rammohun Roy 
Library Foundation. Calcutta. for the year 1991-92. 

(8) Statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (7) abov,e. 

(9) A copy of the Annual Report (Hindi and English versions) of 
the Rashtriya Sanskrit Sansthan. New Delhi. for the year 1991-
92. 
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(10) (i) A copy of the Annual Report (Hindi and English versions) 
of the Kendriya Vidyalaya Sangathan. New Delhi. for the 
year 1990-91. 

(il) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Kendriya Vidyalaya Sangathan. New Delhi. for 
the year 1990-91. together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) regarding Review by 
the Government on the working of the Kendriya Vidyalaya 
Sangathan. New Delhi. for the year 1990-91. 

(11) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1:» above. 

(12) (i) A eopy of the Annual Report (Hindi and English versions) 
of the Bal Bhavan Society. India. New Delhi. for the year 
1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Bal Bhavan Society. India. New Delhi. for the 
year 1991-92. together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) regarding Review by 
the Government on the working of the Bal Bhavan Society. 
India. New Delhi. for the year 1991-92. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English verSions) 
of the Indian Institute of Management. Bangalore. for the 
year 1990-91. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Institute of 
Management. Bangalore. for the year 1990-91. 

(IS) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) (i) A copy of the ,Annual Report (Hindi and English versions) 
of the Kendriya Hindi Shikshan Mandai. (Central Institute 
of Hindi) Agra. for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and Engli~h ver-
sions) of the Kendriya Hindi Shikshan Mandai. (Central 
Institute of Hindi) Agra. for the year 1991-92. together with 
Audit Report thereon. 
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(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Kendriya Hindi Shik-
shan Man$1 (Central Institute of Hindi) Agra. for the year 
1991-92. 

(17) Statement (Hindi and English versions) showing reuons for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English versions) 
of the Board of Apprenticeship Training (Southern Region) 
Madras. for the year 1991-92. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Boa,d of Apprenticeship 
Training (Southern Region). Madras. for the year 1991-92. 

(19) Statement (Hindi and English venions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) (i) A copy of the Annual Report (Hindi and English venions) 
of the Board of Apprenticeship Training (Western RcJion) 
Bombay. for the year 1991-92. alonpith Auditcd Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Board of Apprenticeship 
Training (Western Region) Bombay, for'the year 1991-92. 

(21) Statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (20) above. 

(22) A copy of the Annual Accounts (Hindi and English versions) of 
the Aligarh Muslim University, Aligarh, for the year 1991-92. 
together with Audit Report thereon. 

(23) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

S. Mesa,e. from RaJy. S.bh. 
Secretary-General reported the following melSages from Rajy. 

Sabha:-
(1) That at its sitting held on the Sth May,' 1993, Rajya Sabha 

paued the Transplantation of Human Organs Bill. 1993. 
(2) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Finance Bill, 1993, paued by Lok Sabh.J 
on the Sth May, 1993. 
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6. Bm PUled by RaJya Sablaa-Lald on the "rable 
Tht Transplantation of Human Organs Bill, 1993 

7. Report of the Committee on Goyernment Assurances 

Dr. Laxminarain Pandey presented the Twelfth Report (Hindi and 
English versions) of the Committee on Government Assurances. 

S. GOYfrnment Bill-Withdrawn 

The Delhi Municipal Corporation (Amendment) Bill. 1993. 

The motion for leave to withdraw the Bill moved by Shri S.B. 
Chavan was opposed. The motion was adopted and the Bill was 
withdrawn. 

9. Matten Under Rule 377 

(1) Dr. Vasant Pawar raised a matter regarding need for widcning 
of National Highway No. 4 from Bombay-Nasik-Pimpalgaon-Bas-
want. 

(2) Shri Manphool Singh raised a matter regarding need to sanction 
more funds for ~arly commissioning of thermal powcr plant at 
Suratgarh tchsil of Sriganganagar district, Rajasthan. 

(3) Shri Sriballav Panigrahi raised a matter, regarding need to 
enforce prohibition in the country. 

(4) Prof. Prem Dhumal raised a matter regarding need to provide 
dues of royalty on hydel power to Himachal Pradesh Government. 

(5) Shri Kashiram Rana raised a matter regarding need to give 
priority to the work of four-laning of road between Vadodara and 
Maharashtra border. 

(6) Shri Rambadan raised a matter regarding need to formulate 
new child labour policy. 

(7) Shri Pro bin Deb raised a matter regardina need to sanction 
road from North Guwahati-Kuruooa-Paneri to Bhairalekunda and 
provide funds for it. 

(S) Shri Sanat Kumar Mandai raised a matter regarding need to 
provide financial assistance to West Bengal Government for renova-
tion of sick industrics in the State. 
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(Lok Sabha adjourntd at 1.14 P.M. and ~-lUltmbltd .t 2.18 P.M.) 
Time taken: 15 Hrs. 35 Mts. 

*10. Motion tor presentfnl an Address to the President under clause 
(4) of article 124 or the Constitution 

Discussion on the following motion moved by Shri Somnath 
Chatterjee on the 10th May, 1993 continued:-

"This House resolves that an address be presented to the President 
for the removal from office of Justice V. Ramaswami of the 
Supreme Court of India for his following acts of misbe-
haviour:-

(1) That during his tenure as Chief Justice, Punjab and 
Haryana between November 1987 and October 1989. 
Justice V. Ramaswami personally got purchased carpets 
and furniture for his residence and for the High Court 
costing about Rs. 50 lakhs from public funds from 
handpicke~ dealers at highly inflated prices. This was 
done without inviting public tenders and by privately 
obtaining a few quotations, most of which were forged or 
bogus. 

(2) That he also got payments made to handpicked dealers 
for furniture and carpets ostensibly purchased for his 
residence whieh were never delivered. 

(3) That he misappropriated some of the furniture, carpets 
and other items purchased from Court funds for his 
official residence costing more than Rs. 1,50.000 and did 
not account for the same at all. 

(4) That he replaced several items of furniture, carpets and 
suitcases etc. of a value of more than Rs. 30.000 which 
had been purchased by him for his official residence from 
public funds, by old and inferior quality items • .with the 
object of deriving undue benefit for himself. 

• Item NOI. 10 and 11 diacuaed toaether. 
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(5) That he purchased from public funds more than Rs. 13 
lakhs worth of furniture and other associated items for 
his official residence at Chandigarh even though he was 
entitled to furniture worth Rs. 38,500/- only. That in the 
process, he wilfully evaded several rules, and sanctioned 
money for such purchases by splitting up bills. 

(6) That he got purchased 25 silver Glaces for the High 
Court at a cost of Rs. 3,60,0001- from a firm at his 
home town in Madras at highly inflated prices without 
inviting competitive quotations. This was done even 
after the other judges of the High Court had opposed 
the purchase of these maces on the ground that they 
were wholly unnecessary and appeared to be a relic of 
the colonial past. 

(7) That he misused public funds to the extent of Rs. 9.10 
lakhs by making the court pay for non-official calls 
made on his residential telephones at Chandigarh during 
his 22·lh.months in office lUI Chief Justice of Punjab and 
Haryana High Court. 

(8) That he abusecl his authority as Chief Justice to make 
the Punjab and Haryana High Court pay RI. 76.150 for 
even his residential telephones at Madras. 

(9) That he misused his staff cars provided to him by taking 
them from Chandigarh to hill stations for vacations and 
to Madras for his son's wedding and spent more than 
Rs. one lakh of public money for paying for the petrol 
of these staff cars. He even got himself paid for· false 
petrol bills and other false bills relating to car repairs, 
etc. 

(10) That he sanctioned as official the pleasure trips or the 
trips made for his own personal work by his subordinate 
staff to places like Madras, Mussourie, Manali. et~., 
even though there was no official work to be done In 

those places. 
(11) That he gave four unjustified promotions each within 18 

months to several members of the subordinate staff of 
the High Court whom he misused for aiding. ~?d 
abetting his above acts done for his personal gain. 
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*11. Motion for conslderfna the report of the inquiry Committee 
constituted to lnv_tilate Into tbe aroundl on wbleb removal of 
Sbri V. Ramalwaml, Judie, Supreme Court of India, wal 
prayed for 

Discussion on the following motion moved by Shri Somnath 
Chatterjee on the 10th May, 1993 Continued:-

"This HoulC do consider tbe Report of tbe Inquiry Committee in 
regard to investigation and proof of the misbehaviour 
alleged against Shri V. Ramalwami, Judge, Supreme Court 
of India, which was laid on the Table of the House on 17 
December, 1992." 

The following members took part in the combined debate on the 
motions at paras 10 .nd 11 above:-

(1) Shri Jaswant Singh 

(2) Dr. Debi Prasad Pal 

(3) Shri George Fernandes 

(4) Shri R. Prabhu . 

(5) Shri Sobhanadreeswara Rao Vadde 

(6)' Shri Mani Shankar Aiyar 

(7) Shri Bhogendra lha 

(8) Sh'ri K.P. Unnikrishnan 

(9) Shri C.K. Kuppuswamy 

(10) Shri Inder lit 

(11) Smt. Chandra Prabha Urs 

Shri Somnath Chatterjee replied to the debate. 

On the motion at para 10 above and on the following Address, the 
House divided:- . 

-Item Nos. 10 and 11 dilCUaed topther. 
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ADDRESS TO THE PRESIDENT UNDER CLAUSE (4) OF 
ARTICLE 124 OF THE CONSTITUTION 

Whereas a notice was given of a motion for presenting an addTCII 
to the President praying for the removal of Shri V. Ramaswami from 
his office as a Judge of the Supreme Court of India by not less than 
one hundred members of the Ho~ of the People (as specified in the 
Annexure 'A' attached herewith ); . 

And whereas the said motion was admitted by the Speaker of the 
House of People; 

And whereas an Inquiry Committee consisting of -

(a) Shri P.B. Sawant, a Judge of the Supreme Court of Inida, 

(b) Shri P.O. Desai, Chief Justice of the High Court at Bombay, 
and 

(c) Shri O. Chinnappa Reddy, a distinguished Jurist, was 
appointed by the Speaker of the House of the People for the 
purpose of making an investigation into the ground'i on which 
the removal of the said Shri V. Ramaswami from his office as 
a Judge of the Supreme Court of India has been prayed for; 

And whereas the said Inquiry Committee has, after an examination· 
made by it. submitted a report containing a finding to the effect that 
Shri V. Ramaswami is guilty of the misbehaviour specified in such 
report (a copy of which is enclosed and marked as Annexure 
'B'@@); 

And whereas the motion afore-mentioned, having been adopted by 
the House of the People in accordance with the,provisions of clause 
(4) of article 124 of the Constitution of India, the misbehaviour of the 
said Shri V. Ramaswami is deemed, under sub-section (3) of section 
6 of the Judges (Inquiry) Act, 1968. to have been proved; 

Now, therefore, the House of the People requests the President to 
pass an order for the removal of the said Shri V, Ramaswami from 
his office as a Judge of the Supreme Court of India. 

£ See para 10. 
@@ As laid on the Table of the House on 17 December, 1992. 



The result of the division:-
Ayes -196 

Noes -Nil 
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According. the motion and the Address were declared as not 
carried by the required majority in accordanCe with aause (4) of 
article 124 of the Constitution of India. 

11.24 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 

12th May, 1993) 

·Subject to correction. 
MGIP(PLU)MRND-2187LS-11.5.93. 

C.K. JAIN. 
Secretary-General. 
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Wednesday, May 12, 1993IVaisakha 22, 1915 (Saka) 

No. 211 
11.02 A.M. 
1. Starred Questions 

Starred Question Nos. 961-964 were orally answered. Replies to 
Starred Question Nos. 965-980 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 8249-8255. 8257-8280. 
8282-8378 and 8378-A were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Statement regarding Review by the Government OD 
the working of the Nuclear Power Corporation of 
India Limited. New.Delhi. for the year 1991-92. 

(ii) Annual Report of the Nuclear Power Corporation of 
India Limited, New Delhi. for the year 1991-92. 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing reuolU for 
delay in ,laying the papers mentioned at (1) above. 

1 
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(3) A copy of the Companies (Appointment and Qualifications of 
Secretary) (Amendment) Rules, 1993 (Hindi and English ver-
sions) published in Notification No. G.S.R. 372(E) in Gazette 
of India dated the 13th April, 1993, under sub-section (3) of 
section 642 of the Compani~s Act, 1956. 

(4) A copy of th~ Notification No. S.O. 218(EYI8A11DR~3 
(Hindi and English versions) published in Gazette of India 
dated the 31st March, 1993 regarding extension of period of 
take over of the management of Messrs Lily Biscuit Company 
(Private) Limited and Messrs Lily Barley Mills Private Limited, 
Calcutta, upto the 31st March, 1994, under sub-section (2) of 
section 18A of the Industries (Development and Regulation) 
Act, 1951. 

(5) A copy of the Notification No. S.O. 219(EYl8AAIIDR~3 
(Hindi and English versions) published in Gazette of India 
dated the 31st March, 1993 regarding extension of take over of 
management of Messrs Apollo Zipper Company Private 
Limited, Calcutta, upto the 31st March, 1994 under sub-section 
(2) of section 18AA of the Industries (Development and 
Regulation) Act, 1951. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Pay) First Amend-
ment Rules, 1993 published in Notification No. G.S.R. 
84 in Gazette of India dated the 13th February, 1993. 

(ii) The Indian Administrative Service (Fixation of Cadre 
Strength) First Amendment Regulations, 1993 pub-
lished in Notification No. G.S.R. 85 in Gazette of 
India dated the 13th February, 1993. 

(iii) The Indian Police Service (Fixation of Cadre Strength) 
Amendment Regulations, 1993 published in Notifica-
tion No. G.S.R. 97 in Gazette of India dated the 
20th February 1993. 
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(iv) The Indian Administrative Service (Fixation of C;dre 
Strength) Amendment Regulations, 1993 published in 
Notification No. G.S.R. 98 in Gazette of India dated 
the 20th February, 1993. . 

(v) The Indian Police Service (Pay) First Amendment 
Rules, 1993 published in Notification No. G.S.R. 99 in 
Gazette of India dated the 20th February, 1993. 

(vi) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1993 published in 
Notification No. G.S.R. 100 in Gazette of India dated 
the 20th February, 1993. 

(vii) The Indian Police Service (Fixation of Cadre Strenph) 
Third Amendment Regulations, 1993 published in 
Notification No. G.S.R. 118 in Gazette of India dated 
the 27th February, 1993. 

(viii) The Indian Police Service (Pay) Second Amendment 
Rules, 1993 published in Notification No. G.S.R. 119 
in Gazette of India dated the 27th February, 1993. 

(ix) The Indian Administrative Service (Fixation of Cadre 
Strength) Second Amendment, Regulations, 1993 pub-
lished in Notification No. G.S.R. 125 in Gazette of 
India dated the 6th March, 1993. 

(x) The Indian AdminJstrative Service (Pay) Second 
Amendment Rules, 1993 published in Notification No. 
G.S.R. 126 in Gazette of India dated the 6th March, 
1993. 

(xi) The Indian Police Service (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1993 published in 
Notification No. G.S.R. 33S(E) in Gazette of India 
dated the 26th March, 1993. 

(xii) The Indian Police Service (pay) Third Amendment 
Rules, 1993 published in Notification No. G.S.R. 
336(E) in Gazette of India dated the 26th March, 
1993. 
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(xiii) The Indian Forest Service (Cadre) Amendment Rules, 
1993 published in Notification No. G.S.R. 379(E) in 
Gazette of India dated the 19th April, 1993. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Elictronics Research and Develop-
ment Centre, Calcutta, for the year 1991-92, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Electronics Research and Development Centre, Cal-
cutta, for the year 1991-92. 

(8) Statement (Hindi and English versions) showing reasons for" 
delay in laying the papers mentioned at (7) above. 

4. Messaaes from RaJya Sabha 

Secretary-General reported the following messages from Rajya 
Sabha:-

(i) That at its sitting held on tht: 27th April, 1993, Rajya 
Sabha concurred in the recommendation of Lok Sabha 
to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of 
Lok Sabha for the term ending on the 30th April, 1994 
and also communicated the names of the following 
members of Rajya Sabha who had been elected to the 
said Committee:-

(1) Shri S.S. Ahluwalia 
(2) Shri Somappa R. Bommai 
(3) Shri Anant Ram laiswal 
(4) Miss Saroj Khaparde 
(5) Shri Murasoli Maran 
(6) Shrimati Jayanthi Natarajan 
(7) Shri Viren J. Shah 

(ii) That at its sitting held on the 27th April, 1993, Rajya 
Sabha concurred in the recommendation of Lok Sabha 
to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Undertakings 
of 



s 
Lok Sabha for the term ending on the 30th April, 199-4 
and also communicated the names of the followm, 
members of Rajya Sabha who had been elected to the 
said S:;omqtittee:-

(1) Shri Sunil Basu Ray 
(2) Shri R.K. Dhawan 
(3) Dr. Murli Manohar Joshi 
(4) Shri V. Narayanasamy 
(5) Shri Santosh Kumar Sahu 
(6) Shri Pravat Kumar Samantaray 
(7) Shri G. Swaminathan 

(iii) That at its sitting held on the 27th April, 1993, Rajya 
Sabha adopted motion' to join the Committee of both 
the Houses on the Welfare of Scheduled Castes and 
Scheduled Tribes for the term ending on the 30th 
April, 1994, and had elected the following members of 
Rajya Sabha to serve on the said Committee:-

(1) Sbri Prakash Yashwant Ambedkar 
(2) Shri N.E. Balaram 
(3) Shri Ram Deo Bhandari 
(4) Dr. Faguni Ram 
(5) Shri Dipen Ghosh 
(6) Shrimati Kailashpati 
(7) Shri G. Y. Krishnan 
(8) Shri Mentay f»admanabham 
(9) Shri Ram Ratan Ram 

(10) Shri Nyodek Yonggam 

5. Motion repnilDI Report of Joint committee-Extension or Time 

SHRI RAM NIWAS MIR DHA moved the following Motion:-

"That this House do extend upto the last day of the first week of 
the Monsoon Session, 1993, the time for 'presentation Of. t.he 
report of the Joint Committee to enquire into irregulantles 
in securities and banking transactions." 

The motion was adopted. 



6. Matters UDder Rule 377 
(1) Sbri Vishveshwar Bhagat raised a matter regarding need to 

declare Siwni-Balagbat-Arjuni road in Uttar Pradesh as National 
Highway. 

(2) Shri R. Dhanuskodi Athithan raised a matter regarding need to 
introduce train services between Kanyakumari and Madras via 
Tirunelveli-Madurai-Diodigul-Karur-Salem-Jolarpet. 

(3) Kum. Frida Topno raised a matter regarding need to establish 
a Central University at Rourkela in Orissa. 

(4) Shri Gopi Nath 'Gajapathi raised a matter regarding need to 
develop Gopalpur Minor Port in Orissa into all loI.eather Major Port. 

(5) Shri Rajvir Singh raised a matter regarding need for construc-
tion of separate bridges for road and rail traffic on river Ganga at 
Katchhala in Uttar Pradesh. 

(6) Sri Dattatraya Bandaru raised a matter regarding need to bring 
legislation banning all lotteries in the country. 

(7) Shri Govind Chandra Munda raised a matter regarding need to 
provide financial assistance to Orissa Government to tackle drought 
and drinking water problem in Keonjhar district. 

(8) Shri Uddhab Barman raised a matter regarding need to provide 
\'ftter road communication system in Barpeta, West Bengal. 

(9) Shri Barelal latav raised a matter regarding need to expedite 
construction of bridges at Asan and Paly in Morena district, Madhya 
Pradesh. 
(Lok Sabha adjourned at 1.18 P.M. and re-Q.Ssembled at 2.26 P.M.) 
7. Statement by Minister 

The Minister of State in the Ministry of External Affairs made a 
statement regarding visit of Bangladesh Minister for Communications, 
Col. Oli Ahmed, to the Chakma refugees camps on 8-9 May, 1993. 

Time taken-5 Hrs. 11 Mts. 
8. Statutory Resolutions-Adopted 

Shri S.B. Chavan moved the following resolutions:-
·(1) "That this House approves the continuance in force of tbe 

Proclamation, dated the 6th December, 1992 in respect of 

"Discussed together, 
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Uttar Pradesh, issued under article 356 of the Constitution by 
the President, for a further period of six months with effect 
from the 6th June, 1993." 

An amendment was moved by Shri Ram Naik. 
-(2) "That this Hosue approves the continuance in force of the 

ProclamaJjon, dated the 15th December, 1992 in respect of 
Madhya Pradesh, issued under article 356 of the Constitution 
by the President, for a further period of six months with effect 
from the 15th June, 1993." 

An ~mendment was moved by Shri Ram Naik. 
-(3) "That this House approves the continuance in force of the 

Proclamation, dated the 15th December, 1992 in respect of 
Himachal Pradesh, issued under article 356 of the Constitution 
by the President, for a further period of six months with effect 
from the 15th June, 1993." 

An amendment was moved by Shri Ram Naik. 
-(4) "that this House approves the continuance in force of the 

Proclamation, dated the 15th December, 1992 in respect of 
Rajasthan, issued under article 356 of the Constitution by the 
President for a further period of six months with effect from 
the 15th June. 1993." 

An amendment was moved by Shri Ram Naik. 

The following members took part in the combined debate:-

(1) Shri Sushil Chandra Verma· 
• (2) Shri Bheru Lal Meena 

(3) Shri Mohan Singh 
(4) Shri Ajoy Mukhopadhyay 
(5) Shri Aslam Sher Khan 
(6) Shri Satya Deo Singh 
(7) Shri Vishwanath Shastri 
(8) Shri Vijay Naval Patil 
(9) Shri Chitta Basu 

(10) Shri Dau Dayal Joshi 

• Discussed tOlesher. 



(11) Shri R. Naidu Ramasamy 
(12) Shri K.O. Sultanpuri 
(13) Shri Chandrajit Yadav 
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(14) Shri Kamla Mishra Madhukar 
(IS) Prof. Prem Ohumal 
(16) Shri Yaima Singh Yumnam 
(17) Sbri S.M. Lal Jan Basha 
(18) Dr. Laxminarain Pandey 
(19) Md. Ali Ashraf Fatmi 
Shri S.B. Chavan replied to the debate. 
All the amendments moved were negatived. 
The Resolutions were adopted. 

7.44 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 13th May, 1993) 

MGIP(PLU)MRND-220SLS-12.5.93. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. May 13. 1993lVaisakha 23. 1915 (Saka) 

No. 213 
11.02 A.M. 
1. Starred QuesUons 

Starred Question Nos. 981. 982. 984 and 985 were orally answered. 
Replie!\ to Starred Question Nos. 983. and 986-1000 were laid on the 
Tallie. 
2. Unstarred QuesUoOI 

Replies to Unstarred Question Nos. 8379-8535 and 8535-A were 
laid on the Tallie. 
(Lok Sahha adjourned at 1.06 P.M. and re-aaembled at 1.15 P.M.) 
3. Papers Laid 00 the Table 

The following papers were laid on the Table:-
(1) A cPpy each of the following papers (Hindi and English 

versions) under sub-section (1) of section' 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the 
Artificials Limbs Manufacturing Corporation of India. 
Kanpur. for the year 1991-92. 

(ii) Annual Report of the Artificial Limbs Manufacturing 
Corporation of India. Kanpur. for the year 1991-92. 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 
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(2) Statement (Hindi and English venions) showing reasons for 
delay in laying the papers mentioned .at (1) above. 

(3) (i) A copy of the Annual Report 'tHindi and English 
versions) of the National Institute of Rehabilitation 
Training and Research. Cuttaek. for the year 1991-92. 
alongwith Audited Accounts. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the National Insti-
tute of Rehabilitation Training and Research. Cuttaek. 
for the year 1991-92. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coal Mines Provident Fund. Coal 
Mines Family Pension and Coal Mines Deposit Linked 
Insurance Schemes. for the year 1991-92. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versionli) by 
the Government on the working of the Coal Mines 
Provident Fund. Coal Mines Family Pension and Coal 
Mines Deposit Linked Insurance Schemes. for the year 
1991-92. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Gujarat Cancer and Research Institute. 
Ahmedabad. for the year 1990-91. 

(ii) A copy of the Annual Accounts ,(Hindi and English 
versions) of the Gujarat Cancer and Research Institute. 
Ahmedabad. for the year 1990-91. together with the 
Audit Report thereon. 

(iii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the Gujarat Cancer 
and Research Institute. Ahmedabad. for the year 1990-
91. . 
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(8) A statement (Hindi and En8lish versions) showing reasons for 
delay in layin8 the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Gujarat Cancer and Research Institute, 
Ahmedabad, for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Gujarat Cancer and Research Institute, 
Ahmedabad, for the year 1991-92, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Gujarat Cancer 
and Research Institute, Ahmedabad, for the year 1991-
92. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Aeharya Harihar Regional Centre for 
Cancer Research and Treatment Society, Cuttack, for 
the year 1990-91, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Acharya Harihar 
Regional Centre far Cancer Research and Treatment 
Society, Cuttaek, for the year 1990-91. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Ceptral Councit' for Research on 
Homocopathy, New Delhi, for the year 1991-92. along-
with Audited Accounts. 

(ti) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Council 
for Research in Homoeopathy. New Delhi • for the year 
1991~92. 

(14) Statement (Hindi and English versions) showing reasons for 



delay in layin. the papen mentioned at (13) above. 
(15) A copy of the Annual Accounts (Hindi and English version!') 

of the Chittaranjan National Cancer Institute. Calcutta. for 
the year 1991-92. together with Audit Report thereon. 

(16) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

(17) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government ..In the working of the 
Hospital Services Consultancy Corporation (India) 
Limited. New Delhi. for the year 1991-92. 

(ii) Annual Report of the Hospital Services Consultancy 
Corporation (India) Limited. New Delhi. for the year 
1991-92. alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(18) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and Engli!ih 
versions) of the International In!ititutc for Population 
Sciences. Bombay. for the year 1991-92. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the International 
Institute for Population Sciences. Bombay. for the year 
1991-92. 

(20) Statement (Hindi and Engli ... h versions) showing reasons for 
delay in laying the papers mentioned at (19) above. 

(21) (i) A copy of the Annual Report (Hindi and Engli!ih 
versions) of the National Academy of Medical Sciences 
(India) New Delhi. for the year 1991-92. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
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the Government on the working of the National 
Academy of Medical Sciences (India). New Delhi. for 
the year 1991-92. 

(22) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers ptentioned at (21) above. 

4. Messaaes from RaJy. Sabha 
Secretary-General reported the following mes.~ages from Rajya 

Sabha:-

(i) That at its sitting held on the 10th May. 1993. Rajya Sabha 
agreed to the amendments made by the Lok Sabha at its 
sitting held on the 19th April. 1993. in the Coal Mines 
(Nationalisation) Amendment Bill. 1992. 

(ii) That at its sitting held on the 11th May. 1993. Rajya Sabha 
concurred in the recommendation of Lok Sabha to elect one 
member of the Rajya Sabha to the loint Committee on 
Offices of Profits to fill the vacancy caused by the resigna-
tion of Shri Sam Pal and also communicated the name of 
Shri Sarada Mohanty. Member of Rajya Sabha. who had 
been elected to the said Committee. 

5. Report of the Committee on Petitions 
Shri P.G. Narayanan presented the Seventh Report (Hindi and 

English versions) of the Committee on Petitions. 

6. Government Bill-Introduced 
The Recovery of Debts due to Banles and FintmcioJ 'n"titlltion.f Bill, 
1993 
7. Matters under Rule 377 

(1) Dr. Krupasindhu Bhoi raised a matter regarding need to 
upgrade AIR station at Sambalpur. Orissa and set up Regional News 
Unit there. 

(2) Shri Bhawani Lal Verma raised a matter regarding need to take 
steps to solve acute drinking water problem ;'Bilaspur region of 
Madhya Pradesh. 
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(3) Shri Shantaram Potdukhe raised a matter regarding need to 
provide adequate railway facilities at Chandrapur Railway Station of 
Central Railways. 

(4) Shri Kabindra Purukayastha raised a matter regarding need to 
complete Karbi Longpi Hydel Eleetric Project in Assam. 

(5) Shri Shyam Bihari Mishra raised a matter regarding need to 
take steps to overcome drinking water problem in Uttar Pradesh. 

(6) Shri P.C. Thomas raised a matter rcgarding need to providc 
more facilities to public telephone booth operators. 

(7) Shri Santosh Kumar Gangwar raiscd a mattcr regarding nced to 
relene money from Central Road Fund to Uttar Pradesh Govern-
ment and clear pending proposals of the Statc. 

(8) Shri A. Charles raised a mattcr regarding nced to resumc air-
bus service from Delhi to Trivandrum via Bombay. 

(9) Shri Braja Kishore Tripathy raiscd a matter regarding need to 
modcrnise proposed Civil Aerodrome at Bhubaneshwar. 
8. Government BlIIl-Paued 

Time allotted: 1 Hr. 30 Mts. 
Time taken: 1 Hr. 32 Mts. 

(1) Th~ Employment of ManUllI SCQvengers and Construction of 
Dry Latrines (Prohibition) Bill. 1993. 

The motion for consideration of the Bill was moved by Shri Mukul 
Wasnik. 

Three amendments for the circula\ion of thc Bill for the purpose of 
cliciting opinion thereon were moved by Shri Dau Dayal Joshi. Smt. 
Girija Devi and Shri Girdhari Lal Bhargava. 

The following members took part in the debatc:-
(1) Shri Shyam Bihari Misra 
(2) Shri Ram Vila.~ Paswan 
(3) Shri Uddhab Barman 
(4) Shri Vishwa Nath Shastri 
(5) Shri Girdhari Lal Bhargava 
(6) Shri Kamla Mishra Madhukar 



(7) Shri Mohan Singh 
(8) Shri P .C. Thomas 
(9) Smt. Girija Devi 
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(10) Shri S.M. Lal Jan Bhasha 
I 

Smt. Sheila Kaul replied to the. debate. 

The amendment moved by Shri Dau Dayal Joshi was nega-
tived. 

The amendments. moved by Smt. Girija Devi and Shri Girdhari 
Lal Bhargava were withdrawn by leave of the House. 

The motion for consideration was adopted and Clause-by-
Clause consideration of the Bill was taken up. 

Clauses 2 to 24 were adopted. 

Clause 1 was adopted. as amended. 

The Enacting Formula was adopted. 

The Preamble wal. adopted. as amended. 

the Long Title was also adopted. 

The motion that the Bill. as amended. be pas.4Ied was moved 
by Smt. Sheila Kaul. 

Shri Ram Vilas Pawan took part in the debate. 

The motion adopted and the Bill. as amended. was pa.4Ised. 

(2) The Tezpur University Bill, 1993, a.f paned by Rtlj)'a 
Sabha. 

Time allotted: 30 Mts. 
Time taken: 42 Mts. 

The motion for consideration of the Bill was moved by 
Kumari Selja. 

The following members took partin the dcbate:-
(I) Shri Kabindra Purkaya.4Itha 
(2) Shri Probin Deka 
(3) Shri Bijoy Krishna Handique 
(4) Shri Uddhab Barman 
(5) Shri Surya NaTain Yadav 



(6) Dr. C. Silvera 
(7) Shri Santosh Mohan Dev, 

Kumari Selja replied to the debate. 
The motion for consideration was adopted and Oause-by-Clau5e 

con5ideration of the Bill was take" up. 
Clauses 2 to '44 were adopted. 
The First Schedule and the Second Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed wa5 moved by Kumari Sclja. 
The motion was adopted and the Bill was passed. 
(3) The Central Laws (Extension to Arunachal Prade.rh) Bill, 1993, 

a.f passed by Rajya Sabha. 
Time allotted: 1 Hr. 

Time taken: -Hr. 41Mt5. 
The motion for consideraton of the Bill was moved by Shri Rajcsh 

Pilot. 
The following members took part in the debate:-

(1) Shri Kabindra Purkayastha 
(2) Dr. C. Silvera 
(3) Shri Laeta Umbrey 
(4) Shri Surya Narain Yadav 

Shri Raje5h Pilot replied to the debate. 
The motion for consideration was adopted and Clau5c-by-Clause 

consideration of the Bill was taken up. 
Clauses 2 to 5 were adopted. 
The Schedule was adopted. 
Clause 1. the Enacting Formula and the Long Title were al50 

adopted. 
The motion that the Bill be pas.~d was moved by Shri Raje5h 

Pilot. 
The motion was adopted and the Bilt wa5 ras5Cd. 



(4) Th~ Sa,.,." Allownac~s and Pension of Members of Parlia-
ment (Amendment) BiO, 1993. 

Time allotted 
Time taken 

30 Mts. 
53 Mts. 

The motiod for consideration of the Bill was moved by Shri 
Vidyaeharan Shukla. 

The followin, members took part in the debates:-
(1) Shri Somnath Chatterjee 
(2) Dr. Kartlkcswar Patra . 
(3) Shri Guman Mal Lodha 
(4) Shri Mrutunjaya Nayak 
(5) Shri Indrajit Gupta 
(6) Shri A. Charles 
(7) Shri Vijay Naval Patil 
(8) Shri Inder lit 

Shri Vidyaeharan shukla replied to the debate. 
The motion for consideration wa!' adopted and Clause-by-

Clause consideration of the Bill was taken up. 
Clause 2 was adopted, as amended. 
Clause 3 was adopted. 
Clause 4 was adopted, as amended. 
Clause 5 was negatived. 
Clause 1, the enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill. as amended. be pas.'1ed was moved 

by Shri Vidyacharan Shukla. 
The motion was adopted and the Bill. as amended. was 

passed. 
9. Dlscualoa UDder Rule 193 

Time available: 2 Hrs. 
Time taken:· 4 Hrs. 40 Mts. 

Shri Mani Shankar Aiyar raised a discussion on the Rcport of 
the One-man Commission Inquiry headed by Justice I. S. Verma 
to enquire into the mlllie.tion of Shri Rajiv Gandhi. former 
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Prime Minister of India, laid on the Table of the House on 
23 December, 1993. 

The following members took part in the dcbate:-
(1) Shri Guman Mal Lodha 
(2) Shri P. Chidambaram 
(3) Shri Ram Vilas Paswan 
(4) Kum. Mamata Banerjee 
(5) Shri P. G. Narayanan 
(6) Dr. Sudhir Ray 
(7) Shri Sushil Chandra Varma 
(8) Shri A. Charles 
(9) Shri Bhogendra Jha 

(10) Shri Ramesh Chcnnithala 
(11) Shri Pawan Kumar Bansal 
(12) Shri Kirip Chaliha 

The discussion was not concluded. 
11 P.M. 
(Lok Sabha adjourned till IJ A.M. on Friday, the 14th May, 1993) 

C. K. JAIN. 
Secretary-Gnaeral. 

MGIP(PLU)MRNO-2268R&-13.5.83. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 
Friday. May 14. 1993IVaisakha 24. 1915 (Saka) 

No. 214 
11.04 A.M. 
1. Starred Questions 

Starred Question Nos. 1001-1003. 1005 and 1008 were orally 
answered. Replies to Starred Question Nos. 1004. 1006. 1007 and 
1009-1020 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 8536-8657. 8657-A and 8657-
B were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Air India Employees' Service (Amendment) 

Regulations. 1992 (Hindi and English versions) published in 
Notification No. HQ13-12 in Gazette of India dated the 
25th July. 1992. under sub-section (4) of section 45 of the 
Air Corporations Act. 1953. together with an Explanatory 
Note. 

(2) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at el) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indira Gandhi Rashtriya Uran 
Akademi for the year 1989-90. alongwith Audited 
Accounts. 
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(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indira Gandhi Rashtriya Uran Akademi for the year 
1989·90. 

(4) Statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (3) above. 

(5) A eopy eaeh of the following papers (Hindi and English 
versions) under sub·section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Buildings Construction Corporation 
Limited. New Delhi. for the year 1991·92. 

(ii) Annual Report of the National Buildings 
Construction Corporation Limited. New Delhi. for 
the year 1991·92. alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tea Board. Calcutta. for the year 
1991·92. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Tea Board. Calcutta. for the year 
1991·92. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and Englisil versions) 
by the Government on the working of the Tca 
Board. Calcutta, for the year 1991·92. 

(7) Statement (Hindi and English versions) showing reasons 
for deJay in laying the papers mentioned at (6) above. 

(8) A copy of the Uttar Pradesh Motor Vehicles (Second 
Supplementary) (Amendment) Rules. 1992 (Hindi and 
English versions) published in Notification No.9oo·T / 
XXX·4·6·90 in Uttar Pradesh Gazette dated the 29th 

February. 1992. under sub·section (3) of section 212 of 
the Motor Vehicles Act. 1988 read with clause (c)(iv) of 
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the Proclamation dated the 6th December, 1992 issueQ by 
the President in relation to the State of Uttar Pradesh. 

(9) Statement (Hindi and English versions) showing rea.'ions for 
delay in laying the papers mentioned at (8) above. 

(10) A copy of the Merchant Shipping (Continuous Discharge 
Certificate) Rules, 1993 (Hindi and English versions) 
published in Notification No.G.S.R.292(E) in Gazette of 
India dated the 19th March, 1993. under sub-section (3) of 
section 458 of the Merchant Shipping Act, 1958. 

(11) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Review by the Government on the working of the 
Hooghly Dock and Port Engineers Limited. Calcutta. 
for the year 1991-92. 

(ii) Annual Report of the Hooghly Dock and Port 
Engineers LimitcJ. Calcutta. for the year 1991-92. 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the Textiles (Development and Regulation) 
Order. 1993 (Hindi and English versions) published in 
Notification No.8/9/93-TPC in Gazette of India dated the 
2nd April. 1993. under sub-section (6) of section 3 of the 
Essential Commodities Act. 1955. 

(14) A statement (Hindi and English versi~ns) correcting reply 
given on the 30th April. 1993 to Unstarred Ouestion 
No.7424 by SIShri Arjun Singh Yadav and Kashiram 
Rana. MPs. regarding export of wheat. 

(15) A cOpy of the Cement Cess Rules, 1993 (Hindi and English 
versions) published in Notification No.S.O.264(E) in 
Gazette of India dated the 23rd April, 1993. under sub-
section (4) of section 30 of the Industries (Development and 
Regulation) Act, 1951. 
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(16) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the Income-tax Act. 
1961:-

(i) The Income-tax (Sixth Amendment) Rules. 1993 
published in Notification No.S.O.221(E) in Gazette of 
India dated the 31st March. 1993. 

(ii) The Income-tax (Seventh Amendment) Rulcs. 1993 
published in Notification No.S.O.240(E) in Gazette of 
India dated the 16th April. 1993. 

(17) A copy of the Narcotic Drugs and Psychotropic Substanccs 
(Authentication of Documents) Rules. 1992 (Hindi and 
English versions) published in Notification No.G.S.R.90 in 
Gazette of India dated the 13th February. 1993. undcr 
section 77 of thc Narcotic Drugs and Psychotropic 
Substances Act, 1985. 

(18) A copy of the Coinage (Standard Weight and Rcmcdy of 
the Five Rupee coins containing Copper seventy-five 
percent and Nickel twenty-five per cent) Rules. 1993 (Hindi 
and English versions) published in Notification 
No.G.S.R.289(E) in Gazette of India dated the 17th March. 
1993. under sub-section (3) of section 21 of thc Coinage 
Act. 1906. 

(19) A copy of the Post Office (Monthly Account) (Amendment) 
Rules. 1993 (Hindi and English versions) published in 
Notification No.G.S.R. 390(E) in Gazette of India dated the 
29th April, 1993, under sub-section (3) of section 15 of the 
Government Savings Bank Act. 1873. 

(20) A copy each of the following Reports and Accounts (Hindi 
and English versions) of the Regional Rural Banks for the 
year 1991-92 together with Auditor's Report theTeon:-

(i) Ranchi Kshetriya Gramin Bank, Ranchi (Bihar) 
(ii) Gopalganj Kshetriya Gramin Bank, Gopalganj (Bihar) 
(iii) Bardhaman Gramin Bank. Burdwan (West Bengal) 
(iv) Nadia Gramin Bank, Krishnanagar (West Bengal) 
(v) Hazaribag Kshetriya Gramin Bank. Hazaribag (Bihar) 

(vi) Gomti Gramin Bank, Jaunpur (U.P.) 
(21) A copy of the Consolidated Report (Hindi and English 

versions) on the working of the Regional Rural Banks for 
the year ended the 31st March, 1992. 
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(22) (i) A copy of the Annual Report (Hindi and English 
venions) of the Delhi Financial Corporation for the 
year 1991·92, alongwith Audited Accounts under sub-
section (3) of section 38 of the State Financial 
Corporations Act, 1951. 

(ii) A copy of the Audit Report (Hindi and English 
versions) of the Accounts of the Delhi Financial 
Corporation for the year 1991-92, under sub-section 
(7) of section 37 of the State Financial Corporations 
Act, 1951. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Delhi Financial 
Corporation for the year 1991-92. 

(23) Statement (Hindi and English versions) showing reasons for 
delay in layina the papers mentioned at (22) above. 

(24) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India-Union 
Government (No. 11 of 1993) for the rear ended the 31st 
March, 1992 (Other Autonomous Bodlcs). 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sports Authority of India, New Delhi. 
for the year 1990-91, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Sports Authority of India. New Delhi, for the year 
1990-91. 

(26) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (25) above. 

(27) A copy each of the following statements (Hindi and English 
versions) showing action taken by the Government on 
various assurances, promises and understandings Jiven by 
the Ministers during various sessions of Eighth. Nmth and 
Tenth Lok Sabha:- k 

(i) Statement No. XXVIII- Eleventh Session, 1988 ighth 
(ii) State No. XXVII - Thirteenth Session, ok Sabha 

1989. 
(iii) Statement No. XVIII - First Session. 1989. 
(iv Statement No. XXI - Second Session, 1990. inth 
(v Statement No. XVII - Third Session, 1990. ok Sabha 

(vi Statement No. XV - Sixth Session, 1990. 
(vii Statement No. XIV - Seventh Session, 1991 

(viii Statement No. XIII - First Session, 1991. 
(ix Statement No. X - Second Session, 1991. 
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(x) Statement No. VIII - Third Scssion. 1992. J 
(xi) Statement No. VI - Fourth Scssion. 1992. Tenth 

(xii) Statement No. III - Fifth Scssiop, 1992. Lok Sabha 
(xiii) Statement No. II - Sixth Scs."ion. 1993 .. 

(28) A eopy eaeh of the following Notifications (Hindi and 
English versions) issued undcr scction 37 of the Madhya 
Pradesh Irrigation Act. 1931 read with clause (e) (iv) of the 
Proclamation dated the 15th December, 1992 issued by the 
President in relation to the State of Madhya Pradesh:-

(i) Notification No. CR-9-92-Med.-31(1) published in 
Madhya Pradesh Gazette dated the lst May. 1993 
rescinding the Notifieation No. CR-9-92-Med.-XXXI 
dated the lst October. 1992. 

(ii) Notification No. CR-9-92-Mcd. 31-11 published in 
Madhya Pradesh Gazette datcd the lst May. 1993 
fixing the ratcs for supply of water for all tanks. canals 
etc. with effect from the lst October. 1992. 

(29) A copy of the Annual Accounts (Hindi and English 
versions) of the All India Institute of Medical Sciences. New 
Delhi. for the year 1990-91. together with Audit Rcport 
thereon. under section 18 of the All India Institute of 
Medical Sciences Act, 1956. 

(30) Statement (Hindi and English versions) showing realions for 
delay in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College. 
Warangal. for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Rcgional Engineering Collcge. 
Warangal, for the year 1991-92, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of thc Regional 
Engineering College. Warengal, for the year 1991-92. 

(32) (i) A copy of the Annual Report (Hindi and Engli5h 
versions) of the Regional Engil'eering College, 
Tiruchirapam. for the year 1991-92. 
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(ii) A copy of the Annual Accounts (Hindi and Englitr.h 
versions) of the Regional Engineering College. 
Tiruchirapalli. for the year 1991-92. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English version!;) by 
the Government on the working of the Regional 
Engineering College, Tiruchirapalli. for the year 1991-
92. 

(33) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engincering College. 
Kurukshetra. for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College. 
Kurukshetra. for the year 1991-92. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional 
Engineering College. Kurukshetra. for the year 1991-92. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College. 
Hamirpur. for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College. 
Hamirpur, for the year 1991-92. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional 
Engineering College, Hamirpur. for the ,>'ear 1991-92. 

(35) (i) A copy of the Annual Report (Hindi and English 
versions) of the Karnataka Regional Enginecring 
College. Surathkal. for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Karnataka Regional Engineering 
Collcgc, Surathkal. for the year 1991-92. together with 
Audit Report thereon. 
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A copy of the Revicw (Hindi and English version!i) by 
the Government on the working of the Karnataka 
Regional Engineering College. Surathkal. for the year 
1991·92. 

(36) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Visvesvaraya Regional College of 
Engineering. Nagpur. for the year 1991·92. 

(ii) A eopy of the Annual Aecounts (Hindi and English 
versions) of the Visvesvaraya Regional College of 
Engineering. Nagpur. for the year 1991·92. together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Visve!ivaraya 
Regional College of Engineering. Nagpur. for thc year 
1991·92. 

(37) (i) A eopy of the Annuil Report (Hindi and Engli!ih 
versions) of the Banaras Hindu University. Varanalli. 
for the year 1991·92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Banaras Hindu 
University. Varanasi. for the year 1991·92. 

(38) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (36) above. 

(39) (i) A copy of the Annual Report (Hindi and Engli!ih 
versions) of the Maulana Azad College of Technology. 
Bhopal. for the year 1991·92. 

(ii) A. eopy of the Annual Accounts (Hindi and English 
versions) of the Maulana Azad College of Technology. 
Bhopal. for the year 1991·92. together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Maulana Azad 
College of Technology. Bhopal. for the year 1991·92. 

(40) (i) A copy of the Annual Report (Hindi and English 
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versions) of the National Council of Educational 
Research and Training, New Delhi. for the year 1991-
92. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Council of Educational Research and 
Training, New Delhi, for the year 1991-92. 

~CJJl) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (/.{o) above. 

(41) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mahila Samakhya Society. 
Ahmedabad, for the year 1991-92, together with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mahila 
Samakhya Society, Ahmedabad, for the year 1991·92. 

(42) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (41) above. 

(43) (i) A copy of the Annual Report (Hindi and English 
versions) of the Khuda Bakhsh Oriental Public 
Library, Patna, for the year 1991-92. alongwith 
Audited Accounts under section 21 of the Khuda 
Bakhsh Oriental Public Library Act, 1969. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Khuda Bakhsh 
Oriental Public Library, Patna, for the year 1991-92. 

(44) Statememt (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (43) above. 

4. Anent to Bill 
Secretary-General laid on the Table the Cine-workers Welfare Cess 

(Amendment) Bill. 1993 passed by the Houses of Parliament during 
the current session and assented to by the President. 
S. Report of Standlna Committee on RaD"a,.. 

Shri Somnath Chatterjee presented the Fint Report (Hindi and 
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English versions) of the Standing Committee on Railways on 
Passenger Amenities. 
6. Statement by Mlnllten 

(1) The Minister of State in the Ministry of Chemicals and 
Fertilizers made a statement regarding interim relief to 
Bhopal Gas victims. 

(2) The Minister of Agriculture made statement regarding:-
(i) minimum support price of Copra for 1993 season; and 
(ii) draft Agriculture Policy Resolution. 

The Minister also laid on the Table:-
(i) A copy of the Draft Agriculture Policy 

Resolution-(As modified) (Hindi and English 
versions) 

(ii) A copy of the Important Suggestions (Hindi and 
English versions) made by the States at the Chief 
Ministers Conference held on the 5th March. 1993. 

• (3) The Minister of Finance made a statement regarding the 
Financial Sector Programme Loan from the Asian 
Development Bank. 

00 (4) The Minister of State in the Ministry of Home Affairs made 
a statement regarding current situation in Jammu & 
Kashmir 

t(S) The Deputy Minister in the Ministry of Human Resource 
Development made a statement regarding alleged leakage of 
questions of annual examinations of Delhi University. 

7. Government Bills' - Introduced 

(1) The Delhi Municipal Corporation (Amendment) Bill, 1993. 
(2) The Human Rights Commissions Bill, 1993. 

8. Mitten Under Rule 377 
(1) Shri Dwarka Nath Das raised a matter regarding need to set 

up Central Schools at Karimganj and Hailakandi in As.,am . 

• AI S.21 P.M . 
•• AI 7.S. P.M. 
t AI 8.07 P.M. 
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(2) Dr. Lal Bahadur Rawal raised a matter regarding need to 
provide financial aid to the people affected by hailstorm in 
Hathras. Uttar Pradesh. 

(3) Smt. Saroj Dubey raised a matter regarding need to give 
central university status to Allahabad University. 

(4) Shri Tej Narain Singh raised a matter regarding need to 
provide more funds to Bihar Government for construction 
of primary school buildings in Bhojpur and Buxur districts 
of Bihar. 

(5) Shri Chitta Basu raised a matter regarding need to take 
corrective measures for the survival of National Jutc 
Manufacturing Corporation Limitcd. 

(Lok Sabha adjourned at 1.30 P.M. and re-autmbled at 1.37 P.M.) 

9. Discussions under Rule 193 

Time availablc : 2 Hrs. 
Timc tokcn : 5 Hrs. 21 Mts. 

(1) Discussion on the Report of the One-man Commission 
Inquiry headed by Justice J .S. Verma to enquire into thc 
assassination of Shri Rajiv Gandhi. former Prime Minister 
of India. laid on the Table of the House on 23 December. 
1992. raised by Shri Mani Shankar Aiyar on 13 May. 1993. 
eontinued:-

The following members took parJ in the debate:-

(1) Smt. Maragatham Chandrasekhar 
(2) Shri Inder Jit 
(3) Shri Saifuddin Choudhury 
(4) Shri Chandrajeet Yadav 

Shri S.B. Chavan replied to the discu5.o;ion. 

The discussion was concluded. 
(2) Shri Ram Naik raised a di!icu!:!iion on the progress made in 

investigation into and the ramification of international hand in the 
Bombay bomb bla!its. 
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The following members took part in the debate:-
(1) Shri Sudhir Sawant 
(2) Dr. S.P. Yadav 
(3) Shri Ramchandra Marotrao Ghangare 
(4) Shri Sharad Dighe 
(5) Prof. Ram Kapse 
(6) Kum. Mamata Banerjee 
(7) Shri Mohan Rawale 
(S) Shri Mohan Sinlh 
(9) Shri Kamla Mishra Mndhukar 

(10) Shri A. Asokaraj 
(11) Shri Laxminarain Tripathi 

Shri S.B. Chavan replied to the discussion. 
The discussion was concluded. 

10. Government BIIls-Paued 
@(l) The Terrorist and 

Disruptive Activities 
(Prevention) Amendment 
Bill, 1993, as passed 
by Rajya Sabha 

@(2) The Criminal Law 
(Amendment) Bill, 1993, as 
passed by Rajya Sabha 

Time allotted Timc Taken 
1 Hr. 30 Mts. 1 Hr. 15 Mts. 

1 Hr. 

The motions for consideration of the above two bills wcrc~ moved 
by Shri S.B. Chavan. 

The following members took part in thc combined dcbate:-
(1) Shri Syed Shahabuddin 
(2) Shri Bhagwan Shankar Rawat 
(3) Shri Lokanath Choudhary 
(4) Shri Sudarsan Ray Chaudhuri 
(5) Shri Guman Mal Lodha 
(6) Shri Ram Vilas Paswan 
(7) Shri Girdhari Lal Bharlava 
(8) Shri Jagmeet Sinlh Brar 

(I. DilcUlil8d topthcr 
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Shri S.B. Chavan replied to the combined debate. 

(1) The motion for consideration of the Terrorist and Disruptive 
Activities (Prevention) Amendment Bill. 1993 was adoptcd and 
c1ause-by-c1ause eonsideration of the Bill was taken up. 

Clauses 2 to 10 were adopted. 

Clause 1, the Enacting Formula and the Long Title were adopted. 

The motion that the Bill be passed was moved by Shri S.B. 
Chavan. 

The motion was adopted and the Bill was passed. 

(2) The motion for consideration of the Criminal Law 
(Amendment) Bill, 1993 was adopted and clausc-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1. the Enacting Formula and the Long Title werc adortcd. 

The motion that the Bill be passed was moved by Shri S.B. 
Chavan. 

The motion was adopted and the Bill was rasscd. 

(3) The Beed; and Cigar workers 1 Time allotted: 1 IIr. 
(Condition.,· of Employment) Time taken: 0 Hr. Of! Mts. 
Amendment Bill, /993, aJ 
passed by Rajya Sabha , 

The motion for consideration moved by Shri P,A. Sangma was 
adopted and Clause-by-Clause consideration of the Bill was taken 
up, 

Clauses 2 to 10 were adopted. 

Clause 1. the Enacting Formula and the Long Title wcre Hls() 
adopted, 

The motion that the Bill be p~ssed was moved by Shri P.A, 
Sangma. 

The motion was adopted and the Bill was rasscll. 
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(4) The National Council for Teacher I Time taken: 0.03 Mts. 
Education Bill, 1992. 

The motion for consideration moved by Kumari Selja was adopted 
and Clause-by-Clause consideration of the Bill was taken up. 

Clauses 2 to 34 were adopted. 
Clause 1 and Enacting Formula were adopted. as amended. 
-rhe Long Title was also adopted. 
The motion that the Bill. as amended. be passed was moved by 

Kumari Selja. 
The motion was adopted and the Bill. as amended. was passed. 

11. Valedictory Rererences 
The Speaker. the Prime Minister. Sarvashri Jaswant Singh. Ram 

Vilas Paswan. Somnath Chatterjee and Lokanath Choudhury made 
valedictory references on the conclusion of Sixth Session of Tenth 
Lok Sabha. 
12. National Sona 

The National Song was played. 
(Lok Sabha adjourned sine die at 9.03 P.M.) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRN~2292LS-15.5.93. 


